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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 10, 1970] Phalguna 19,
1891 ( Saka)

The Lok Sabha met ar Eleven of
the Clock.

| MR, SPEAKER in the Chair |
ORAL ANSWERS TO QUESTIONS
Modi Spinning and Weaving Company Limited

+

*111. SHRI SHARDA NAND
SHRI SURAJ BHAN

Will the Minister of INDUSTRIAL
DEVLOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate :

(a) the specific complaints received by
Government against the Modi Spinning and
Weaving Co. Limited in the last three years;

(h) the details of the inspection report
made under section 209 (4) of the Compa-
nies Act;

(c) the action taken by Government
against the company on the basis of the
repout;

(d) whether Government have colle-

cted the information in respect of this comp-
any regarding the amount of donation given
to Congress Party during 1969 ; and

(e} if so, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS (SHRI RAGHUNATHA
RBDDY) : (a) to (¢). A staternent is laid
on the Table of the House.

Statement

(a) No speciflic complaints have been re-
ceived by Government in the Department of
Company Affairs against Mody Spinning &
Weaving Mills Co. Limited during the last
three years. However, the Company has, con=
sequent upon the termination on 31.12.1969
of the Managing Agency of R. B. Gujarmal
Modi & Bros. Private Limited, submitted
for approval of the Company Law Board a
proposal for the appointment of six Manag-
ing Directors. Four objections to the said
proposal have been reccived and the Com-
pany Law Board has not yet taken any
decision on the application of the Company.

(b)y The inspection of the Company
under Section 209 (4) of the Companies Act
is on hand and is expected to be
completed shortly.

(c) Docs not aries at this stage.

(d) and (e). Information in respect
of donations made to political parties is
obtained from the published balance sheets
and profit and loss accounts of companies.
The lNnancial year of Messrs Modi Spinning
and Weaving Co. Lid. ends on 30th April
cvery year. The publishcd Balance Sheet and
Profit and Loss Account of the Company lor
the year ended 30th April, 1969 disclosed
a donation of Rs. 67,100 to the Congicss
Party. Information about donations, if any,
made after 30th April 1969 is not yet avai-
lable with the Government
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SHRI RAGHUNATHA REDDY :
The lirst part of the question was about the
inconsistency in the statemsnts made by the
Government. 1 respectfully submit that there
is no inconsistency because this question
refers to complaints received during the last
three years. The complain.s were earlier. So
both the statements are correct.

Another question was about donations
given by this Company 1o the Congress
Party. The hon. Member himself stated that
the amount is Rs. 67,000. So, I need not
repeat it .

The third quertion is abovt the inspec-
tion reporl. The inspection report is expected
to be ready by the end of next month.

ot wroeeey : &t ¥ g aiw
wR ¥ vETC R oY A efent & 7 A
FreTd & ag arar § e 3 W T
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/9T At T®@ FEET A GVET v Wy
fearg R Fww i ?

SHRI RAGHUNATHA REDDY :
The inspection report is expected to be sub-
mitied by the end of next month. Without
going through the (indings of the inspec
tion report [ cannot say anything now,
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SHRI RAGHUNATTHA REDDY :
Aboul the number of licences given I would
request for notice of a fresh question.

SHRI KANWAR LAL GUPTA : Ona
point of order, Sir. 1 asked a question in
December 1969 in reply to which he had said
that a particular licence had been issued.
Now he wants notice for that. Itis really
strange. He has already given a reply; F have
got that answer with me. ' '

MR. SPEAKER : Then, what is the
point in asking the same question ?
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. SHRI KANWAR LAL GUPTA : He
it intentionally evading the answer. Two or
three licences have beea given to him because
he had paid donation to them. That is a fact.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFATRS (SHRI F. A.
AHMED) : Suchan allegation is entirely
baseless and without any truth. .. (Interrup-
tion). There is no basis what so ever in the
allegation that any licence has been given
because donation has been given t¢ the
Congress organisation. As the hon. Member
say:, he has information with him that two
or three licences have been given. My hon.
friend wanted to say that he has not got the
details and thergfore, a separate question
should be asked.

SHRI RANGA : Thereis a further
question. Aflter this inquiry had been ordered,
have any fresh licences been given to the
same fiem ?

SHRI F. A. AHMED : This is an
ordinary inquiry under section 209 of the
Company Law Act and until and unless
there is Prima fucie case to show ihat there
is anything wrong, no such assurance can be
given.

LU OB R T EC R Gl
oy fewie &, g% a2 frdndi § 1 3%
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SHRI RAGHUNATHA REDDY :
The Company, on the eve of abolition of
managing agency, for the purpose of chang-
ing the form of management had submitted
certain proposals for the appointment of
managing directors, their remuneration and
other matters connecled therewith. Objec-
tions had been raised with rogard t0 remune
ration and o'her matters in fact, the Lifc
Insurance Corporation itself had raised a
number of objections. Other persons also have
raised objections. The entire matter is being
considered by the Company Law Board
which is a statutory body under the Acl.

W E WA ST #Y Eg AT
¥ AT H T A T g
SHRT RAGHUNATHA REDDY : The

yuestion of Constitution of a municipality
does not arise under this question.

st coefie g arelt | SRR
7 wrw g & em w5 feardl W
Tga IIETE AL Fiadi wHr ¥ b A
FOAMT A FIFH ¥ A7 Y ORTET
AT § AT IT AT G ag e
qA w0 G &, T A T
A sy wfearamr g & 7

MR. SPFAKER : You should thank
him for the information.

SHRI RAGHUNATHA REDDY

Yes, he is giving the information.

~it sgrorw Fag wreet  areue A,
& srrar wrgat § fe ot s fiw &
feafad % ofew safr & gfefires
gt €1 mf off T auw A e
wt & afefrge gt ), sy g AW
tfe ¥ s fuell & T wgy
HTo T MY § ST fr avgeer &
e et &, X aey & agw & A Iw
9T 7T § AT oray eehfad eoete W
fed wrwmar 7t sToftd ?

SHRI RAGHUNATHA REDDY : That
cannol ari.e out of this. (Interruptions)
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SHRI S, M. BANERJEE : I rise on
‘a point of order. Many questions have been
asked by hon. Members on this side
and on that side about the wvari-
ous serious complaints against this particular
Modi concern. Whether some inquiry is
being instituted or not was a simple question.
The hon. Minister should have replied, yes
orno. Now, there is the Sarkar Commis-
sion of Enquiry. Sir, we want your guidance
in this matter. You should protect our
interests.. . ..

MR. SPEAKER : I am not to protect
the interests out of the way.

SHRTI S. M. BANERIJEE : We want
your guidance whether it is open to the
Minister to evade the guestion.

MR. SPEAKER : He is not evading it.

SHRI S. M. BANERIEE : Many
business houses arc under investigation.
“The question asked was whether Modi
concern will also be included in it. Let him
say, yes Or no,

SHRI P. GOPALAN : It was reported
recently that the Prime Minister paid a
visit to Modinagar where she was given a
colourful and grand receiption, the entire
expenditure of which is reported to have been
borne by the Modi concern....

MR. SPEAKER : How does it arise
out of this Question ? 1 am sorry I cannot
allow that. . .(Interruptions)

SHRI P. GOPALAN : The Local
Congress party is controlled by the Syndicate.
Mr. Modi took the pains hims:If to orga-
nise this grand reception. 1 would like to
know from the hon. Minister whether this
new-found political enthusiasm of Mr. Modi
is the result of a dirty deal between this
Government and the Modi concern and that
the complaims brought against the Modi
Spinning and Weaving Company Ltd. will
be hushed up by this Government.

SHRI RAGHUNATHA REDDY :
Under the Company Law, an inspection
team had gone and their report is expected
to be submitted. The allegations are denied.

' MARCH" 10,1970
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st wow il : F qg W S
E % s & & 6T GBS aTRIL WY TR
FAT & A H W faemd faeh of Wi
wa gam g fa faer s qad
Fwfal & fams St §wC ¥
AV AT ITH A W G

REoAA R RE?

wem W . Tg WA FE THOM
AT & 7 (mqwi)

You canno. force me to make every-
thing relevant.

SHRI S. M. BANERJEE : Why has
the Modi  concern been excluded ?
(Interruptions) Itis a relevant question.

MR. SPEAKER : It is a relevant
question ? (Imterruptions) The guestion asked
is about specific complaint: received and he
has said that an enquiry is already there.
What else do you want ?

of WA e ¢ AT e g AT
FIHT 47, T FE AAATAEE F

weus WEWT W dfsy, sy wdr
wid g @ Ww § )

ST FATAN A | qg KA AT T
@ E | T AT IET AT TAT0

SHRI F.A. AHMED: May I Just clarify
the entire position ? The question asked is
whether during the last three years there have
been any complaints "against this partisular
Company and we have replied that. there was
no complaint against the particular Comp-
any during the last three years. But when
they applied to us, after the managing agency
ceased, for the appointment of six
managing directors, then certain  complaints
were received and those complaints are urider
consideration. (Inrerruptions)

SHRI RANGA : What arc those
Complaints 7 :
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" SHR1 F. A. AHMED : I can give
the details.

SHRI S. M. BANERJEE : What
about the second part of the question ?
Why has the Modi concern been ex-
oluded from she Sarkar Commission of
Enquiry 7 (Interruptions)

SHRI KANWAR LAL GUPTA :
This is a relevant question. Mr. Raghu-
natha Reddy said Yhat there were certain
complaints before. The hon. Member
has asked what are those complaints. He
had said that there were some complaints
three  years  back. What are those
complaints ?

SHRI1 F. A. AHMED : | am not
evading. (Imterruptions) Please see your
question. Your question is about the

specific compleints received by Government
againts the Modi Spinning and Weaving Co.
Ltd. in the last three years. We said, *No®
What actually happened is that towards the
end of the year the Managing Agency
system ceased end on the ceasing of the
Managing Agency system, they senl us

PHALGUNA 19, 1891 (SAKA)
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Rattan Co. Bhatia. He said that the pro-
posal is against the interosts of the share-
holdeis of the companies. The third is
from Shri D. S. Venkataraman. He says
that the proposed Directors are close relatives
and, therefore, any malpractice will not per-
colate to the Board. The fourth obsection
is from Shri Thakur Dass Kathuria that no
case has been made out for six Managing
Directors. All these matters are pending
before the Board and the Board will takea
decision.

SHRI S. M. BANERJEE :
on a point of order.

Sir, I raise

MR. SPEAKER : There is no point of
order during Question Hour.

SHRI S. M. BANERIJEE : 1 always
keep mum. Sir. Thisis a pertinent question
as to what were the complainis received
against the Modi Spinning and Weaving Co.
during the last three years to which the hon.
Minister has 1eplied ‘No".

The second guestion was : when a Com-
mission known as Sarkar Commission has
been estublished to  inquire into certain

names of six Direclors to be appointed for
these various companies. ({mterrupiions).

oft W W wwE NEgRT, T
o B G FT A4 Tl & fRav o siq
T qET wigd § F & ww agdy e
yeRz g 7 '

MR. SPEAKER : If he is in a posi-
stion to answer, | do mnot mind if he
answers it.

SHRI F. A. AHMED : Will the hon.
Member please hear me to clarify the whole
position ? Mr. Ranga has asked a question
and I am replying to his question. -Four
objections were received with regard to the
appointment of Managing Directors. Omne.
as has been pointed out by my friend, is
from the LIC. They have mised the objec-
tien that the remuneration be suitably fixed
on the basis of the guidelines recently issued
by the Government of India and not on the
‘bagis ¢f the salaries they have asked for.
That is one party. Another is Mr. Prem

busi houses including Birlas, Singhanias
why (his particular house of Modis has been
excluded and whether they are going to in-
clude them also. That is a specific question
and the hon. Member is ontitled to know it
from the Minister,

The question about
from Birlas house

MR. SPEAKER :
inclusion or exclusion

Inquiry. ..

SHRI S. M. BANERJEE : Not Birlas
inquiry, Sir. Thatis no more Birlas House
inquiry, That is to inquire into many busi-
ness Houses.

MR. SPEAKER : If the Minisier is
in a position to answer, that is all right,

SHRI RAGHUNATHA REDDY : The
lirst quesiion relates to complaints received
during the last three ycars. Certain complai-
nts were made against the selling arrange-
ments made by the campanies. Details of the
selling arrangements were obtained from the
company and they were examined under Sec.
‘34 of the Companics Ac..
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Regarding the second question .the not-
iflication irsued relating to the Sarkar Comm-
ission with terms of reference has been sup-
plied to the Members and it is foi them
+0 interpret it.

SHRI S. M, BANERJEE : What is this
answer, Sir ?

The question is is tlhe Modi house

included or not ?

I am speaking in prain English. If he
wanls, he can speak in English or Bengali.

MR. SPEAKER : You must know the
Rules. He said that the notification is therc.

St e 9T woEATT  AETE WREIRE,
& fpadY ave mer ganm 7 A7 wmwwr 3w F
foq fazdt +f foult 21 77 a Frdr
HASTO &, & 37 A F EIET AATE |
AT qF AT F47 TG q@AZAE |

MR. SPEAKER : Two Members from
your party have already asked guestions.

Next question.

it gwR WY wgaw ¢ 97 WA ¢ fE
gt wr A JEETT FT W AAT F oIz
eGP ol L G B G

Agreement between West German Firm and
Hindustan Machine Tools Ltd.

+
*332. SHRI CHENGALRAYA
NAIDU.
SHRI MAYAVAN.
SHR1 DHANDAPANI.
SHRI N. R. LASKAR.
SHR1 SAMINATHAN.

Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS be pleased Lo state :

(a) Whether it is a fact that the Hindu-
stan Machine Tools Lid. and West German
Firm M/s. Hermann kolb have signed an

MARCH 10, 1570
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agreement for the exchange of technical pers-
onnel to achieve optimum utilisation of
specialised skills of both the firms;

(b) if so. the main features of this agr-
eement; and

(c) how far the agreement will help the
Hindustan Machine Tools Lid. ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP
ANY AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). A statement i¢ laid
on the Table of the House.

Statemnent

(a) o (¢). A memorandum of under-
standing between Messrs. Hermann Kolb,
Koeln of the Fedral Republic of Germany
and Hinudsian Machine Tools was signed on
23rd January, 1970. This memorandum of
understanding provides for (i) joimt
development and manufacture of heavier and
sophisticated radial drills, (ii) progressive
take over of manufacture of the basic
machine tool portion of Kolb Numerically
comrolled drilling machines and  (iii) exc-
hang of technical personnel, between Messrs,
Hermann Kolb and  Hindustan Machine
Tools lor achieving optimum u.ilisation of
specialised skills of both the parties, This
arrangement will promote the sale of radial
drills in the export market as the designs
will be reviewed jointly by both the parties
1o up-date the product,

HUW AR ARG W H TS
faedr it amA adr am§ @ 1 4 Ay
(wwwT )

St FEY W SYATT . FT AT AT
¢ fF agi o AT AT O A w7 owr
AN FEFT R AR FL @ T AW
gare quw difae | (srawmw)

SHRI SHRI CHAND GOYAL : Kin-
dly give him an opportunity. please give him
an opportunity 10 ask a question.

MR. SPEAKER : Iam Sorry; I have
called the next Question, i
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g W R FTe e
fiear sy | (wreEm)

. MR, SPEAKER : | am sorry; I am nol
allowing it.

Y g W WY | Wi 7 IS
favar 8 7 &% v art ¥ s feegt fomfl
T 9T qR gEET wara Afag

MR. SPEAKER : Two M¢mbers of
your party have already asked questions. 1
am not allowing you. (Interruptions)

Two Members of your party have already
been allowed.

oft gpww Wy wEEATT : I ¥ WTAF-
W | IF AT aLl F gary #1 AW
faar & 16 3w qr @R qeAT
_rgar §

Regw WERW AR ¥HEE ¥ Al

(sarwrem)

MR. SPEAKER : By mere shouting
you will only get my resistance.

Shouting will not help you at all. T will
not allow yuu,

AR H1T F AR FTA AT |

‘oft gew w wgww - anfac WO
war ¢ fr o R ware A qeA R §7
(vrwaww) w7 g wEA & R & org
qare 7 4§ o aer o7 o dr g ?
( werwreer )

- MR.SPEAKER : I have to name you. ]
am going to name you,

off gvr W wEAW AT AR
#9 7 gYe A T8 wwy )

WEW WP - TR AT 6 A -
AT TR (www)
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off gww WA W ST WY ORI
wrfag T 7t fuelt &, @t ¥ # el fewr
ay?

MR, SPEAKER : I will have to send the
Marshal. Please sit down,

SHRI KANWAR LAL GUPTA : We
are very sorry, Sir.

MR. SPEAKER : He must behave. I
am nol bound to give the time.

St gwE X wEaTT AW AT (U
1 wYg7 fear w0

_ I wpm ST RTIA AR
Erc il

it gww e vy : wqt fme o ?
BN T &T WA & agi At ara X1
EHSAAT & TFT VST | 9 TH A
gt 7t war AT | (SrAwr) A9 £H
AR RW T EA A% YW S ?

woaw wghen - & g W Sy ATy
f st a1d ot Siw &, Afew & wr3e w3
amet w T2 T &7 gwar |

SHRI HEM BARUA : He said, he wrote
to you at 9 in the morning, Sir.

MR. SPEAKER : Two Members of his
party have already got a chance.

off e W e AT W gETer
FARAAT KT AT g AT AT W w2y
T w4

weaw wgew . ¥H aTE wWiIfer ¥
w AT« |

ot gew w wwww . wWr A fie
wAurt it ?

MR. SPEAKER : Now I will be justi-
fied In taking action. Will you withdraw

those words ? He is persistontly defying the
Chair.
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T FEAT F1 qifiq Ffow

SHRI KANWAR LAL GUPTA : please
excuse him. you should ignore him, Sir.

WA WEYAT : A EA AT &1 R AT
FTFFE

SHRI SHRI CHAND GOYAL : We are

very sorry. He was agitated because he
knew lot of things about it. Therefore
he wanted to ask something.

SHRI RANDHIR SINGH : Let him

withdraw, Why dose he not withdraw it ?

SHRI KANWAR LAL GUPTA :
has withdrawn.

He

wean sgiew - Hr oA At gm0
TN ATE OTIT FTF FT wT FAAT E 7
— oft amy

SHRI CHENGALRAYA NAIDU: May-
I know, is it 10 the advantage of the Fed.
eral Republic of Germany who have entered
into this agreement or is it to our intcrest 7
It is said that the Pederal Republic wanted
to have some technical know-how fliom
the Hindusthan Machine Tools. Our HMT
people are  not to learn  anything
from the other people. It is only to help
them that some of our officers or some
others interesied in  helping them have ent-
wred into this agreement.

THE MINISTER OF
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : What has happened is 10 our
benefit. 1 may inform the hon. Member
that under this arrangement,
progressively transfer 10 the HMT pro-
duction of all types of radial of drills of dri-
lling capacity ranging from 35 to 120 m.m.
Messrs. Hermann Kolb will alco discontinue
the manufacture of this model in their own
factory, and estahlish preduction in Iadia,
s0 that these machines will be available for
shipment to Europe. This will also help in
our export.

INDUSTRIAL

SHRI CHENGALRAYA NAIDU: Itis
not trug that we have entored into an agree-

MARCH 10, 1970
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ment to get their know~how. It is said tha ¢
their know-how is useless, and our HMT
know-how is beller than theirs. If we
wanted to improve the quality of the HMT
products, we should not have gone to those
people. There are so many other countries
which have better technical know-how. If
what the hon. Minister says is correet, will
he agree toan inquiry into this matter ?

SHRI F.A. AHMED : No inquiry is
necessary........

SHRI CHENGALRAYA NAIDU
there is an inguiry, truth will come out.

Ha I

SHRI F.A. AHMED : We were satisfied
that the technical know-how which we had
gol from them was of a very sophist-
icated type and of a’ very high quality. In
fact, not only are they giving us the know
how but they are transferring their produc-
tion 1o us, and that will also help in our
cxport.

SHRI CHENGALRAYA NAIDU : It

is not gorroct.

SHRI N. R. LASKAR : Under ths
technical exchange programme, may | know-
the number of our technical people who will
be -benefited, and also the-field in which
they will be benefited ?

SHRIF. A. AHMED : 1 want notice of
this guestion,

SHRISRADHAKAR SUPAKAR :From
the statement, we lNiod that this is a joint
venture It has also been stated by the hon.
Minister that this firm, namely Messrs.
Hermann kolb are transféerring or shifting
their offices from their country L0 ouse
country That creaiwes sOome suspicion, as shri
Chengalraya Naidu put it. 1 want 10 know
speciflically whether Government made
sulficient inquiries as 10 the quality of manu-
facture by this company in their own countsy,
and wha, the extent of their business in the
Federal Republic of Germany was before
they entered into collaboration with us.

SHRIF. A. AHMED : After proper in-
quiry, Government were satisfied and this
.understanding was arnved at; C
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SHRI SRADHAKAR SUPAKAR : ltis
a vague answer. What is the extent of their
business in their own country ? That was
the specific question which T had put.

SHRI CHENGALRAYA NATDU : Did
they any sales for these drills ? That ie
more important.

MR. SPEAKER . [ am sorry that does
not arise out of th: main question which
relates only to the exchange of technical
personnel.

SHRI E. K. NAYANAR : The hon.
Minister has stated that there is an agre-
emont between West Germany and Tndia in
regard to the exchange of technical personnel
between HMT and Messrs. Harmann kolb.
May I know whether the Abs delegation in
their talks with the representatives of the
Government of India insisted that the West
German experts and lechnicians wanled to
stay herein their posis irrespective of the
period stipulted for training and maturity of
the Indian cadres and wanted unlimited right
to export of prafits ? These were the reports
that appeared in the press. regarding the
talks between the Abs dclegation and the
Indian representatives regarding the West
German technicians and cxperis. May 1
know whether (his report is correct and
whether Government will give unlimited
facilities *0 the German icchnicians and what
the attitude of the Guovernment of India is
in regard to this matter 7

SHRI F. A. AHMED : , have already
stated that this will be a sort of joint venduim
and that they will give up produciion
in their own country, and the entire produ-
ction and manufacturing programme will be
in our country and the export will be from
our country to other places.

SHRI E. K. NAYANAR: May I Know
whether special facilities would be given to
the West German experts, to those who are
in the HMT or in other indusiries ?

SHRI F. A. AHMED : Not for all time,

SHRI RANGA I am prepared to
accept what my hon. friend has said that
they have made sufficient inquiries and satis-
fied themscives that it would be to our
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advantage, till further facts become avail-
able to us. But when ho says that they are
giving up production in their own country
and they are going to start it in our country
it makes vne feel a bit suspicious about it.
Why is it that they are giving it up in their
own country ? what are the advantages that
they seok to derive by setting up production
in our country and by being so altruistic
towards us ?

SHRI F.A. AHMED : The answer is
very easy that because it {s a labour-intensive
industry and they are short of labour there
and they want to utilise their technology
and our labour here, they want to have the
manufacture here and this will help us to
have a better export in the wolrd.

SHRI CHENGALRAYA NAIDU: This
as treacherous. Government are making our
people work for the Germans, What sort of
leaders have we got 7 What sort of Ministers
have we got ?

Shifting of Barrel Plant from Sewrl to
Trombay by M/s. Standard Drum
and Barrel Manufacturiog Co.

*3313. SHRT GEORGE FERNANDES:
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS be Pleased to refer
to the reply given to Unsiarred Question no.
1313 on the 25th November, 1969 regarding
the shifting of Barrel Plant from Sewri to
Trombay by M/s. Standard Drum and
Barre! Manufacturing Company and state:

(a) when the standard Vaccum Refin-
ery Co. had Confirmed to the Iron and Steel
Controller that M/S. Standard Drum and
Barrel Manufacturing Co. did not manuf
acture and supply and oil barrel since May,
1959, as their entire manufacturing Capacity
of oil barrels was shifted from Sewri to Tro-
mbay and Converted for the manufacture of
bitumen drums for them (Refinery), then the
rearons for continuing allocations of steel
sheets to the firm for mauufactu.ing oil
barrels at Trombay;

(b) when the indusirial licence for
manufacturing bitumen drums was granted
to this firm only on the 20th July, 1999, then
how they could manufacture and start supply
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of bitumen drums to the standard Vaccum
Refinery Co. from May, 19597 and

() whether it does indicate that they
had converted their oil barrel plant for the
manufacture of bitumen drums ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAQHU-
NATHA REDDY) (a) to (¢) : According
to available records and also a, ascertained
from M/s. standard Drum and barrel
manufacturing Company Bombay, they had
been manufacturing oil barrels at Sewri
till June, 1959, They shifted their oil
barrel plant from Sewri 1o Trombay
in July, 1959 but they produced bitumen
drums at Trombay with the additional
machines purchased. Production of oil barrels
and bitumen drums started at Trombay from
July 1959, It has also bzen ascertained that
delivery of bitumen drums to Standard Vac-
cum Refinery Company commenced from July,
1959 only. The conversion of the oil barrel
plant for the manufacture of bitumen drums
could not arise as the firm was in production
of oil barrels before and after the shift to
Trombay and the production of bitumen
drums started only from July, 1959 at Trom-
bay with the additional machines purchased.

The facts about the correspondence bet-
woen the standard Vaccum Refinery Comp-
any the Iron and stecl Controller, are, howe-
ver, being ascertained.

oft Tk e . seOw WETET,
frg® 3 a9 § © wer ¥ ark ¥ gw At
T 7% ® & afeT g T w7 @
Iu fam wr & f AT s grfee
T ) 25 TATL, 1969 ® XA Fo
1313 & g ¥ ofr oy wwr mr @r-

“*Complete information is expected to
be available soon."

1967 ¥ Arga®1 g g faer,
afer qx arr ag e 9ot wgrer wfr
wrrerdt ¥ forA STy A @ §iww
fotr & st wgiaT & o B ¥R A
X ¥ e § e g sl & g
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gt wodT St fgury ST ¥ FE W wT
T HATT 7 MY | 7 AvE Y, A
a1 s @@ i w5 W g, 9T w6
wua ffay, afFs o 37 F7 a9 w7
TATH FT & qEA FT AYATT WA H{o0Q,
wifs foe smod saT W qw agi AT
FTAT g3 | 78 AT W X A7 A@rEy
& 4o e g ag W A R fE
yo% T Ag 9% ¢ fowH s
aean fFrererdt w91 A wreee e e
Fre ¥ frmr ar f w7 & ag FreaT
faadr & g Hamar 2 R A EY
FEITIOE & a1 Iq ATATA TG A IFIA
FICEAMT ST F JIUE &7 §, FTC@TAT B0
AT F AT F TN AT-ATS AE A,
fad fazim-R= & ana e aww
fazis s w13 7 fud wwd dwgw
FemrETdy FErr 1 & a9, s R
qar awr ?

siretfre fawra, stiafow savare oar
ARAT-HTE WA (ot FEre o AWy )
g aF 9EA HATE FT AGEH 8, AAL
faw draT &t A & fF a8 "rAaT UEY-
Tew IR F AT & ...

st grEa™ w4 dEer 2
faar & 1

oft o S I X faTE ¥ &
o TE St AT @ &

ot gwedA aeht W - oY
T 7Y foard gt am ok oY, Afww
I YT EW F o0 §G v 91, g fom
T ITH 7 far § | o AriEw wRE
IH I AT FEET F O, JHT AGE ¥ g
wriaT W & ford dar & | gw ¥ dre

srdfifrae & w3 o #9E B AW
faur .. ... ..

SHRI SAMAR GUHA: On a point of
order Yesterday in our agenda, the same
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question was dealt with in the Report of the
Estimates Committee which was to be Prese-
nted to us. But it was not laid on the Table.
1 have also sent some question on this.
I would like to know what is the reason for
this. It arises out of this question.

Mr. SPEAKER : He may wrile to me
his objection. Let the previous question be
answered.

ot gweg wt wgEw: W@ A%
FHL AT FT ATeAF §, HL TeH § qg a9
¢ f ora feady & ag sroam grex #
AT, TN AFT WY AT HAF-AT E AqE-
¥ W @ U, Afew IR et @R
qEA =g AT I8 Fae fagha dtw
T g 6|

oft ok SR : ¥ & wiveE dwgn
FoF o & fors gl s I|ATE
T g2 # 12 dTE, 1969 FT ) Harww
F40r @R off vg.0n. FFAT & OF AT F
waTq ¥ gu A wErEa 7 A a1 fFowd,
1959 3T A7, 1959 ¥ 7 F¥oAT J
2vgd dH 1w ferad A w1
7069 AT 1256 & f2T & SfF 8T
T T $ved U FEET F0F GF ¢
fomsr ¥ Fgd & —

**Messrs. Standard Barrels have not su-
pplied us any 40-45 gallon capacity lubricant
barrels since they shifted their factory to

to Trombay for manufacture of a:phalt
barrels on our behalf."

7% gt a5 ¥ ¥ v -

‘“The manufacture of asphalt drums on
our behalf has utilised the Standard Drum
and Barrel Co's entire manufacturing capaci-
ty and they, therefore, are unable to effect
supplies of 18 gauge drums to us"

¥ ofcfeqfaal # wq fe ¥ <1 qemda
ok amA § A famey ama aft snr

aragr ¢, & aoqwr wEiEq, 9@ ATAY
wgaT g fv 5 w7 927 ¥ Efae o7 -
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SHRI LOBO PRABHU : How did he
get this confidential document ?

1 want to rise to a Point of order. Here
is a confidential record which has been obta-
ined by a member. [ have a right to enquire
from the Minister whether he will hold an
inguiry to find out how this record came into
his hands.

SHRI1 K. LAKKAPPA : These People
are shielding the black marketeers. you put a
question to him whether he is not shielding
black--marketeers (Interruptions ).

sft oot s yroAT st far
8 BN IR A S | gAA AT fAd
& | arafear 7o ogr 7s wfNE
o (aEaTE) L L

¥ srawt oy & wgar§ fe Ay
fafezmt ®1 s@3 & &A1 92w qv @
oo (ST

U WETY - FT FATAT A1aA R
AL AT AT |, (Twam).

it o s ;T 7T Fafeat #*
(wa@gm).. 57 2@ Siforg.. (wrwwmwr)...

) faw sm
.. (waw).

ot ok SR R T qT %Y
s dfad

a4 gg WA qgr & arar § Ay wAoAr
wgrag gR Jard e o wrodt o fRfad
gt a2 5T fazma @Ay & foq wlwre o
T ax FA wEy e #Y famr ?

e vt ag wiy 7Y ¢ fr foreer e
;g €W §W dr dTe weAr Wy fin
Fu®1 IR T4k & ST AT F w4 |
. (WA ). F4T AT /T ATHOT Y
aTE ¥ wiw ¥ ¥ foq e f?

T [Placed in Library, Sec. in LT-2840/70]



Oral Answers

ot swelr st agx - & oS
qger wrara fear ar o JaE e @
HTIH TTE AT W ATY § AT I TG~
wex & wat fore 8, waet arferaa @
7€ & 1 & aod WA 93 AT AR

1t has been ascertained fr..m the DGTD
that the firm shifted their. oil barrel pl-
ant from Sewri to Trombay in July, 1959
but they produced bitumen drums at Trom-
bay with the additional machines purchased-
Production of oil barrels and bitumen di-
ums started at Trombay from July, 1959
The firm was in Production of oil barrels
before the barrel plant was shifted to Trom-
bay and therefore the question of conver,
ting the oil barrel Plant for the manufacture
of bitumen drums befure July, 1959 did not
arise. The firm has also confirmed that Pro-
duction of bitumen drums started in July
1959 only and delivery of the same to Stan-
dard Vacuum Reiinery Company com-
menced during July, 1959.

off ok wATW WL N w0 I
gl oAt P AR Y A% § | AT9A ! =
e &% Ry ? s EE A E
I TS TIEH T FTE7 T H a=47 7
g & o amé £ wiw F foq 391 dmv
TwE?

oft m&m:ma;sw
grfr wardy # ar orex gAY FUT |

ot W NI g A W 9ET
Y g L. (wawmw) |

W wEve oy A1 dw w1 Fe-
feer wE gaT @ @ A FA OF At w0
i@ a7 wrar § s el gEdy wewAt w1
&eer o oA & 1 & a9 U zEaY Ardy
i WY wE g T wW e
fr wwar qeTs wTAT ORAT ) (AT

it ok WO AR AT S ®
foers fafadsr svww smr @m
co . ()
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www WERW : W AT I
EE R4

sl T X W : THA AgA WTHWT
g

st mAT g 7 A OHTE as
TET AAME G 4 1., (AN |,

st AT FTATOW | 2H T AL & o0
g /YT Arfea |

it A ¥EQ gy wgEg ¥
s g iR 1959 #F A= ¥ AW
1961 % 1 #@rsé 7a Fqheator
Ferr 7 arex fmar 2= dvaw fowrgd
FFAT F Ly 71| fAzaT Aerd w1 &
fora &1 ToF fan fowreadr &t i1 @r
fasT Fi IR €T IW HNATF
aei fEm goat a=pdAa 7 F fag
afFd Ta% samar wXFE T T 3R
e a4 faur 7

ot FUEEE A HFRL | AL TEAT-
o 7@ 7

SHRI LOBO PRABHU : A very impo-
rtant Point has been raised, namely,jwhether
the Members of this House can overlook the
official Secrets Acl.. (Inrerruptions)

MR. SPEAKER : The House is not as
strict as the official Secrets Act. You must
know that. I think You are used to that. You
must gel used o this also. There have
been rulings on this at different times.

SHRI LOBO PRABHU : I am grateful
for your advice. Still this 1s very important If
we Members of Parliament set an example
in disrespecting the law which we pass....
(Interruption) Those who do not respect the
law Which they themselves cnact do not
deserve a hearing in this House. [ should
like the Minister to hold an enquiry how this
information was passed on to Mr.
Fernandes, .. (farerruprion.)

MR. SPEAKER : The Position is
eatirely different in this House.
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SHRI HEM BARUA : There is no law
like this, that a Member is entitled to have
information from Some Particular Source.

SHRI. K. LAKKAPA : Can hon.
Members shielad Corrupt officers by putring
questions in the House ? Is that allowed
under the rules of Procedure. I Want a clear
ruling.

MR. SPEAKER You should have
clearly understood what 1 said.

SHRI S. M. BANERIEE Two
letters had been quoted by my hon. friend
Mr. George Fernandes and Mr. Lobo Prabhu
has taken exception to that.

MR. SPEAKER : Why are you menti-
oning him again.

SHRI S. M. BANERIEE : When an
ICS Officier leaves service or retires he still
thinks that he is an ICS officer.

SHRI LOBO PRABHU : I have been
clected Member of this House just like Mr,
Banerjee by votss larger than him. | am
as good a Member of this House ashe....
(Interru ption. )

SHRI §. M. BANERJEE : | never
impute any motive.
SHRI LOBO PRABHU : [ only say

that you respect the law which you yoursell
enact here. ... (/nterruptions.) That is not
the way to speak for a dismissed officer.

SHR S. M. BANERJEE : He is a
retired officer.

SHRI RANGA : Are we discussing
only these personal matters here ?

MR. SPEAKER : Imay have to ask
Mr. Banerjee to sit down if he goes on like
this. Why should he unnecessarily make
reference to other gentlemen ? He does not
seem to be serious about the question.

SHRI S. M. BANERJEE : [ shall
put the question on drums. If you search
any drum you will come across some ox-
Minister. When the Estimates Committes
has definitely rocommended certain action
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against a particular firm, Hind Galvanizing
and Standard Drum company, why was it
again referred to the Committee and why
siraightaway no action had been taken and
when action will be taken ? After all this
if it is found that soms officers and ex-
ministers were responsible, will the whole
question be referred 1o the CBI, with due
apologies to Mr. Lobo Prabhu ?

MR. SPEAKER : He replied to this
question of MR. FERNANDES......
(Interruptions).

SHRI F. A. AHMED We have
aiready said so. We have referred it to the
Estimates Committee and whatever be the
decision of the Estimates Committee, we
shall be bound by it.

SHRI K. LAKKAPPA : This barrel
and drum company is a big racket. It is
very interesting to study it. [ do not go
further because you said that we should not
quote the names. The hon. Minister is not
taking action against this company because
of these things, inspite of repeated demands
by the Estimates Committee to probe into
the mystic and nefarious uctivities of the
drum and barrels company; Fictitious
names were used .0 seli all the steel that
has been taken by this company; all the
steel has been misused. The Governmant
is mot coming forward with an enquiry be-
cause one Governor is involved in this shady
deal. Would the Government of India
scrutinise who are the persons involved and
take action in the matier ?

SHRI F. A. AHMED : | have already
replied to this question.

SHRI K. LAKKAPPA : I have got
information here and if you give me per-
mission, T shall give the names of persons
who are involved. One of them is a Gover-
nor. Will they conduct an anquiry and
examine all the persons involved in this
deal ? I want an answer from him.

SHR1 CHENGALRAYA NAIDU :
He must give the name; he cannot with-
hold names like this. ... (Intei ruptions. )

MR. SPEAKER Question Hour
should not be converted into a debating
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hour. That has been my request for the
last fow days continuously., There are cer-
tain rules. Hon. Membszrs should confine
themselves to those rules.

SHRI RANGA : There seems
one point,

to be

MR, SPEAKER : Do you think we
should allow speeches. introduc.ons and
preambles to questions ?

SHRI RANGA . That is not the point.
After all the Estimates Commit‘ee spent a
lot of time in going into all these matters
and made some recommendations. The
hon. Members want (0 know: why is it
that the Minister had thought it fit to send
it back again to the Estimates Committee ?

MR. SPEAKER : You know the pro-
cadure; for somstime you have also worked
in the Committess. The reporl goes to the
Ministries and the action taken report comes
back.

SHRT RANGA : 1| know that proce-
dure and what you have said is correct.
The additional fact is that when he report
goes o the Government, the Government
accept it and implement it. If they find that
a particular recommendation cannot be im-
plemented, then they statc the reasons and
there it stops. This is not what they have
done: they wanl a recommendation of the
Estimates Committee 1o be re-considered by
the Estimates Committee. Why ?

SHRI F. A. AHMED : We have
placed all the facts to be considered by
the Estimates Committee so tha: they can
take a docision a.ter consideting all those.

MR. SPEAKER : Order, Order. Next
question. Shri Muthuswami.

SHRI K. LAKKAPPA : Sir, let the
Minister reply to my question. In para 29 of
«he report of the Estimates Commitee, they
have raised a query which has not been
answered by the Central Government, be-
cause an ox-Minister, and a Governor are
involved "in it. and Shri Manubhai
Shah is involved in it. That is why they
aro suppressing all this. T want a categori-
cal answer. My question should he answerd,
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with your permission. The Minister is
shielding them* He should not shield all
those blackmarketeers. (/nterruption)

MR. SPEAKER : He may repeat the
same answer. What else can be done ?

SHRI TENNETI VISWANATHAM :
The Minister has said that the Government
pointed out the difficulties to the Estimates
Committee. May [ know the nature of the
difficulii-s ?

SHRI F. A, AHMED : 1t is not pro-
per for me to disclose it here.
(Inverruption. )

DR. RAMSUBHAG SINGH He
should disclnse the nature of the diTficullies
here.

MR. SPEAKER : The procedures arc
laid down by this House. The procedure
laid down is, they are re-submitted with
the report and the action taken on the pro-
posals back to the Estimates Committee,
and this is not ¢ idered final it is
laid on the Table of the House, unless it is
laid before the House. Aftler all, this is
the Commitee’s work and all of you must
have gone through it.

ol W FOER AT WEiEA,
ufziea FRAET T4 WA FT @ OF FHE
2 oTT welt wgre AP TA vEA H A
aaty & #1€ smafe 7@ # wifge 1 2w
Lgr AT a fewwedtor Fary |

SHRI K. LAKKAPPA, : Let him
answer the question. (Iaterruptions)

MR. SPEAKER : Mr- Lakkappa, that is
enough,

SHRI SURENDRANATH DWIVEDY :
Sir, this is an important matter,

We know the Procedure. What they
say to the Estimates Commiitec, at the
same time, may not be disclosed by them
here the entire facts are there if they are
secret documents. But the Miniser said
that in trying to implement the report of
the Estimates Committee, they came across
certain difTiculties which have been pointed
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out. We would like to know—not the entire
document what are the difficulties in their
way of implementation. We want to know
the nature of the way of implementation. We
want to know the nature of the difficulties.
We do not want the entire record. (Imterrup-
tions) SEVERAL HON. MEMBERS. ROSE

SHRI SURENDRANATH DWIVEDY:
If it is not clarified. naturally, the impres-
sion created by Shri Lakkappa would be corr-
oborated here that because some dignitaries
are involved in it, there were some diffic-
ulties which they do not want to disclose
here, and which were pointed out o the
Estimates Committec, showing reasons why
thay cannot implement these things. But
let us at least know the nature of the diffi-
culties.

SEVERAL HON. MEMBERS ROSE.

MR. SPEAKER : May I say again that
it is up to you, because, If he disclo-
oses those objections here. [ hope the
Hous.. should give h‘m an assurance that
nobody will come with a privilege motion
against  him. (inferruptions) SOME HON,
MEMBERS ROSE.

MR. SPEAKER : Shouting cannot add
logic 1o the matter. By just this loud talking
you cannol add logic to the matter, This is to
go to the Commitiee, and then, afier the
examination by the Commitee, it is to be laid
on the Tabel of the House. Suppose some
thing comes here and before laying it on
the Table of the House, the Chairman of the
Committee or any Member takes an object-
ion Lo it, asking why was it disclosed before
w. took a decision on its you must go into
the implications of it.

DR. RAM SUDHAG SINGH : It must
be disclosed here.

SHRT SURENDENRANATH DWI-
VEDY Wha: is the nature of the
difficulties ?

SHRI SAMAR GUHA : Sir, [ was
trying to draw your attention to & parti-
cular matter, but you did not permit me.
T do not know what happens. It is a question
of privilege , it is the privilege of Members
to ask cortain questions,
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MR. SPEAKER : T have followed your-
objection and if you have any objection
regarding the matter, you can write to me.

SHRI SAMARA GUHA: That is not the
queston. | was trying to draw your atten-
tion to yesterdays list of business. Against
item No. 8 in that list, there was the report of
the FEstismates Committec concerning this
matter. 1i was to be placed on the Table of
the Houses. but it was not placed. At the
last miunte. it was withdrawn. We have, as
Members of the House, the right to ask
why v was withdrawn at the last moment
though it had been included in the list of
business for the day. T was trying to
draw your attention from the very beginning,
it is a relevant point.

MR.SPEAKER : You should have
enquired about it in my Chamber.

I need not tell the reasons. The Chair-
man of the Committee, and Members, asked
me that it should be delayed. They are
going to lay it, at some other time, on the
Table of the House. Why are you -aising it 7
These are ordinary matters,

SHRI SURENDRANATH DWIVEBY :
Let us hear the minister.

SHRI F. A. AHRLED : So far as the
withdrawal of theitem is concerned, T am
not to be blamed. We have sent an cxpla-
nation to the Estimates Committee and I
personally feel that till the matter is discu-
sed by the Fstimales Committee, it Will
not be proper for metolay it. But I am
prepared to lay it afier the whole matter is
discussed by the Estimates Committec,

SHRIT A SREEDHARAN : The Action
Taken Report of the committee was not
placed on the Table of .he House because
the Chairman and Members of that commi-
ttoe approached you and asked you to defer
the placing of the report on the Table. That
is wha' we are told. | am the Convener of
the Action Taken Committee and I have not
made any such request. I repudiate it on
the fMoor of the House.

Mr. SPEAKER : It goes to the Chai-
rman always, not to the Convener.



31 Oral Answers

SHRI A SREEDHARAN : The report
was finalised and it should have been placed
on the Table. (Intesruptions).

Mr. SPEAKER : There are certain
papers which are purcly with the office and
on such matters the hon. members can get
information from me. Why do you confront
me here as il you are confronting the mini-
sters sitling here 7 After all, this is a que;-

tion pertaining to the Order paper. (interrup-
tions).
In spite of best eforts, we are not

able to cover more than four questions.
What is the use of having a Question Hour ?
Why not have a regular debating time ? T
tried to regulate it, but I could nov. Every
time the hon leaders in the opposition ask
me to increase the number of questions. D>
you think it will be possible ? You render
me completely helpless. (Interruptions).

Question Hour is over.

Q Short Notice
uestion,

SHORT NOTICE QUESTION

Service of Warrant on Statlon Master,
Dhrangadbra for attachment of
Railways Property

S.N.Q. 3SHRI R. K. BIRLA : will
the Minister of RAILWAYS be pleased 0
state :

(a) Whether it is a fact that a salt
merchant of Dhrangadhra near Surend ra-
nagar Railway station got a warrant served
on the Station Masier, Dhrangadhra for
the attachment of all properties at the
station 1> realise a decree of Rs. 1,008:

(b) Whether i: is also a fact that the
salt merchant secured the decrce against the
Railway authorities 18 months ago but the
authorities did not take notice of the same:

{c) il so, the de ails there of: and

(d) the action taken by the Railway
Administration in the matter 7

THE DEPUTY MINISTER TN THE
MINISTRY OF RAILWAYS (SHRTR. L.
CHATURVEDI) (ay It is a fact that a
warrant for the attachment of the Railway
proporiy at Dhrangadhra station, namely
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chairs, tables, wall clocks, hard cash and
other articles which the Plaintiff could show
was presented on 28.1.1970 by the bailiff,
=t Dhrangadhra Station on behalf of a salt
merchant of Dhrangadhra for the realisation
of a decree of Rs. 1005 and Paisa twelve.

(b) The decree under reference was
secured by the merchant on 12.7.1968, but
remained unsatisfied till 5.2.1970 due to
utter negligence on the part of the Railway.

(¢) A consignment of 145 bags of salt
booked from Kuda Salt Siding to Kawapur,
a station on the North Eastern Railway,
failing to reach destination, Messrs.
Prashant & Company lodged a claim there-
for on the MNorth Eastern Railway. The
claim was no' entertained by the Railway
as the Original Railway Receipt, the Ori-
ginal Beejuck and a Disclaimer letter from
the consignee of the consigmesnt were not
furnished. Thercupon Messrs. Prashant &
Co. filed a suit against the Railwiy for
recovery of the value of the consignment in
the Court of Civil Judge, Dhrangadhra and
this suit was decreed against the Railway on
12.7.1968 for Rs. 750 with costs plus 6 per
cent running interest from the date of filing
of the suit. The Western Railway had to
satisfy this decree, but, due to inattention
in tha. Railway's Claims Office. the decree
remained unsatisfied till a warrant for ex-
ecution of the decree was issued. When the
bailifl appeared for attachment of Railway
property at Dhrangadhara station on
28.1.1970, the Station Master made an
application in Court seeking one month’s
time to satisfy the decree. This application
was accepted and finally the decree was
satisfied on 5.2.1970.

(d) An enquiry by Senior Administra-
tive Officers was ordered immediately after
this cace came to notice. The report of the
enquiry has just been received and is under
scrutiny. The enquiry committee has held
six officials as well as the Railway Advo-
cate responsible for dereliction of duty in
this cace. Siringent action will be ensured
in this case.

SHRI R. K. BIRLA : The attachment
of one’s property is the last thing that one
would like to have in his life. It is supposed
to be the greatest humiliation for anyone.
The hea. Minister has admitted that there
has been gross negligence on the part of the
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railways in allowing the merchant to go to
the court and get a decree. Still, for a long
period of eighteen months the railways did
not make the payment. So, I want to know
firstly why this matter was not mutually and
amicably settled espacially when the rail ways
know that the party was going to the court
to get a decree ?

SHRI R. L. CHATURVEDI : In the
detaild reply I have just now admitted that it
is the fault of the railways.

Shri R, K. BIRLA : I'n that case, what
action have you taken against the persons who
are responsible for this 7

SHRI; R. L. CHATURVEDI : That
also has been mentioned in the reply.
Immediately on receipt of this infor
mation an inquiry by high ofTicials was
ordered and their report has just been
received. Certation officials have been
held responsible and stringent action will be
taken agains. them. Fully realising that the
fault was with the administration. I thought
it would be proper that in the main reply itse-
If full facts should be mentioned and [ have
done it. I may further assure him that if there
is any fault on the part of the administration
we will not (refrain from admitting it forth-
with.

SHRI R.K. BIRLA : Secondly T would
like to know from the hon. Minister what
precautions he is going to take in future so
that a shameless thing of this type will no*
recur 7 Thirdly, it has come to my notice
that six days back a similar incident happened
in Raipur. It seems that the Raipur booking
office was attached for not-payment of a dec-
reed amount of Rs. 20,000 on a suit filed by
a person and that the attachment was released
only when there was on_the spot payment of
the. entire amount by the booking staff. This
took placo just six days back. What has the
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Member has mentioned. I will certainly
enquire into it,
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SHRI TENNETI VISWANATHAM :
May I know from the hon. Minister as to who
is responsible when decrees against a rail-
way are passed ?Secondly, he said that high
officials have made an inquiry. Have they

hon. Minister to say_about this incident ?

SHRIR. L. CHATURVEDI : [Instru-
ction hive been issued to the railways con-
cerned to take immediate action on such de-

‘crees. As far as the decretal smoumt is con-
ocormned, we are dealing with it separately on
an urgent term basis. I do not have the full
detalls of the Raipur case which the hon.

implicated small officials in the matter ?

SHRI R. L. CHATURVEDI : As far as
the second part of the question is concerned,
as I said, the report has just now been rece-
ived and is under scrutiny. No doubt, at
present no high official has been held respon-
sible. But, for instance, I may mention that
the railway advocate there absented himself
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when the case for the decree was being taken
up, then, the clerks and other persons are
also held responsible. Anyway, we are look-
-ing ioto the matter and il an official is found
guilty, we will not spare him.

et wvamw g A A AREAT
A T A | WA H A AW X
aga ¥ Sl & TRy T §, I A
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SHRI CHINTAMANI PANIGRAHI :
What I am a little apprehensive about,
because such things come only to the notice
of the Birla firms, is that it may happen in a
period of five or ten years that perhaps the 75
monopoly houses will slowly get hold of
stations one by one. So, will the government
beware of it ?

SHRI R. L. CHATURVEDI : There
is nothing important to be answerd. he has
only thrown out a suggestion.

it TraTeAre wrewt : T=y sfasrf
Fr wAfqaT F FTO0 HLRT KT OFTEr T
wifr soew #¢ AT qwAr 2 geA | W
AT WA E F fWﬂqa- e §ouw
ai® & 9t 7w 57 a7 § i "™
% &t Gan fear & vwwr i feadr A ?

ot Qe wadt ; §YIWM QoA
T T/ I8 AL & | AL AIAAIT qIY
g ar & s far £

WRITTEN ANSWERS TO QUESTIONS

Utilisation of old Railway Tickets
by changing their dates

%134 SHRIN.K. SANGH) : Will the
Minister of RAILWAY'S be pleased to state :

(a) whether it is a fact that in West
Bengal, the Central Bureau of Investigation
unearthed a racket which was engaged in
utilising old Railway tickets by changing
their dates and thai a large number of empl-
oyees of Durgapur Stee! Plant drew over a
lakh of rupees as travel allowance by forging
Railway receipts and without undemkmg
the journeys, and

(b) the measures being taken by the
Railways to prevent such misuse of .ickets
and forgery ol receipts 7

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) In January, 1970, the
Calcutta Branch of the Cen.ral Bureau of Inve-
stigation arrested a person while he was selling
& third class ticket for journey from Howrah
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to Barauni at a rate | ess than the actual Tare,
A case under Indian penal Code has been
registered against him. Two bundles of
used railway tickets and some instruments
utilised for re-dating tickets were also
recovered from another person. The case is
under investigation by the Central Bureau
of Investigation.

On a report made by the Durgapur
Steel Plant, the Calcutta Branch of the
Central Bureau of [nvestigation have regis-
tered a case under the Indian penal Code
against 9 employees of the Steel Plant and
an outsider who were suspected of having
forged railway money receipts and submitted
false of bills of Leave Travel Concession. As
the case is still under investigation, the total
amoun. suspected to have been falsely drawn
will be known only after the completion of
the investigation.

(b) Railway Administrations have
been given instructions to ensure that Lickets
are nipped at the entranc- gates so that these
cannot be re-used. Inmstructions have also
been given to ¢nsure the collection of tickets
at destination. As lar as receipts are concerned
their safe custody is insistied upon, State
Governments have been asked for strict
surveillance in order to bring to book unsocial
elements indulging in malpractices like sale
of fake, forged 1tickets as also resale
of used tickets.

Small Scale Indusiries Floance
Corporation

*335. SHRI C. MUTHUSAMI :
SHRI R. R. SINGH DEO;
SHRI MEETHA LAL MEENA:
SHRI MAHENDRA MAJHI:
SHRI G. C. NAIK.

Will the Minister of INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS bc pleased to
state :

(a; whether the Adminisiraive Reforms
Commission has recommended the creation
of a small scale Tnudustries Finance Cor-
poration to serve as a Central anl local
institutions to provide all financial assistance
both long term and short term to the small
sector, and
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(b) if so, the reaction of Govemment
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTBRNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (u) Yes, Sir.

(b) The matter is under consideration
of the Govemment.

Coantrol Over Companies Recelving Loans
And Capital From Government Sponsored
Financial Institutions

*336. SHRI BHAGABAN DAS : Will
the Minister of INDUSTRIAL DEV-
ELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government have any
conirol specially in respect of policy formu-
lation and management over the affairs of
companies which have received substantial
amount of loans and capital for investment,
from the Govemment sponsored financial
institutions,

(b) if so, the nature of control
possessed by Government over thess
Companies and how this power of contro!
is exercised; !

(c) the names of private sector comp-
anies which have in their Board of Direc-
tors, representatives of the Government
sponsored financial institutions;

(d) if the reply to part (a) above be in
the negative, whether Governmeni: are
contemplating 1o take necessary sleps in
that direction and;

(e) il not, the reasons therefore 1

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL - TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) (a), (b), (d) and (e). So far the all-
India financial institutions namely,- IDBI
and IFC, have beee reserving their right of
nomination on the Boards of Directors of
the assisied concerns and have been exerc-
ising the power sclectively where the assis-
tance granted is sizeable or where the wor-
king results of the concerns have not becor



39 Written Answers

satisfactory or the conern has been commi-

tting defaults in meeting its obligations to
the institutions.

Government have, however, recently an
nounced their decision accepting the con-
cept of *joint sector’ in principle, recom-
mended by the Industrial Licensing Policy
Inquiry Committee. Itis proposed to ensure
in future that there is a greater degree of
participation in management particularly
at policy levels, in the case of major projects
involving substantial assistance from public
financial institutions.

(c) Information regarding (he number
of concerns assisted by each financial
institution and the concerns in which the
institutions have nominated their represe-
ntatives on the Board of Directors, will be
obtained and placed on the Table of the
House, to the extent available.

o " aan Afee v Arel
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Adoption of Shri Nath Pai's Constitution
( Amendment) Bill, consequent on
Supreme Court‘s verdict on Bank

Nationalisation.

*338. SHRI SAMAR GUHA : Will
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) Whether the verdict of the supreme
Court on the bank Nationalisation necessita-
tes adoption of Shri Nath Pai's Constitution
(Amendment) Bill; and

(b) if so, whether any steps are being
taken in this direction ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) & (b) As the Hon'ble Mamber
may be aware, even before the verdict of
the Supreme Court on the Bank Nationali-
sation case, the Government supported Shri
Nath Pai's Bill at the consideration stage.
The Bill, as reported by the select Committee,
is considered to require some amendments.
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Help from India For Restoration of
Lawrence of Arabla Raflways Line

*339, SHR S.K. TAPURIAH :
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that a delegation
from the Middle East countries visited India
to seck help for the restoration of Lawrence
of Arabia Railway line ;

(b) whether experts are already there
helping in the laying of tracks and
supervising other operations there; and

(c) whether they have asked for air-can-
ditioned coaches and other Railway equipm-
ent also ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes sir, a delegation
of the Hedjaz Railway Recommissioning
Board visited India in early January this
year to obtain first hand knowledge of
the variety of Rolling Stock and other
equipments manufactured in the contry and
their performance in use.

(b) Yes, a Senior Indian Railway Engi-
neer has been in Amman since 1968, to assist
the Hedjaz Railway Recommissining Board
in reconstructing the 844 Km line between
Maan and Medina.

(c) No sir.

wfnfoer anfas amr ard ot o
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Programme For Uplift of Poor Masses

*341. SHRI GADILINGANA GOWD:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to slate :

(a) whether Government have chalked
out any concrete programme with the object
of serving (he poor masses of the country ;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND, IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA,) :
(a) to (c). The total programme promoted
by the Department of Social Welfare relates
to the Welfare of the weaker sections
of the community, including :

(i) Measures for the welfare of the
backward classes including scheduled castes,
scheduled tribes and other backward classes.

(ii) pre-Vocational Trai ning programme
for school drop-outs.

(iii) Family and child Welfare services
for women and Children in rural areas.

(iv) Programme of social welfare promo-
ted by the Central Social Welfare Boards with
the help of voluntary social welfare organi-
sations.

(v) Rehabilitation progarmme promoted
for the handicapped.
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(vi) Rehabilitation services for displaced
persons.

(vii) Social defence services including
correctional services for the destitute and the
delinquents.

Review Report of Public Sector Steel Plants

#342, SHRI INDRAJIT GUPTA :
SHR] YOGENDRA SHARMA :
SHR) P.C. ADICHAN :

Will the Minisiter of STEEL AND
HEAVY ENGINEERING be pleased 10
stute :

(a) Whether any review report has been-
considered by Government regarding the ope-
ration and maintenance of the three Public
sector steel Plants in Bhilai, Rourkela and
Durgapur

(b if ~0. the main features of the re-
port; and

(c) the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :

(a) There is no review report as refe-
rred to by the Hon'ble Member.

(by & (c) Do not arise.
Iseue of Complimentary Passcs for Class
IV Employces

*343 SHRI P. P. ESTHOSE :
SHRI K. ANIRUDHAN :
SHRI NAMBIAR :

Will the Minister of RAILWAYS be
ploased to refer to his letter No. E(Trg) 1-69
PS5-8/10 dated the 15th December, 1969 and
state when the appropriatc time will come to
bring the Class IY cmployecs at par with
the Class IIl employees in rogard to the issue
of Complimentary passes ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : A statement is laid on
the table of the House.

Sratement

Prior t0 1952 Class IV staff on the
Railways were not eligible for any post-retier-
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ment complimentary passes. 1t was only from
that year onwards that it was decided that
such of the staff retiring aftar putting in the
prescribed years of continuous railway serv-
ice (originally 30 years, now 25 years) should
be granted one set of post-retirement compli-
mentary passes for the retired employee him-
self and his wife oncc in five years. Since then
representations have been made, time and
again, for raising the scale of postretirement
passes for Class I'V staff to the lzvel of retired
Class IIT staff. As class I1I and Class 1V stafl
are recruited on different basis for different
degrees of responsibility and different stan-
dards of work meriting diffe.ent pattern of
pay scales, there cannot be a straight line
equation of all fringe benelits tike travel con-
cessions afler retircment. On Railways, we
have at present about 8 lakhs of Class IV
employees and there will be about 25 thou-
sand retiremenis every year. Therc are admi-
nistrative and practical difTiculties in keepi g
trace of the identity of such a large numbes
ol persons after their retirement from
service, besid=s consideration ol such o large
magnitude ol liberal isation at a tim  when
Government are already devoting considerable
attention to the improvement of the more
impoitant cond.tions of their service, such
1s pay scales, housing, medical care, chil-
dren's education, etc. This being the position
no indication can be given al present as Lo
when the liberalisation of post-retirement
travel concessions for Class IV employees
can be considered.

Translation of Enactments in Regional
Languages

*344. SHRI S. C. SAMANTA : Will
the Minister of LAW AND SOCIAL
WELFARE be pleascd to state :

(a) in how many languapes the regional
versions of impurtant enactments were publi-
shed and werein use during the British rule
in India;

(b) in what languages the courts at the
District and High Court levels were function-
ing through the medium of regional langu-
ges in British India and in the Princely States
during the same poriod; '

(c) what are the reasons that translation
of even imporiant enactments have not been
published by the Government of India after
independence; and
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d) the steps proposed to be taken in
this connection ?

THE MINISTER LAW AND SOCIAL
WELFARE (SHRI GOVIND MENON) :

(a) Acts passed by the Tmperial Legis-
lative Counci’ were required to be translated
in Bengali. Gujarati, Marathi, Telugu,
Kannada, Tamil and Malayalam through the
local Governments concerned. No informa-
tion is avaiilable as regards the extentto
which the translations were in use.

(b) No information is available on this
point.

(¢) & (d). A statement is laid on the
Table of the House. [Placsd in lilbrary. See
No. LT-2784/70]

Metropolitan Railway for Delhi

*345. SHRI KANWAR LAL GUPTA :
SHRIMATI ILA PAL-
CHOUDHURI :

Will the Minister of RAILWAYS be
pleased 1o state

(i) whether Government have se' up a
Body for the Metropolitan Railway for Delhi;

(b) if so, the details thereof;

(¢) whe ther Government have provided
any amount in the Fourth Plan for this
work ;

(d) when the Metropolitan Rail will be
ready for the use of the people;

(e) the deteil of the scheme; and

(f) what is the progress made so far and
when the scheme will be completed ?

THE MINISTER OF RAILWAYS
(SHRI NADA) : (a) to (f). A statement is
laid on the Table of the House. [Placed
in Library. see No, L. T.-2790[70)

Loss to Mining and Allled Machinery
Corporation

*346. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state
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(a) whether it is a fact that according to
an official report prepared by the Corpora-
tion's Finace Department extracts of which
were published in the Sratesmen of the 14th
December. 1969, the Mining and Allied
Machinery Corporation is lossing Rs, 2.2
lakhs per day;

(b) whether it is alsoa fact that as
against an annual psyment pear employee (on
average) of Rs. 4,687.04 the annual produc-
tion per employee works out to Ra,
3,210.63;

(c) whether it is further a fact that 69
per cent of the total manhours are lost on
account of (i) late start and early stoppage
of work (27 per cent). (if) workman standing
idle or away from place of work (32 per cent),
(iii) waiting for materials, tools, equipmenc,
drawings and/or instruction (6 per cent), (iv)
machine breakdowns (1 per cent), and (v) no
work available (3 per cent);

(d) whether Government are aware that
the above break-up proves the hollowness®of
the Government claim that the Mining and
Allied Machinery Corporation losses are due
to inadequate demand for its products; and

(e) the corrective steps taken to put a
stop to such a colossal wastage of men and
materal and the results thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The sta*ement made in the statistical
report prepared by the Finace Depariment of
the Company for internal circulation was that
al the pres-nt rate ol activities, M.A.M.C.
lose Rs. 2.20 lakhs every day. This figure
was arrived at by dividing the total loss of
Rs. 638.68 lakhs incurred by the company
during 1968-69 by the total number of work-
ing days.

(b) These ligures also appeared in the
report. The annual production per employee
was arrived at by dividing the value of sales
inoluding stock transfer plus incremse in
stock of finished products and works in
progress, during 1968-69 by the 1otal npumber
of workers of the company, on production as
weil as mon-production iobs. Similarly the
payment per cmployee was worked out by
dividing the expenditure on employees by the
total oumber of empioyees.
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(c) These also appeared in the report
and were based on certain assessments made
by a firm of consultants in November 1965
and realate to only one of the many shops of
the Corporation. The position has since
improved considerbly.

(d) These figures onlyjindicate the unsa-
tisfactery State of industrial relations and
employee discipline, as well as the inadequate
productivity levels achieved by the plant.
The last inadequacy continuesto be duein
part to the fact that the Company has not
been able to secure order for the type of
machinery for which it was specifically see
up, and has hud the diversify into enterely
new lines of production.

(e) Attempts have been made and conti-
nu to be made diversify production, improve
industrial relations and productivity levels
and gradually build up the capacity of the
plant.

Setting up 2nd Steel Plant in Orissa
*347,

SHRI CHINTAMANI PANI
GARAHI

Will the Minister of STELL AND
HEAYY ENGINEERING be pleased 1o
state :

(a) whether Government are aware that
there is vast scope for setting up a second
steel Plantin orissa;

(b) whether Gcvernment have examined
such a proposal;

(¢) if 80, the pleces in Orissa suggested
and surve:ed; and

(d) whether Government would make
further study on this matier in view of the
decision 1 » incrcase the outlay on Steel pro-
duction ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PLANT) :
(a) to (d). There is scope in Orissa as
in certain other areas of the country for sett-
ing up steel Plants. All such possibilities are
currently under examination and decisions to
set up steel Plants will be 1aken after consi-
dering all relevant factors, such as suitability
of the areas concerned, the projected demand
for steel and the resources available.
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Industries in Himachal Pradesh daring
Fourth Plan

*348. SHRI PREM CHAND VERMA :
Will (he Minister of TNDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 10 state :

(a) the number of large scale industries
costing atleast rupees five crores each which
are proposed to be established during the
Fourth Five Year Plan in the Public
sector;

(b) what kinds of industries will these
be and where are they likely 10 be located;

(¢) whether any indusiry is proposed to
be established in Himachal Pradesh and, if
not, the reasons there for; and

(d) whether the Government of India
have received proposals from the people for
recommendations from the Government of
Himachal Pradesh for establishing industries
in Himachal Pradesh in the public secior and,
if 30, the decision iaken by Government
thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI1F. A.
AHMED) (a) and (b). The large
scale industries Proposed to be set up
by the Central Government during the
Fourth Five Year Plan, their nature,
locations and the investments proposed
to be made on them are given on
pages 253-200 of the Draft Fourth Five Year
Plan Report. As far as projects, locations
for which have not yet been decided, are con-
cerned it is not possible to state as this stage
where these will be located,

(c) & (d). The Himachal Pradesh Admi-
nistration have not made any pruposals for
the setting up any large scale industrial units
during the Fourth Five Year Plan period.
They have, however, proposed the modernis-
ation-cum-expansion programme of the Nahan
Foundry during the Fourth Five Year plan.
Besides, the Cement Corporation of India
have under consideration the establishment
of a cement factory at Paonta. In the private
sector, a newsprint factory is being sot up in
Himachal Pradesh,
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Patel Road Rallway Crossing in New
Delbi

*349. SHR1 BAL RAJ MADHOK :
Will the Minister of RAILWAYS be pleased
to state

(a) whether complaints have been reach-
ing Government about the unnecessary long
closures of Railway crossing on the Patel
Road linking Wes<t Delhi to the rest of the
city:

(b) whether it is afact that the said
crossing is closed sometimes for half an hour
cven for the passing of a shunting engine,
causing traffic jams and harassment to the
people; and

(c) if so, whether Government propose
to take steps to revise the rules about clos-
ing of the Railway crossings so that minimum
time may be taken in re-opening the crossing
to traffic ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) In 1969, 22 com-
plaints were registered. So farin the year
1970, six complaints have been registered
at the gate.

(b) There are occasion when the level
crossing gate remains closed for long (15
minutes or so) because of wvery heavy train
movement and a couple of shunting move-
ments; but the occasions when the gate is
close for half an hour are rare. During 1909,
the gate was closed only once for so long.

(c) This level crossing has always been
very busy both for rail and road traffic. Acc-
ordingly, a road over-bridge is under constru-
ction as the level cros:ing. It is not possible
to relax the rules as this might endanger
awfety.
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Rafllways Accldents

*351. SHRI A. SREEDHARAN : Wil
she Minister of RAILWAYS be pleased to
state :

(a) the total oumber of Railway acei-
dents that took place during the months of
November and December; 1969 and January;
1970;

(b) the number of persons killed and
seriously injured in these accidents; and

(c) the steps taken by Government to
prevent such fatal accidents ?

THE MINISTER OF RAILWAYS
(SHRI NANDA : (a) During the period
1.11.69 1o 31.1.70; there were 224 train
accidents in the categories of collisions;
derailments, trains running into road traffic
at lovel crossings and fires in trains on
the Indian Government Railways.

(b) In these accidents, 39 persons were
killed and 46 sustained grievous injuries.

(c) Only the causes of accidents can be
controlled, as their consequences-whether it be
the resultant casualties or the cost of damage
are unpredictable and hence beyond control,
All accidents are, therefore, irrespective of the
consequences, viewed with the same seriousncss
and concern by the railway administration in
order tofind out and take preventive me—
ssures to control the causes that result in
accidents,
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Most of the accidents take place due to
human error. To prevent this, the railway
staff in the various categories are given
thorough initial training and, where neces-
sary, periodical refresher training also. Apart
from a strict supervision over their work to
seo that they do not violate safely rules, a
safety--orientation  programme  through
various audio--visual means and a safety-
motivation campaign; through personalised
man--to--man contacts is carried out. While
the main emphasis is no training: educating
and motivating the staff; various technologi-
cal means from simple rudimentary inter-
locking to track circuiting and automatic
train control are deployed progressively
within the available resources and the over-
all priorities--to guard against human failures.
It must, however, be realised that human
element cannot be totally eliminated by
technological devices for these devices would
need technicians for their maintenance, the
errors committed by such human beings would
then be liable to cause accidents. The approach
tor ensuring safety on the Indian Railways,
is, therefore, a judicious blend of introducing
technological devices to the extent feasible
and training, supervision, safety orientation
and motivation of railway staff. Psychologi-
cal research is also being carried out for
evolving suitable tests to determine whether
the railway staff in different categories have
the requisite psycho--physical abilities to
perform their jobs safely and effectively. As
a result of the various steps taken to ensure
safety, there has been a significant decrease in
the incidence of accidents on the Indian
Railways.

Circular Rallway for Calcutta

*352. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state

(a) the progress made towards havinga
Circular Railway in Calcutta;

(b) whether
chalked out;

any scheme has been
(c) if so, what are the salient features
of this scheme; and

(d) whether this work 1s likely to be
completed During the Forth Plan period ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The Final Location
Survey for a ‘*Suburban Dispersal Line",
from Dum Dum to Prinecep Ghat, com-
menced in October, 1969. About twenty
percent of the field work has been done.
The work is expected to be completed by
April, 1971. No section of the *“Circular
Railway”, other than that from Dum
Dum to Princep Ghat, is under iovestigatien
at present.

(b) Yes.

(c) The Calcutta Metropolitan Planning
Organisation has undertaken a Comprehensive
Traffic and Transportation Study for the
Calcutta Metropolitan District, The data so
obtained has been mude use of by the Metro-
politan Transport Team (MTT) of the plann-
ing Commission in their Studies of the trans-
port problem of Calcutta.

The Metropolitan Transport  Team
(MTT) have identified the transport problem
of Calcutta as consisting o1 the following :—~

(i ) Dispersal of the large volume of
commuters arriving at the Railway
termini at Sealdah and Howrah.

(ii ) Providing means of transport for
the Intra--City Transit Traffic.

The MTT recommended a ““Suburban
Dispersal Line"” for the dispersal of the
commuters arriving by the suburban trains,
For the transport of Intra-City Transit
Traffic, the MTT recommended a Mass Rapid
Transit System consisting of Metropolitan
Railway Lines along two corridors; one
north--south along Chittaranjan  Avenue,
Jawaharlal Nehru Road and  Ashutosh
Mukherjee Road and the other east--west
connecting Sealdah with Howrah.

The alignment of the *'Suburban Dis-
persal Line” takes off from south of Dum
PDum Junction, follows the bank of the
Circular Canal and the alignment of the
Port Commissioner’s railway, passes through
Sobha Bazar, Burra Bazar and Fairlic Place
and terminates nearabout Princep Ghat. The
proposed “Suburban Dispersal Line™
generally lies along a portion of thealigment
earlier suggested for the “*Circular Railway™.
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(d) The Final Location Survey for the
“Suburban Dispersal Line" will be completed
by April 1971, This Survey will yield data on
the basis of which decisions can be taken
regarding the construction of thisline. The
construction of the **Suburban Dispersal
Line"is expected to take about four years
from the date of commencement of the
work.

The Techno-Economic Feasiblity Studies
for the Metropolitan Railway Lines along
the north--south and east--west corridors are
expected to be completed by December, 1971,
Itis too early to predict the date of comple-
tion for the Metropolitan Railway lines along
the two corridors.
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Ameadment to Represeatation of the People

Act regarding Disqualification of a Minister
from Candidature at Election

*354, SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
‘WELFARE be pleased to state :

(2) whether a demand has been made to
Government to amend the Representation of
the People Act so asto provide for disquali-
fication of a Minister from candidature at
any election if it is cstablished that his action
has caused loss tothe State Exchequer orif
he is found guilty by a Court of Law or by a
Commission of Enguiry of any kind of
corrupt practice;

(b) if so, the reaction of Government to
the demand; and

(c) if the reply to part (a) above bein
the negative, whether Government themselves
are contem plating to amend the law in order
to preserve healthy democratic practices 7

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir.

(b) Does not arise.

(c) The Election Commission has Sub-
mitted detailed proposals for amendment of
Election Law which are under examination by
the Government.
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Closure of Certain Sections of Indlan
Rallways

*356, SHRI YAMUNA PRASAD
MANDAL :
DR.SUSHILA NAYAR:
SHRIMATI SAVITRI SHYAM :

Will the Minister of RATLWAYS be
pleased to state :

(a) whether there is any proposal under
consideration of Government to close some
sections of the Indian Railways during the
year 1970--71 and in the next three years;

(b) if so, the names of those sections;

(c) the reasons for the closure; and

(d) the alternative arrangements being
made for the facilities of the travelling
public?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No such proposal

is under consideration at present but
since the Report of the Un-economic
Branch Lines Committee, 1969 is still

under comsideration of the Government it
is not at present possible to say whether any
such proposal will emerge during the next
threo years as a result of decisions taken on
this Report.

(b) to (d). In view of the answer to para
ll?o{ the question, these questions do not
arise.
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Vislt by Hedjaz Rallways Recommissioning
Board

*357. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be pleased
Lo state ;

(a) whether a team on behall of the
Hedjaz Railway Recommissioning Board
recently visited India;

(b) if so, the nature of discussions held
with the team; and

(c) the decisions taken and the agree-
ment arrived at during the course of dis-
cussions 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) A delegation of four, comprising the
Chairman and Members of the Board for the
Recommissioning of the Hedjaz Railway,
visited various railway and industrial instal-
lations to obtain first-hand knowledge of the
variety of rolling stock and other railway
equipment manufactured in the country and
of the performance in use of this equipment
on the Indian Railways. The delegation later
held discussions with the Railway Board on
their observations during the tour.

(c) No formal agreement was signed as
the Hedjaz Railway Project have not yet
floated tenders for the requirements of their
Project.

Promotion of Goods Clerks Junlor
Grade to Higher Grade Posts

*358. SHRI HUKAM
KACHWALI : Will the Minister of
WAYS be pleased to state :

CHAND
RAIL-

{a) whether it is a fact that the services
of Goods Clerks of junior grade are being
utilised on higher graded posts;

(b) if so, the reasons for nol promoting
the senior people against these existing
vacancies; and

(c) the total number of higher grade
Posts against which the Services cf lower
grade Clerks are being utilised ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). The information
is being collected and will be laid on the
Table of the Sabha.

Closure of Babcock And Wilcex (India)
Ltd., Calcutta

#3159, SHRI GANESH GHOSH :
SHRI MOHAMMAD
ISMAIL :

Will the Minister of INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Babcock and Wilcox
(India) Limited, Calcutta is threatened with
closure;

(b) if so, the reasons therefor;

(c) the steps being taken by Government
to avert the closure;

(d) whether Government are considering
a proposal to investigate into the financial
affairs of the company; and

(e) if so, the details thereof ?

THE MINISTER {OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). On the basis of
the balance sheet of the company as at
30th  September, 1968, the Regional
Director of the Company Law Board at
Calcutta issued a show cause notice to
the company in July, 1969, under
Section 439 (6) of the Companies Act calling
upon the company to make its representations,
if any, against the prayer made by the
Registrar of Companies, West Bengal that the
company may be wound up as it was unable
to pay its debts in full. The company submitted
a representation indicatingits difficulties due
to recession and sought permission to continue
its business. In view of (he representation,
the Regional Director had not so far issued
sanction for initiating action for winding up
the company. The Department have no other
information about the threatened closure of
the company.
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(d) Thereis no proposal to investigate
into the affairs of the company under the
Companies Act.
(¢) Does not arise.
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Sale of old and worn out equipment by
Napeo of Minneapolis to Napco Bevel
Gears of India

2201. SHRI BABURAO PATEL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
slate

(a) whether Government's attention
has been drawn to a reportin the washin-
gtoa Post of the 27th October, 1969 Which
eays that NAPCO of Minneapolis sold old
and wom equipment to Napco Bevel Gears
of India, really worth 909,000 (Rs, 68,18
lakhs) but sold at 2,807,000 (Rs. 2.1
crores), and, if so, Government’s reaction
thereto;

(b) whether it is fact that the U. S.
Government has Tiled a suit agains. the
Mimneapolis firm, charging it with “*decit,
faise claims and conspirac™;

(¢) whether any action has been taken
against persons responsible in India for
this deal and, if so, their sames; and
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(d) if no action has besn taken, the
reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED: : (a) Government have not seen the
particular press report referred to. However,
Government are aware that report have been
appearing in U. S. papers that Messrs
Napco Industries Inc. of Minneapolis sold
old and worn out machinery to their coll-
aborators in India at a price much higher
than the real value of the machinery.

(b) It is understood that the procee-
dings have been launched by the U. S.
Department of Justice.

(c) and (d). Govmment had jalso receiv-
ed complaints that the machinery offered by
the American collaborators was very old, un-
satisfactory etc. etc. After having carefully
examined the complaints Government had
stipulated in the approval given to the
foreign collaboration that arrangements
should be made to ensure [Interalia
that the machinery is inspected on
arrival in India and any machinery found
defective would be replaced by the foreign
firm at their own cost. This inspection,
however, could not take place since the
matter had, in the meantime, gone 1o the
court of law. .

Subseqently, on receipt of another
complaint that the Indian firm had failed to
make timely payment of instalments, of
loan and interest to U. S. AID Authorities,
the Punjab Government, acting on the mort-
gage deed executed by the firm took
physical possession of the firm on 9-4-1967.

Any further action in the matter has to
await disposal of the cases concerning this
firm in the law courts.

Ban on Import of Agricaltural Implements

2202, SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have suddenly banned the import of
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various agricultural implements such as
tractor harrows and disc ploughs with the
result that these implements are now sold
at fantastic rates in the blackmarket;

(b) whetheritis a fact indigenous of
harrows and disc cannot meet manufacturcs
the sudden demand because of the terrific
short sopply of high carbon steel in their
manufacture ;

(c) whether Government would consi-
der the proposal to step up the import of
the special steel needed for this purpose till
such time as the indigenous supply is fuliy
available; and

(d) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The import of agricultural
implements is not allowed to Established
Importers in terms of the current import
policy for April, 1969 to March, 1070. How-
ever, there is a provision for import of
agricultural implements for Rupee payment
countries in the Trade plan and imports
are arranged through the state Trading
Corporation on the recommendations of the
Department of Agriculture. The import of
agriculiural implements is also allowed
under the Gift Scheme of tractors to the
agriculturists along with the tractor.

(b) Yes, Sir.

c) and (d). Government have allowed
import of Special Steel by Disc Manufa-
cturers to the extent of their requirements.

Shortage of Wagons during Fourth Plan

2203. SHRI Y. A. PRASAD :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether thers will be shortage of
wagons in the later years of the Fourth
plan ; and

(b) if so, what steps Government pro-
pose to take to meet the situation ?
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THE MINISTER OF RAILWAYS
(SHR1NANDA),) : (a) and (b). The railways,
Fourth Five Year Plan provides for the
procurement of about one lakh wagons. The
manufacturing programme from year to year
will, however, be regulated according to the
actual requirements of traffic. No shortage
is anticipated in the availability of wagons
during the Fourth Plan period.

Production of Cars

2204. SHRI N. R. DEOGHARE :
Will  the  Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state:

cars
in the

(a) the annual production of
(Ambassador, Fiat and Standard)
country during the last three years;

(by the percentage of demand in the
country being met ;

(c) whether our cars are in demand in
foreign countries; and

(d) if so, the countries to which these
cars are exported 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The production of the three
makes of cars manufactured in the country
during the last three years is as follows :—

1967 1968 1969
Ambassador 20515 22687 21641
Fiat 10055 12276 12218
Standard 2769 23a5 1045
TotaL 33339 37308 352064
(b) The current annual demand for

cars has not been sssessed separately. How-
ever, according to the planning Group for
Machinery Industries, the demand for cars at
the end of 1973-74 is estimated to be 75,000
Nos. per annum*

(c) and (d). At present, there is no signi-
ficant export market for the cars produced
in the country. However, a beginning has
been made by exporting 13 Fiat cars to
Ceylon during 1969.
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Selections by U.P.S.C. to Central
Engineering Service

2205, SHRI S, D. SOMASUNDA-
RAM : Will the Minister of RAILWAYS
be plcased to state :

(a) whether it is afact that the candi-
dates selected by the Union Public Service
Commission for the Central Engineering
Services in any one year are not allowed to
Join subsequent to the declaration of succes-
sive list of candidates; and

(b) if not, the time-limit upto which
one can bz allowed to join the Central
services alier the declaration of result by the
Union Public Service Commission ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : \a) no.

(b) Candidates have to join within the
time-limit stipulated in the offers of appoint-
ment which is usually one month. Requests
for extension of time to join when received
are considered on the merits of each case.

Development of Rallway Lines in
Madhya Pradesh

2206. Shri D. V. SINGH : Will the
Minister of RAILWAY'S be pleased to state :

(a) whether it is a fact that Madhya
Pradesh has the minimum length of railway
lines in the country per thousand of popu-
lation or per hundred square miles of area ;

(b) if so, the comparative [igures in
this regard for Madhya Pradesh and other
States and the Union Territories and the all
India figure ;

(c) the reasons for lesser development in
Madhya Pradesh ; and

(d) the steps proposed to be taken by
Government to provide more Railway lines in
that State during the year 1970-717

THE MINISTER OF RAILWAYS
(SHRI NANDA,)': (a) to (c). The information

about the route length railway lines;
is not compiled State-wise but only
Railway Zone-wise. Particulars of route
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kilometres open on 31st March 1969, lines
under construction etc., are given in State-
ment 8 of the Supplement to the Report by
the Railway Board on Indian Railways—Sta-
tistical Statement—1968-69, copies of which
are available in the Library of the Parliament.

(d) Two railway lines viz. Singrauli-
Katni (254 kms.) and Guna-Maksi (192 kms.)
are already under construction in Madhya
Pradesh. No other lines are propored to be
taken up in 1970-71.
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Setting up of a Commission
on Prices, Costs and Tariff

2209. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT [INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have decided
to set up a Commission on prices, costs and
tariff as recommended by the Admin‘strative
Reforms Commission;

(b} if so, the details thereof ; and

(c) the time by which the Commission
will start functioning ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F.A.AHMED): (a) Government have decid-
od to set up a Bureau of Industrial Costs
and Prices and not a Commission on
Prices, Costs and Tariffs as recommended
by the Administrative Reforms Commission.

(b) A copy of the Resolution consti-
tuting the Burcau of Industrial Costs and
Prices is laid on the Table of the House.
(Placed in Library. Seein LT-2791{70].
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(c) No sappointments have yet been
made for the Burcau. Efforts are being made
to constitute the Bureau early.
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Soviet Minister's report on equipments

2211. SHRI TENNETI VISHWA-
NATHAM : Will the Minister of STEEL &
HEAVY ENGINEERING be pleased to
state :

(a) whether the Soviet Minister for
Heavy Power and Industries, Mr. Vasily
Zhigalin, has given any official report to
Government or the General Manager of the
Durgapur and Ranchi Steel Plants regarding
equipment produced in those Plants; and

(b) whether Government have examined
his reports and, if so, the steps Government
propose to take in the matter ?

THE MIN.STER OF STATE IN THE

MINISTRY ©OF STEEL & HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) No, Sir.

(b) Does not arise,

Instrumentation Ltd. Palghat,
Kerala

2212. SHRIMATI SUSEELA
GOPALAN :
SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :
SHRI K. M, ABRAHAM ;

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
the total amount of salary, wages and allow-
ances paid in the Instrumentation Limited
Palghat, Kerala State during the years 1967-
68, 1968-69 and 1969-70, year-wisc ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
& COMPANY AFFAIRS (SHRIF. A.
AHMED) : The total amount of salary
and allow ances paid to the stalf of the
Mechanical Instruments Plant at Palghat
of Instrumentation Limited, year-wise, is
as follows :

1967-68  Rs. 71,257.00
1968-69  Rs. 23,710.00
1969-70  Rs. 6,383.00
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Ban on Forward Trading in Agricultural
Produce

2214. SHRI HIMATSINGKA
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have under
consideration the question of banning for-
ward trading in agricultural produce;

(b) if s0, the items in respect of which
the question of banning forwar! trading bas
been under consideration; and

(c) Governments  decision in  this

regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY  AFFAIRS (SHRI F. A.
AHMED) :(a) and (b). A suggestion has
been received by Government to the effect
that forward trading of all agricultural
produce should be immediately banned.

(c) The suggestion is under considera-
tion of Government from all aspects including
the legal aspects of the matter.

Crisis in Cashuw Industry in Kerala

2215. SHRI A, K. GOPALAN :
SHRI K. ANIRUDHAN :
SHRI P. P. ESTHOSE :
SHRIMATI SUSEELA

GOPALAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
slale ©

(av whether Government are aware that
the cashew industry in Kerala is facing a
wery serious crisis al present;

(b) if so, how many faclories were
closed down during the last three years and
how many workers are remaining without any
employment; and

(¢c) the sicps taken by Government to
save lhe cashew industry 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY  AFFAIRS (SHRI
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F. A. AHMED) : (a) and (b). The Govern-
ment of Kerala have reported that seventy
two cashew factories were closed down during
the last three years and 34,038 workers are
without any employment.

(c) Cashew Industry is dependent on
imported raw cashew nuts for more than 70%;
of its requirem«nts, and the present crisisis
mainly due to the disturbance in the pattern
of imported trade of raw cashew nuts. The
following steps have been taken to mect the
present crisis :

(i) It has been decided that banks would
open letters of credit for 100% of the
value of raw cashew nuts imported to
India to ensurc normal flow of
inport of raw nuts;

(ii) Entire existing stocks of raw nuts
in Kerala; and the future imports for
Kerala would be proccssed in the
factories in Kerala; and

(iii) A Sub-Committee of the Consultative
Committee of Parliament for the
Ministry of Foreign Trade has been
formed to recommended steps to be
taken for increasing cashew produc-
tion with a view to reducing depen-
dence on imported nuts.

West Bengal Governor's remarks re-
Industrial growth in West Bengal

2216. SHRI MANGALATHUMA-
DAM :
SHR1 LAKHAN LAL
KAPOOR :
SHRI MOHAN SWAROOP :
SHRIS. KUNDU :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Gover-
nor of West Bengal has blamed the Central
Government's policies "in regard to industrial
growth in West Bengal ;

(b) if 80, in what particular respect the
Central Government have not co-operated
with the West Bengal Government ; and

(c) whether the Central Government
propose to follow the same policy in futrue 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
& COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to(c). Tn his address to the
State Legislative Assembly on the 2lst
January, 1970, the Governor of West Bengal is
reported to have made a reference to;the pick-
upin the recession being rather slow, mainly
due to dependence of the enginecring industry
on Central Government orders, and also to
the continued neglect by the Cen‘re of the
acute and massive problems of the Stat:
which it was stated were responsible for the
continuing strains.

There was no criticism in the address 10
specilic Central Government policies in
regard to industrial growth in West Bengal.
In so far as recession in engineering industry
is concerned, it was a general phenomenon in
the engineering industry all over the country,
which has receded to a considerable extent in
more parts of the country.

Refusal by a Sclentist to accept
Republic Day Award

2217. SHRIMATI ILA PAL-
CHOUDHURLI :
SHRIMATI SUSEELA
GOPALAN :
SHRIE. K. NAYANAR :
SHRI UMANATH :
SHRI P. RAMAMURTI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether itis a fact that Shri N,
Palanindy, a Scientist, one of the ten Award
winners, has reportedly declined the Re-
public Day Award for an invention, in a
letter written by him to the Secretary to the
President of India; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) Shri N. Palaniandy had applied for
an award for his inveation-Deuterium Hot-
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plate-cum-Pressure Coockr claiming that his
invention aimed at utilising waste organic oil
for producing fire and heat. After obtaining
the views of experts and witnessing the
demonstration, discussion was also held with
Shri Palaniandy on various aspects connected
with the invention. The invention of Shri
Palaniandy was examined by a Committee of
experts to whom such cases are normally
referred by the Inventions Promotion Board.
The Committee was not satisfied with the
claim made about the production of Deute-
rium nor about the generation of higher
temperature. Considering, however, that Shri
Palaniandy is a person with no high academic
qualifications and has come up with an idea
for a domestic appliance, the economics of
which had yet to be ec:tablished, the
Committee considered that he deserved en-
couragement and accordingly recommended
an award of Rs. 500 for his invention.

Revision of Rates of Royalty on
Foreign Investment

2218. SHRI MANGALATHUMA-
DAM : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government are considering
any proposal for the revision of royalty rates
to boost foreign investment in the country;
and

(b) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
& COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No, Sir.

(b) Does not arise.
Bank Ald for Small Exporters

2219. SHRI B. K. DASCHOW-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Federation of Assocai-
tions of Small Industries of India urged upon
Bank aid for small exportersin the country;
and
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(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY  AFFAIRS (SHRI F. A,
AHMED): (a) and (b). In a resolution*adopted
at its Ninth Annual Meeting held in Decem-
ber, 1969, the Federation recommended that
the nationalised banks should open a sepa-
rate section for financing exporters in the
small scale sector on easy terms and that they
should provide both pre-shipment and post-
shipment finance as also finance for product
development for export markets. It was also
suggested that the system of giving drawbacks
should be linked up with the commercial
banks through which the export documents

are negotiated to facilitate quick payments of
drawbacks.

The matter is under the consideration of
Goveroment.

Production of Sophisticated Chromium
Alloys

2220. SHRI B.K. DASCHOWDHURY:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the production of sophisti-
cated chromium alloys like low and high
carbon ferro-chrome and silico chrome has
been started in the country ;

(b) whether the plant has been set up
with any collaboration and, if so, the details
thereof ; and

(c) whether export of Lthe above products
has been made and, if s0, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). Yes, 'Sir. High and low
carbon ferro chrome and silico-chrome alloy
arc being produced by M/s Ferro Alloys
Corporation since December, 1968. They
have collaboration arrangements with M/s.
Wargons of Sweden. M/s. Industrial Deve-
lopment Corporation of Orissa, have also
staried production of high carbon ferro
chrome recently. They have collaboration
arrangement with M/s A. B, Metallurgy
Consult of Sweden.
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(¢) During 1969-70 M/s Ferro Alloys
Corporation Ltd.,have been allowed to ex-
port 1000 tonnes of low carbon ferro chrome
and 500 tonnes of silico chrome. M/s In-
dustrial Development Corporation of Orissa
have also been allowed to export 550 tonnes
of high carbon ferro-chrome.

Separate Section in Nationalised Banks for
Financing Exporters

2221, SHRIMATI JLA PALCHU-
DHURI: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
COMPANY AFFAIRS be plcased to state :

(a) whether Goverment's attention has
been drawn to a resolution passed at the
Ninth Annual Meeting of the Federation of
Associations of Small Industrics of India held
in the last week of December, 1969 at Delhi
recommending (i) that the nation:lised banks
should open a separate section for financing
exporfers in ‘he small scale sector on easy
terms, and (ii) that a high level committee
should be appointed 1o study the existing
fiscal and financial incentives available 1o
small scale exporiers and evolve a suitable
pattern for rapid export promotion from the
small scale sector ;

(b) whether Government have received
any communication, Mcmorandum or repre-
sentation from the Federation under reference
in connection with the matter mentioned in
part (a) above ;

(c) if so, the details thereol ; and
(d) Government's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
& COMPANY  AFFAIRS (SHRI F. A.
AHMED): (a) and (b). Yes, Sir.

" (¢) A statement is attached.

(d) The matter is under the considera-
tion of Government.

Statement

The resolution adopted by the Fede-
ration in its Ninth Annual Meeting held in
December, 1969 are as follows :

*4(i) Ths Federalion expresses ils con-
cern that the small scale units  still continue
to face difficulty in getting export finance.
In this connection it is worth-while to study
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the scheme known as ‘Superwised Credit’
which is now in operation in Japan where
financial assistance is provided strictly on
the basis of technical performance, integrity
and honesty of the borrowers and the marke-
tability of the products. The Federation
recommends that the nationali:ed banks
should open a separate section for financing
exporters in the small scale seclor on casy
terms and they should provide both pre-
shipment and post-shipment finance as also
finance for product development for export
markets. Further the system of giving draw-
backs should be linked up with the commer-
cial banks through which the export docu-
ments are negotiated to facilitate quick
paymenis of drawbacks, ™

(ii) It is observed that the delay caused
in granting replenishment licences and the
cash assistance discourages the small scale
exporter and defeats the very purposc of
ihose incentives, The Federation, therefore
urges that such delays should be eliminated
by streamling the procedures, Further it
is suggested that 1o give an incentive lo
exporters 5 percent of the export bill should
be deducied from the Gross Profit for the
purpose of computing income-tux, The
Federation, further, suggests that a  high-
level Committee should be appointed 1o study
the existing fiscal and financial incentives
available to small scale exporters and evolve
a sui‘able pattern for rapid export promotion
from this sector.

Setting up of separate Small Business
Finance Corporation

2222+ SHRIR. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOPMENT
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased 10 stale :

(a) whether it is a fact that the proposal
for a separate small Business Finance Corpo-
ration like that in Japan has been shelved;

(b) if so, the reasons therefor ;
(c) when the scheme was mooicd; and

(d) in what way the small business
houses will be given financial assistance in
view of this scheme being shelved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
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COMPANY AFFAIRS (SHRT F. A. standpoint of industrial growthin the
AHMED) : (a) No, Sir. country ; and

(b) Does not arise.

(c) December, 1968 at the meeting of
the 5.5.1,Board at Ernakulam.

(d) Does not arise.

Theft of Machine Parts in Gas Plant of
Heavy Engineering Corporation, Ranchi

2223, SHRI BHOGENDRA JHA
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state

fay whether itis a fact that several inst-
ances of theft, mismanagement and wastage
of machine parts and materials of the Gas
Plant of the Heavy Engineering Corporation,
Ranchi were brought lo the notice of the
Deputy Chairman of the Corporation and
an inquiry was ordered;

(by il so, the result thereof; and

{¢) the action taken theceon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a) to (c).
- Some alleged instances of thefi, mismanage-
ment, wastage eltc., in the Gas Plant of the
Foundry Forge Plant of Heavy Engineering
Corporation, Ranchi were recently brought to
the notice of the Deputy Chairman of the
Company by a Member of Parliament. These
are being enquired into by the management
of the Company.

Effect of Recommendations of Dutt Licensing
Committee on Industrial Growth

2224, SHRI S. S. KOTHARI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to state :

(a) whether itis afact that industrial
associations have represented to Government
that the implementation of the recommenda-
tions of Dutt Licensing Commitiee
would slow down industrial growth;

{b) if so, whether Government have
examined the recommendations from the

(&) whether Government will expedite
licensing of industries to give an impetus to
capital formation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : fa) to (c). Several individuals and
associations ol industries had examined the
recommendoations of the:Industrial Licensing
Poligy Inquiry Commitiee and furnished
comments, from their own points of view,
the Government for consideration. While
some of them favoured acceptance of many of
the recommendations of the Committee, other
did not or they did so with certain modifi-
cations. Government has noted these comm-
ents and has also independently examined the
recommendations of the Committee, bearing
in mind the need for bringing about rapid
industrial development in the country and
preventing concentration of economic power
ina few hands, and taken certain decisions
recently. A copy of the Press Note issucd by
the Government in this regard on 18.2.1970
was Placed on the Table of the House as an
enclosure to Unstarred Question No. 270 on
24.2.70 with the exemption limit from licen-
sing having been raised from Rs. 25 lakhs to
Rs. 1 crore subject to certain conditions, it
is hoped that there would be a substantial
increase in industrial development and capital
formation in the country in the years to
come.

Policy of Foreign collaboration

2225, SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to state :

(a) whether the attention of Government
has been drawn to the siatement made by the
leading metallurgist, Dr. M. N. Dastur, at
the inauguration of the 11th Annual General
meeting of T of Engi s at Bhuba-
neswar on the 18th January, 1970;

(b) if so, whether Government intend to
effect some changes in its policy of loreign
collaboration in various fields; and

(c) if not, the reasons therefor 7



Written Answers

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, sir.

(b) & (c). The question of import of for-
eign technology has been underthe constant
review of Government. While the basic policy
in respect of foreign collaboration remains
broadly thesame as hitherto, considerable
reorientation has been brought about, keeping
in view the strong industrial base that has
been set up in the country and the need for
boosting exports of our manufactured pro-
ducts as also the development of indigenous
research and technology. Not only is greater
selectivily now being exercised in the
matter of approval of foreign collaboration
proposals, but specific guideliners have also
been laid down for dealing with in
dividual cases, With a view to avoiding
repetitive import of technology for the manu-
facture of same or similar products, efforts
are made to conduct coordinated negotia-
tions when a number of units are proposed
to be set up for the manufacture of the same
item at about the same time. Technical colla-
boration agreements are now usually approved
only for a period of 5 years from commence-
ment of production, both so as to ensure the
absorption of such know-how by Indian units
as early as possible and also to encourage the
establi shment of adequta e R. & D facilitics
by Indian manufacturing units. Care is also
taken to ensure that, as far as possible,
collaboration’agre ts do not i restri-
ctions on exports of manufactured products,
and also that a provision is made in the agree-
ments which allows the]lknow-how to be passed
on to another Indian Company, should it
become necessary, on termsto be mutually
agreed to by all concerned including the for:
eing collaborator and subiect to the approval
of the Government. With a view to ensuring
maximum possible utilisation of Indian con-
sultancy services, it has becn laid down that
wherever Indian consullancy is available, it
should be utilized exclusively and if foreign
consultancy isalso essenstial, Indian consul
tants should also b: associated and, as a
rule be ‘the primary agency employed for
consultancy.

Export of Steel

2226. SHRI MANIBHAI J. PATEL :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :
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(a) whether it is a fact that the contracts
with foreign countries to supply steel have
not been going on as per schedule regarding
the supply of steel under the contracts;

(b) if so, the reasons therefor;

(c) whether it is also afact that now
top-priority has been assigned to rush steel
to honour these contracts within the next
three months;

(d) the details about such contracts and
the requirements of steel to fulfil the con.
tracts; and

(e) whether a Confernce of the heads of
the Pubic Sector Steel Plants was called in
Januvary, 1970 and, il so, the outcome
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAYY
ENGINEERING (SHRI K. C. PANT) :
(a)to(c). There have been delays in
the execution of export contracts for steel
for reasons such as shortage of steel, non-
availability of shipping space etc. Efforts
are being made all the time by producers &
exporters to fulfil these commitments as
quickly as possible.

(d) The numer of individual export
contracts is very large and information on
their details would be voluminous, Such
details are not available with the ministry.

(e) No, Sir, apart from the normalquar-
terly meeting for review of performances.
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Exports orders from foreign countries
by Hindustan Machyac Tools Ltd.

2229. SHRI N. SHIVAPPA : will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 1o state :

(a) whether the Hindustan Machine
Tools Ltd, has recived guarantee export
orders from foreign countries for the next
three years;

(b) if so, the

the items to
orders; and

of the ies and
be coverd under these export

(c) the approximate foreign  exchange
expected to be earned therefrom ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a), to (c) The Agenis appointed
by Hindustan Machine Tools Limited abroad
have assured export business worth approxi-
mately Rupees five crores during five years
from April, 1969. Countries of export include
U.S.A., U.K., East and Western Europe,
Ceylon, Australia and New Zealand. The
items include Lathes, Milling Machines,
Radial Drills, Cylindrical grinders, Presses,
and Hydraulic Chukers,

Industries in Bibar

2230, SHR1 YAMUNA PRASAD
MANDAL : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL,
TRADE AND COMPANY AFFAIRS be
pleased to state :

(aV the details of new industries started
i n Bihar during the last three years, year-wise;

(b) the new industries proposed to be
started in the near future in that Statc in the
public and private sectors:

(¢c) whether the Bihar Government have
requested the Central Government for the
allotment of some heavy industries; and

(d) if so, the details of proposal and the
reaction of Government thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE AND
COMPANY  AFFAIRS (SHRI F.A.
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AHMED): (a) to (d): The information is being
collected and will be laid on the Table of the
House.

Scrapping of Prohibltion by States
during Gandhi Centenary year

2231. SHRI P.C. ADICHAN : Wil
the minister of LAW AND SOCIAL WEL-
FARE be pleased 1o state

(a) the names of the State Governments
which have scrapped, partially scrapped or
relaxed prohibition during the Gandhi Cente-
nary year; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI) PHULRENU GUHA) :
(a) and (b): Accordingto the infor-
mation, recived the Govrnment of Andhr Para-
desh have withdrawn Prohibition with effect
from 1.11.1969 from 11 districts of the State
where it was in force previously.

Rural-orinted problems

2232. SHRI MUHAMMAD SHERIF :
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the President has expressed
anxiety over the indefference of Governmental
organisations towards rural-oriented problems
end urged bodies like the Inventions Promo-
tion Board to encourage individuals and
institutions to work on them; and

(b) if so, the reaction of Government
thereto and the steps taken in this regared ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) :(a) The president has said that it is
necessary for organisations like the Inventions
Promotion Board to give special support to
those who arc working on rural-orinted
problems,

(b) The matter is under the consideration
of an AD-HOC Committee which has been set
up by the Government for reviewing the
working of the Inventions Promotion Board.
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The Comittee is expected to finalise its report
shorily which will no doubt deal with this
affect.

Construction of a Hostal for Harljan
Girls by Delhi Administration

2233, SHRI HIMATSINGKA :
SHRI RAM GOPAL SHAL-
WALE:

will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

{a) whether the Delhi Administration
propose 1o sct up a Hostel for Harijan girls;

(b) il so, the salient features thereof and
the Cetral aid or grant allowed lor the said
hostel ; and

(¢c) the circumstances in  which the
necessity for construcling a separate hostel Tor
Harijan girls has arisen and the reasons why
suitable climate for absorbing Hariian girls
along with other girls hostels cauld not
be atlained and the steps being taken for
oblaining such atmosphere yuikly ?

THE MINSTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DIIPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) to (c). The information is awiled
from Delhi Administration and it will be laid
on the Table of the Sabha when recived.

Non-utilisation of Capacity of Durgapur
Billet Mill

2234, SHRI D. N. PATODIA :
Will the Minister of STEEL & HEAVY
ENGINEERING be pleased to state :

(a) whether it is a lact that the Durgapur
Billet Mill is not working to full capacity
because of breakdown of some machines and
it will take many more months before the
machines are set right,

. (b) whether it is also a fact that the
losses due to breakdown of the machines in
the Durgapur Plant are continuing despite the
fact that most of the spares urgenty required
have arrived from U. K. long back;

(c) if s0, the reasons for the same; and
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(d) the estimated loss that the Plant is
suffering as a result of the non-utilisation of
the (ull capacity of the Mill?

THE MINISTER OF STATE IN THE
MINISTRY OF STELL & HEAVY ENG-
INEERING (SHR1 K. C. PANT) : (a) Billet
Mill of Durgapur Steel Plant had
a breakdown in the last week of Dece-
mber, 1969. This did not, however, affect the
capacity of the Mill as such, but has some-
what limited the range of products.

(b) and (c) : It is not correct that most
of the spares ordered in U, K. have been
recvived. The spares had been ordered in two
lots totalling approximately Rs. 1.8 crores
and Rs. 2.7 crores respectively. While about
half the spares out of the first lot have been
reccived, the remaining spares arc yet to
come.

(d) As the mill could not produce skeeper
bars, the production of sleeper plant has boen
affected. The loss due to this fall in produc-
ion in the Sleeper Plant is estimated at Rs,
26.56 lakhs for the period from Januray to
March, 1970.

Export of Structurals produced at
Bhilal Steel Plant

2235. SHRI D. N PATODIA : Will
the Minister of STEEL & HEAVY ENG-
INEERING be pleased be state :

(a) whether it is a fact that an agreement
has been signed between Government and the
U. S. S. R. for the supply of structurals from
the Bhilai Steel Plant during 1970; and

(b) if so, the particulars thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) and (b) : A contract for supply of
200,000 tonnes of structurals during 1970
was signed on the 22nd Janury, 1970 between
Hindusian Steel Limited and M/s Promsyrio-
import U. 8. S. R. Delivery of the steel is
to be completed beiween March and Dece-
mber, 1970. The approximate C & F value
of the contract is Rs. 24 crores. This is the
last contract in terms of an agreement con-
clued in March 1968 for export of 600,000
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tonnes of structurals at the annual rate of
200,000 tonnes during 1968, 1969 and 1970.

Companies Violating Celling on Salaries
of Managing Agents
And Directors

2236, SHRI MOHAMMAD ISMAIL :
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :

SHRI VISWANTHA MENON :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFATRS be pleased to
state :

(a) whether itis a fact that a number of
companies have been violating the ceiling
on salaries and other privileges of Managing
Agents and Directors;

(b) if so, the names and total number
of companies which are violating the celling;
and

(c) the action
Companies?

taken against those

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The periodical reports of the
Registrars of Companies who scrutinise
Balance Sheets of the companies, filed with
them, do not indicate any large scale viola-
tion of the limits of the remuneration app-
roved. Wherever in a few cases such violations
are noticed they are got regularised by
making the Directors/Managing Agents
refund the remuneration drawn in excess of
the ceilings. In somecases, for valid reasons
given to the satisfaction of the Company
Law Board, waiver of the recovery of excess
amounts drawn is allowed.

(b) and (c) : The information in res-
pect of 1969 is being collected and will be
placed on the Table of the House.
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2238. SHRIMATI SAVITRI SHYAM :

SHRI YAMUNA  PRASAD
MANDAL:
DR. SUSHILA NAYAR :

SHRI KANWAR LAL GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to unstarred Ques-
tion No. 3213 on the 9th December, 1969
rogarding the enquiry against the Director
General of Technical Development and state:

(a) whether the C. B.I. has since fina-
lised its inquirics against the Director-
General of Technical Development;

(b) if not, the reason for the delay; and

(¢) the action taken or proposed to be
taken in this regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (u) 10 (c) the allegations relating
to the two underiakings mentioned in the
carlier reply involve very detailed inquiry
which has not yet been completed. The in-
quiries are in Progress.

Derailmsat of 15 Dn. Gauhatl Lucknow
Express

2839. SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA

NAIDU :
SHRI N.R. LASKAR :
SHRI SAMINATHAN :

Will the Minister of RAILWAYS be
pleased to state :
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(a) whether it is a fact that two coaches
of the 15-Dn. Gauhati-Lucknow Express
capeized and four other coaches derailed near
Kaithalkuchi station near Gauhati on the §th
January, 1970;

(b) if s0, the causes of the accident;
and

(c) the total loss suffered and the num-
ber of persons killed in the accident ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes,.

(b) The derailment was due to sudden
breakage of rail in the track under the train
during its run.

(c) The cost of damage to railway prop-
erty has been estimated at approximately Rs,
8,400/-

In this accident no one was Killed.
However 6 persons sustained minor injuries,

Foreign Experis working at H. E, C.,
Ranchi

2240. SHRI H. AJMAL KHAN :
SHR1 N. SHIVAPPA :
SHRI C. MUTHUSAMI :
SHRI R.R. SINGH DEO :
SHRI'MEETHA LAL MEENA :

Will the minister of STEEL & HEAVY
ENGINEERING be pleased to state

(n) whether the attention of Government
has been drawn to a report in the Economic
Times of the 12th December, 1969 regarding
the Czech and Russian technical experts at
the Heavy Engineering Corporation, Ranchi;

(b) whether it is a fact that the Czechs
are against the Russians working at Ranchi;
and b

«c) the reaction of Government in this
rogard 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEVY ENGINEE-
RING (SHRI K.C.PANT) : (a) Yes sir.

(b) Heave Enginecring Corporation have
reported that thereis no ill feeling belween
the Russian and Czech experis, and that they
are working in the normal way as before.
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{c) Does not arise.

M/s Standard Drum and Barrel Manu-
facturing Co.

2241. SHRI GEORGE FERNANDES :
SHRI S.M. BANERJEE :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 1o
refer to the reply given 1o Unstarred Ques-
tion No. 1313 on the 25th November, 1969
regarding shifting of barrel Plant from Sewri
to Trombay by M/s. standerd Drum and
Barrel Manufacturing Co. and state :

(a) whether the 1equisite information
in rega-d 1o parts (c) and (d) of the above
question has since been collected; and

Ab) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The requisite infor-
mation is not yet read and efforts are being
made to collect the same soon.

M/s. Standerd Drum and Barrel Manu-
facturing Co. Bombay

2242, SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to unstarred Question No.2342
on the 2nd December, 1969 regarding M/s.
Standard Drum and Barrel Manufacturing
Co., Bombay and state :

(a) whether the information regarding
list of machines and equipments shifted by
M/s. Standard Drum and Barrel Mfg. from
Sewri to Trombay has since been collected;

(b) if s0, the dejails thereof :

(c) whether the details of the Plant for
manufacturing small drums which wereleft
by them at Sewri have also been ascertained ;

(d) if so, the details thereof; and
(e) il not, the reasons for the delay 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (¢). The requisite infor-
mation,
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about detailed lists of machine & equipment
shifted by M/s. Standard Drum and Barrel
Manufacturing Co. from Sewri to Trombay
in'the year 1959 and additions made thereafter
and also details about the Plant at Sewri, as
furnished by the party as per statement s
Laid on the Table on the House [Placed in
library see no. LT-2792-70)

Shortage of Raw Material in Drum and
+  Barrel Industry

2243, SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, TINTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Starred Question No. 755
on the 23rd December, 1969 regarding sctting
up of banned industries in small scale sector
and state :

(a) whetheritisa fact that the problem
faced by the Drum and Barrel industry is not
that of shoriage of capacity but availability
of sulficient raw maierial enabling the exis-
ting units to operate at full capacitics;

(b) if so, the reasonsfor not directing
the state Government for not allowing any
entreprencur (o set up a new unit;

(¢) whether consumers are permitied lo
pass on scarce raw materi al either indi genous
or imported to small scale units which they
receive from the Central Goverment for the
manufacture of drums & barrels; and

(d) if so, the justification of following
such a Policy 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). There is shorage
of indiganous material required by
the drum and barrel industry. Efforts
are made to meet the shortfall through
imports  consistent with the ([orcign
exchange resources. In view of the
absence of any legal provision, the question
of preventing the setting up of small scale
units in such industries cannot be considered
although as a disincentive Government assist-
ance by way of imported raw materials and
components or indi genous scarce raw mater-
rials is not given if such units are set up.

(¢) and (d) The recommendations for
allocation of indigenous steel for the
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manyfacture of drums and barrels are made
keepingin view thefaculties of the unit- for
fabrication. As per present import policy in-
force, consumers who do not have fabricating
plants of their own, are also eligible to import
steel sheets and get the drums and barrel fabri-
cated for their requirements from the manu-
facturers of drums and barrels of their own
choice.

Supply of uniforms to Rallway Staff

2244, SHRI A. K. GOPALAN :
SHRI P.GOPALAN :
SHRI GANESH GHOSH :
SHRI SATYA NARAIN SINGH :

Wiil the Minister of RAILWAYS be
pleased to refer to the reply given to Unsta-
rred Question No. 3279 on the 9th December
1969 regarding supply of uniforms to the
Railway staffl and state :

(a) whether the Uniforms Committee
has submitted its recommendations on uni-
forms to the Railway staff;

tby if so, the details thereof and

(c) if not, whea it is lskely to be submi-
tted and the reasons for delay.

THE MINISTER OF RAILWAYS
(SHRI NANDA,): (a)to (c). The Report of the
Uniforms Committee was received on
4-3-1970 and is at p t under inati

New Capital Investment By Private
Companies

2245, SHRI N. K. SANGHI : Will
the Minister of INDUSTRIAL DEVEL-
OPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the total mew capital investment
made by private companies during the six
months ended December, 1969; and

(b) whether there has been any appreci-
able fall from the corresponding figure in
1968 and, if s0, the reasons for the fall ?

The MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS. (SHRI F. A.
AHMED) : (a) The additional capital invest-
ment in terms of increase in paid up capital,
excluding capitalisation of reserves, private
in the corperate secter was of the order of
Rs. 19.64 crores during the six-moath period
ended 31 st December, 1969.
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(b) No Sir. Infact the increase in paid
up capital of companies in the private
corporate sector during the six-month period
ended 31st December, 1969, was higher by
Rs. 3. 29 crores than the corresponding
figure of Rs. 16.35 crores lor the same
period in the previous year.

Reverston of Sub-Heads In F. T A.
Office, Delbi (Western Rallway)

2246. SHRIMATI SUSEELA
GOPALAN :
SHRI NAMBIAR :
SHRI VISWANATHA MENON:

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Sub-Heads
reverted as per instructions contained in the
Railway Board’s letter No. E(NG)61-PM 1/39
dated the 12th September, 1961 in the F.T.
A. office of the Western Railway at Delhi;

(b) Whether itis a fact thatthe Rail-
way Board again issued instructions vide
their letter No. E (NG) 61-PM 1/39 dated
the 3rd February, 1962 to maintain the
states quo of the staff so reverted according
1o their letter of the 12th  September, 1961
refered to above;

(c) if so, whether the affected stafl had
been given the benefitof proforma fixation
according to the Railway Boards letter of
the 3rd February, 1962; and

(d) if not, the reasons therefor and the
steps taken by Government to give justice to
the aggrieved employees ?

THE MINISTER OF RAILWAY (SHRI
NANDA) : (a) Two.

(b) Yes.

(c) No, as the extant instructions did
not provide for proforma flxation of pay.

(d) Does not arise.

Procedure Fer Appolatment of Secretary
of Ceatral Social Welfare Board

2247. SHRI C. MUTHUSAMI :
SHRI A. DIPA :
SHRI R, K. AMIN :
SHRI MEETHA LAL MEENA :
SHRI D. AMAT :

Will the Ministex of LAW AND
BOCIAL WELFARE be pleased 10 state :
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(a) whether the post of secretary,
Central Social Welfare Board is filled in by
the Government of India;

(b) if so, whether Government have
framed any rules for recruitment to this
post and, if so, whether a copy thereof
would be laid on the Table of the House;
and

(c) if not, the reasons therefor and
when such rules will be framed ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND'IN THE DEP-
ARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA,) :
(a) Yes, Sir,

(b) No, Sir.

(c) The rules of recruitment are being
drafted in consultation with the Central
Social Welfare Board.

Modernisation of T.1.5.C.0.(Jamshedpur)

2248, SHRT BHAGABAN DAS :
SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :

SHRI RAM KISHAN GUPTA:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 10
state

(a) whether the Tate Tron and Steel
Company, Jamshedpur is golrg to modemise
its plant;

(b) if so the nature of the steps propo-
sed Lo be taken by the management in this
regard; and

(c) the likely effects of these measures
on the employment position in the [plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) Tata Industries private Ltd., the
managing agents for TISCO, have informed
Government that TISCO propose to mode-
mise their plant.

(b) Steps proposed to be taken by
TISCO include instalistion of & modern plate
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mill and also replacement of the existing
steel melting shop No. 2 which is over 45
years old.

(c) They have reported that any labour
force released by the closing down of the
existing units will be deployed in the new
units.

Meeting of Accounts Staff of Western
and Northern Railways

2249. SHRI BHAGABAN DAS :
SHRT NAMBIAR :

SHRI SATYA NARAIN
SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether he received a Resolution
adopted in a mass meeting held on the 22nd
October, 1969 of the Accounts staff of the
Western and Northern Railways at Delhi
Kishanganj werein it was demanded that the
orders issued by the Railway Board
vide their letter No.E (NG) 186/PMI/99 of
the 25th September. 1969 should be scraped;
and

(b) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir.

(b) Government do not consider it
necessary to cancel these orders having
regard to the interest of the employees as a
whole.

Homorarium to Employees of Fereign
Traffic Accounts Office, Delhi
(Western Raliway)

2250, SHR1 BHAGABAN DAS
SHRI P.P. ESTHOSE :
SHRI VISWANATHA

MENON :

Will the Minis'er of RAILWAYS be
pleased to refer to the reply givem to
Unstarred Question No. 1292 on the 9th
196% regarding Hooorarium to
employees of the Foreign TrafTic Accoents
Office. Delhi (Western Railway) and sielc;
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: (&) whether the matter has since been -

examined and the decision taken
and

thereon;

(b)if not, the reasons for the delay and
when it will be finalised ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes; the position has
been reviewed and the amount of honorarium
as originally | proposed has since. been
sanctioned.

(b) Does not arise.

Paper Mill in Manipur

2251, SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refler
to reply given to Unastarred Question No.
2576 on the 11th March, 1969 regarding the
setting up of a Paper Mill in Manipur and
state :

(a) whether the matler has since been
finalised; and

(b) il not, the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) No, Sir.

(b) A provision of Rs. 50-lakhs has """

been nmade in the Fourth Plan for Manipur
for expenditure on investigation as also part
of investments required on one or more of the
projects including & paper Mill that might be
taken up in the light of the investigation. The
progress made in respect of these investiga-
tions is awaited from the Manipur Gomn
ment .
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Sicknessof Staff of Chboti Oodal
Statieon: (Weeters Rallway)

2254, SHRT RAMAVATAR SHASTRI:
Will the Minister of RAILWAY be pleased
to state :

(a) whether it is afact that the whole
staff of Chhoti Ooadi Siation Kota Division
(Western Railway) had gone on leave due to
sickncss on the 15th January, 1970;

{by if so, the reasons of such mass
sickness;

(c) the detention caused Lo the trains
in detail ;

(d) whether the stafll have resorted 10
this action to achieve the barc necessitics of
life and, if so, whether their demands have
been fulfilled; and

(¢) whether Gover t are
lating to take any action against them ?

THE MINISTER OF RAILWAY
(SHRI NANDA) : (a) Staffl numbering 10
had procecded on lemve due to silmess, as
slated . by them, on the .aftsrnoon .of
15,1.1970.

(b) Tho omly apparent rcason was that
there was some water difficully.

(c) Eleven trains suffered detention ran-
@ing from seven mimutos to fifkeen mimetes, as
stalf from other stations had to be posted.

(d) In view of (b) above, there is no
question - of any general demandsto'be ful-
filod; the water prablem is -soing investigated.

.(e) NMormal action as.per rules pogarding

grant of leave on medical grounds is being
taken by the Railway.
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Ratiosalisation of Disparities ln Emolu-
ments of Rallway Employces

2255. SHRT RAMAVATAR SHASTRI:
SHRI J.M.BISWAS :

Will the Minister of RAILWAYS be
pleased 1o state :

(8) whether there is any suggestion
before Government to take steps to retionalise
disparities in emoluments of low-paid and
high paid officials on the Railways; and

(b) if so. what is the policy of Govern-
ment in this matier ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA,) : (a) and ¢(b). The -Govern-
ment hsve already decided 10 set up a pay
Commission 1o review the emoluments of all
categorics of Central Government employees
including Railway employecs.

Promotion of Clerks Grade IT in Traffic
Accounts Office, Dethi (Northern Railway)

2256. SHR1 E.K. NAYANAR :
SHRI K.M. ABRAHAM :
SHRI K.R. RAMANI :

Will -the - ‘Minister of RAILWAY be
pleased to refer to the reply given to Un-
starred Question No. 3344 on the 9th
Decmber, 1969 regarding promotion of Clerks
Grade Iin the Traffic Accounts Office, Delhi
(MNorthern Railway) and state :

{a) whather any representation dated the
24th December, 1969 regardidg non-promo-
tion of Clerke Grade II to the post of Clerks
Grade I against the recul tant vacancies of the
sub-Heads an T-I-As in the Traffic Accounts
Seniority Unit, Northern Railway, Delhi
Kishanganj was recieved 75 Government; and

(b) if so, the steps taken by Government
to give justice to the eligible stafl by promo-
ting them against the existing vacancies ?

THE MINISTER OF RAILWAYS
(SHRT NANDBA) : (a) No.

(b) Dose not arise,



iol Wrirten Answers

Abserption of ' Swrples Staff in Foreign
Traffic Accounts Office on Western
Railway

2257. SHRIE.K. NAYANAR :
SHRI C.K. CHAKRAPANI :
SHRI B.K. MODAK :

Will the Minister of RAILWAYS : be
pleased to refer to the reply given to Unsiar-
red Question No. 2398 on the 2nd December
1969 regarding the absorption of surplus staff
in Foreign Traflfic Accounts Office of Wesl-
ein Railway and state:

(a) whether the matter has since been
lnalised; and

(b) if there is any dealys the reason
therefore and when it will befinalfsed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) The matter is still under consider-
ation and will be finalised as early as
possible,
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Detection of open door wagons on Eastern
Railway

SHRI K. HALDER :
SHRI BHAJAHARI MAHATO:
SHRI JYOTIRMQY BASU :

2261.

Will the Minister of RAILWAYS be
pleased to state :

(s). how many open door wagons werc
detected and shortage declared above Rs.
50.00 separately in each diviston of the
Eastern Rallway during 1968-69 ;-

(b) how many D. D.messages have been
issued in each division of the Eastern" Railway
separately during 1968-69;

(c) whether all the cases referred to
in parts (a) and (b) above have been registered
and FIR loged with the pojige by each division
of the Bastern Railway separately; and

(d) if not,-the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) w0 (d). The infor-
mation ' is being collected and will be
laid on the table of the Sabha.
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High Speed Travel by Tube-Railways

2262. SHRIS. D. SAMANTA : Will
the Minister of RATLWAYS be pleased to
state :

(a) whether his Ministry's attention has
been drawn to (he suggestion by !Prof. L. A.
Natesan, Consultant to the Ministry of
Shipping and Transport to the effect that
“*high speed travel of the tube-railways would
ensure grealer efficiency by cutting down the
commuting hoursin a bid to replace present
system of traffic control and avoid waste, on
an average of two to three hours | travelling
from his house to his place of work, be hein
Government or private employment” as
confirmed at page 3, cols. 5 and 6 of the
Hindustan Times wunder the Heading
“Commuter in big citics”, and, il so, the
steps being taken to draw a planfor tube-
railways in big towns; and '

“ {b) whether his Ministry has already in
hand any proposals for tube-railways for
circular Railways and, il so, the details there-
of and the progress made in  their imple-
mentation ?

THE MINISTER OF RAILWAYS
(SHRI NANDA\ : (a) The Ministry’s of
attention has been drawn 1o the suggestion
by Prof. L. A. Natesan, on the question
of Meuopolitan Transpori, as rcporied in
the *‘Hindustan Times” of 1lih Fcbruary
1970.

A Study Team on Metropolitan Trans-
port was set up by the Planning Commission
in 1965 with Terms of Relererice as given in
the statement attached.

The indian Railways have been given
the responsibility for the Techno-Economic
Feasibility Studies for Mass Rapid Transit
Systems (Metropolitan Railway Systems) for
Calcutta, Bombay, Delhi and Madras.

(b) The Metropolitan Transport Team
(MTT) have submitted Interim Reports on the
transport problem of Calcutta, Bombay, Delhi
and Madras and also their Final Reports as
regards Calcutta. The MTT has entrusted
the Comprehensive Traffic and Transportation
Studies for Calcutta, Bombay and Madras to
Agencies of the respective State Governments
Corresponding Study for Delhi has been
entrusted to the Central Road Redecarch
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Institute. 'The Traffic Study for Calcutta has
been completed. The Studies for the other
three Citles have yet to be completed.

The Studies already conducted by the
MTT indicate the following :

(i) Inorder 1o meet the Intra-City
Transport requirement of Calcutta, Bombay
Delhi and (Madras, the provision of Mass
Rapid Transit System Metropolitan Mlm
Systems) is necessary.

(ii) Techno-Economic Feasibility Studies
have to be conducted to enable decisions being
taken regarding the most suitabk: type of
Mass Rapid Transit Sysiem for each of the
Cities.

The Railways have set up Metropolitan
Transport Organisations at Calcutta and
Bombay for undertaking the Techno-Econo-
mic Feasibility Studies for Mass Rapid
Transit Systems for the two Cities.

For Delhi and Madras, the result of
the comprehensive Traffic and Transportation
studies is awaited.

Metropolitan Transport Team of the
Planning Commission

Terms of Reference

(a) To assess the adequacy and limitation
deliciency of existing transport facilities in
relation to prescnt needs in the cities of
Calcutta, Bombay, Madras and Delhi, inclu-
ding roads, road transport and rail transport;

(b) To determine the long term require-
ments of passenger and “goods !transport in
these cities, having due regard to the overall
plans of metropolitan development’and loca-
tion of industrial, commercial and other acti-
vities ;

(c) Tostudy the feasibility of various
proposals for meeting requiremeats for diffe-
rent media for transport and to recommend
phased programme for the development of the
facilitie needed, including estimaies of costs
ands returns, methods of fi nanc;n; and
scheme of execution; -

(d) To propose appropriate administra-
tive and other arrangements for the operation
of metropolitan transport services; snd
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- (e) to make such other recommendati wns
as may bo necessary. !

Steel Plr-ul Terms lrk I!nghunln. U.m,

2263, smu s.C. smmn

SHRIJYOTIRMOY BASU :

SHRI SATYA NARAIN
SINGH. : s

CRF A |

Will the Minmsier of STEEL AND
HEAVY ENG[NBEIU NG be pleased 1o state:

. (a) Whether the attention of Govern-
ment has been drawn 1o a report published
inthe Economic Times in its issue dated the
16th Jannary, 1970, under the caption *'Steel
payment terms irk engineering wunits’; and

(b) il so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI K.C.PANT) i (a)
Yes Sir.

(b; Procedures relating 10 payment
lerms arc maiters which concern the plants
and their customers over which Government
or the Joint Plant Committee cnen:lu no
control,

Tamil Nadu's Ban on Steel

2264. SHRI  VIRENDRAKUMAR
SHAH : Will the Miniter of STEFL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Govern-
ments of Tamil Nadu have recently imposed
a ban on the release of scarce categorics of
steel except under a permit;

{b) if so, whether the State Government
have the authority to issue such an order
after deconirol of steel ; and

(c) if the reply to part (b) above bein
the negative, the details of corrective sieps
taken by the Ceniral Govemlmm in the
matter ? ot vk b

THE MINISTER OF STATE IN THE
MINISTRY -OF:- :STEEL & ~HEAVY
ENGINEBKING . (SHRI K.C.PANT):
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(a) o (c) . The - informatien is being
collected and will belaid on the Table of the
House.

Loss to Mining and Allled Machinery
Corpovation

2265. SHRI YIRENDRA KUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERTNG be pleased to state:

(a) whether it is afact that the total
losses incurred by the Mining and Allded
Machinery Corporation, Durgapur, till 31st
March, 1969, have wiped out the total share
capital of the above undertaking ;

(b) whether any further lossess are
expected during the curremt year and if so,
the estimate for Lthe same;

(c) whether it isa fact that the annual
reporis of the above undertaking for the last
three years indicated that some diversification
was bsing planned to wipe oul or at least 1o
reduce the losses; and

(d) if so, the concrele action taken so
far with regard to the diversification plans?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :(a)
The total losses incurred by the company upto
the 31st March 1969 amounted to Rs. 20.16
crores against the subsicribed capital of
Rs. 19.06 crores as on the 3I1st March, 1969;

(by The loss expested 1o be incurved
during 1969-70 has been estimated at Rs.
526.611 akhs as against the loss of Rs.638.69
lakhs during 1908-69;

(cy Yes, Sir.

(d) The Company have already taken
up manufacture: of some iteme for which
thers is some demand. These include equip-
ments for bulk hamdling of ram materinls st
Ports, coal washing plants, hydraulic and
friction propa, castings, forgings and struc-
turals,

Supply of Equipment by H.E.C. te
Bokaro Steel Plant

12%6. SHRF YHRENDRA KUMAR
SHAH : Wilk the Minmister of STEEL . and
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HBAVY ENGINEERING be pleased to state
thet detadls of ‘time schedule originally given
by the Hémvy Enginecring Corporation,
Ranchi, for the supply of equipment to the
Bokare Stsel Plant and the actual perfor-
mance against such schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
MMGINEERING (SHRIFK. C. PANT):
In accordance with the contract concluded
between Bokaro Steel Limited and Heavy
Engineering Corporation the 9th April, 1969,
Heavy Engineering Corporation have to supply
appronimately 72,900 tonnes of equipment
and 27,210 tonnes of steel structurals by the
end of December 1971. According 1o the
phased schedule of deliveries nearly 19,200
tonnes of equipment and 23,600 tonnes of
structurals should have been supplied by the
end of January, 1970, The actual deliveries
up to the end of January, 1970 have been
10,840 tonnes of equipment and 20,520 tonnes
of structurals,

Promotion to Clerks Grade | in Northern
Railway Traffic Accounts Office Delhi

Kishanganij

2267. SHRI P. GOPALAN :
THRI} P.R.RAMMURTI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of RAILWAYS be
plecased to state :

\a) whether it is a fact that no promo-
tion has been made Lo the posts of Clerks
I in the Northern Railway Traffic Accounts
Seniority Unit, Delhi  Kishanganj, Delhi
against the vacancies created in the cadre of
Clerks Grade 1 on account of (i) being pro-
moted in the higher grade or (ii) going on
leave for more than 30 days; and

(b if 20, the reasoms therefore and the
steps talen by Government agains. the Nor-
thern Railway auvtherities for denying the
staf¥ their dwe rights of promotion ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) :(a)i & (ii) No.

(b) Deoes not arise.
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" Legislation for Reservation of Vasancles
in Private and Public Sectors for Handi-
capped Persons

2268. SHRI Y. A. PRASAD :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleared to state:

(a) whether Government propose to bring
forward a legislation designed to compel the
employers hoth in private and public sectors
10 rescrve a certain percentage of vacancies
in their firms for the physically handicapped
persons; and

(b) if so, the time by which sach a step
will be taken by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DEPAR"
TMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA,) : (a) and
(b) The Government is having consultations
with concerned authorities regarding the
feasibility of reserving vacancies for physica-
Ily handicapped persons.

Ratio Between Posts of Asslgtant Inspector
of Works and Werks Mistries in Central
Rallway

2269. SHRI RAM SWARUP VIDYA-
RTHI: Will the Minister of RAILWAYS
be pleased o state :

(a) whether it is a fact that there are 172
pormanent posts of Assistant Inspector of
works reserved {ur the Construction Branch
on the Central Railway; and

(b) if s0, the number of permanent posts
of Works Mistries reserved for the Construc-
tion Branch on (hat Railway and the ratio
between these two cadres ?

THE MINISTER OF RAILWAYS (SHR)
NANDA) : (a) No: there are 101 pests.

{b) There are no t Constroction
R.:"cm: posts in the category of Works Mist-
ries.

Appendix ITI-A Examination conducted &y
Railway Beard In Nevamber, 1968,

2270. SHRI RAM SWARUP YIDYA-
RTHI : Will the Minister .of RARWAYS -
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be ploased to state :

(a) whether it is a fact that a compulsory
question on Balance Sheet carrying 40 out of
100 marks in Book-keeping paper was asked
in Appendix I1l-A Examination canducted by
the Railway Board in November, 1968 based
on **Single Entry™ system and that the perce-
ntage of candidates passed in this examina-
tion has been poor as compared 1o previous
examination because of the said question;

(b) whether single entry system of aceoun-
ting is in practice on Railways or in other
Departments and, if not, the propriety of
asking such a question;

(c) whether Government are aware that
discontentment has developed amongst the
Accounts Staff of Railway because of this
question on an out-of-date Chapter of Book-
keeping and if so, what remedial measures
are taken or proposed (o be taken in the
matter; and

(d) the details of the *‘Stores Accounis”
paper, the number of candidates from the
Central Railway who had appeared, and
passcd, and of those who failed but who had
obtained pass marks, during the period from
1965 to 1968 ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : () It is 4rue that the compulsory
question on preparation of Balance Sheel
carrying 40 out of 100 marks, in the question
paper on ‘“‘Advanced Commercial Boek-
keeping’ of the Appendix III-A Examination
held in Neveraber 1968 was based on ‘Single
Entry" system, but it is not correct that the
pass percontage in this examination has been
poor as compared (o the previous examima-
tion on account of this question.

1b) Though “‘Single Entry" system of
acooumting is "mot.in use on Railways, I' is
explained in the text book recommended for
study in the subject *‘Advanced Commercial
Book-keeping'’ and also in other standard
books on this subject. The relative superio-
sty of “‘Double Eotry" system of Boek-
uksoping can be appeeciated fully oaly il one
alwo knows aboutimperfections and inadequ-
acics of the “*Single Entry" system.

(c) Govesnment have received representa-
tions from staff about the inclusion of this

the Question paper. In wiew of
mto'b-). Ihsquution c::'mmd;!
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(d)_ The *‘details of the. Store -Accounts
paper”, required by the Hon' ble Member are
presumably the data asked for in the ques-
lﬂ?l‘l. “The informationi is as under:--

No. of candidates from Central |
Railway who ap, in e |
Stores Aocounl:’;',::rr.# in the

No. of candidaf
passed in this p:;:r who  have !

No. of failed candidates of the

1968 examinatio
pass marks in 1-';5?, who secured
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Production of Sheets for Transformers
at Rourkela Steel Plant

2272. SHRI CHINTAMANI PANIGRAHI
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state

(a) whether Government propose to set up
a unit at the Rourkela Steel Plant in the
Fourth Plan to produce sheets required for
transfers; and

(by if so, the estimate expenditure 10 be
incurred for this unit 7

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL and HEAVY ENGINEE

RING (SHRIK. C. PANT): (a) Yes, Sir.
Hindustan Steel Ltd. have submitted a pro-
posal for taking up the production of cold
rolled grain oriented sheets required for the
transformer industry at Rourkela in the Fourth
Plan. .

(b) The project estimates have not been
firtalized so lar.

Nahan Foundry in Himachal Pradesh

2273. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVELO-
PMENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased o state :

(a) whether the Nahan Foundry in Hima-
chal Pradesh is a Public Undertaking;

(b) whether itis owned by the Himachal
Pradesh Government or by the Centre and the
State Governmient and when it was establi-
shed;

(6) whether this Factory is running in loss
due to mal-administration and, il so, the
amount of Joss suffered to date in percentage
to the Capital invested in it; and |

. -.(dy whether it is also a fact that there is no
Gentral-Manager in the Factory at present
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and the Dasputy Commissioner is looking
after its affairs and, il so, the reasons therefor
and the steps Government propose to take to
improve the situation 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) This unit, which was set upin 1875, is
being managed by the Himachal Pradesh
Govt.

(¢) The losses suffered by the Nahan Foud-
dry in recent years are due to a number
of causes. The amount of loss suffered upto
31.3,1969 is Rs. 7,68,578, which is about 10%
of the capital invested.

(d) The services of the previous General
Manager had to be terminated on administra-
tive grounds. In order to carry on the-work
it was necessary to entrust the charge of the
post to the Deputy Commissioner, Sirmur.
Steps are being taken to appoint a whole-time
General Manager by the Government of
Himachal Pradesh.

Irregularities in Promoting Clerks Grade
I against 20 per cent Graduaie Quota

2274. SHRI K. M. ABRAHAM :
SHRI K. R. MANI :
SHRI SATYA NARAIN SINGH :

Will the Minister of RATLWAYS be plea-
sed to slate :

\a) whether a reply to the representation
received by Guvernment on the 26th August,
1968 regarding irregularities in promoting the
Clerks Grade I against 20 per cent Graduate
quota has not been given even after a lapse of
18 months; and

(b) if so, the reasons for this long delay
and the steps taken by Government to fina-
lise the issue and also action taken against the
offficers for this delay ?

THE MINISTER OF RAILWAYS (SHR1
NANDA) : (a) and (b) Information is being
gn:ﬁl;c.wd and will be laid on the Table of the

al .

Setting up of an Electoral Reforms
Commission .

2275, SHRI BAL RAJ MADHOK : Will
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the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state ;

(a) whether any suggestion has been made
to Government to set up an Electoral Reforms
Commission to review and revise electoral
laws in the light of the experience of the last
twenty years; and

(b) if so, the reaction of Government to
this suggestion ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON,) : (a) No Sir.

(b) Does not arise.

Human Trading by NEFA Tribes

2276. SHR1 A. SREEDHARAN : Will
the Minister of LAW AND SOCIAL WEL
FARE be pleased to state :

(a) whether Government's attentions has
been drawn to the reported news-item that
some NEFA Tribes have indulged in human
trading;

(b) if so, the steps taken by Government
tostop the said unsocial and un-civilized
acts; and

(c) whether any legislation is necessary to
curb this menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DEPA-
RTMENT OF SOCIAL WELFARE (DR.
SHRIMATI, PHULRENU GUHA) : (a) to (c)*
The NEFA  Administration have been
addressed in the matter. Their reply is awai-
ted.

Benefits To Retreoched Military Employees
Working In Foreign Traffic Accounts
Office (Western Rallway)

2277. SHRI K. ANIRUDHAN :
SHRI C. K. CHAKRAPANI :
SHRI UMANATH :

Will the Minister of RAILWAYS be plea-
sed to refer to the reply given to Unstarred
Question No. 2394 on the 2nd December,
1969 regarding benefits to the retrenched

military employees working in the Forelgn
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Traffic Accounts Office (Western Railway) and the reasons for the delay and when it will be
state : finalised ?

(a) whether the information has since been
collected; and THE MINISTER OF RAILWAYS (SHRI

NANDA) : (a) and (b). The required infor-
(b) the decision taken thereon and, if not, mation is given in the attached statement.

S. No. T
Date and

. Subject Remarks
Unstarred Question No.  Asking :
2394 dated 2.12.1969

by S/Shri A. K. Gopalan
and Ganesh Ghosh.

(a) the number of retrenched (a) 12.
Military employees working in
the Foreign Traffic Accounts
Office, Western Railway at Delhi;

(b) the number of such empl-  (b) 11.
oyees who have been given the
benefit of fixation etc., of their
Military service;

(c) whether there are emplo- (c) Only one employee
yees working as Daftry who have who  was appointed as
not been given the benefit chowkidar on 21.2,47, and
of fixation; and was promoted as Daftry

with effect from 18.3.1953,
Even if the benefit of war
service had been extended,
his fixation of pay as Daftry
would have remained unal-
tered and no arrears of pay
and allowance were admi-
ssible.

(d) il so, the steps taken (d) Does not arise.
by Government for uniform
implementation of orders and
the action taken against the
officials responsible for den-
ying the employees their due
benefits 7 B

e e o e
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Role of Private Sector in Industrial Field

2285. SHRI G. Y. KRISHNAN : Will
the Minister of TNDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether itis a fact that he has appealed
to the Private Sectorin the developed States
to play a restricted role inthe industrial
field;

(b) whether he has given some more racili-
ties to the backward States also in this
respect; and

(¢) il s0, the names of those States and
the details regarding the facilities extended to
the private sector ?

THE MINISTER OF [INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED,) : (a) No, Sir.

(b) and (c). In order to foster irdustrial
growth & development of backward areas in
different States, two Working Groups were
set up by the Planning Commission--one to
recommend the criteria lor identification of
Backward Areas and the other to recommend
the Fiscal and Financial incentives for star-
ting industries Backward Areas. The reports
of these two Working Groups were discussed
at a meeting of the Committec of the States’
Chief Ministers of the National Development
Council held on the 26th September, 1969 and
the main decisions taken by the Committee
are given below:

(a) The general concessions offered by
financial and credit institutions for financing
industries should be available to backward
areas of all States and Union Territories...

(b) The financial and credit institutions
will formuiate suitable criteria in consultation
with the State Governments and the Planning
Commission to identily such backward arcas
requiring incentives for industrial develo-
pment...

(c) The Government of India would subsi-
dise the establishment of industrial units in
selected districts among the backward arecas,
the subsidy being one-tenth of the total
capital cost for projects, bothin the private
and public sectors, where such capital cost
does not exceed Ri3. 50 lakhs in individual
Canes,..
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(d) The subsidy will be available for indus-
trial scheme in two districts in each of the
nine States pf Andhra Pradesh, Assam, Bihar,
Jammbu and Kashmir, Madhya Pradesh, Naga-
land, Orissa, Rajasthan and Uttar Pradesh.
In o.her Staies the subsidy will be available
in one district in each case. One district in
each Union Territory will also qualify for
such treatment.

(¢) The Central subsidy as well as the
concessions from financial institu.ions will
bein addition to incemives offered by the
State Government themselves,

The concessions and incentives for promo-
tion of industries in selected backward areas
would be available 1o the entrepreneurs in the
States, and not to the State Goverments,

Refractories For Bokaro Steel Plant

2286. SHRI RABI RAY : Will the Minis-
ter of STEEL AND HEAVY ENGINE-
ERING be pleased to state :

(a) whether it 1s a fact that quality refra-
ctories required for the blast furnace complex
arc not available in the country;

(b) if so, whether it is also a fac: that one
of the closed refractoriet in the private sector
is being taken owver to be run as a captive unit
of the Bokaro Stecl Plant; and

{c) if so, which factory is goingto be
acquired in this connection 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a) The
domestic refractory industry is unable to
cater fully to the requirements of the Steel
Industry for silica bricks needed for the Coke
ovens and for high grog fire clay bricks nesded
for the blast furnaces. This is due to the
fact that many of the refractory producers are
not equipped with facilities for production
oi these items and those who have the nece-
ssary facilities are fully booked with orders.

(b) An examination whether any of the
closed refractory units in the private sactor
can be taken over in the public sectorisin
hand.

(c) Does not arise.
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Revision in the Time Scheduled for the
construction of Bokaro Steel Pant

2287. SHRI RABI RAY :
SHRI K. P. SINGH DEO :
SHRI HIMATSINGKA :
SHRIS. S. KOTHARI :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the time sche-
dule for the construction of Bokaro Steel
Plant has been further revised;

(b) if so, what is the date fixed for the
completion of the first blast furnace and the
whole complex; and

(c) the details of the progress so far made
in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI K. C. PANT) :
(a) Yes, Sir.

(b) The revised schedule envisages compl-
etion of erection oflst Blast Furnace Com-
plex by December, 1971, and the entire Ist
stage of the plant by March, 1973.

(c) Out of the total requirements of 282,
440 tonnes ol equipment, 236,361 tonnes of
steel structures and 212 086 tonnes of
rofractories, 83 458 tonnes of equipment,
60,251 tonnes of steel structurals and
17,804 tonnes of refractories hud already
be¢n recicved at the project site, till the end
of January, 1970. The ecrection of plant,
equipment and steel structures is also in
progress. In the civil engineering zones 7.88
million cu. m. of earthwork representing
62.40 por cent. of the total work involved,
and 6. 83 lakh cu. m. of concreting represen-
ting 38.78 per cent. of the total work, had
been completed till the end of January,
1970.

Disposal of Punds allotted to States
for Welfare of Adivasis and Harijans

2288. SHRI RABI RAY : Will the Minis-
ter of LAW AND SOCTAL WELFARE be
pleased to state :
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(a) whether it isa fact that the Minister
of Scheduled Castes and Scheduled Tribes of
Orissa has demanded that the money
allotted to the State Governments by the
Central Government for the welfare of
Adivasis and Harijans be exclusively kept
under the disposal of this particulas Ministry
for the welfare of Harijans and Adivasisin
the States;

(b) if so, what is the present practice; and

(c) the opinion of the Central Government
on the suggestion made by the Governrmment
of Orissa ?

THE MINISTER OF STATE IN THE MINIS-
TRY OF LAW AND IN THE DEPARTMENT
OF SOCIAL WELFARE (DR. (SHRIMATI)

PHULRENU GUHA): (a) No specific

proposal in this regard has been received

from the State Government, However, at the

Conference of the State Minislers in-charge of
Backward Classes Welfare held on 29th

January, 1970, the Minister or Orissa had

stated that the allocation made by the Centre

for development schemes for the welfare of

Scheduled Tribes and Scheduled Castes

should be placed at the disposal of the

Tribal and Rural Welfare Department or

Social Welfare Department of the State.

(b) The fundsin the Central Sector are
allocated by the Depariment of Social
Welfare to the State Tribal and Rural
Welfare Depriment. In so far as the State
Seztor is concerned, provision has been made
by the Ministry of Finance in the block
grants given to the State Government,

(c) Does not arise.

Customary Rights of Tribals of Bibar
to collect Forest Produces

2289. SHRI BHOGENDRA JHA : Will
the Minister of LAW AND SOCIAL
WELFARE 10 be pleased to state :

(a) whether Government intend to respect
the customary rights of the tribals of Bihar
in collecting and gathering certain forest
produces; and

(b) if 5o, how far Government intend to
stop the inter ference of the officials in this
matter 7



129 Writien Answers

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRTMATI) (PHULRENU GUHA) :
(a) and (b). The information is being colle-
cted from the State Government and will be
laid on the Table of the Sabha when received.

Residential Quarters for Maslim Employees
of H.E. C.

2290. SHRT BHOGENDRA JHA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(1) the total number of employees of the
Minority Community of the Heavy Enginee-
ring Corporation, Ranchi accommodated in
the two hostels.and the steps taken recently
to resettle them in quarters for which they
are enlitled;

(b) the total number of quarters under
unauthorised occupation and the steps taken
against the persons concerned for this indisci-
pline and for ensuring immediate evacua-
tion; and

{¢) the sleps taken against officers conni-
ving at or instigating unauthorised occupa-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HBAVY
ENGINEERING (SHRI K. C. PANT):
(a) The total number of muslim employees
accommodated in the two hostels was about
500,

All the quarters earlier occupied by the
employees have been kept reserved for them.
The employees did not, however, feel secure
enough to return to these quarters, and it
was for some time not easy to devise a solu-
tion which would make them feel reasonably
secure without concentrating them in one or
a few arcas which would disturb others and,
there’ore, arouse their opposition. Efforts
have been and are being made to shift them
back to the township in convenient blocks by
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under unanuthorised occupation by emplo-
yees. They have boen directed to vacate the
quarters and electricity and water supply has
been cut off. To begin with, disciplinary
action was instituted against & few who had
been occupying these quarierc unauthorisedly.
This included simultanecous suspension and
issue of charge sheets. Cases were also filed
against a few persons for criminal trespass,
As a result of action taken, a mumber of
quarters occupied unauthorisedly have been
vacated and the progress is being maintained.

(¢) Specific proof of officers having
instigated or comnived at unauthorised
occupation is not forthcoming. If such proof
is available suitable disciplinary action will
be taken.

Rajendra Pul (Bridge) Halt

2291. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Question
No. 5075 on the 23rd December, 1969 regar-
ding Rajendra Pul (Bridge) Halt and State :

(a) whether the required :information has
since begn collected; :

(b) if so, the details thereof;

(c) whether the matter of shifting the
Rajendra Pul Halt further south is proposed
to be got examined in the presence of the
representatives of the Darbhanga Distrfet
Primary Teachors' Association, Simiariaghat
Mela Yatri Sangh and others interested in the
matter so that full facts about location, cost
and feasibility are taken note of; and

(d) if not, the rcasons therefor 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (8) Yes.,

(b} (i) The number of. inward passengers
dealt with at Rajendra Pul Halt
and Hathidah station ‘during last
three years was as under:--

suitable adjustments and with the P

of ull sections of employees. A beginning
has been made early in February, 1972 and
120 quarters have been allotted to them. So
far 38 employees have shifted to these quar-

lers.

(b) About 200 quarters of differemt types
and scatlered all over the colony have been

Rajendra Pul Halt  Hathidaly,

Year
1967 12,850 . 19,826
1968 15,070 . 1,03,022
1969 14,180 1,04,787
(Upto Novem-
ber, 69).
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(ii) Precise information about the
number of passengers alighting at
Hathidah and crossing the Ganga
bridge on foot is not available.
No additional income is expected
from such passengers cvenifl the
Rajendra Pul halt is shifted closer
to the bridge as proposed.

(c) and (d). The proposal for shifting
- Rajendra Pul Halt has been examined care-
fully taking into account all relevant factors
and has not been found to be justified both
from the (financial and the engineering
points of view. This matter can be Jiscussed
further by the representatives of the public
interested in the proposal, if they so desire,
with the Eastern Railway authorities.

Opening of Halts at Muraitha and
Korahia (North Eastern Rly.)

2292, SHRI BHGENDRA JHA : Will the
.Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 5075 on the 26th August, 1969 regarding
the opening of Halts at Muraitha and Kora-
hia on North Eastern Railway and state :

(a) whether the re-examination of the
question of opening of Halts at Muraitha and
Korahia on the North Easiern Railway on
the condition of the villagers doing the
carthwork on their own has since been
compléted; and

(b) if s0, the result thereol ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(by Fresh investigations mide revealed
that the proposals for opening train halts at
Muraitha between Kamitaul and Jogisra

~gtations and at Korahia between Khajauli
and Jaynagar stations are not [(inancially
justified. The proposals, therefore, could not
be accepted.

Safety Matches Manufacturing Units

2293, SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMAPNY
AFFAIRS be pleased to state :

(a) then n of Safety ches manufa-
CIUriRg units in the country, their lioca tion,
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capacity and annual turnover during the last
three years;

(b) how many of them are on a big scale
and their individual share in production and
distribution; and

(c) whether Government are¢ considering
to place thisitem on the list of small-scale or
cottage industries provided the regulations
are scrupulously followed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFEAIRS (SHR1 F. A.
AHMED,) : (a) There are at present 1325
safety Matches manufacturing units most of
which are in small scale and cottage industry
sectors. There are 63 units borne on  the list
of the Directorate General of Technical
Development. A statement  (Annexure-T)
showing the statewise distribution of these
sixtythree units, their total capacity and
annual turnover during the last three yearsis
laid in the Table of the House. [ Placed in
Libray. See No. LT--27945/70] Similar
statistics on small scale industrial units
engaged in manufacture of matches are nol
available seperately.

(b) Six units are in the mechanized sector,
A statement (Annexure--IT), showing the
names of units, their installed capacity and
production during the last three years is
laid on the Table of the House [ Placed in
Libray. See No. LT--2794/70 )

(c) *Safety Malches" industry has alrcady
been reserved for develoment in Smell Scale
Sector,

Demand Estimates of Steel requirements
in Fourth and Fifth Plans

2294, SHRI S, R. DAMANI : Will the
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased to state :

(a) whether the demand estimates of steel
requirements in the Fourth Plan and the
demand projections in the fifth plan have
been finalised;

(b) if so, their details and the basis on
which they have been calculated; and

{c) the additional capcily that needs 10 be
created and steps taken therefor 7 -
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) }
(a) The Steering Group on Iron and Steel set
up at the instance of Planning Commission
made the demand projection for both Fourth
and Fifth Plans,
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the Steering Group took into consideration
the pattern of demand for iron and steel in
the recent past, level of consumption during
1968-69 and the growth rate compatible with
he growth rates in other sectors of economy
as well as the possibilitiecs of export. The
demand projections made by the Steering

Group are :
(b) While making the demand projection,
(Million Tonm)
1973.74 1978--719
Finished  Pig Finished Pis
Steel Iron Steel Iron “

Domeslic
demand 7.12 1.95 10.97 2.6
Exports 1.30% 1.00 1.80* 1.50

Total : 8.42 2.95 12.717 4.12

*[ncluding O. 25 million tonnes for 1973-74 and O.37 million tonnes by 1978-79 for
additi onal supplics for export of cnginccring goods.

1¢) In order to fill the gapin the demand
and availability of steel andin pursuance to
the recommendations of the Steering Group,
the following programme is proposed to be
taken upin the Fourth Plan Period :

1. Completion of the projecis already in
hand and attainment of optimum output from
the existing facilities through introduction of
technological improvements, additional bala-
ncing and finishing facilities.

2. Continuation of Bokaro lo 4 million
tonnes slage. .

3. Bhilai’s cxﬁansion to 4.2 million tonnes
for the production of billets and plates.

4. Additional capacity in steel of about 4
million tonnes in the new steel plants.

5. Psoduction facilities for cold rolled
grain oriented sheets at Rourkela.

6. Expansion of the Alloy Steel Plan:,
Supply of Steel To Export-Oricated Industries

2295. SHRI S. R. DAMANI : Will the

Minister of STEEL AND HEAVYY ENGI-
NEERING be pleased to state :

1a) whetharitis a fact that only recently
instructions have been issued to steel mills
for making supplies to export-oriented i ndust-
ries on priority basis;

(b) whe ther this decision applies only to
exports upto 31st March, 1970 or it willbea
permanent policy;

(c) the reasons for not giving priority
during the first nine months of the year; and

(d) the effect of this delayed decision on
the export performance 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K.C. PANT): (a) and
(b). Itisnot correct that instructions had
been only recently issued to the steel mills for
making supplies to the export-oriented indust.
ries on a prioity basis. The policy of accor-
ding special priority for the supply of steel to
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expori-oriented industries has been in “opera-
tion for many years. Under this policy the
requirements of steel for export purposes
receive a gericral priority, next only to that of
the operation defence requirements. Further
more, the Stee! Priority Committee takes into
account the special importance of export-
oriented industrics in allocating priorities for
the dis.ribution of scarce categories of steel.

(c) and (d). Do not arise.

Metropolitan Rall Transport Organisation
For Madms

2296. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of RAILWAYS
be ploased to state :

(a) whether it is a fact that a proposal
to set up ‘Metropolitan Rail Transport
Organisations’ for Madras similar to that set
up for Bombay and Calcutta is under consi-
deration of the Government of India;

(b) if so, when is the proposal likely to
be finalised and put into force;

(c) the utility of setting up such organi-
sations; and

(d) the benefit which the organisations
under reference have brought to the travelling
public of Calcutta and Bombay ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The
matter can be considered on receipt of the
report of the Metropolitan Transport Team of
the Planning Commission, who are studying
the transport  problem of Calcutta, Bombay,
Dolhi and Madras.

(c) Does not arise.

(d) The Metropolitan Rail Transprt
Organisations in Cal cutta and Bombay have
commenced Surveys, Investigations and
Studies for Moetropolitan Rail Transport
Projects in the two Cities. The travelling
public of Calcutta and Bombay would be
benefitad when the Metropolitan Rail Trans-

. port Schemes formulated on the basis of
these Studics are implemented.

Contalner Service on Indian Rallways

2297. SHRIMATT [LA PALCHOU-
DHURI : Will the Minister of RAILWAYS
be pleased to state
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(a) whether the working of the existing
container services introduced about four
Years ago between Bombay and Ahmedabad,
Bombay and New Delhi, Bombay and Madras,
Bombay and Secunderabad, and Bombay and
Bangalore, has been satisfactoy from the
point of view of the quantum of commodities
moved in containers and the genera! liking of
the public;

(b\ whether it is proposed (o exiend
this service between Calcutta and Delhi,
Calcutta and Bombay, and Colcutta and
Madras and, if so, when;

(c) what are the commodities which can
be sent through the container service;

(d) the difference in char ges for contai-
ner service transport as compared to those
charged otherwise by the Railways by the
Express Goods Train or by the Parcel Express;
and

(e) the amount of Railway carnings
through this service since its introduction in

1966 ?

THE MINISTER OF
(SHRI NANDA,) : (a) Yes.

RAILWAYS

(b) Container service is already available
between Calcutta and Delhi. Introduction of
container service between Calcutta and
Madras and between Calcutta and Bombay is
under examination. If found justified, these
services are proposed o be introduced during
the next financial year.

(¢c) Broadly, such general goods traffic
as is suitable for carriage in containers on the
routes sclected and is able to bear the conta-
imer freight charges.

(d) A genecral comparison is not possible
as, broadly, the container freight charges
cover the road and rail haulage of containers
from the premises of the consigner to those
of the consignee and the difference will vary
from commodity to commodity, route to
route and parly to party.

(¢) The urninr from all the container

services to end of January, 1970 are about
Rs. 1,09,68,000.

Seminar on Indestrial Development
2298. SHRI K. P. SINGH DEO : Will
the Minister - of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :
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(a) whether a seminar 6n “‘prosperity
through balaaced industrial development’
was held recently in New Delhi; and

(b il so, the snggestions made in the
Seminar and the reaction of Government in
regard thereto 7 !

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI F. A.
AHMED ) : (a) Yes, Sir. .

(b) A siatement is attached.

Statement,

The Seminar on *'Prosperity through
balanced industrial development™ recently
held in Delhi under the acgis of the Federa-
tion of Indian Chammbers of Commerce and

Industry is reporied 1o have suggested as
follows :

(a) Industries loca ed in backward areas
should be assured of adeguate supply of

scarce raw malterials like sieel, non-ferrous
metals, elc. :

(b) Electricity be available at subsidised
rates.

() Subsidy be provided to the extent ol
g..s._) crores on capital invesiment on a slab
SIS .

(d) Freight cc. mpensation be given for
expor-oriented units located in land-locked
States.

{e) Suitable housing programmes be
launched for industrial houses in backward
regions; and

(f) Industrial licensing should be de-
licensed and each State made responsible for
prometion of industries within State wherever
a project did not involve foreign exchange
and that availuble forcign exchange be distri-
buted to States po«sibly after a review by the
Finance Commission.

2. Taking into consideration wvarious
factors such ar the problem of regional
imbalances and aggravation of conceniration
of economic power, Government view it as
necessary to assign ds specificall y as po<sible
roles to various sectors of industry for brin-
ging about balanced regional development.
Government is also of the view that large
industries should shed the Bburdem of predu-
cing goods by off-loading their pioduction
on ancillaries, which may be set up, as desi-

PHALGUNA 19, 1891 (SAKA)

Writtem Anrwers 138
rable from also the point of view of balanced
regional development, at different places.
Suitable incentives for industries from the
point of view of balanced regional develop-
ment are nol ruled out; but the scope for
these has to be decided in the light of exige-
ncies obtaining from time to time.

" Indo-Soviet Differences on
Ageacy of Bokaro Steel Plant

2299. SHRI K. P. SINGH DEO :
SHRI MADHU LIMAYE ;

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to state:

(av whether it isa fact that there have
been wide differences between India and
Russia in regard to the designing agency for
the second stage of the Bokaro Steel Plant;

(b) if so, the nature thereof; and

(¢) whether these differences have been
resolved and, if not, the reasons therefor and
their likely effect on the progress of the
Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (1) No,
Sir.

(b) and (). Do not arise.
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Right of Parties to a Marriage to Seek
Divorce on the aground of Noa-
resumption of Co-hablation.

2104, SHRI BENI SHANKER
SHARMA : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) what is the relief available under the
Hindu Marriage Act for the parties to the
marriage who have not resumed co-habita-
tion for a period of seven years or more;

(b) whether such type of relief was also
available to the party against whom a decree
of judicial separation or restitution of conju-
gal rights had been passed; and

(c) if so, whether Government have
considered the desirability of granting right
to  seek divorce 1o either of the pariies
referred 10 in part (a) above ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON,) : (a) Non-resumption of co-habi-
tation by itself is not a ground for any reliel

. under the Hindu Marriage Act, 1955,

(b) Yes, Sir.
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(c) A suggestion received in this regard
is under examination.

Rise in Steel Price

2305. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL and
HEAVY ENGINEERING be pleased to state :

(a) whether it is a fact that by allowing
thesteel price rise, Government was
encouraging a furthor rise in prices all ovcr;
and

(b) il so, what steps are envisaged (o
L]

keep a check on the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT):
(a) and (b). To the extent the higher price of
Stecl cannot be absorbed in the current prices,
of the steel based industries, there may be
some increase in the prices of such products.
Such price increases however, on account of
the recent increase of sieel prices are not
likely to be, and in fact have not been of an
order that would lead to a significant inflatio-
nary pressure.

Uniform Civil Code to Chveck Polygamy
Amoag Muslims in India

2306. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW AND
SOCTAL WELFARE be pleased to state :

(a) whether a Uniform Civil Code for
the whole country has been considered with a
view to check polygamy among Muslims in
India;

(b) the steps taken to mentally prepare
them to give up the practice; and

ic) the steps taken to dissuade people
from giving their daughters in marriage to
persons who ar: already married ?

THE MINISTER OF LAW AND
SOCTAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir.

(b) and (c). In matters of personal law
relating .o the minority communities, it has
been Lhe policy of the Government to encou-
rage reforms therei n only on the initiative of
these communities, It is hoped that with the
spread of education and Lhe social and econo-
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mic upsurge among the masses, the practice
of polygamy will disappear in due course.

Practice of Untouchability

2307. SHRI  BENI SHANKER
SHARMA : Wiil the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that untouch-
ability which was banned 22 years ago still
exists in many parts of the country;

(b whether any complainis have been
received in this regard and, il so, their
number during the last three years with the
steps taken to look into them; and

(c) the reasons for its existence afier
such a long time has elapsed and the sieps

taken or proposed to be taken to uproot the
social evil 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
({ DR. SHRIMATI PHULRENU GUHA ) :
{ay The practice has almost died out in the
urban arcas, though sporadic cases still occur
in the rural areas.

(b) The details about the cases regist-
ered under the Untouchability Offences)
Act, 1955, during 1966 1o 1968 and the num-
ber of persons convicted under the Act during
1969 are being collected from the State Gov-
ermnments and will be Iaid on the Table of
the House in due course.

(¢) The evil has been in existence for
centuries and cannot be rooted out in two
or three decades, The problem has' been
tackled by means of legal measures, propa-
ganda and welfare programmes for the social,
educational and economic wuplift of the
Scheduled Castes. These measures are being
cxpanded under the Fourth Plan. Further,
it has been constantly wrged upon the State
Governments to take effective steps to enforce
the Untouchability (Offences) Act, 1955. The
question of amending the Actto make it
more effective is also being actively pursued
and it is hoped 1o introduce an amending

Bill during the current session of Parlia-
ment.

laswe of Licesces to Birlas

2308.. SHRI JYOTIRMOY BASU :
Will the Ministor of INDUSTRIAL DEVE-
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LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 10 state :

(a) the number and total value ol
industrial licences given to the Birla Group
of Companies, Industry-wise, during 1967,
1968 and 1969; and

(b) the spare of the imported machinery
and indigenous machinery in the total value
of licences given to the Birla Group of Com-
panies during this period?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) 20 licences were granted to
Companies belonging to Birla Group during the
years 1967 1o 1969. Industry-wise distribution

of these licences is as follows :---

Industry

No. of licences
issued

1. Textiles

. Chemicals )

{ within
| the same
{state

N.UL I
5. E. |
IN. A2

3. Electrical Equip- 4
ment

. Industrial Machinery 1 (S. E.)
. Machine Tools 1 (N.A.)
Small and Hand Tools 1 (5. E.)
. Agricultural Machinery 1 (N. A.)

e R

. Refrigerators 1 (N. A.)
. Tyres & Tubes I (N. A,
20
N. U. ~— New Undertaking
S. E. — Sub=tantial expansion of
: existing undertaking
M. A..-- New article

As regards the value of licences, it may
be mentioned that licences under the Indu-
strics (Development and Regulation) Aot
1954, are given for specific production capa,
cities and sre not usally linked to value of
production as such.-

(b) The information is being collected
and will be laid on the Table of the House,
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Incidents of Wagon-breaking on
Eastern Rallways

2309. SHRI JYOTIRMOY BASU :
Will the Minister of RATLWAYS be pleased
to state :

(a) the number of incidents of wagon
breaking in the Eastern Railway, year-wise
during the last three years;

(b) the value of property lost, destroyed
or stolen through wagon breaking in the
Eastern Railway, year-wise, duringthe last
three years;

{c) the causes of decrease or increase in
the incidenis of wagon breaking;

(d) whether itis a fact that somre of the
officers of the Railway Protection Force are
suspected to be aiding and abetting these
anti-social activities;

(¢) whether the R.P.F. staff of Howrah
Division Il, Eastern Railway, sometime ago,
addressed a letter to the then Railway Mini-
ster, charging some top officials of that
Division with aiding and abetting wagon-
breaking;

(f) whether in support of their allega-
tion, the staff of Howrah Division IIciteda
number of concrete instances of wagon-
breaking with the assistance of the Officer
Commanding, R.P.F.; and

(g) if so, what action, if any, has been
taken in the matter 7

THE MINISTER OF RAILWAYS
(SHRT NANDA):

PHALGUNA 1%,

(») Year No. of incidents
1967 397
1968 411
1969 431
(b) Year Value of property
lost or stolen
Rs.
1967 3,88,822
1968 4,99,890
1969 5,24,503

ic) The gemeral economic distress and
deterioration of law and order situation in
cortain areas.
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(d) No
(&) No
(f) No
() Does not arise.

Noa-official Experts/Directors of Public
Undertakings '

2310. SHRIJYOTTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the names of the public sector under-
takings under his Ministry which have non-
official representatives in their Boards of
Directors as on the 31st of January, 1970;

(b) the name and profession of each non-
official representative serving as Director in
each public sector undertaking under his
Ministry;

(c) the full particulars of the non-offi-
cial experts serving in the Board of Directors
of each public sector undertaking under his
Ministry;

(d) whether Government are contempla-
ting to take more non-official expertsin the
Boards of Directorsof the public sector
undertakings under his Ministry; and

() if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED) : (a) to (¢). Informatjon is being
collected and will be laid on the Table of the
House.

Production of Tractors

2311. SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
Stile @

(a) the value and number of traztors
produced in India year-wisc from 1967-68 to
1965-70;

(b) the share of indigenous production
and imports in the total supply of tractors at

Sha and of 1973-74;
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(c) the share of imported components
and raw materials in the total components and
raw materials needed for manufacturing
tractors during the last three years; and

. (d) when India is expected to achive self-
suffliciency in the Production of tractors 7
THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Yalue and number of tractors
produced in India year-wise from 1967-68 to
1969-70 is as under:—
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Year Production Approximate

Nos. value (Rs.

in million)
1967-68 11,394 230
1968-69 15,427 300
1969-70 15,333 305

(Upto Feb. 1970).
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(b) While every effortis being made to
step up the indigenous production of tractors,
it is difficult to state at this stage what the
respective shares of indigenous production
and imports in the total supply of tractors at
the end of 1973-74 will be.

(c) Information in respect of raw
materials is not readily available asit canbe
vbtained only after a regular cost examination.
In regard to compmzts. the percentage by
value of imports in relation to the tractor as
a whole, of the existing tractor manufacturing
units for thelast three financial yearsis as
under:-

Name of the Unit and Make and

Percentage of value of importe

HP of tractor components to the value of
the tractor during
1967.68  1968-69  1969-70
1. M/s. Tractors & Farm Equipment Yy 26% 17%
Ltd., Madras (Massey Ferguson 35 HP)
2. M/s. International Tractor Co. of 35% 33% 19.7%
India Ltd., Bombay
(B-275 Interntional 35 HP)
3. M/s. Hindustan Tractors Ltd, Baroda
Hindustan-HWD 50 HP 30% 20.5% 26%;
35 HP 50% 45% 45%
4. M/s.Bscorts Ltd., Foridabad Escorts 429 5% 18%
E-37 (34.5 HP)
5. M/s.Eicher Tractors India Ltd., Faridabad 45.5%, 2y 18%

(Eicher 26.5 HP)

(d) Keeping in view the esltimated de-
mand by the end of the Fourth Plan and the
capacity of the existing units and the new
units propose to be set up, it is likely that
self-sufficiency in tractors may be reached by
the beginning of the Fifth Five Year Plan.

Demands for a separate Pay Commission
for Central Rallway Staff

2312. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a number of Central Ral-
waymen's organisations have demanded a

separate Pay Commission for the Railway-
men as the commission for the Central
Government employees would not fulfil the
purpose particularly in respect of the Railway-
men; and

(b) if so, his reaction thereto 7

THE MINISTER OF RAILWAYS
SHRI NANDA) : (a) and (b). There has
been such a demand. The new Pay Com-
mission, the setting up of which has
been announced, will consider the case
of all Central Government employees,
iscluding mailwaymen, A scparate, - -Pay
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Commission for Railwamen alone is, therefore
not feasible. However, it is hoped that the
special features affecting the emoluments and
service conditions of Railwaymen will receive
from the Commission the attention that they
deserve.

tomfeal ) fed oy fafasr am
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Development of Toy Industry

2314. SHRISHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether Government have t(aken
specific steps for the development of the toy
industry in the country under the Plans;

(b) if not, the reasons therefor; and

(c) if the reply to part (a) above be in
" the affirmative, the total amount spent so far
on the development of the toy industry, the
present toy factories in India, the kindsof toys,
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the total export of toys per year and the fore-
ign exchange earned therefrom vis-a-vis that
of Japan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED): (a) and (b). The development of toy
industry has been undertaken mainly through
the State Governments. Specific schemes of
training, production and marketing have been
taken up by the State Governments in their
annual plans, The All India Handicarfts Board
has also been running a Research Centre for
the development of the toy industry at Bom-
bay as well as a production-cum-training Cen-
tre for educational, wooden toys at Bombay,
The D:sign Centres at Bombay, Bangalore,
Delhi and Calcutta have been rendering nece-
ssary assistance to the manufacturers in the
matter of designs. There are four regional
handicrafis training Institutes assisted by the
Handicrafts Board, where training in toy-
making is impartes.

(¢) The total amount spent by the diffe-
rent States for the development of the indus-
try is not avilable. The toy i ndustry is concen-
trated in the following placed:-

(i) Kondapalli (A.P.), (ii) Chinapa ta-
nam (Mysore), (iiih Gwalior (M.P.), (iv)
Jaipur & Udaipur (Raasthan), (v) Banaras &
Lucknow (U.P.), (viv Delhi, (viiy Culcutta,
(viiiy Bombay (ix) Krishnanagar (West
Bengal).

The kinds of toys manufactured at these
Centres are wooden toys, lacquer toys, rag
toys, clay toys and educational toys.

The exports of toys and dolls are:-

Year Value
1967-68 Rs. 11,18,000/-
1668-69 Rs. 19,82,000/-
1969-70 Rs. 11,16,000/-

(Upto November, 1969)

The figures of exports of toys and dolls
from Japan are, however, not available.
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Unmanned Rallway Stations

2315. SHRI BABURAO PATEL:
SHRIC.K. CHAKRAPANI :
SHRT K. ANTRUDHAN -
SHRI NAMBIAR :

SHRI UMANATH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whetherit is a fact that the General
Manager of the Southren Railway admitted
at a press conference in Trivandrum on :he
15th January, 1970 that he had no knowledge
of an unmanned Railway station at Siruga-
mani, till someone brought it to his notice;

(b) how long this station has been ope-
rating thus;

(c) the reasons why this was allowed Lo
happen; and

(d) whether there arc any more unman-
ned Railway siations in India and, if so, how
many and where ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to(c). The General Manager,
Southern Railway told the Press Conference
at Trivandrum on 15.1.70. that he was not
aware of any stations on Southern Railway
being unmanned. At Sirugamani halt, Travell-
ing Ticket Examiners have been atlending to
issue of tickets after the halt agent resigned in
Septembar, 1967, Efiorts were made to get
the services of a new halt agent, Since no one
came forward to undertake the work, a
Commercial Clerk has been posted at this halt
from 23.2.70,

(d) At present 202 Train halts on Indian
Railways are being worked by Guards/Trave-
lling Booking Clerks/Travelling Tiket Exami-
ners, The Railway wise break-up of these train
halt is as under:-

Railway Number
Central 23
Northern 22
Northeast Frontier 8
Southern 1
South Central 2
South-Eastern 19
Western 127

Total 02
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Sale of Polythene by Asian Cables

2318. SHRT MADHU LIMAYE :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, TNTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Gover t have comp
investigation into the charges made against
the Asian Cables of K. P. Goenka about the
sale of excess imports of polythene at higher
prices in violation of the Rules;

(b) whether inquiry into the loaning or
sale of the imported raw material like copper
etc. by this Company, in violation of Rules,
has also been made;

(c) if so, the results thereof ;

(d) whether Government have laken
action against those who gave diversification
permission to this Company, again, in vio-
lation of Rules; and

(e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNaAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) to (c). The case is still under
investigation.

(d) and (¢). As T had mentioned in my
statement in reply to ‘“Calling Atention
Notice” on 22. 8. 69, the Director-General
had dealt with the proposal himself in consul-
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tation with one of his senior officers, and
given the permission sought, in accordance
with the rules, Hence, the question of
taking any action does not arise,

Plans for Increasing Steel Production
2319. SHRI MADHU LIMAYE :

Will the - Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state @

(8) whether there is an acute shortage
of steel and steel products throughout the
world;

(b) whether the private sector was not
predicting a glut of steel products onoly a
couple of years ago demanding cut back in
steel outlay;

(c) whether Government did not fall a
prey to this propaganda ; and

(d) what arc their plans for increasing
steel production in the public and private
sector in order to meet this shortage?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir. This is indicated by the
steel rise of world prices of steel and by
longer delivery dates guoted in the Inter-
national market.

(b) Certain views to this effect were
expressed.

(c) No, Sir. Planning for stec] was
undertaken even before the recent world
shortage.

(d) The proposed programmeo for in-
creasing the steel production capacity in the
country is given below :

1. Completion of the projects already
in hand and attainment of optimum
output from the existing facilities
through introduction of techno-
logical improvements, additional
balancing and finishing faciltiies.

2. Continuation of Bokaro to 4
Million Tonnes stage;

3. Bhilai's expansion to 4.2 million
tonnes for the production of billets
and plates.
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4. Additional capacity in steel of
about 4 million tonnes in new stee!
plants;

5. Production of cold rolled grain
oriented sheets at Rourkela.

Reduction of Imports due to Import
Substitution Programme

2320. SHRI1 P.C. ADICHAN : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the import subst’tution pro-
gramme has shown any substantial reduction
in imports;

(b) if so, the total reduction in imports
affected thereby since the beginning and the
item-wise details of such reductions; and

(c) the further siep being taken under
the Fourth Plan in pursuance of this pro-
gramme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (8) Yes, Sir.

(b) Since the import substitution has
been an integral part of the industrial policy
of the country and has been a continuous
process covering the entire gamaut of industry,
it would be difficult to assess the extent of
totai reduction in imports on this account
since the beginning or to list out the item-
wise reduction in import.

(c) The following steps are being taken
to intensily the efforts during the coming
years with a view to have more savings in
foreign exchange :

(i) Substitution of raw materials,
components and spare parts with
indigenously manufaciured mate-
rials and components of same
specifications or of comparable
specifications and according priority
to their rapid development.

(ii) Reduction in the consumption of
imported raw materials and compo-
nents per unis of production.
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(vi)

(vii)

(viii)

(ix)
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Progressive change over of pro-
duction of chemicals and chemical
products from basic raw materials.

Acceleration of phased manufactu-
ring programmes to achieve a grea-
ter indigenous content in the shor-
test possible time.

Vigorous scrutiny of the request
for capital goods imports with a
view to ensuring that the plant and
equipment etc. which arc alrcady
being produced in the country or
are likely to be produced in the
near future, are not allowed to be
imported.

Instructions to all the concerned
authori.ies both in the Central and
State Governments to associale the
D.G.T.D. with the planning of
the projects from the very early
stages, to ensure that the items of
equipment which are capable of
being developed within the country
are not allowed to be imported for
lack of timely planning.

By having a scheme for giving
encouragement to the work in the
field of import substitution, under
which, awards are given to the
individuals and institutions that
produce practical ideas which give
rise to import savings.

Instructing the various project
authorities bo'h in the private and
public sector to get the drawings for
all tailor-made items from the
foreign collaborators so that against
these drawing the manufacturers in
India could produce the necessary
equipment indigenously.

By issuing instructions to all con-
corned that even in the matter of
+gifts” from the foreign countries,
the D. G. T. D. should be associa-
ted, before agreements are reached,
80 as to avoid importation of
equipments items which could be
indigenously available.

With a view to reducing further the
imports of components and spares
detailed instructions have been
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issued to the Public Sector Under-
takings under the control of this
Ministry to assist in the setting up
of the ancillary industries in close
proximity of the main units.

Recommendations of Kunzra Committee in
regard 1o Rallway Accidents and
Unmanned Railway Crossings

2321, SHRT P.C.ADICHAN : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the recommendations of the
Kunzru Committee, particularly those relating
to avoiding of accidents on the Railways
and on unmanned Railway Crossings, have
been fully implemented;

(b) if not, the reasons for the delay; and
(c) how far they have been carried out?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Most of
the recommendations contained in the
report of the Kunzru Commitiee aimed
primarily at minimising railway acciden‘s.
Of the 354 recommendations which had
been accepted, only 25 recommendations
have not been fully implemented so far.
On two of these recommendations--one
pertaining to sharing the cost of manning
of unmanned level crossings between the
railways and State Governments and the
other to the provision of road signs and sig-
nals at approaches to all level crossings--action
is required to be taken by the State Govern-
ments, The remaining 23 recommendations
are such as can be .mplemented omly on a
programmed basis subject to the availability
of funds or require action to be taken by
other organisations,

(c) These 25 recommendations arc at
various stages of implementations--some being
in the final stages of implementation. Every
effort is being made to expedite the complete
implementation of these recommendations.

Unmanned Rallway Crossiags

2322. SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleased
to state :

(a) the number of unmanned Railway
Crossings on each Zone in India and the total
number of such Railway Cwmn- in the
country; and
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(b) the details of the programme to man
such Railway Crossings under the Fourth Plan
and how far the work or expenses would be
shared by the State Governments concerned ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) There are twenty one
thousand, seven hundred and seven *C’ class
unmanned level crossings (excluding cattle
crosssings) on the Railways as at the end of

March, 1969, Railway-wise break-up is as

under:—
Central 885  Nos.
Eastern 740 |,
Northern 246,
North Eastern 222,
Northeast Frontier 13713,
Southern 3,
South Central 2000
South Eastern 21,
Western 4798

(b) The level crossings where both road
and rail-traffic is heavy are manned on the
basis of traffic census or on receipt of a request
from the State Government/Road authority.
Under the rules now in force, if an unmanned
level crossing is required to be manned or a
manned level croseing is required to be
upgraded, the initial cost of works is to be
bome by the State Government and the
recurring cost is met by the railways. As each
case has to be decided on mérits and State
Govt.’s approval is necessary, itis not posalble
to indicate at this stage the exact volume of
the work and expenditure uwol ved during the
Fourth Plan period.

lacrease In Fares of First Class Season
Tickets on Bombay Central
Rallway

2323. SHRI GEORGE FERNANDES:
Will the Minister of RATLWAYS be pleased
to state :

(a) whether there has been an increase
in the fares of the  First Class Season Tickets
on the Bombay Central Railway with effect
from the 1st October, 1969;

(b) if so, the reasons of this increase;

¢c) whether the Consultative Committes
was consulted before increasing the fares;
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(d) if not, the recsons therefor 1

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) Prior to the revision of these season
ticket fares, a commuter holding a First Class
Season Ticket paid only 6 to 20 single journey
fares per month depending on the distance for
which such tickets were issued, With this the
monthly season ticket holder makes on an
average 50 single journcys every month. These
fares were found to be inadequate to cover
even the operating costs and it was, therefore,
decided to suitably increase the First Class
Season Ticket fares.

(c) No. For revising the rates and fares
Consultative Committees are not consulted.

(d) In view of answerto part (c), this
question does not arise.
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Setting up of New Steel Plancs

2328. SHRIMATI SHARDA MUKERJEE:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Government have decided to
set up more sicel plants of the capacity of2
million tonnes every year to meet the growing
needs of the economy;

(b) the basis on which such a conclusion
has been arrived at; and

(c) whether the idle capacity of the
existing plants and their proper management
economically have been considered before
over burdening our 1y with more public
sector undertakings running into losses ?

THE :AINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. FANT) : (a) The pro-
poﬂ-llulﬂd“ id ionis to initi oti
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during the Fourth Plan for setting up of
capacity of about 4 milliontonnes towards
the end of the Fifth Plan.

(b) The basis for such consideration is
the projection of demand and the long
gestation period required for bringing steel
capacity into fruition. It takes nearly seven
years, including the time taken for preparation
of a Detailed Project Report, to commission a
plant and another couple of years for achieving
near rated production. 1t is therefore necessary
to take action nowto be ableto meet the
likely demand during the Sth plan,

(c) Yes, Sir,
Unused Steel Scrap lying in Steel Plants

2329. SHRI HEM RAJ : Will the
Minister of STEEL & HEAVY ENGINE-
ERING be pleased to state :

(a) the quantity of steel scrap lying
undisposed of at the three steel plants viz.,
Rourkela, Durgapur and Bhilai with the
value thereof ;

(b) for how long it has been 1ying there;

(c) the quantity that has deteriorated
and the amount of loss suffered thereby ?

THE MINISTER OF STATE IN THE
MINISTERY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a)to

(cv. The information is being collected
and will be laid on the Table of the
House.

Ascka Mehta Committee Report on Khadl
and Village Industries

2330. SHRT HEM RAJ : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to refe. to the reply
piven to Unstarred Question No. 1210 on
the 29th July, 1969 regarding the Asoka
Mehta Committee report on Khadi and
Village Industries and state ;

(a) whether the replies of all State
Governments have been received ; and

(b) if so, the decision taken by Govern-
ment on the report 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). No, Sir. The
comments of the State Governments of
Andhra Pradesh and Madhya Pradesh are
still awaited. The recommendations of the
Commitiee are being examined in the light
of the replies of State Governments already
received .

Decision on Recommendations of
Elayaperumal Committee

2331. SHRI HEM RAJ :
SHRI SIDDAYYA :
SHRI SRINTBAS MISRA :
SHRIJ. AHMED :
SHRI A. SREEDHARAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased[to refer to the
reply given to Unstarred Question No,5003 on
the 23rd December, 1969 regarding decision
on recommendations of the Elayaperumal
Committee and state :

(a) whether the replies of all the State
Governments and the Union Territories have
been received and, if so, the decision taken
thereon ; and

(b) the proposal of Governmen. to im-
piement the recommendations of the Elaya-
perumal Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) No Sir.

(b) The major recommendations of this
Committee were discussed at a conference of
State Ministers in charge of Backward Classes
Welfare on the 29th January 1970. Considered
views of the State Governments on some of
the main recommendations like setting up of
Taluka Boards etc. are still awaited.

The Department of Social Welfare pro-
poses to introduce a bill during the curreat
session to amend the provisions of the
existing Untouchability (Offences) Act, 1955,
to provide for enhanced punishment and for
making an offence non-compoundable. —
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Conference of Ministers of Socisl Welfare of (vii) Special programmes in the context of
States. Gandhi Centenary.

2332. SHRI HEM RAJ. Will the  (viii) Setting upof Committee of State
Minister of LAW AND SOCTAL WELFARE Legislators on tho pattera of the
Parliamentary Committee for the

be pleased t H
pleased fo state Welfare of. Scheduled Castes and
) (a) whether any conference of the Scheduled Tribes.
Ministers of Social Welfare of the States was . L
held recently ; and (ix) Functioning of Zonal Offices.
(b) if so, the main subjects discussed and aruwan ¥ fagmawt gro fewen
decisions arrived at ? o & f wiw ¥ wiw '
THE MINISTER OF STATE IN THE
(MINISTRY OF LAW AND IN THE 2333. ot tew W w7 s
DEPARTMENT OF SOCIAL WELFARE fywrw, wrerfce Samare aqm wawrg-wk
(DR. (SHRIMATI) PHULRENU GUHA) : .o ' 5 R fir:
(@) Yes, Sir. qg A T FN F
(b) The Conference was convened 1o (%) #71 g aw ¢ f& amwrmdw
exchange views on various matters relating o fawTq AT % Feal & HEIT TCHETCAGT

Social Welfare programmes and the schemes - X
for the welfare of the Scheduled Castes, the Ty ““‘_’ 't § TN fan tﬁ" T §
Scheduled Tribes and the Backward Classes. fa®®&T ®HT &7 wiw 1 T 47T  TOHRIL

The main subjects discussed were:-- ﬁm frgam & a.:
1 Social welfare wing {q) gfe ﬁi'- ar ﬁm qTO®
(i) New Set up of Central Social FReA § o1 qTO9 Sy § ITwr s
Welfare Board. T z; Eird
(ii) Family and Child Welfare Programme. (r;) o7 AT H R TR
(iii) (?t::nlrol of Beggary in Metropolitan sferfwaT #ar 3?
cities.
(iv) Fulure of Permanent Liability sraifme fawrm, srafor s M
Homes . e woft (St ety sreft smpv) -

{v)ll_Employn}en;;cTr:‘ini_n:uanihl:..:l_nbi- (l?} El (,r) . AT TeTC ¥ AT
itation of the physically icap- g2 & F 5 & e o T o

ped .

(vi) Social Welfare (general). ﬁ:ﬁg g ﬁ; Wt ™ g‘:
1l Backward Classes wing o g

N ey mrer @ fofirde o g
ii) B ic Devel ]

m mnorf“c velopment 2334, St TWA VA WT Qe AT

(iii) Educational Development. aré yehfrater S e N
(iv) Forced Labour. =5 f5

Impl i [ the Fourth Fi .
) Yr:,:re;zt'auon o ou ive (%) w@ &= aut & < 8 :
i s oo ©e fofwde wr  firae

i) Special Health Problems of Scheduled
- g ° aifr g€ § atoved & ww b
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(&) wer ftr awt & fa2efr aeiremy
qT a¥-are fram suq fear o,

() gz smrew qow e fofaee
wqr srefoat & FgexF T g 10
wffs aweT ggam A< & oA W
st & e i T &

(w) s%r Soww &t afes  IaA
¥t arwe fradt &, o

(¥) 3% Iaww #v fawedr g€ =

ot g & fod s SwEE w7 v
fawrc & 7

TR AT W A aavem ®
T o () g o) (%) e
aa s & fFo ¥ aaTT W g
T WA H A &1 oqqeqT Fd 9T
frexr sawl § g@ swafa &1 s
TH ST W — '

(wrar 79%)
4% /T afr
1966-67 44.55 -
1967-68 - 211.34
1968-69 - 268.31

gft & ge s 7 -

(1) wgen, fdn edw, wA" a@T,
QRTE §e arfe Fe Aet & qeil #°
wmare 3f7 |

(i) gy 3t e FdTr qae
oA Www A fawrfan & s 9% qww
HAT AT WA W G AT gfe ®
wErerey & A wugdr § gfa

. () Ro-smdt g W w1 AW,

fow® wTOor 1967-68 H T & FeAEN
®r faofr o< wATT 92T |

(=) fogsr &= ast ¥ fadvir-afafesi
qT feqT T T @ Tw 9
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¥ = (¥9%)
1966-67 35,74,525
1967-68 42,15,574
1968-69 6575007

(1) wawT & &M, I¥ A WWAT
IAFT IeAUT HGAT JAW STYENAT H
T # afegmr (7 f& sefeam) &
Awd agE FOA gra xwafy gfr @
wfw 1 frator w0z i w@ & garfas

fraaa q=-faofe grr @ o
(o) 3%3 99%9 7 arfus IeTEA
g freafafaa
(== &)
(i) =R FreEr AT T
FSR AR 24,000
(ii) amaror geqma fave 45000
(iii) fasy ar fafgez
T (frka) 77,000
(iv) & fafass 20,100
(v) =@ &0 oEm 4,080
(vi) #rezsmaT & an
qIH 15,600
(vii) weoa & 3® go
qHEA 1,800
(viii) & fasde 84,000

(%) #q s e @ foo A
afwa fear & e fafww weeal & ofcn-
o FI MAEET F AT I ILqTEA Y
&HAT aF TF 1A & (o0 qH AT I
fFror WY 150 W & wifw &
forn ot i fadesl &) ¥ard =
Fraf & A ATIA 0FY i Ao ¥
awArer sfgmifeal #r 7 faRdy fadon
% 3w W ¥ wiwaw o o @rd
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Foreign Techaicians working in Steel Plants

2335, SHRI HEM BARUA : Will
the Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether the foreign technicians
working in our different steel plants have
been completely with drawn by now ; and

(b) if so, their plant-wise break-up and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY
ENGINEERING SHRI K. C. PANT);
(a) No, Sir.

(b) The number of foreign technicians
presently employed in Steel Plants under HSL
and in Bokaro Steel Plant is given below :--

Bhilai Steel Plant 67
Rourkela Steel Plant 98
Durgapur Sieel Plant nil
Bokaro Steel Plant 159
Of the technicians at Bhilai, 28 are

employed on the operation and maintenance
side and the rest in connection with the ex-
pansion of the Plant beyond 2.5 Million ingot
tonne capacity. Bokaro Steel Plant is under
~onstruction/erection and al: the technicians
are employed for this purpose.

During the peak period, more than 300
foreign technicians were working at Bhilai,
more than 250 at Rourkela and about 100
at Durgapur. Most of the foreign techni-
cians on the operation and maintenance side
in Bhilai and Rourkela have been employed
in connection with the new units installed
under the expansion programme. Indian
understudies have been placed to all foreign
technicians/specialists and it is expected that
with stabilised production and acquisition
of adequate experience and expertise, it
would not be necessary to have more than a
very small number of experts for some critical
positions only,

Demand for General Elections
2336. SHRI YASHPAL SINGH : Wiil

the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :
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(a) whether late political leaders
of different parties are demanding General
Elections throughout the country so as to
end the present state of affairs; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir.

(b) Does not arise,

Setting up of Steel Mills Abroad with
Foreign Collaboration

2337. SHRI D. N. PATODIA :
SHRI MUHAMMAD SHERIFF:

Will the Ministerof STEEL AND
HEAVY ENGINEERING be pleased to state:

(a) whether itis a fact that Indiais
looking forward for foreign collaboration for
setting up steel mills in the third country;

(b) if so, the names of the foreign
countries which have been sounded by the
Government of India in this connection and
their reaction in this regard; and

(c) whether any offer for the setting up
of the steel millsina third country has so
far been reccived ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) to (c). There isno concrete proposal,
but the possibility has been kept in mind.

Shortage of Scooters

2338. SHRI D.N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased (o state :

*a) whether itisa fact that thereis an
acule shortage of scooters in the country;

(b) whether itisalso a fact that much
of the shortage can casily be mopped up if
the existing plants are permitted to expand
their production capacily;

(c) if so, the extent of the present shori-
age; and
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(d) whether Government proposes to
permit the existing plants o gugment their
production and, if not, the measures proposed
to be taken to reduce the shortage within the
minimum time lest the cosi of scooters go up
unreasonably high due to Government's
indecision ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED): (8) The production of scooteis in
the country, at present,is not adequate to
meet the demand.

(b) The imbalance between demand and
supply can be met by increased production.
Increased production can be achieved either
by expansion of the existing units or by selting
up of new units, or by expansion of existing
units as well as establishment of new units.

(c) The current annual demand for
scooters has not been assessed. However, the
demand for scooters, motor cycles, three--
wheelers, mopeds etc. has been estimated by
the Planning Group for Machinery Industries
at 2,00,000 nos. per annum by 1973--74.
Against this, the production of scooters alone
during 1969 was 49,270 nos.

(d) The question of filling up the gap
between the supply and demand of scooters
has been under the consideration of Govern-
ment for some time past. Government have
now come to the conclusion that it would be
preferable to  havea project in the public
sector for the manufacture of scooters. In
pursuance of this decision, Government had
set up 8 Commirtee of technical expertsto
work out and advise on a suitable design and
programme of production of scooters in the
public sector. The first part of the Report of
the Committee has been received and is being
examined.

Government have also decided that if
any private sector party is prepared imme-
diately to take up production of scooters with
indigeoous know-—how and materials, he
should be allowed to do so. Accordingly, a
public notice had been issued om the 27th
October, 1969 tnvmlu applauuonsh)' 3lst
January, 1970 from in
who arc prepared to take l.tplho nodncuon
of scoolers with completely indigenous know-—
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how and materials. The applications received
within the stipulated date, including those for
expansion from the existing manufacturers of
scooters, are, at present under examination.

Use of Bagasee, hard wood, Jute sticks,
bamboo for manafacture of newsprint

2339. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether itisa fact that sugar-cane
Pausee. hard wond, agricultural residues,
jute sticks and bamboo, which are going waste
in very large quantities, can be utilised for
Eh" manufacture of newsprint which India is
importing at present;

(b) whether some of the Asian countries
like Ceylon and Japan have already made
great progress in harnessing these mediums
for newsprint manufacture;

(c) if so, the reasons why no steps have
been taken by Government to utilise these
non-conventional mediums for the manufacture
of newsprint; and

(d) whether Government have drawn up
any plan in this regard and, if so, the details 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED ) : (a) to (d). Newsprint is
already |being manufactured in India from
unconventional raw materials like hardwoods
and bamboo in Nepa Mills. The possibility of
utilising Eucalyptus for the manufacture of
newsprint is also under consideration.

Except in certain remote and not easily
accessible arcas, bamboo resources are already
being utilised to the maximum extent possible
for paper making. Other raw materials like
sugar-can bagasee, hard woods, jute sticks and
agricultural residues like straws are also being
utilised for paper mlkuu lo some extent, In
future years, subject to ic and
other problems of collection, handling storage
etc. being sorted out, it is expected that.larger
quantities of this material will find use in the
paper industry.
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As [ar as Government is awarc, Japan is
known to be using temperate zone hard woods
(which are quite different from mixed tropical
hard woods found in our country) for manu-
facture of various types of paper including
newsprint, That country is nol using other raw
materials like bagases, bamboo, jute sticks,
etc, as these are not available there, According
to the available reports, Ceylon is also not
using any of these raw materials.
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Wt arit gt e fe
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Soviet Expert's Report on Management of
Steel Plants and on Steel Production

2345, SHRI BABURAOQO PATEL : Will
the Minister of STEEL AND HEAVY ENGI-
NEERING te pleased to state :

(a) whether the critical report made by
Mr. Skachkov, a top-ranking Soviet techno-
crat, on Bhilai and Ranchi some time ago, led
to any substantial changes in the Steel Minis-
try and in the top management of the Hindus-
tan Steel and Heavy Engineering Complexes
at Ranchi;

(b) if so, in what manner and whether it
has led to an increase in production and
efficiency ;

(c) whether after his second wvisit in
February, 1970, Mr. Skachkov suggested any
more changes in the Steel set-ups with Soviet
collaboration ; and

(d)if so, the salient findings of the
Soviet team in regard to Bhilai and Bokaro ?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT): a) Ind‘
(c), No Sir.

(b) and (d). Do not arise.

Registration of Companies for Production
of Polyster Fibre

2346. SHRI ABDUL GHANIDAR :
Will the Minister of INDUSTRIAL DEVE-
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LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) how many companies have been
registered for the production of polyster fibre
in 1969-70; and

(b) the names of such companies, the
dates of their registration, locations and the
names of the directors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED)]: (a) and (b). The information is
being collected and will be laid on the Table
of the House,

Increase in  Freight mates and
Passenger fares

2349. SHRT ABDUL GHANI. DAR :
Will the Minister of RAILWAYS be pleased
10 state :

(a) whether it is a fact that Government
are Increasing freight rates and passenger fares
every year or alter some period;

(b) what were the freight rates for
different commodities and passenger fares
for cach classin 1960 and what were the
comparative figures for the same in 1969; and

(c) the total revenue earnings, expenditure
and profits of the Railways in 1960, and in
1969, separately ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): () It isa fact that freight
rates are revised from time to time, but not
always upwards. In some cases there are
reductions also. Passenger fares are also
not revised every year. During the last ten
years these were revised only four times,
i. e. from 1-7-62, 1-4-65, 15-6-67 and 1-4-68.

(b) A statement showing freight rates
for a few selected commodities and passenger
fares for each class as on 1-4-1960 and as on
1-4-1969, is laid on the Table of the House.
[Placed in Library. See. No. L T--2795(70.)

() The accounts of the Indian Railways
are maintained for each financial year and the
particulars Tor calendar years 1960 and 1969
are not available as such. Further the financial
year 1969-70 has not yet been closed. Hence,
the particalars for the year 1960-61 (Actusls)
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and the Revised Estimate for the current year
are shown below :--

(Figures ba crores of rupees)

1960-61

(Actuals)
Revenues 456.80
Expenditure 424,79

Sarplus (+)/ 32,01
@hartfall (—)

T it fafge W ow o
Foftor % waer® w1 e

1969-70
(Revised estimates)

950.55

963.10

(—) 12.55
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Arrears of Licence Fees and Rents from
Vending Contractors (North Eastern
Railway)

2351, SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS be
pleased to state :

(a) whetheril is afact that a large amo-
unt of money is in arrear on account of
licence fees & rents from the Vending Contr-
actors on the North Eastern Railway;

(b) if so, the amount of arrears for the
last three years;

(c) whetheritis also a fact that the
Vending Contractors generally sublet their
Vending contracts after getting them and
show such persons as their employees;

(d) if so, the steps proposed to be taken
o check it;

(e) the number of contractors who are
allotted more than two Vending Contracts at
different Stations on the North Eastern Rail-
way during the above period; and

(f) whether any preference is given to
cooperative societies, politiacl sufferers and
unemployed persons ?

THE 'MINISTER OF RAILWAYS
(SHRI NANDA). (a) No.
(b) Does not arise.

(c) and (d). No, butin proved cases of
subletting, the contracts arc terminated and
awarded to'the sublessee.

(e) One. s

(f) In the allotmen: of Catering/Vending
contracts on Railways preference is given to
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Co-operative Societies and Scheduled Castes
& Scheduled Tribes candidates.

Delay h.l-h-nth Recommendations
of Law Commission

2352, SHRI LAKHAN LAL
KAPOOR :
SHRI MOHAN SWARUP :
SHRI P. VISWAMBHARAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have taken note
of the public criticism by eminent Jurists
over the delay in implementing the recom-
mendations of the Law Commission on
various subjects;

(b) if s0, whether any steps are being
taken to implement these recommendations;
and

(c) if not, the reasons therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No such public criticism
has come to the notice of this Ministry.

(b) and (c). Government is taking all
possible steps to implemen. these recommen-
dations.

Arrest of 5 Armymen n Posha
Station area

2353. SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to state :

(s) whether itis afact that five meesb-
ers of the Indian Armed Forces were arrested
by the Railway Police on the 14th February,
1970, in the Poona station area on charges of
criminally assaultinga woman ina Fimt
Class Compartment ;

(b) if so0, the details of the circumstances
leading to theincident; and

(c) the action taken by Government ?

THE MINISTER OF RAILWAYS
(SHRI NANDA,) : (a) yes.
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(b) on 14.2.1970, a lady passenger arri-
ved at poona by 205 UP  Vassco D’Gama
Express and was going on the rail over-bridge
in order to go out of the station. While she
was on the bridge, one of the accused persons
approached her & informed that she had
left her purse in the compartment in which
she had travelled, The lady, therefore, retur-
ned to the train and went inside the compart-
ment to fetch her purse, As soon as she
went inside the compartment, four  persons
belonging to the Armed Focces raped her
while thefifth person, also from the Armed
Force remained outside the compartment.

(c) on a complaint being made to Gover-
nment Railway Police, Poona, a case was
registered by them and all the five accused
persons were arrested and  kept under Mili-
tary custody. Police investigation in this case
is almost complete and a chargesheel aga.in_st
the accused persons is likely to be put up in
the Court shortaly.

Linking of Pathankot with Jammu
by Rail

2354, SHRI N.R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

- (a) whether there is any proposal under
consideration of Government to link Pathan-
kot with Jammu by Rail; and

(b) il so, the details thereof ?

. THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b) : A rail
link between Pathankot and Kathua via
Madhopur  already exists, Const.uction
of a further rail link between Kathua
and Jammu (B. G. 75.31 Kms., cost
Rs. 10.79 crores) is at present, in
progress and is expected to be completed by
the end of March, 1972,

Scholarships to Wards of low income
Handloom Weavers of Maharashtra

2355. SHRI N.R. DEOGHARE : Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether thers is any proposal under
oconsidesstion of Government to give scholar-

ships to the school/college going wards of the
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low
shtra;

income handloom weavers in Mahara-

(b) if so, the details thereof; and

(c) if not, whether Government intend
to make some provision forthe uplift of

said section of the society and, if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DEP-
ARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA,) : (a) to
(c). There is no proposal for the award
of scholarships to ‘school/college going
students belonging to low income handloom
weavers in the State of Maharashtra.

Financial assistance to Small Car Project

2356. SHRI YASHPAL SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to state :

(a) whether the nationalised banks are
being sounded for financial assistance 1o help
the small car project; and

(b) if so, the reaction of the banks to
the proposal ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) :(a) A final decision i n regard to
the small car project is yet to be taken.
No request to nationaiised banks for
assistance in raising ihe necssary financial

resources for the project has so far been
made.

(b) Does not arise.
Actlon on Reports of Catering Committee

2357. SHRI K. ANIRUDHAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any Catering Committee is
functioning regularly for studying the Cate-

ring service in the Railways from time to
time;

(b) whether the expert opinion of the
Railway Passengers who use the Railway
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Catering has also been considered by this
Committee;

(c) the number of reports submitted by
this Committee from time to time; and

(d) the action taken by Government
on this Committee's recommendations ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (d). It is presumed
that the reference is to the Railway Cetering
and Passenger Amenitics Committee, 1967,
This Committee was appo’'nted on 13.7.1967
and submitted its report on 17.2.1968 after
taking into consideration the veiws and sugges
tions of various railway users like Members
of Parliament, Journalists, businessmen and
members of the Catering Supervisory Commi-
ttees and Railway Users Amenitics Com-
mittee of Railways. The Committee made
thirty eight recommendations, out of which
thirty six have been accepted and are under
various stages of implementation on the
Railways. The remaining two recommend-
ations are under examination.

Lasing out of Central Railway Agricultural
Field near Hoshangabad Railway Station
by Public Auction

2358, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Central Railway has an
agricultural field near Hoshangabad Railway
Station;

(b) if so, the reasons why the said field
is being leased privately and not by public
auction; and

(c) whether the field is now proposed
to be leased by public auction and preferably
to Harijans and Adivasis 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) about 46 acres of
cultivable railway lands are available near
Narmada Bridge at Hoshangabad. '

(b) The said land has not been  leased
privately but about 18 acres of land has been
given for cultivation by auction by the reve-
nue authorities. .
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(c The remaining 28 acres of i
likely to be required for rail way's i:ldm];
there is, therefore, no proposal to lease the
land by public auction to any outsider for
the present.

Linking of Jabalpur Section with Bhilakbedi
Yard by a Fly Past

2359, SHRI NITIRAJ SINGH CHAU-
DHARY : will the Minister of RAILWAYS'
be pleased 10 state : Y8

(a) the number of Up and Dn. trains

now passing through Itarsi Juncti
day; on even

_ (by whether the line capacity at Itarsi
is sufficient to cope with the above;

(c) whether a fly past directly connecting
Jabalpur section with Bhilakhedi Yard from
North of Itarsi will be taken up;

(d) if so, when; and

.(°] if not, the reasons therefor and how
the increased raffic is proposed to be
passed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) 30 Passenger and
48 Goods trains are passing through
Itarsi Junction every day in the four
directions served by this junction station,

(b) Yes,

(c) Proposals are unber examination to
provide fly-overs for movement of goods
trains, in order to eliminate cross move-
ments.

(d) The sals
thoal! m{l . propo have not yet been

(c) Does not arise.
Idie Diesel Engines at Itarsl

2360. SHRI NITTRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to stat: :

(a) the capacity of Diesel Shed at Itarsi
Yard and the actoal number of Diesel Engines
now alfotted to Juarei ; )

(b) the number of Dicsel Engines that
remained idle during 1969 on account of
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mechanical defects at Itarsi and the period for
which they remained idle;

(¢) if responsibility for the above has
been fixed and, if so, the details thereof;
and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Itarsi Diesel Skteld
has a capacity to home 80 Locomotives. 75
Locomotives are at present based at this
shed.

(b) on an average 7.16 Locos remained
ineffective per day during 1969 representing
11.05% of the total alloment. Theselocomo-
tives were kept in shed for carrying out
preventive maintenace shedules necessary for
efficient performance.

(c) No, as the ineffective are within the
targets.
(d) Does not arise.

Loss of Teak Logs seat from Bhilakhedi
Yard to ltarsi Station

2361. SHRI NITIRAJ SINGH CHAU-
DHARI: will the Minister of RAILWAYS be
pleased to siate :

(a) whether twelve Box wagon loads of
unclaimed Teak logs were sent from Bhila-
khedi Yard to Itars: Station yard about 3/4
months back for auction;

(b) whether the logs now lying at Itarsi
Station yard are less than six Box wagons;

(c) how thelogs not present and missing
have been disposed of ; and.

(d) the reasons for this inordinate delay
in auction and the responsibility for theloss ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (8) and (b). Timber
logs and ‘bullies’ off-loaded at New Itarsi
Yard from wagons which had been

impr *perly loaded (i. ¢. loaded without
adequate props and fastenings) were
collected and sent to Itarsi Station,

loaded in ten (not twelve) BOX wagons in
October, 1969. These Box wagons were not
loaded uplo their carrying capacity. These logs
and sbullics® are still lying at Ttarsi Station,
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awaiting public auction and no shortage has
been reported.

(c) In view of the answer given to parts
(a) and (b), the question of disposal of any
missing logs dose not arise.

(d) A request was recived from the
Forest Contractors’ Association, Itarsi, that
before disposing of the goods, efforts should
be made to identify the logs and ‘bullies’,
connect them with individual consignments
to the extent possible and 1o send them to the
respective destinations for delivery. This
request was considered, but was not found
feasible as logs could not be identified as belon-
ging to a particular consignment. Af*er consi-
dering all these aspects, itis now proposed
auction thelot on 14,3 .1970.
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Increase in Income limit of Pareats for

Awarding Scholarships To Scheduled Caste
Students for Post-Matric Classes

23g4. SHRI RAM CHARAN : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to siate :

(a) whether income limit of the pareats
is being increased from the next year for awa
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ding Scholarships 1o the Scheduled Caste
students for the Post-Matric classes;

(b) if so, whether there is any proposal
to increase the amount of scholarships per
month also; and

(¢) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATT) PHULRENU GUHA) :
(8) No, Sir.

(b) and (¢). Do not arise.

Enquiry against Birlas regarding Agricul-
tural Land in their Possession

2365. SHR1 RAM CHARAN : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Commitiee appointed
by Government will also give an estimate of
total agricultural land under the possession of
the Birlas in the name of various Religious
Trusts like Mandir Sita Ram Trust; and

(b) if so, whether any claim over that
land of those poor Harijans, who have been
cultivating it for the last 40 to 50 years, will
be kept in view after consulting the old land
records ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). A copy of the notifi-
cation giving the terms of reference of the
commission of Inquiry recently apponinted by
the Government to go into ceriain specific
allegations against the Birla Group of concerns
and certain other matters relating to the Large
Industrial Houses was placed on the Table of
the House as an enclosure to the answer given
to Unstarred Question No. 245 on 24.2.70.
The terms of reference of the Commission do
not specifically cover the point raised in this
Question, However, the Commission shall
also enquire into and report on such other
allegations or matters which may come to its
notice, being matters connected with or ari-
sing out of the matters referred to in the noti-
fication,
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Fast Traia between Bombay and Delhi

2366, SHRI VALMIKI CHOUDHARY:
SHRI P.C. ADICHAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any Study Reporton the
feasibility of introducing a fast train between
Bombay and Delhi, like the Rajdhani Express
has been obtained by Government, and if so,
the details thereof; and

(b) the time by which this train is ‘likely
to be introduced ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No reporton the
feasiblity studies of introducing s fast train
between Bombay and Delhi has been
received so far by the Government.

(b) The date by which this train will be
introduced has not yet been decided.

Black-Market in Scooters

2367. SHRI VALMIK] CHOUDHARI:
willithe Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-

PANY AFFAIRS be pleased 1o state:

(a) whether Government are aware of
the scarcity of scooters in the country;

(b) the present position of the waiting
list for each type of scooter;

(¢) whether Government are aware (hat
each type of scooter is readily available in
the black-market ; and

(d) if the replies to parts (a) and (c)
above be in the affirmative, the action
proposed to be taken by Government to chock
the black-marketing in scooters, to regulate
their disribution and to facilitate their
purchase, particularly by the lower middie
class people ?

THE MINISTER| OF INDUSTRIAL
DEYELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Yes,"sir.

(b) The number of orders of the three
makes of scooters ponding with the , various
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dealers in the country as at the end of Deccm-
ber, 1969, is as under:-

i. Vespa 1,66,937
ii. Lamberetta 82,362
iii. Fantabulus Nil

) (c) No specified instance of black-marke-
ting has been brought to the notice of Gove-
mment.

(d) In order to secure equitable distribu-
bution of scoters in the country, the distribu-
tion and sale of scooters has been brought
under satutory control, Thereis also an in-
formal control over the sclling prices of the
scooters and nobody need pay a price higher
than the price approved by Government.
Further apart from facilitiating existing unit
to produce upto their full capacity. Govern-
ment propose to set up a new unit of econo-
mic capicity in the public sector for the manu-
facture of scooters, it is also proposed to
licen®e new unit in the private sector provi-
ded preduction is established with completely
indigenous know-how and materials. All
these steps, It is expected, will increase the
avilability of scooters at rcasonable prices
over a period of timc and bring supply and
demand in better balance.

Procedure for Booking Drivers
tor Learning Road and Station
Working Rules

2368. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to state :

(a) the procedure followed for booking
a Driver for learning road and his duties and
functions during learning road period;

(b) whether there is any time limit fixed
for learning road period and whether this
includes study of Station Working Rules or
some extra period is allowed for picking up
Station Working Order;

(c) what is the minimum time normally
required for picking up the S.ation Working
Orderfor (i)' Road side station and (ii) Junet-
ion station;

(d) whether a Driver, who could not
pick up the leaming road within the specific
period, is permitted extra time to pick up the
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working fully in view of safe running of
trains and, if so,» how much; and

(e) whether it is a fact that some Drivers
on the Western Railway have been punished
for taking extra time in learning road and, if
50 the number of such Drivers and penalties
imposed on them?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Drivers are required
to travel spare on the foot plate of goods/
passenger trains for learning road over
sections on which they have not worked
previously, or over which they have not
worked a train for the post 6 consecutive
months. Whilst learning road a driver
is required to observe signals and their
locations, gradients and curves speed restric-
tions type of turn outs, location of level
crossings etc.. and to thoroughly acquaint
himself with other working conditions of the
section. He is also requered to study Working
Time Table of the section.

(b) Normally three trips in each direc-
tion during day and night are given for
learning road. Drivers are not required to
study Station Working Rules.

(c) Does not arise.

(d) If a Driveris unable to pick up
learning road within the specified number of
trips he is pecmitted additional trips pro-
vided he has satisfied the authorities with
satisfaclory reasons.

(c) No. -

Variation in amount paid as Rumning
Allowance to Drivers, Firemen and
Khallasis at Abu Road, Ajmer and

Sendara (Western Rallway)

2369. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of class ‘C’ Drivers,
Firemen and Khallasis stationed at Abu
Road, Ajmer and Sendara Stations of Ajmer
Division, Western Railway;

(b) the total amount paid as running
allowance to the employees referred to in part
(a) nbove, scparatclys for each station sad
each class of employees;
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(c) the variation in the amount of pay-
ment and the reasons therefor;

(d) whether Government have received
any representation from the employees work-
ing at Sendra station as well as from the All
India Loco Running Staff Association; and

(e) if so: the details thereof and the
action taken by Government to relieve the
agricved staff 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). Information
is being “collected and will be laid on the
Table of the Sabha in due course.

Avenmes of Promotion of
Commercial Clerks

2370 SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Starred Question
No. 200 on the 25th November, 1969
regarding avenus of promotion of the Comm-
ercial Clerks and state :
(a) whether the required information
has since been collected;

(b) if so, the details thereof ;
(<) if not, the reasons there for; and

(d) the time likely to be taken in colle-
cting the information?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) Yes.

(b) The required information is given
in the Statement laid on the Table of the
House, [Placec in liberary see No. L.T-2796/70]

(c) and (d). Do not arise.
Promotioa of Commercial Clerks as
Commercial Inspectors on Rallways

2371. SHRI CHANDRIKA PRASAD :
Will the Minister of RATLWAYS be pleased
to refer to the reply given to Unstarred
Question No. 3242 on 9th December, 199
regarding promotion of Commercial clerks as
Commercial Inspectors on Railways and
state ;
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(a) whether the required information

has since been collected;
(b) if 50, the details thereof :
(c) if not, the reasons therefor ; and

(d) the time likely to be taken to collect
the information ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) Yes.

(b) The required information is given
in the statement laid on the Table of the
House. [Placed in Library. See No.
LT. 2797 ,"?0].

(c) and (d). Do not arise.

Cleaning of Goods Shed Yard of
Sabarmat! Transhipment
(Western Railway)

2372. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is afact that Goods Shed
Yard of Sabarmati Transhipment of the
Western Railway has not been cleaned since
its formation and thus dump has created walls
in between the tracks;

\b) whether it is also a fact that although
the matter has been reported tothe Railway
authorities of Sabarmati & number of times,
no action has been taken so far ;

(c) what steps are now taken by Govern-
ment to clear the Yard ; and

(d) how much time is required for it ?

THE MINISTER OF RAILWAYS
(SHRI NANDA). (a)to (d) : Sabarmati
Transhipment is being cleaned regularly. It
is a major transhipment yard and dumping
of ping from wag in this yard and
clearance thereof is a continuous process.

Rallway line from Chamarsjnagsr to
Satyamasgalem

2373, SHRI SIDDAYYA : Will ths
Minister of RAILWAYS be pleased to stato:
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(a) whether the reassesament of the
survey conducted regarding the Railway_line

between Chamarajanagar and Satyamangalam
has been made;

(b) if 80, the results of the reassessment;

(€) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRINANDA,) : (a) to (c). The reassess-
meat work of the earlier survey reports of
the Chamarejanagar Satyamangalam is
already in progress and the reports thereof
are expected to be submitted by the Sou-
thern Railway in & few months time,

Setting up of State Committees on the
‘Welfare of the Schednled Castes and
Scheduled Tribes

2374, SHRI SIDDAYYA : Will the
inister of LAW AND SOCIAL WELFARE
pleased to state:

(a) whether he has written to the State
Governments to set upa Committee on the
lines of the parliamentary Committee on the
Welfare of the Scheduled Castes and Sche-
duled Tribes at the Centre;

/|

(b) if so, which are the States that have
already set up such a Committee: and

(c) whether a copy of the letter addressed
to the State Governments wouid be laid on
the Table of the House?

THE MINISTER OF STATEIN THE
MINISTRY OF LAW AND IN THEB
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATh PHULRENU GUHA,) :
(a) Yes.

(b) Mysore, Rajasthan, Uttar Pradesh
and Manipur have agreed to set up sucha
Committee. At the Conference of the State
Ministers in-charge of Welfare of Backward
Classes held on 29.1.1970, the State Ministers
were again requested to consider the proposal
and send their views urgently.

(c) A copy of the letier islaid on the
Table of the House.

[PMaced in Library. See No.LT-2798[70).
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Loans and Grants to Small Scale Industries
in Kerala by Central Government

2375. SHRI P.C. ADICHAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether any loan or grants have been
given by the Central Government to the
Government of Kerala for the development of
small scale industries in that State during the
years 1968 and 1969,

(b) if so, the details thereof; and

(c) the amount of loan/grant likely to
be given to Kerala during the ensuring
financial year?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) and (b). Central
Assistance in the form of loans and grant
sanctioned to the Govt. of Kerala for
the development of small scaleindustries
and setting up of Industrial Estates during
the financial year 1967-68 and 1968-69 is
given below:

(Rs. in Lakhs)
Small Scale Industrial
Industrics Estates
Grant Loan Loan
1967-68 12.10 24,20 9.94
1968-69 6.98 16.53 6.09

(c) With effect from 1969-70, Central
Assistance to the States for implementing
schemes in the State Plan is in the form of
block grants and loans and is not tied to
individual heads of development. Hence.
it is not possible to indicate the amount of
grants and loans to be given to the Govern-
ment of Kerala specifically for the develop-
ment of Small Scale Industries and Industrial
Estates.

2376. SHRI JANESWAR MISRA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :
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(a) whether Govemment have entered
into a new agreement with the Soviet Union
for the expansion of the Bokaro Stee] Plant;

(b) if so, the details thereof; and

(c) whether the Planning Commission

has not approved of the said agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir. A protocol was signed on
this subject with the Soviet Union on the
20th February, 1970,

(b) Under this protocol the USSR
Government have agreed to make available
credit totalling 85 million roubles (equivalent
to Rs. 70.8 crores) out of the past unutilised
credits for the expansion of the Bokaro Steel
Plant to 4 million tonnes of steel ingots per an-
num. It has been agreed that the Central Engi-
neering and Design Bureau of Hindustan Steel
Limited will be :he principal consultants for
the expansion of the Plant which will be based
on the Soviet Detailed Project Report-already
accepted by the Government of India.

(c) The Planning Commission has already
approved the expansion of the Bokaro Steel
Plant to a capacity of 4 million ingot tonnes
per year 'in continuation of the first state of
1°7. million ingot tonnes. They are not
concerned with the Inter-Government Protocol
signed for the implementation of this decision
and as such there has been no occasion to seek
their approval thereto.

Setting up of a Plywood Factory in Tripura

2377. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the proposal of M/s Jayshri
Tea and Industries Company for setting up a
Plywood factory in Tripura hassince been
approved;

(b) if so. the capacity proposed to be
installed and the details of the agreement for
exploitation of timber to feed the contem-
plated factory; and

(c) if the reply to part (a) above bein the
negative, the reasons for the delay in finalising
the proppeal ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F.A.AHMED):
(a) and (b) : M/s. Madhya Pradesh Timber
Industries, Bhopal. proprietors : Jayashree
Tea and Industries Ltd. Calcutia were
granted at Industrial Licence dated the
3rd January, 1964 for establishment of a pew
Industrial Undertaking at Bastar (Madhya
Pradesh) for manufacture of Commercial
Plywood with a capacity of 18 million aq. ft.
per annum. They were subsequently allowed
on 25.1.1966 to shift the location of their
undertaking from Madhya Pradesh to Tripura
State. The draft agreement provides for
lease of the right for removal of 8495 cubic
metres of timber per annum. subject to
availability, for Government forests of
Udaipur, Belonia and Sabroom Civil Sub-
Divisions of Tripura., The draft is under
active consideration of the Government.

(c) Does not ar se.

Short-Fall in Goods Trafic

2378. SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that during the
first 9 months of the current year, while the
Passenger traffic has increased, the Goods
traffic has remained much below the esti-
mates;

(b) if so, how far is the extent of shott-
fall in the Goods traffic; and

(c) the reasons for this fall and how far

decrease in production has been responsible
for this?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) Yes.

(b) The originating revenue goods
traffic in the first 9 months of 1969-70 in-
creased over the corresponding period of
1968-69 by 5.27 million tonnes. Since the
anticipated additional originating traffic for
the full year 19659-70 was 9 million tonnes,
the proportionate additional traffic for the
first 9 months work out to 6.603 miliion
tonnes and therefore the actual increase of
5.27 tonnes fell short of the anticipation by
1.333 mlilion tonnes during this period.
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(c) There was a shortfall in originating
tonnageus compared to anticipations mainly
under foodgrains, fertilizers, salt and raw
materials to steel plants, partly counter-
balanced by increases under coal, cement,
exportore, sugai, sugarcane, fodder, marble
and other stones, petroleum products, etc.
The shortfall under foodgrains and fertilizers
may be attributable to less imports during the
first 9 months of 1969-70 as compared to the
correspondig period of the previous year.
Even though the originating tonnage of pig
iron and finished steel from the steel plants
during the period under reference was margi-
nally higher than the corresponding tonnage
of the privious year (though less than the
estimate), the loading of raw materials to
steel plants has not come up to the level of
the corresponding period of the previous year
due to less intake by the steel plants. Short-
fall as compared to the corresponding period
of last year had been 1.13 million tonnes.
The available figures of production of salt
during the first 7 months of 1969 indicate a
drop. It may, however, be added that the
average index of industrial product'on during
the first 4 months for 1969-70 increased by
7'8% as compared 10 the corresponding
period of 1968-69.
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Ald to Backward Classes/Scheduled Castes/
Scheduled Tribes Organisations at Nagpur

2381. SHRI N. R. DEOGHARE :
Will the Minister of LAW AND SOCIAL
WELFAREF be pleased to state :

(a) whether some Backward Classes/
Scheduled Caste or Scheduled Tribe Organisa-
tions at Nagpur are being given some aid by
Government or through their agencies ;

(b) if so, the names of the Organisations
and the amount of aid being given ; and

\¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DEPA-
RTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA): (a) Yes,
Sir.

(b) An amount of Rs. 14,751 was paid
to the Vidarbha Backward Classes Association
Nagpur, during 1968-69 through the All India
Backward Classes Federation, Delhi. During
1969-70 an amount of Rs. 15,399 has been
approved for payment to the Association
through the Federation.

(c) Does not arise.

Decision regarding Scheme to Bemefit
Class lll Railway Employees

2382. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pleased to
refer to the (he replies given to unstarred
Question No. 58 on the 18th February, 1969
and Unstarred Question No. 2644 on 1lth
March, 1969 regarding the scheme to benefit
class I, 1I and ITI Railway employees and state:

(a) when the decision of Government is
likely to be announced for Class III staff and
the date from which the same is likely to take
effect ; and

(b) whether Government are considering
to give effect to the decision from the date it
was mado effective for the Officers.
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Relief to
the concerned staff has been announced
on 23-2-1970 in the speech of the Railway
Minister  introducing the Railway Budget
for 1970-71. The decision will be effective
from 1-3-1970,

Cases of Senlority in Railways struck down by
High Courts Supreme Court

2383. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Question
No. 3636 on the 6th December, i968 and
state :

(a) the details of the cases of seniority
in the Railways struck down by the High
Courts/Superme Court;

(b) whether it isa fact that in a seni-
orly case of contempt of Court, the Nor-
thern Railway had to engage the Attorney
General and the former Law Minister for
defending the case in the Delhi High Court
and, if so, what was the result ;

(c) how much expenses were incurred
and whether his Ministry proposes to hold an
enquiry to take full remedial measures ; and

(d) whether any action has been taken
or proposed to be taken for recovery of ex-
penses from the concerned officers who acted
against the Government directives ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to(d). Information
is being collected and will be laid on the
Table of the Sabha.

Gazetted Cadre for Purchase Organisation on
Indian Rallways

2384. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pleased to re-
fer to the reply given to Starred Question No.
440 on the 5th March, 1968 regarding
Gazetted Cadre for Purchase Organisation
on the Indian Railways and state :

(a) the time by which the decision of
Government is likely to be announced regar-
ding the Gazetted Cadre for the Purchase
Organisation on the Indian Railways ; and

(b) whether the same will also apply to
Class III staff ?
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THE MINISTER OF RAILWAYS
(SHRT NANDA): (a) and (b). The recommen-
dations of the Committee with regard to
determining the gazetted and Class IIT stalf
cadre for the Purchase Organisation on
Indian Railways have not been accepted.

Free Dlet to Patients in Railway Hospitals

2385. SHRI RAJ DEO SINGH : Will
the Minister of RATLWAYS be pleased to
state :

(a) whether in the Railway Hospitals,
diet is provided free of cost only to employees
drawing pay upto Rs. 180 per month but not
to their families ; and

(b) if so, whether Government will con-
sider to extend the benefit of free diet to the
patients on Lhe lines of benefits given to
other Central Government employees ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, except for
employees and their family members suffering
from tuberculosis whose basic pay does not
exceed Rs. 380/-p.m.

(b) Since the Government have already
under consideration a proposal for appoint-
ment of Pay Commission to go into matters
relating to pay and allowances and other
service conditions of Central Government
employces and othre related issues, the
Government consider that there is no need for
changing the Status-Quo at this stage.

Orders placed by Rallways with
 D.G.S. &D. n1969

2386. SHRI SADHU RAM : Will the
Minister of RAILWAYS be pleased to
state :

(a) the amount of orders by each Rail-
way placed against the Directorate-General
of Supplies and Disposals’ rate contractsin
1969 ;

(b) the designation of the Officers empo-
wered to place orders against the rate con-
tracts on the various Railways ; and

I(c)'dmhnritixaflcuhat these powers
are being exercised by the Controller of Stores
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himself on the Northern Railway and, if so,
what are the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) A statement is
attached.

(b) The officers empowered to place
ordersagainst rate contracts vary from Railway
to Railway and from rate contract to rate
contract. Generally one or more of the Officers
namely Controller of Stores Deputy Controller
of Stores, District Controller of the Stores and
Assistant Controller of Stores are empowered.
For items like gases required for direct
use in Workshops and Sheds, the Divisional
Superintendents and Works Managers are also
empowered on one of the Railway.

(c) On the Northern Railway the Con-
troller of Stores is the Direct Demanding
Officer against Directorate-General of Supplies
and Disposals rate contracts. The Directorate-
General of Supplies & Disposals had desired
that as far as possible only one Direct Deman-.
ding Officer should be nominated in one office
1o facilitate smooth and efficient working of
the Rate Contracts.

Siatement

Railway/Production The amount of

Unit orders placed by

each railway aga-

inst Directorate

Genenal of Sup-

plies & Dispo-

sals rate contracts

in 1969

(Amount in lakhs)
Rs.
1. Central Railway 474
2, Eastern Railway 522
3. Northan Railway m
4. North Eastern Railway 99
5. Northeast Frontier 98

Railway
6. Southern Railway 460
7. South Central Railway 77
8. South Eastern Railway 914
9. Western Railway 298
10. Chitaranjan Locomotive

Works 16
11. Diesel Locomotive Works 18
12. Integral Coach Factory 19
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Rallway Over-Bridge In Moga City (Punjab)

2387. SHR1 GURCHARAN SINGH :
Will the Minister of RAILWAYS be
Pleased to state :

(a) whether Government are aware of
the fact that the Railway line passes through
the heart of the Moga City (Punjab) and
there is no Railway Bridge due to which
great Inconvenience is caused to the people
in general and the traffic is jammed for
hours together; and

(b) if s0, whether Government propose
to construct a bridge therg ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (n) It is a fact that there is
no road overfunder bridge at Moga, but there
are two level crossings. The road traffic at one
of these level crossings is quite heavy, but
every effort is made to minimise the deten-
tion to road-traffic by closing the gates
across the road only during passage of trains
and shunting movements.

(b) There isno firm proposal so far
from the local Municipality or State Govern-
ment for cons.ruction of road over/under
bridge in replacement of these leval crossings.
Under the rules, the Railways construct
road overfunder bridges in replacement of
existing busy level crossings provided the
scheme is sponsored by the State Govemn-
ment/Road authority together with under-
taking to bear their share of cost. Broadly,
under the rules in force,50%0f the cost of
road over/under bridge for a 24 ft. wide
road way and its approaches (cxcluding cost
of land for approaches) is bome by .he
Railways and the balance 509 as well as
the cost of acquisition of any land requi-
red for approaches is bome by the road
authority. Only when afirm proposal is
received from the State Government/Road
authority, the Railway can take further
action in the matter.
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Extension of Railway Line from

Dbharmanagar To Agartala

2390. SHRI KIRIT B«1KRAM DEB
BURMAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the survery for the align-
ment of the Railway line for the extension
of the Railway from Dharmanagar to
Agartala in Tripura has been taken up and;
if so, when the work was started and the
progress made so far in this regard;

(b) by whai time the work is likely to
be completed ; and

(c) the tentative route, il any deter-
mined for the extension of the Railway line
upto Agartala and the rough estimate of the
cost of extension of the line ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) (a) to (c). Engineering
and Traffic Surveys for a new line [rom
Dharmnagar to Agartala were sanctioned in
w-,;gm. They are in progress and
will be?mpﬂod in about a year's time.
ra
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The alignment,cost and other detalls of the
line will be known only after the surveys
are completed.

Hooligasism and Viclence In Sealdsh Division
(Eastern Rallway)

2391, SHRI TRIDIB KUMAR
CHAUDHARI : Will the Minister of RATL-
WAYS be pleased to state :

(a) whether his attention has been
drawn to the complaint made by Engine
Driverss Guards and other Railway staff
before pressmen in Calcutta on the 30th
Januvarys 1970 about the increase of hooliga-
nism and violence in the Sealdah Divison
section of the Eastern Railway which has
made it almost impossible for the Raitway
staff to perform their duties; k

(b) apart from hooliganism by
passengers,whether there has been an inter-
ruption of Railway movement very frequently
due to squatting on the Railway tracks by
demonstrators on one demand or another
on the Railways, particularly on the demand
of faster and more frequent )trains and for
increasing the number of  stoppages;
and

(c) if so, the steps, if any taken by
Government to put a stop to these vagaries
of unruly passengers and demonstrators 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) #nd (b). No complaint
as such was made by the Railway stalf before
the press butin order to focus the attention
of the public and to enliet the co-operation of
saner elements amongst them, a pross confer-
ence was arranged where some of the guards,
engine drivers and other railway staff, who
were victims of these assaults, were present.
They emphasised that instances of intimida-
tion, manhandling and assault by a section of
commuters dissatisflied with delays and
other matters for which they were not
responsible. jeopardised safe running of
train  services. This had the desired
effectin that it made the journalists keenly
aware of the magnitude of the problem,
and through the newspapem, thoy warned
the public of the serious consequences of
the immesponsible actions of some of the

passengers,
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(s) Railways om their part bring all such
instamy immediately to the notice of the Sete
Governments/State police authorities for
seeking their timely intervention for bring-
ing the offenders to book and for restor-
atlon of normal conditions. Ministry of
Home Affairs are also apprised of the situa-
tion from time to time whenever necessary.
Railwwy Administrations, also do their
bet 10 mes: the reasomable demands of
passengers, Opportuni.y is also taken thro-
ugh the press etc. to explain the Railway
view poin: and seek the co-operation of
commuters and other members of the sogiety.

Utilisation of Steel Sersp

a2, SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) whether Government have under-
takefi dfy survey of the capacity of steel
furriaces for the better utilisation of avail-
dble steel scrapin the country;

(b) the extemt of unutilised capacity at
presom; and

(c) whether Government have received
any represcutation from the Steel Furnace

Atsocisiion for a selective ban on export
of Steel scrap ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEBRTNG (SHRI K. C. PANT):
(x) A Study was cntrusted to the
Central Engineering and Design Bureau of
Hindisian Stecfs Lid. to assess the avail-
#bitity of scrap in the country during the
Foutth Plan period and suggest [leasibility of
setting up elec.ri¢ furnaces based on scrap for
prodoction of stedl.

() Capaeity wtilization stesl and slioy
sio#l produding units has not been consira-
ined due to nhonavailability of serap.
Blectric furmaces a8 a whole including those
Produetng stcel castings are however under-
#o0d to b enpetiencing shortage of heavy
meiting scrap.

(e) Yo Sir, The Steel Fumnsce Amo-
ciatien had submitted a memoramdum in
August, lgég to this Ministry for selective

ban on scrap exports.
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Sub-leasing of land acquired for Precision
Tool Factory at Palghat for
Sugarcane Cultivation

2393. SHRT E. K. NAYANAR : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have aropped
the precision Tool Factory Scheme in Pal-
ghat (Kerala State) which was accepted in
the Third Five Year Plan;

(b) whether Government have accepted
the scheme to sub-lease .he land which
was acquired for the above factory formerly,
for sugarcane cultivation through the
Chittor Sugar Mill Management (Kerala
State); and

(cy if not., what is the Goverument's
attitude towards the sub-leasing of the
above land ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, TINTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). In this connection
attention is invited to the answer given in
reply to Unstarred Question No.2290 tabled
in the Lok Sabha on the 5th August, 1969.

Desertion of Village Dhongarpur (Gwalior)
by Harijans

2394, SHRI JAGESHWAR YADAYV :
SHRI RAMAVATAR
SHASTRI :
SHRI JHARKHANDE RAI :
SHRI P.C. ADICHAN :
SHRI BHOGENDRA JHA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether it is a fact that the entire
population of Dhongarpur Tal, a Harijan
Village near Gwalior, had deserted the
Village du¢ to continuous hostility and threat
to life posed by the Thakurs of the neigh-
bouring village; and

(b) if »0, what sieps Government have
taken to prevent such incidents ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-

PARTMENT OF SOCIAL WELFARE_ (DR.
(SHRIMATD PHULRENU GUHA) : (a) and

(b). The State Government have baen
addressed in the matter. Their reply is
awaited,

Decline in capital raised by
Companies

2395. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to state:

(a) how capital raised by companiss has
declined from Rs. 92 crores in 1964 to Rs.
47.8 crores in 1969 and funds raised by pros-
pectuses fallen from Rs. 21.8 crores last year
to Rs. 12 crores this year;

(b) whether Government have investi-
gated if this is the result of the legislation
against the Managing Agency system and
Monopolies and the projected taxes against
urban property and income;

(c) what steps have Governmeut teken
in respect of the resulting loss of production
and employment opportunities; and

(d) whether Government will appoint
committec to investigate the strike of
capital 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) on the basis of information
available, aggregate increase in paid up
capital of companies in the entire corporate
sectro was of the order of Rs. 220.5
crores in 1964 and Rs. 131.2 crores in 1969.

(b) and (¢). Therateof increase in
paid up capital which was lower by Rs.89.3
crores in 1969 than in 1964 was due mainly
to fall in investments in Public sector compa-
nies which amounted to Rs. 82.1 crores. The
recessionary trends in the economy which
became visible, were largely on account of
the fall in governmental investment cxpendi-
wes. The tempo of industrial sctivity is
likely to step up on account of increase now
Postulated on this account.
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The date relating to index npmber of
industrial Production available up to Septem-
ber, 1969 indicate the rate of growth of 7.3%,
over the comparable period in 1968, The
rate of increase in the index bpumber of
industrial production recorded by September,
1969 over the 1967 level works out at more
than 14%. Thus, there is no indication
of any recent fall in production and employ-
ment opportunities during this period.

(d) Does not arise.

Conversion of Metre Gauge Line from Vara-
pasi to Bhatanl Jenction (North Eastern
Ratiway)

2396. SHR1 VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS be
pleased to state :

(») whether Government have surveyed
the metre gauge line from Varanasi to Bhatani
Junction (North Eastern Railway) to convert
it into broad gauge line :

(b) what is the result of the survey; and

(c) when Government are considering
to convert it into the broad gayge ling ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) According to the survpy r-port, the
total length of the line to be converted from
Varanasi to Bhatni and Gorakhpur,(including
a parallel broad gaugelime between Veranasi
and Aunrihar), is 229 52 Kms.and its sstimg-
ted cost of conversion is Rs. 14,32 crores.

(c) The survey reports submitted by the
Railway Administration are under the
examination of the Railway Board. A finsl
decision regarding this conversion will be
taken after the examination is completed.
The actual conversion of this is also
dependant on the priority s witl et
vis-g-vis other convemnsion proposals and the
availability of funds.
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Export of Machine Tools

2399. SHRI R.R. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to state :

(a) the amount of Machine Tools expor-
led during the last year; and

(b) the amount of orders that Govern-
ment have received for the export this

year ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) During the year 1968-69
Hindustan Machine Tools Ltd. Bangalore,
exporied machine tools worth Rs. 97.00
lakhs.

(b) The Company received export orders
worth Rs. 71.00 lakhs from April to Dece-
mber, 1969.

Sale of H.M.T. Products to Boeing Aircraft
Co. of U. S  A.

2400. SHRIjR. R. SINGH DEO :
SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A. PRASAD :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slale :

(a) whether itis a fact that the Hindu-
stan Machne Tools, Ltd. is likely to sell its
Products to the Boeing Aircraflt Company of
U.5.A.; and
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(b) whether any discussion was held in
the matter and if so, whether any agreement
was concluded as a result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) :(a)and(b). Hindustan Machine Tools
are Presently negotiating with Messrs. Boeing
Aircraft Conclusion of U.S.A.matters relating
to the sale of their (HMT'S) Pioducts. The
question of conclusion agreement  will
arise only after completion of these negotia-
tions.

Statement correcting Answer to  Unstarred
Question No. 3962 dated 19.8.1969 re.
Loss in Production and damage to

property of Durgapur Steel Plant
as a result of l#baur troubles

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI(K.C. PANT) :
In answer to part (a) Question No. 3962 on
19th August, 1969, it had been stated that
estimatd loss of Production due to labour
troubles during 1968-69 was 78,485 tonnes+
100 wheelsets. I would liketo point out
that the correct figure in this respeci is 58,556
tonnes.

12.15 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED INSTRUCTIONS BY CENTRAL
GOVERNMENT TO Mysore GOVERNMENT
TO STOP WORK AT CAUVERY DASIN

SHRI N, SHIVAPPA (Hassan) : I call
the attention of the Minister of Irrigation and
Power to the following matter of urgent
public importance and I reques. that he may
make a statemen( thereon:—

The instructions reported (o have boen
given by the cencrel Goverment to the Mysore
Government to stop the work at Cauvery
Basin and its i mplications.
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THE MINISTER OF IRRIGATIONAND
POWER (DR. K. L. RAO) : Cortain
differences of opinion have, of late, arisen
between the States of Mysore and Tamil Nadu
over the Hemvathi, Harangi and the revised
Kabinl projecis proposed by Mysore. Tamil
Nadu wanted that these projects should
be cleared in the light of the provisions
of the agrecments of 1892 and 1924 bet-
ween the Government of Mysore and the
erstwhile Government of Madras, Kerala, to
whom some areas in Cauvery basin of Madras
were transferred consequent on the reorgani-
sation of States in 1956, have repesented that
the Kabini project would submerge certain
arzas within its boudrics and also that they
should have an equitable share of the waters
of the tributaries of eauvery flowing through
Kerala.

Of the threc projects mentioned above,
Kabini Project providing irrigation for 30,000
acres was sactioned by the planning Com-
mission for Rs. 2.5 crores. Now, the Mysore
Government is staled to be proceeding with
a bigger project costing Rs. 24. 8 crores.
the area proposed [or irragation being
increased to 126, 000 ucres. Hemavathi and
Harangi projects have not been’cleared by the
Technical Advisory committee as these’: pro-
jects involve inter-stale aspecls nol yel
resolved.

The Government of India have been mak-
ing efforts the settle the dsfferences by nego-
tiagtions. Since 1967, sveral discussions were
held at the technical level and at Minister's
level. In August, 1968 meeting, in which the
Chiel Minister of Mysore and Ministers from
Tamil Nadu, participated, differences were
considerably narrowed down and it was hoped
that it would be possible Lo arrive at an cmi-
cable seitlement. A mecting was again held on
9th February al new Deihi at which Ministers
of Mysore and Tamil Nadu and senior ; offi-
cers of Kerala Government participated. In
the light of the discussions held, cortain pro-
posals were drawn up by the Ministry of Irri-
gation and power towards a seltlement of the
differenc of and [orwarded Lo the Chiel Mini-
sters on the Lith February, 1970, for their
consideration.

On receipt of the proposals made towards
the solution of this problem, the cheil Minis-
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[Dr. K. L. Reo)

ter of Tamil Nadu wrote to the Government
of India stating that assurances had not been
given by the representatives of Mysore during
the discussions on February 9, 1970 that the
existing agroements would be honoured, and
that the projects under discussion, viz.,
Hemavathi, Kabini and Harangi Projects,
would not be proceeded with, pending consi-
deration of the proposals for settlement. He
therafore, made request that the water dis-
pute arisen in the matter might be referred
for adjudication toa Tribunal constituted
uader the Inter-State water disputes Act, 1956.

Oua the 26th February, 1970, 1 wrote a
lptser to the Cheil Minister, Mysore stating
that a settlement by negotiations would be
preferable and might still be possible.
Further, I suggested that pending this, the
work on the projects not yet approved by the
planning commission may not be procee-
ded with A reply has been now received
from the cheif Minister, Mysore, stating that
a detaild study of the proposals made for the
scttlement of the water dispute would have
to be made by his Government and that this
mijght take three or four weeks more. Mean-
while, the Cheil Minister, Mysore, has made
a clarification on the 5th March, 1970 in the
Mysore State Assembly on the subject, when
he stated that he was not thinking of stopping
any of the projects.

All the aspects of the presonts Cauvery dis-
pute are undoer careful consideration of the
Governmant of India with a view to finding
out how the present water dispute can be
sattled.

SHRI N.SHIVAPPA : It is rather very un-
fortunate to observe in the statement just now
made by the hon.Minister that two important
things which ought to have been mentioned
by the hon.Minister are missed. One is: what
are the altorantive suggestions proposed by
the hon, Mini.ter to the disputed State chiefl
Ministers ? Second is: whether he is going to
confline himself in his authori.y to the con-
ditions and terms of the ageement of, 1924
positively, whether the chief Ministers sugg-

estions have been taken into considration, whe-
ther any caterigocalreply has been sent to the
Govarment of Mysare or the reactioa of the
Chief Minister has besn taken on that. Then,
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with regard to the construction of the Kabini
Project, is the Kerala Government now com-
ing forward with a method to be adopted at
thy interference of the Central Government ?
I want know whether there were auy terms
and conditions that were incorpocied in any
of the past agreements which the bon. Ministe.
has quoted in his Statement periaining to
1924 or carlier agreements ? In the absence of
such terms and conditions, when a technical
clearance has been given to a project, where
is the necessity to incorporate a mandate par-
taining to the Kabini project after complica-
ting the iszue at the instance of the hon.Mem-
ber between the Governments of Kerala and
Mysore 7 I want to ascertain from the hon.
Minister whether he has got any idea about
the terms and conditions of the 1924 agree-
ment and under what circumstances such an
agreement came into being between the
Governments of Mysore and Madras, for
what purpose and for what ~oncretc reasons,
The concrete reasons are the consuruction of
some reservoirs across the river Cauvery and
its tributaries, 1or the water allocation bet-
ween the Governments of Mysore and Madras
and for regulation o. all these things. What
I want to ask him very categor.cally is: whe-
ther he has understood the implication and
the spirit of the 1924 agreement and what are
the benefits that will accrue to Mysore ?45
tme of water has been agreed in that agree-
ment to be given to Mysore. What has
Mysore done ? It has not utilised that parti-
cular quota of water which has given to
Mysor all these days. Who is responsible for
it? IT at all anybody on the facc of the earth is
respousible for the Mysore Government and
the Mysore p:ople for not using this quantity
of, water, it is Dr.K.L.Rao.With due respect
to Dr K.L.Rao who was kind enough to vist
the Harangi» Hemavathi and Kabini projects
as far back as 1963 and having himself Selec-
ted the sites, he said that the recommentdat-
jons should be submitted to the central
Government where he will try his best to get
the technical clearance and all the required
clearances. What happened to Dr. K.L. Rao
now ? Why has he not given a naya paisa
for the construction of any of these projects
to utilise this 45 tmc of water which was
categorrically admitted and binding under
the agssament 7 [ only want to know the
positian, If the Government of Mysore has
not utilised a drop of waters who is respom-
sible ? These projects wece underiaken at
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theinstance of the Mysore Government and
our people and not due to the mercy of the
central Goverment. Has he realised the diffi-
culty if he issues such a mandate or creates
any further problem ? The projects which are
under construction have already uprooted
1} lakhs of people.

What will be the fate of those people ?
Will they have to come and sit before the hon,
Minister’s house 7 Or,}will they have to take
poison and die ? Then, what will happen to
the crores of rupees already invested. I do not
have the exact figure with me now. Sir, he
has not understood the real difference or the
real difficulty; nor has he placed the real
difficulty or the difference of the two Govern-
ment and the full fact: of the controversy
that has arisen. As per the agreement Mysore
can utilise «5 t.m.c. of water and Mysore is
entiled for it. Can 1the Minisier say that
Mysore Government is not entitled to utilise
this 45 t.m.c. of water which is according to
the terms of the agreement ? Has he bestowed
the same discretion judiciously enough and
according to law, which he has exercised
against the Chief Minister of Mysore, with
regard to the other arbitrary consideration
of so many other beautiful projects, inclu-
ding projects in his own area, of the Great
Narmada disputes and on other disputes ?
Why is he adopting such an attitude of
drastic marahastra against the people of
Mysore ; It is because of the poltical pres-
sure tactics, because of the Central under-
standing with that *of the Madras Chief
Minister and because of the prejudice over
the Mysore Chief Minister. By this he Is
doing an injustice to the people of Mysore.
Are they (o take poison . nd die. My question
In this.

MR. SPEAKER ;I am almos: in your
spesch.

SHRI N. SHIVAPPA ; My question is,
first, is the Mysore Government not entitled
under the agreement o use this43T MC
of water ? Why has he not used the same
weapon of Central interference w th regard
to other disputes and awards ? Why has he
fot come forward with alternative sugges-
tions to both the Chief Ministers 7 Why is
he not placing the full facts on the Table of
the House to enlighten the hon. Members
What is he doing to solving the probim by
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means of negotiations ? What is his reac-
tion ? These are my questions.

DR.K.L. Rao : With regard to the Kabini
project asked by the hon. Member I want to
mention the facts about the dates here. The
Kabini project was sanctioned in 1958 by
the planning commission on the distinct
understanding that (he cost of the proiect is
to be Rs. 2] crores and the aret to be
irrigated will be 30,000 acres. now, the
Mysore Government has not sent any revised
estimates so far for our consideration, But I
understand, and it is also confirmed that
they are now constructing a project which is
ten times costlier in size. The cost of _the
project is estimated to be 25 crores increa-
sing the irrigation area from 30,000 acres
to 1,26,000 acres. The Kabini project sanc-
tioned originally has nothing to do with the
Kabini project which they now want, batouse
when a project of this typeis entirelyjenlar-
ged and changed, it is entirely diffierent and
only the name remains. Therefore it is nece-
ssary for the planning Commission and the
Government of F1dia to sanction the (pro-
ject afresh.

Then, the hon Member asked another
question why T have not placed my concrete
proposals on the Table of the House, the
proposals that I have made to *he respective
Governments for a compromise. Obviously
those prposals are not to be made public
because of their confidential nature. That is
just in the way of try:ng to get at a compro-
mise to see that these projects arc sanctiohed
and taken up. It is with a view to do that [
have made certain proposals between the
thres States { concerned. We are awaiting
their reaction on that. The Mysore Chief
Minister has also writen that heis studying
proposals very carefully and that it will take
3 or 4 weeks, and then he will give his
reactions.

With regard io the third question, it is
obvious that the matter has to be referred to
arbitration. Now, according to the preseat
Act, It is to be referred to a indicial tribunal.

Thar was why before referring this matter,
we wanted to make ceriain and

SHRI RANGA (Sriakakulam) : There was an
agretment of 1924 according to which Mysore
was allotied a particular quantity up to which
they can go on building their own Irrigation
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pojects. why should the hon. Minister not
reply toethm point ? Is it within that quantily
ornot 7.

DR. K.L, RAO : I am coming to that.

There, we have got to satisfy the 1924
agreement. In terms of 1924 agreemen', the
technical advisory committee has technically
cleared the Hemavati and Harange projects as
far back as 1966, subject to one condition,
and that condition was that those projects
must b= cleared or accepted after the rules of
regulation were accepted between the two sta-
tes. You cannot simply jsanction a project
anywhere without effecting the rules of regul-
ations. So, they said that these projects must
be sanctioned after the rules of regulations
had bzen accepted [Imterruption]. These rules
of regulations are the ones (hat have been.
under discussion, and they are in technical
terms. For instance, there are limit flows
which are provided for inthe 1924 agreement.
According to the 1924 agreement, Mysore can
impound water only under, certain conditions
and those conditions have to be observed, if
we have to observe the 11924 agreement, and
that isjexactly what we have been trying to do
both at the Ministerial level meeting held in
1968 and that held in 1970, and that matier is
now bzing considered by the Government of
Mysore and the Government of Tamil Nadu,
SHRI N, SHIVAPPA.: Arc we not entitled to.
builduptlod4s TMC ?

The hon. Minister has not categorically
answered my question. He has evaded il.

MR. SPEAKER:The hon. Member can ask
another question.

SHRI N. SHIVAPPA : I am asking a very
categorical question, in addition to rejterating
earlier any question. May I know wheiher the
Mysore Government is not entitled to utilise
45 TMC o wh.: aid waz.her it is not incor-
porated in the spme ogrecment that il e
Government of Myscre is not goirg.c ¢cmg-
lete the construction of these projects within
1974, they will lose the right to the use of
these waters 7 My second question is this. The
Madras Government as early as 1690-1963 had
repudiated the 1924 agreement and had wiol-

ated il,and . constructed without the sanction
of the Central :Government the Upper and
LowerBhavani prorm. ‘What was Dr.K.L Rao
doing at that time? When the Mysore Govern
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ment had launched a protest, why was it not
| referred to arbitration ?

Dr. K. L. RAO : the 1924 agreement is
an open book and any body can seeit. What
the agreement says is that the Mysore
Government can construct storages of 45
TMC : that is, they can’ construct storage
capacity of 45 TMC, and use the water for
irrigation of 1.1 lakhs acres. (Interruptions)

I am only mentioning the provision in
the agreement. Further, it was said that if the-
re was any reservoir constructed on the
tributaries of the Cauvery by Madras, offset
reservoirs to the extent of 60 per cent. of that
can be constructed by Mysore. But in both the
cases, Lhe agreement laid down that the limit,
flows or the regulations of the river must be
adhered to under the 1924 agreement. That is
what we arc trying to do. Nobody is denying
the waters required by Mysore, In fact, T can-
not make mysell public, but T Know fully the
case of mysore much more throughly than my
hon. friend. But the point here is this. If you
are going by the 1924 agreement, than you ha-
ve gol to observe certain stipulations, In fact
it is with a view to sez that these projects come
up before 1974 that I have insisted that I sha-
Il bz trying to get these projects sanctioned
but if they do not come to my help, then what
can [ do 7 After all, the rules of regulations
have got to be acceted under the terms of the
1924 agreement. For example, I shall tell you
a very simple case. (Interruptions)

SHRI K. LAKKAPPA (Tumkur): River dis-
pute cannot become a pawn in the political ga-
me. I represent an under-developed state life
Mysore. The interests of the state have got to
be saleguarded by the Centre. The 1924 agre-
ement is outmoded. It was entered into when
the Britishers were there. We had not achieved

Independence then. After Independence,these thi
ngsare coming up.In 1956, we had the reorga-
nisation of states also. Many parts have been
merged with the Mysore state such as Coorg
and other parts of Madras, I would like to
Know whether the 1924 agreement can still
hold good for all lime. T would like to Know
what the political motive behind the Ministry
is 7 For the Centre is using these berder disp-
utes and river disputes as a political weapon.

Befor I come t tion . 1
would :I:lt ‘liKe to unn'gu gtu?n'e thi‘l,::pe;hm
the Gandharvas imprisoned the Kauravas,
th¢ pandavas went to see them, and the
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Gandharvas asked them, why are you seeing
the enemies 7 The vas said when a
commeon enemy is there, We are 105,”

So far as the rights of my State are conce-
med, so far as the riparian rights of my state
are concerned, we are all united. So, how can
the Central Government discriminate against
us ? I have, no doubt, got my reservations in
regard to the State Government of My sore, it
has got a feudal characier also because at
times they have not done what they should
have done. The Central Government have no
reason to issue an ultimatum when the works
are in progress. The expenditure incurred on
the works in progress is as follows : In the
case of the Kabini project, the expenditure
incurred is Rs. 548.72 lakhs. on the
Svarnavati dam, which is in rapid progress
the expenditure incurred is Rs. 142. 40 lakhs.
The Hemavati is in progress and other
dams also have been taken up, and the expen-
diture is Rs. 242.06 lakhs. There are also
the Harange, Machanapal and Gandal
projects. Nearly a sum of Rs. 10 crores has
been spent by the Mysore Govermment to
feed the hungry people of Mysore.

MR. SPEAKER : I am waiting for the
hon. Member’s question.

SHRIK. LAKKAPFA : I am giving
facts to show how the Central Government
have discriminated against the Mysore
Government. Even acording to the agreement
of 1924, the Mysore Government are enitled
to 45 TMC. The Ceniral Government are
applying double standards, so for asthe
construc:ion of dams is concerned. When the
Madras Government constructed the Pullam-
badi, New Kattalai and Bhavani projects
under the same agreement, was the same
principle applied, when the Mysore Govern-
ment had asked the Madras Government in
that regad ? Will the same principle be now
applied so far as the construction of projects
by the Mysore state is concened ? May I
know why there are double standars 7 There
are constructions of projects under tributa-
ries of the Cauveri. For instance, take
Kabini. [Itis not within the agreement zone
of this agreement. What right has the Central
Govemment to issue an ultimatum under the
law and under the Constitution ? This is
oothing but a mischiel within the ambit of
the IPC, and the hon. Minister should be
punished for that, because he wants to set
the Madras State against the Mysore State,
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ani he wants to set Maharashtra against
Mysore. He has set these encmics agianst
Mysore so that Mysore may not getits due
rights 7 ...

1891 (SAKA)

SHRI SONAVANE (Pandharpur) :
May I know whether the use of the word
‘enemy’ is proper 7

MR. SPEAKER : Let the hon. Member
fcome orward with his question now .

My question is this. The agreement is
outmoded and does not hold good now; after
the reorganisation of States, that agreement
has not been revised. Purpusely and wilfully
the Planning Commission has been adopting
a discriminatory attitude tovards Mysore. The
Nysore state’s requirements have not been
given priority in so far as the projects of the
State are concerned.

MR. SPEAKER : I am not going to allow
him any further. If he doesnot come out
with his question in one minute, I will have
to call on the other members on the list.

SHRI K. LAKKAPPA : Why have the
Central Government not applied the same
principle when crest gateswere put up in Nagar
junasagar? Why did he not give an ultimatum
to Andhra then to give protection to Mysore 7
Why has such an ultimatum been sent to
Mysore now 7 Is it not political 7 Isitmot
Vindictive ? Is it not discriminatory ?
Is it not a step-motherly atti tude 7
In view of this, I have mo hesitation
in saying that Mysore has not received justico
at the hands of Dr. K. L. Raoand I would
ask him whether he will volun;arily resign or
will have to be reprimanded for such lapses on
the part of the authorities here.

DR K. L. RAO : There is nothing more
I can add except to say that there has been no
political motive in dealing with these
problems. Itis purely technical. If I may
repeat, the Kabini project that was sanctio-
ned in 1958 was of a much lower magnitude
costing Rs. 2.5 crores only. Now the propo-
sal is to increase it tenfold. T am surprised the
hon. member is arguing out that case. They
have not even submitied revised estimates for
the kabini project. If without sending us the
revised estimates, they say ‘we havejspent Rs.
6 crores’, what is the meaning of this ?

SHRI K. LAKKAPPA : When the Madras
Government undertook some projects without
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the Cenire's approvel, what was he doing ?
Did he adopt this attitude then ?

DR. K. L.RAO : There are also some
complications in this particular case. It will
submerge some areas in Kcrala. We cannot
therefore sanction such a project without
taking into consideration all the aspects.
Similarly, there are certain regulations which
have to be followed. In spits of all this, T
will repeat--and I would request the hon.
member not to indulge in this insinuation--
that there is no personal or political motive
in this,

SHRI K. LAKKAPPA: He has not answ-
ered my question. Three crores of the people
of Mysore are suffiering without food.
They are poverty-stricken. Irrigation facilities
are not there. Madras is having 22 lakh acres
of irrigation and we are not even having 2
lakh acres. Why have these double-standards
bzen applied regarding construction of pro-
jects by Madras and Mysore 7 Why was not
the same principle applied in the case of the
construction of crest galcs al Nagarjunasagar ?

MR. SPEAKER : His question is why
there has been a double-standard.

DR.K.L.RAO : As I have already submi-
tted, there has been no double-standard or
discriminaton whatsoever.

SHRT RANGA : Does he stick to his stat-
ement that it is not an ultimaium ?

. SHRIT A, SREEDHARAN (Badagara) :
My call attention was addressed to the
Minister of Home Affiairs because this is not
merely a water dispute. Here is a State Gove-
rmment which is blatantly, aggressively and
violently refusing to carry out the dircetive
of the Government of India and this question
should have been replied by the Minister of
Home. Affiairs.

SHRI'K. LAKKAPPA : [ protest against
this remark. ( faterruptions y

SHRI A. SREEDHARAN : the Mini-
stet’s’: reply is an essay in apology and an
epic in surrender. Here is a Government whi-
ch says that there are water disputes between
Kerala—Mysore and Madras. Three states are
involved. Kerala and Madras have always been
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advocating that they are preparad to sit round
the table and resolve this issue pecacfully
and amicably. We have stretched our patience
to the utmost limit and said that we are prep-
ared to discuss, but here is the Government
of mysore which says that in spite of the Cen-
trers directive they are going (o go ahead
with the work on the porject,
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SHRI N. SHIVAPPA Precedent
been established by «he Centre.

has

SHRI A. SREEDHARAN : So, my que-
ston is very straight and simple. The hon.
Minister said that he was still thinking in
terms of negotiations, while the Chief Mini-
ster of Mysore on the floor of the State Asse-
mbly says that he will not stop the work on
ihis project, which means that the Chief Mini-
ster of Mysore has thrown Dr. K. L. Rao’s s
letter into the dust bin of the Vidhan Sabha.
And now the spokesmen of Mysore are advo-
cating that the kabini project is a fait accompli.

I would like to make it clear that the
1924 agreement is not binding on kerala be
cause the Government of kerala did not exist
at that time. The kerala Government came
into existence only in 1956, and no portion
of that agreement will ever be app licable to
kerala, andifl any attempt ic made to clamp
that agseement down on us, We will flight
it tooth and nail.

I want the hon. Minister to give us an
assurance, because his statement says :

I suggested that pending this, the work
on the projects not yet approved by the plan-
ning planning Commission may not be proc-
eeded with.™

And carlier on he says :

“Of the three projects mentioned above
Kabini project prov iding irrigaion for 30, 000
acres was sanctioned by the planning Comm-
ission for Rs. 2. 5 crores.”

When these two portions of the statement
are reau together, it means that the kabini
project has been sanctioned by the planning
Commission and the Government has given a
directive to the Mysore Government not to
proceed with the work not sanctioned by the
planning Commission, That means the
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Mysore Government can go on executing the
work on the kabini project. I want to ask the
Minister if he will permit the Mysore Gover-
ment to go ahead with the work on the kab-
ini project because thisis of vital concern
to us. If this project is proceeded with, a vast
ares in Kerala will be submerged and also the
question of sharing the waters arises. So, Will
he give a categorical assurance that without
the concurence of the kerala Government the
Mysore Government will not be permitted to
go ahead with the work on the kabini pro-

ject.

SHRI K. LAKKAPPA : Itis not covered by
the agreement.

SHRI A. SREEDHARAN : We repudiale
that agreement, we do not accepl il.

Secondly, even when this ‘ssue is being
discussed on the floor of the House, work on
this project is progressing. If the Mysore Ch-
ief Minister refuses (o come to the conference
table and if he still proposes to go ahead with
this work, may I know what steps the Central
Government will take to stop the work on
this project by the Mysore Government ?

DR.K. L. RAO : With regard to the first
guestion of the hon. Member, I want to sub-
mil that the original project that was sanct-
joned was a small one which does not subm-
erge any land in Kerala, which does no!
affect water distribution, becausc the waler
utilisation of that project is small in quant
ity. Now, what we understand is that the
Mysore Government is proceeding with a
much biggr project which even involves sub-
mersion of landin kerala ani also  wutilisati
on of & much larger puantity of water. It is
this project that has not been sanclioned.
Therefore, the Mysore Government are at per
fect liberty to go along with the project that
was sanctioned in 1958 but not any project
that is much bigger, but unfortunately their
exponditure figures show that they have speat
nearly Rs, 6 crores whereas the orginalproject
was to cost only Rs. 2.5 crores. That means
it is a revised project.

SHRI N. SHIVAPPA : What about the
rise in costs ?

SHRI J. MOHAMED IMAM (Durga) :
Chitraguga Whatever has been done has
obea dono with the connivance of Dr. Rao.
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DR.K. L. RAO : I am fully aware of the
rise in prices. But this increase is due to wide-
ning the scope of the project, providing more
irrigation, bigger and higher dam and so on.
The hon Member has asked far a definite
assurance. Definitely the Government of
India would take note of it. Any project which
is not properly sanctioned by the planning
Commission will not be given any Central
assistance. Government will be most unhappy
if the State concrned still goes on constructing
it wit hout any sanction. I shall give a simple
illustration. I do not want this projec. to. be
proceeded with in this unhappy stage. I may
put a simple question by way of illustration.
Kerala is higher up in Cauvery. Suppose the
kerala Government consiructs a bigger rescr-
voir higher wp and water does not flow in
Cauvery, what will be the situation? We shall
be wasting money on kabini. Therelore, itis
obvious that for the best utilisation of the
water resourecs of this country, there should
be planned and agreed action. The Govemn-
ment of India is anxious to go along on a
planned and agreed manner, nol any parti-
cular State going as it likes. [ am unhappy a.
this...--- (Imierruptions.)

SHRI S. M. KRISHNA (Mandya): Suffi-
cient poison has been injected into the body-
politic of this country and let not parochial
poison be injected into the sacred and screne
waters of Cauvery. The entire dispute revolves
around the 1924 agreement entered in'o
between two unequal parties. just imagine
‘hat the present State of Mrdras was then
comprising the whole of Andhra pradesh,
today’s Tamil Nadu, and parts of kerala and
of Mysore. I whoieheartedly agree with that
part of the statement that Comrade Sreed-
haran made, namely, that there has been a
gualitative change that has come about in the
country. If Mr. Srecdharan says that the
1924 agreement is not binding on Kerala then
we are all operating on different wave lengths.
and a new. Situation emerger. It is said that
appearances are deceptive, Look at Dr.K. L.
Rao; he looks very innocent. Even the state-
ment he made Sounded rather innocent. Let
us nol be deceived by Lhis innocent appearace
of Dr Rao. I have said on the (loor of the
House that so long as Dr. Rao continued to
head the [Irrigation Ministry at the Centre,
Mysore shall not get justice (Imferruptions.)
Political compulsions are there. My friend

Mr. Narayana Rao need not get unduly agit-
ated because Dr.Rao Is not going to be displ-
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aced; T am sure about it. what is Mysore's
contribution 7?1 shall quote Dr. Rao, as crea-
tion, the Central water and power Commi-
ssion’ssurvey :

‘A survey by the Central water and pow-
wer Commission has estimated ihe total
yield in the Cauvery basin around 553 TMC
ft. water at 75 per cent dependability. Of
this 417 TMC ft of water is contributed from
Mysore area and the balance of 136 TMC ft.
from the Tamil Nadu area."”

After the 1924 agreement came into being,
Mysore state has put in only krishnaraja sagar
dam; thanks to the successive Congress that
have been ruling Mysore State, they did not
spend any money to exploit the Cauvery basin
On the other hand, what has happened to
Madras State ? They have built a number of
projects such as pullambudi, New kattalai,
High Level Bhavani, and so on. All theso
projects had been taken up and executed. Wh-
at is the comprative picture of Madras, Mys-
ore and Andhra pradesh 7 In Mysore the
percentage of irrigation is 9, Whercas in
Tamil Nadu it is 36 per cent compared to 40
pre cent in Andhra pradesh. Among unequal
partners, the greatest injustice has been done
to Mysore. I should like to pose this question
to Dr,Rao. Dr.Rao is a genius, shall I add
that he is an evil genius. . ..(Interruptions.) 1
stand, by it; let him repudiate it.

SHRI K. NARAYANA RAO (Bobbili):
In these matters, it is the Government of india
as a whole which is responsible ultimately for
taking decisions. Why should anbody hold
only Dr Rao responsible 7 Mr. Speaker, I
want a direction from you.

SHRI S, M. KRISHNA :Worse names than
evil genius have been called here and evil gen-
ius is comparatively a dignified term-

MR. SPEAKER : Since you started, you
had been using such words. I do not say they
are unparliamentary; still that is undesirable.

SHRIS. M. KRISHNA : The 1924 agree-
ment is confined to Cauvery and the scheduled
rivers in the cauvery basin. I should like to
know from Dr. Rao whether the non-scheduld
rivers had been included in the 1924 agree-
ment. If the non-schedled rivers are not part
and parcel of the 1924 agieement. what prev-
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ahead with the Hemavati,and kabini and other

projects 7

Another point which Mr. Sreedharan made
is about the Central Directive, which Dr. Rao
has sent to the Government of Mysore. [ am a
great admirer of the late Annadorai; I know
what happened to the directive which the
Central Govermnent sent to him on the NCC.
My hon. fiiends from Tamil Nadu also know
what happened to that directive. The
Central Government will have to take into
account the feelings of the people o1
Mysore State in setting right an injustice that
had been meted out to them due to historical
reasons. [ am not going to blame anybody. [
should like an assurance from Dr. Rao that he
is going to withdraw the letter which he had
sent to the Chief minister of Mysore.

DR. K. L. RAO : I want to submit to the
hon. Member that he must be sure of his
information. For example he said that Hema-
vathi and kabini were not scheduled rivers.
They are scheduled rivers......

SHRI N. SHIVAPPA: Only uplo a certain

(Interruptions)

DR.K. L. RAO : They arc included in the
list of scheduled rivers. Kabini river and
Hemavarthi river have been included in the
list....(Interruptions.) I have got it here: if
you went to see, you can very well seeit.

Then, with regard to the Harangi project-
there is on question of argument the Harangi
river was not part of Mysore. It was part of
old Coorg, and therefore it was not scheduled.
What I want 1o submit is,if the hon. Member
had correct information, probably he would
not have dubbed me with the various terms
that he has been kind enough to use. The only
anwer that 1 would like to make to my Mys-
ore friends is that the best way to try to get the
project sanctioned is to go in on the terms of
the 1924 agreement, and whatever the agree-
ment allows—if the agreement allows it—Mys-
ore is perfectly entitled to it and it will get the
water, There is no diffiiculty about it at all.
But, ifit is a question of revision of the 1924
agreement, | am a‘raid we cannot undertake
it. Normally it has to go to the tribunal.

SHRI J. MOHAMED IMAM : When you
visited Hemavati, you yourself made some
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clarification with regard to Harangi and
Hemavati.

2%

SEVERAL HON. MEMBERS ROSE.
MR. SPEAKER : Shri J. H.Patel.
SHRI J H PATEL ( Shimoga ) : (Sgoke
in Kannada).

MR. SPEAKER : There is no translation
arrangement during the Question Hour.

SHRI J H. PATEL: [ am putting my ques-
tion in English.

AN HON. MEMBER : The Minister
knows Kannada also.

MR. SPEAKER : Order, order. Let us lis-
ten to the question.

SHRI J. H. PATEL : | am referring to the
statement which he placed before the House;
[ am not reading the entire statement. But, il
you carefully go through it, you will find
that all his intelligence has been used to make
it appear that Tamil Nadu has all along been
on the legal line and it is the Mysore State
alone which has been illegal. He has put the
whole matter in that way to the House. As a
matter of tact, as long as Dr. Rao uses such
intelligence and as long as Shri Chavan has
his power, they will wield influence over the
Central Government. I am not bothered about
Madras Mysore or Kerala. The oath that they
have taken at the National Integiation Confe-

rence in Srinagar or somewheer or at some c-:_her
place by somebody else,to uphold the integrity
of the country and the unity of the country
has been a farce and a drama. whatever ‘t is,
these two people have been entirely respon-
sible for the disintegration, parochialism,
disunity and division of the country.
(Interruptions)

MR. SPEAKER : Please put your gues-
tion,

SHRI.J H,PATEL : They must first under-
stand the problem correctly. We want very
triendly relations with our neighbouring
‘Tamil Nadu.I would like to have an assurance
from the Minister that he will not interfere in
this matter. Let the matter be lefi to Tamil
Nadu and Mysore poople and we will come 10
an amicable settlement. The very fact that he
is intervening in it, will spoil the whole thing.
Let him not interfere.

PHALGUNA 19, 1891 (SAKA)

Question of Privilege 234

Now, inview of the regional imbalance,
this irrigation problem must be solved not on
any mathematical or arithmetical calculation
but on the grounds of human and regional
integration. As Mr Krishna pointed out, Mys-
ore is the least irrgated State in the south exc-
ept Maharshtra. Madras has 33 per cent, and
Mysore has only nine per cent. Is it not this
Minister's responsibility to allow Mysore to
use its legitimate share of power ? It has 45
TMC. But the Minister brings in a'l tech-
nical objections. I demand of him : is he
going to assure the House that he would not
interfere in this matter. Secondly, he should
withdraw his letter which has been written to
the Chief Minister of Mysore. Thirdly, he
should cease operating as a stumbling-block
and dividing the country, one State from
an other State. Finally is he going to uphold
the oath which he has taken in the conference
held at Srinagar, to uphold the integrity of
the country ?

DR. K. L. RAO : If Mysore Government
can into enter an agreement with Tamilnadu
Government, we would be most happy. But
unfortunatcly so far in spite of our very best
efforts, it has not been possible to do so. The
Tamilnadu Government has made a request
that the matter may be referred to a Tribunal.
Itis at that stage now. If the hon. member
can persuade the Chief Ministe: of Mysore to
go and talk 1o the Tamilnadu Chief Minister
and come to an agreement, I can assure him
that on behalf of the Government of India, we
would be most happy and I would have less of
abuse from the hon. member. (Interruptions).

SHRI K.LAKKAPPA : I walk out in pro-
test because he is not withdrawing that letter.
({nterruptions).

(Shri K. Lakkappa then left the House)

13.06 hrs.

QUESTION OF PRIVILEGE (AGAINST
THE SAMACHAR “‘BHARATI"

MR.SPEAKER: Ithave to inform the House
that [ received a notice of question of privi-
lego on the 9th March, 1970, from Shri Shashi
Bhushan against the ‘“Samachar Bharati”, a
news agency, for circulaling a news report, as
published in the Nav Bharat Times and the
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Hindustan dated the 6 th March, 1970, Misre-
porting the proceedings of this House on the
Sth March, 1970, that a sitting o the House
had been fixed on the Tlh{ﬂth March, 1970,

Subsequently, I receive a letter, dated the
9th March, 1970, from the Chiel Editor,
Samachar Bharati, which reads as follows :—

“I write this to express my deep regret for
the release of a wrong news item by our News
Agency about the sitting of the Lok Sobha
last week. .

Our Correspondent reported that the
House would observe holiday on Friday, the
6th march 1970, on account of Shivaratri fes-
tival, but wrongly said that the House would
meet on Saturday to dispose of the business
originally fixed for Friday. There was no
intention to misreport the proceedings; it
was a mistake in hearing the announcement.

It may kindly be noted that some time afler
the release of the earlier item, the mistake was
detected by our Correspondent and action was
immediately taken to Kill the earlier story.
Uufortunately the news paper which used the
original item did not notice the later message
sent out to kill the story. Infact the newsp-
aper concerned made another mistake and
said that the House would meet on Sunday
whereas our story did not say such thing.

SHRI S. 5. KOTHARI (Mandsaur) :
It is a frivolous matter. It should end here.

SHRI S. M. BANERIJEE (Kanpur) :
Let us kill the matter.

MR. SPEAKER : Therc was a privilcge
motion. Qur pactice is to refer it to the

newspaper concerned. When they send any
thing in writing T have to inform the House.

SHRI S. S. KOTHARI: It should be treated
as closed.
MR, SPEAKER : But I have to read out

in to the House what the paper has sent
in writing.

SHRI RANGA (Srikakulam ) : All right,
Sir. -

—

MR. SPEAKER : The letter goes on to
say :
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“In any case I express my unqualified apo-
logy to the members of the Lok Sabha for the
mistake committed by us. Our Correspon
dents covering Parliament have been asked
to be more vigilant so that such a thing does
nol happen again.”

In view of the unqualified apology tend-
cred by the Chielf Editor of the **Samachai
Bharati" i fthe House agrees, the matter may
be closed.

HON. MEMBERS : Yes.

SHRI K. P. SINGH DEO ( Dhenkanal )
Rose—

MR. SPEAKER : Mr. Singh Deo, I have
sent your paper (o the External Affairs
Minister. He is not here. Let us see tomor-
row.

SHRI HEM BARUA : We have submitted
an adjournment motion on the poul lution of
drinking water in Delhi. What about that ?

MR. SPEAKER : I am considering it.

SHRI INDRAJIT GUPTA ( Alipore):
A former Chief of the Indian Army has made
a very dangerous public statement and you
have rejected a calling attention notice on
that. He has said that the Constitution should
be scrapped and military rule should be
imposed. Itis a very important matter,
(Interruptions)

MR. SPEAKER : These matters are not to
be raised here. Thoy are alieady before me and
they will be decided on merits. Now, papers
to be laid on the Table.

13.11 brs.
PAPER LAID ON THE TABLE

ReporT oF CommiTTEE OF ENQUIRY ON
CSIR

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAOQ) : I beg to lay on the Table a copy of
the Report (Part T) of Commitiee of Enquiry
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(Council of Scientific and Industrial Re-
search). [Placed in Library. See. No. L. T.—
2788/70)

MR, SPEAKER : Regardingitem No. §,
at the request of the Chairman of the Com-
mittee, this itemis postponed.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS) 196970

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1 R.L,
CAATURVEDI): Sir,on behalf of Shri Gulzari
Lal Nanda, I begto present a statement sho-
wing Supplementary Demands for Grantsin
respect of the Budget Railways)l or 1969-70.

13.12} hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha:--

*In accordance with the provisions of
rule 111 of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Press
Council (Amendment) Bill, 1970, which has
been passed by the Rajya Sabha at its
sitting held on the 4th March 1970,

THE PRESS COUNCIL (AMENDMENT)
BILL As Passep BY RaJYa SasHA

SECRETARY : Sir, I lay on the Table of
the House the Press Council (Amendment)
Bill, 1970, as passed by Rajya Sabha.
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13,13 brs,

RATLWAY BUDGET, 1970-71—-GENERAL
DISCUSSION—Contd.

MR. SPEAKER : We will now take up the
Railway Budget. When the member who is
on his leges concludes, I will call the Minister.

THE MINISTER OF PARLIAMENTARY
AFFATRS AND SHIPPING & TRANSPORT
(SHRI RAGHU RAMATAHC) : Kindly
allow one member from this side also. You
can extend the time slightly.

MR. SPEAKER : Hecon speak on the
Demanls.

SHRT RAGHU RAMAIAH : Please allow
one member from this side.

MR, SPEAKER : All right. One or two
members may have 5 minutes each.

SHRI SHRICHAND GOYAL-
(Chandigarh) So farwe have not
exhausted our time.You can extend the total
time by one hour so that parties which
have not exhausted thair lime may do so.

MR. SPEAKER : All rihgt. All the parties
may exhaust whatever time is left for then.
Each member can speak for 4 or 5 minutes
and give his suggestions.

I am sorry the calling attention motion
has been convzried into a regular debating
hour. The procedure should be, after [the
Minister's statement, straightforward ques-
tions are put so that we can curtail the time
and use it for other purposes.

SHRI S.M. BANERJEE (Kanpur) : T agres
no lengthy questions should be asked. But you
are rejecting calling attention notices on
many important matters. (/nterrupptions).

MR. SPEAKER : You can amend the
rules. [ have no objection,

SHRI S. M, BANERIJEE : I do not ques-
iton your ruling or judgment because you
arc the supreme and sovercign authority in
this House. (Interrvpptions).
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SHRI KANWARLAL GUPTA (Delhi
Sadar ) : When will the Minister reply ? He
may reply at 3.30.

MR. SPEAKER :nowitis I. 15. We will
adjourn now and meet at 2.15. We will have
one hour for the members to speak and I will
call the Minister at 3.15.

13.15 hrs.

[The Lok Sabha adfourned for Lunch till fifteen
minutes pasi Fourteen of the Clock,)

[The Lok Sabha re-assembled after Lunch at
cighteen Minutes past Fourteen of the Clock)
[Mr, Deputy SPeAker in rhe Chair.]

RE: NOTICE OF STRIKE BY DESU
WORKERS

SHRI §. M. BANERJEE ( Kanpur ) :
We are all concermned that to day the strike
notice given by the Union of Delhi electricity
workers expires and they are going on strike
after 72 hours. Tn 1966 there was an afree-
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ment between Dr. Rao and the Union, That
agreement has boen flouted; it has not been
implemented by DESU. I would request Dr.
K. L. Rao, through you, to make a state-
ment on the proposed strike by the Delhi
Electricity workers. Thereis goingto be
chaos.

ot frx arow (F=R) o @ gw-
= A gl AR AT )

ot wmob ety (Tead-afiror): &
TAF AT Fo g g ) fee ®
ATHAFT AFA & | F IAHT & AATSi &
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AHA FT AW gA F F (A FIH
@ T FWT oA ¥ FET X &m
T 1

oft ferw i w1 ( wEEAT ) 0 & zEEr
AT FT@TE |

st oo ey (TRAF) B AW
AT § 1 T gATE W AU |
sifer qiam @Y gaa faar @1 Afew a-
frordy @ ag o T wHT | TEAHE AT
TR W A ATE S AT Frigd A
FAH! AOA W GO FAT A0 |
arEHEt § A WIEF F I AT
I Ao g wom afgy | fafes
HIET OF RIHZ & ATT ITH /T KT QT
%1 aTfE gTATH AR WET &N g7 A6
qfe® HT FrEw AHT A FT ) AT 7
gaedt 3% &g ¥

MR.DEPUTY-SPEAKER:Now, Shri Sheo
MNarain.

SHRI S. M. BANERJEE : I hope the hon.
Minister of Parliamentary Affairs has taken
note of what we have said.

MR. DEPUTY-SPEAKER : The hon.
Members have made thair point, and I am
sure the hon. Minister has heard it,
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DICUSSION--Contd.

oft firr arerw (=) : TR EET R
ff F=et & o fox @7 a1 & T
AT # saw far &

A AT & AT g A,
o g & g A FaT F

SHRI S, M. BANERJEE (Kanpur) : This
is briefing by Shrimati Tarkeshwrie Sinha.
She has given this couplet to him.

=t faw Ao ;A= 9w @
fafrzz d aa gt sfqer &t drfedr
T & ¥ TIIF F7 I8 qTHY HATIE FT
i3y | F AT FT I Tewd F T
g1 & gFTaTeT g afew 58 aw e A
oo ydam e FCRE I T IT9r
TE TF AT ARATE | IAHT g AW aga
Fz 70 § | 77 Hiferee fafet§
TNz § F1 AT Igamen fafre ¥ AR
e A s IHE | F agw g A
9w A T 3 5 feAy T H ow
ITE F FTET B THIA FT & |

afafew ¥ ofeidt s &7 & o>
gsy wETT § | mfewt Wy 9% qgEdr
Tt i A A @ o deqeEd
#Y aTE oy faw e A e fed
dt dforc ar w3 F g WA G AT
wr arrer Y g %y § fE s wwm
I E AT | A FqEAS A 7w AR
w foelt & forw o & falt ofr g
ey Aff FrEwAT g e g A TR
agt g I3 | fafreT ama Fov s
™ T e = & o

AT oy o M } TAE fww
g &1 =g e fafrer f A E A
o fafree it @ & 1 e ez ot

FIAT B UFA § ag gt waw &<

# avar f oF "2 ITE e
AFTATE | TEW W] WTE ATTET 36
FOT AT A www gy awedt ¥ Fordx
+ft oifaw s e wome a1 dfer W
U qE = & o F @ B, I A
T U | AT 36 FAF A qwA B
FEAT § 1 @ 31 T fog oA &
v A7 7g g faar q11 & qg wgar
i 5 wdwm = woft ey v §

Fo fedt fafree & aomm o1 fie
FEE A FT Q 9 g wHA W gy @
ST | & qEAT W § 6 oy ww ey
A 9T qeATE ¥4 AEY ey o 81 ww
T &H FU |

T TgT TR FTH AT {EF qHOH
Ffemg | & & TRIEMANM W
fawm &+ 3

agi a% iF awfan w1 sAw §, &
srd wer R oaw ¥ eeftemame &
HaTae g1 g A A€ qT ATCT AX Y
1T FI FT | w R o oy amer o g
Tt < @ 1 FTC7 7% § fr g AT O
& 1 9T &7 A agt w0 o wre
™ & wb et w1 ame g
s ¢ | ag d qgelt eftw i
iafadr o f ok At ww #
Zorly dfew ot ar aw A% wiw o ot fis
qos & faefiplt w v wmer anw &)
ag AT ¥ Aiw A Avs qTe A Oy W
aft AT G E | A X W AT R AR
¥ FATT TATY FY wHAT |

oy o firy 75 adY,
aTqawTe qIfed Wi |

Tord aé ¥ gt T g
1wt gt oo
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[=ft ferar ATTraon)

wmaral & fov fodmre € 1 o aifas
# TER et &7 ag Yo AE F g
¥ HT T T q9€ F7 97

THH Ay AT FT A @Y & | "
qze, ot faardy, & v a9 7€ wowan
swz %t fr w8 F=w & e ¥ afg wr
arfire & ferar mar & 1 Afew &
g g 5 of w=w & fred ¥ 500
Teie 3fg €7 qwT & | ST w7 A
¥ FEAF % 71 € w7 fear
o o, I i 77 #7 %7 7 w9F g1
& gufy 98 s ¥ G859 7 Ta w7 99
R ATAEAY &, afFw g% fan wE
afemd gueey TE 3% fam o,
fawreit aite afza airfz 2 a7 sy=ear A&
g1

= # ¥fer o1 frem aga A
g1 & ot A1 A7 T W E R
TEAS: ATFL WG FT Awn A | fee
a1 94 W9 gra fean o A | A W
=41 #7 ag7 fa=marar |

# twa fearénz ¥ @i FAT TRAT
far ag s ufwerT #5137y | fafez ar
HTA-oTA TEA ) Ay A tAa fewrE-
WeqTE | BN TH AW AT ASTHAS
i #T gFa 5 o7 afeaw 7 qFmaw
gaer fear, ot o feaedz & a9t w2
#t o | T feqride & s a0 faesw
ﬂﬁtlﬁﬂm‘t fe frest torew o
forr T wbnfeat 7w fan g, Sy
o #T frmr wny T I TEw &
T |

TATLH A ATTEAET A% FT T ATA
1 i f§77 9@ | TEEEE 3 e wAd
¥ foiE w1 wm o, afes I8 aaw
wifan qraed fisdea 1 a9 ¥ TR
§ foqr | oy et e § fag
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T RIAE | FE ITWIIETH
Fraw wifam T SraT-fasr # wtw £ w47
W W W Iw win QU s
arfge |

A T AT ¥ g AT FEAT
g frag = o # wETT AT e
T, arfd 25 T FoAT ZT 0

st @ A1, wdwm (TwEAgTE):
Jareqs wgrew, & WA WA, s A,
%1 T8 a1 & faq quré 30 wgan §
IREA A AT AT 0¥ FW & fFOa
e fovz & oo o wTR-ATE W A
afz Fr Y, e 7 Hog e Y Are-
ATl #T AT FLA 70 IR IAAT faEw
7 fomn, afom & foar | SR AW
1 99 FeATH A7 faew, gt T, @
FAmar, oS Ao gz i arr &

WA ¥ s afafaw # gfomi o)
anfemfeat 1 food s1er g 78 grv &1
Fw A fx, ot I FE, ¥ TR AT
% fEmst ©F o IAFT 9 AT IC AT
g t% wrd = & A gfoomt d anfe-
arfei &1 F121 QU7 AF AT & ) T AT
et § A% ITRT Aga aAwTY, AfeA
gfa o anfaamsy qast & wofai
T Fao ¥ EAT ArAIfeaT ®1 waE
ag 78w § | 1 e wt afaw
e § XA AT afewrd o
g fr 9ol & 0% qragdAm @ A,
JT I U F AT qAF AT WE, IT NI
qrEr 2 7% #T IAET AT iR AT wT
% (wwaw) gfomi s anfenfeai &
s FE & A3 sma o g f e
T AT TR WETT & wTHI & fAQ smng
m AF ¥ & of wEen ot e
wyTew & A svm & sy s ot &
=Y O F w1 qae ey o | Afew o
FT F4 IF T G o0, 9 aF gl
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a  anfenfeai #t ag s w@
AT | qg AT ATt wifgg fE
fo qamifer oofd, e s =
afawifeal, & wdry gfeaat st smizar-
fadisr ®e1 g A& g, IR
AT FETAT AT HIT IAH CFAAAT
w1 far oo s g% st Fafeert &
fores’ wver v w1 & gaT

faqer &7 a<% & O A AT T TgA
IR2T T AT | IAET ST W age
¢ wife ag W @At &1 Iw A
HART-HTTT AT TeFaL wavr famr | o9
& Wgu § TR fE o A= A e
9% FTEATHT ET T TG TEAE FAT[E
< famr &) AT gy ag RE Q. fE
AT LT A R e gE @, e

Ia% AThaF T A HoqaedT gE g, ar AT

w59 & fag famiec g, § @3 9T Er
&3 & w1 Tgew fag @ JuTa3 gn
W 9w 9a § fF o azgw gt
T &t 7 yte g% ¥ @, ofemse
g T, g AT FT A dEr @,
AfeT TH AT § FTE UFATT T KT
w1 T T W F FT 47 far Aaromer
TUAT WA WETET F VEAE AW w
@, afew fedt 7 gERe 4@ far o
(wawavr) g AT g8 Tifgw 91 fR =E
g a e FAEF AU TAmAW &
gy wfe=r g, SfFT Sastawmo ¥
aIF TOGATL ATV FT & qZ AR T
T v § 1 ¥ a1 faepa ofy g a7
wa TEAE A% AT H qE gh k)

2y # wurw, Tk A wEweT Avfa
of ad-aF wpx &, IAH @EgEq R i
wTT FYT Ae-vae Afeew ar gy £
AW A qEg G, A o Awy fo
wgt wr v gvaT & feR W o qw
aTs 7 o & fs WA 3% & awam

word,vet & 1 & wtw v § o s
s fagr I

g & ot wheigquRt @ an
FgAT ATEAT § | T UF S0 HrAAII
&, JET WETCATL-TATEA(EE TAAL, 351 AT
352 TTIT FT YA 4T, H{HT JARI A
foar mar & 1 # age fawi Rt owT @
f gt ov weda v faay sro, AfeT o
A T s T IT Ay &
e F ¥R A faedy faw vy, ar
FiT frdt Ft3m &, fafrex & mwa @
qg gAY 9 AT Arar @ | =1 A fag
fas gz 777 #fs foedt & 7 “og
fe=" foer 27 4 | fordt A fafret ®
arsa «él & % oy faet faedl & oo ot
FoeA A% | § Wi owwar g fe o
TEAT 9T F@rTa w'wnw ¥ fear
am, fam ¥ a7 G Hagaft & =g
wE |

ya® & frazy s wmgar f fw
ATEFT F TETS aT & (90 OF ATFT 27
11 % q9T% AT, ATE AL F AW KT
gfrar e &%)

ot terey foendt  (wTEram)
IqTener wETd, AW @ 4 e TR wf
Ao aw & fradt # o 3f7 S el
o, I ag arfew & o | Jfer v gw
e ¥ ©w 97 faure &% 5 s wn-
fead &1 ¥= afg & smawwa & ar A,
ar g W A o qgEn fE g ale
AT T AR | dT WA wrae
qaT g1 ava, ofesrdr a3 ard &7 wi-
wif@i & wente 1 @A w¢ fear o,
A & wwwa ¢ f foelt wwe & fsd an
e § 3fg FO A srawmwer af § o
FREgiz w1 FH A &% IR T A
g
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[sfr Trerer fardf)
AT gAY OF W F IO A Iqm@T

TR gEE A WA wERE A AR
fr 35 far e 1 fgerar w2 €
& & gy efeen & fou Fgm Tgar g
fir R Fefaror w snfew a1 4. oW,
wrfem & aua ¥ §, WX e fefaem &
o axYaT afew & &, a9 a@r I &7
¥ Hifo, fot orw & &1 &7 AT
forrorgT anfm % sl & o< qE=E, TER
vrg for adl off @t @ | oF AR A
T & fF o & omwe agt w1 T
& fir feedyorer farae & &t @ fis foraeiy
fedre @it g &) fedle gritarotw 1§
faregrorer faarerTaT STQAT AWETA o T5E
@ fafle grit a1 1500 & feedom
feamar s | &t & o wgew & fraga
weT fiF ag W7 $T WU FJawr Al
¥t fs o =% W 500 & fewmw
T qwaT §, d faw ag 1500 ¥ fov
e $Y FFHAT § A IE Y vy faA
wme 300 fofizw g ar 300 w1 #7 52
araT g ! TEEY ag AW AR WY W ®
T qIRNAT! & TR FETT HA WY
wifa w3
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oF st & s agarg | w0
#gRy 99 giq fafrerd at oF s
afafa a=r #¢ 30 a1 fegrar fe &)
a1 ¥ s FIowT g FT AT A
g afer W3 ¥ awFTIw T
a®a, Gav Ay q@ A€ A | o feidn
feqrétiz 94 ¥ /9 F AT T@ET E IEW
At o't zrae feew & | 39 fafadea feare-
#z % a1 ¥feddw & &1 oF fafosmw
foarétiz droume FA7 9T } oF TN
FICIALH FAFT & a4 9T § 3 A7
A AEF Fa9 9T & AT AU =S
TF S H FEG g TG AT AT
faeft safe &7 9t g9l & wraeq & fomr
¢t aT axdt fr 7wt & faars w1 Fd-
T FTFE | w7 fow ) qrdaT @ fR e
g faraerdy ¥ wegw Fod & fF W §
Foa = @t a1 fafoemn faorddz )
Ffedsz Tz ar gw faf= & wmaem
JAFTATT & 47 @9 arE F A=
oF a9 frraw & o wwa € e
e I F et e far @ A qaw A
g1 9T F et T A gEdr ana
ag fmrRraE gw A8 IR
TRY O ar & wwearg f s
fordt g2 aF a2 g TFAT

wAY AETET A 9w Aqw A wwr fE
1 FHwEl # TR g § AT IRy
greag 2 ag 132 wfoww aw of ¥
Y 97 @T FEC AR EH AN A&
A ¥F daewmw ¥ | ¥ IA@ quAr
wrgat § f wan foorer o o i ot gt
afees @y &1 132 wfewe ar sarer
Tt § wT TER wEw qgr @
&Y AT oY AT FH J FH AT H LA
o & @E sHwtEl 1 fom &6
E ag 37 %I faw o qrfs ag 9 o
&1 frafg F< % | 3T AT A ST AR
& aff wwwar g fs oy S AR
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wgom Bafeerd & w0 e o G
ar T @ & gwer | & few
fadw qF MET QEEATAT I §T IT W
fafew =7 & smoer T wfgy A ad
T qYITH gF WY FAgAA FHAT )

o fraga & s wgRg & @R F
argar § & sfrilaw @ Sw M g W
FoaTf ¥ g fafras dre aes faeet

- ag & wifge | IEY FWA & AW I
F1 forer 78 @ g6 AR IT & AR
sHEME qAT QT | TWAT S AT I
o garg o wgd &, IAE s gfnedy
AT WA gAY 3= fafaww AT dwwaw
fafeaa ®9 & T qEm)

oF # az W fraew @ & afen
FE GHAT a9 AT § IW F CHAWD
FH & faq s +9¢ a1 ¥ aifE amowr
1 g atee fae 7% X ffe a9 @m
HTATT 9T FHATCE] F1 TGA T HH | A9
q %ET qH AT | Fg7 R W9 0@
st A1 FTAfTge svEEfET § arga
¥ o= AW WA s w e
&7 & firer snfge 1 Sw o s@fr
w1 ATHAT TE & | AW F IHE qH g,
aefrifen ¥z § o qg w9 & 9 qdeE
AT FrE & o1 gEraTdw § I
ot fafem se & & wfge wifs fem
Aq I ot w9 faeelr § fr 4 A
qT A e A g )

TEH: FEATAT FH AT IS FARNA 7 Ay
fraa far ar, & A sga1 g § A-
A Wit ot &, for (@ s ot @
fe ag dae e § & ag dopw daw
1 ATHer fedy SFCHFE FT 1 dTgA
¥z AT Y ag oRNR FE & A
AT AT AET B FH KL AT, JAHT
IO FT AR I @
# Y arar f& T & FT ATl dqEA

wgfeaa T a1 avw .

AT T @ W § IW & A0 fewidne
&t G sarw A Far f§ I T
< I # diffdy a=a w7 &
fidga & ST f& o ar S
e fear e §X 9w aw 4y -
T aff @9 fatom-ana g fuft-
arfeet foree dare gt wTfew o 9O
qfes I afedw e s
e

Tt TwIC WY gaATEw foe
g oo dre-d1R W ¥ SIS
AT ¥ qg THCA 97 §, Tl I H6H
agi fan mar ool grew g€ | agad
=t famT av fawre faq o f ag Seq
¥ | afFw a8 T oA oY ¥ FTOw
TE A1 I HATHG AT Ty ave ey
F1 15 AT % ST AT & ar gy
IAFT FELAGT 7, AT I%T fawrer  faar
T, AfgAw zfmAz Y TE § 1 9 A
g fafrey & aws & o gfawr faeft
gomigg U-iez feaar war § Sfeq
I Frafadw ww w1 T E iz A%
T FAT TR |

WE TF O F ZEET T ATHAT
R At & Ry faferr @ ¥ 9w
forg & 1 &fe forw wbery & o
Ffeerar azeT ST ATHeT & A I«
$w woa wrga R o e g & e
fafew o fg o F 9w 7 gEET
arar § 1| 77 oF fafeamdes w1 gfa-
e 9% & afqwfey & qra § 9 A
grar wifge

Ty st & anq fedy awTTE
#t &g ®1€ s grav & A Ay WA
T T ¥ AW AT Nt Iy W T
e & 1 g @ g Y W oh ¥
AN IR Amgar fegr a7 e oF qTERE
fearddz § 39 Y g ofedz AT OT@

5&’"5'
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[ Tmerey faardi)

¢ 't 3w o forsrdy I fF a ot
¥ oy g | AT F Ao frag & fe
gt feaddz ®1 a9 97 77 FF A
writ 9t wferEr w1 T w7 w1 o
Lad

gy dmeEw g 1 39 &
gy feFz awa o1 & ag At WA §
aFiza f amx & AfeT 37 w1 fear
T®TT FT FraT véw vATAw A fawar o
&t &8 sder & s fres ot wE=Tdr 3w
qT ¥4 1 I fAfwq =7 ¥ 1Ay A
sz zréw warAE famar i

o U At g fama & =2
Fwfrdem €T & AT swarew Had Tw
ag % arf & &F oF OF TIEET AT AqTT-
@ HoTE AT A@AMg 42 FH FAT
qeaT &1 GTHT frdea & 5 w9 few
w w5 agfm s o afw
AT 8 W2 ¥ vqIST TG g1 AIMET | A=
aF safer TGE 9T Ar@i , 9T IW Ml
) faeft, zqa W2 97 A/ &1 qIT T,
fme ardr ot vk A7 97 W AW T Ak
frr I@ W oedae &L fr A5 w2 aw
YTE FT qg IW & w79 a¥ AW @ A7
Y ®Y NGTH FAT Arigw fy fwdT qwT
¥ag e TET WG |

oF 1 qf a8 fraga s 2 fE
WA arE ¥ =7 faaw safes @ @
IY JraT rew wevag fawar & | afew
ey e @ fefiars = # e
THT FT e zvew aff famar @ 1 A
wr ot 7g e arew faar afaw

THTT ® AT A fAfer 1 & A
Ay far qr ) & do fraes & fr Safe
TR Y A FCA FT AT I A
iizwwgmmrtr&&liﬁlﬁﬁ & I
aT T |

MARCH 10, 1970

Railway Budget-Gen. Dis, 252

ET F STV T qAH § gy ¥
BF ST ¥ o fie gi e giw s 2w 2 @
M AfTT AT g A K
T IF ATY UFA AT A, Wy
FT SILL IT AT AET FAr I X
AT 7@ & I H fmdT ST Fr e
gifea gt fr oz o 7 wF v ew & aw
ITF PR ¥ fzama & weE e fveran
@ T T TG AT AT § AT F
IR AT 1WA IT ¥ weaT qHAN
TN AT qF SATT AgAT { FTH L |

gafe & fog o wofr ¥ Fmor
Fﬂﬁ%mémﬁg:ﬁ:ﬁﬁﬁ’f&m ¥
& wEl Y adt adr g i ame &
99T A9 H 169 AfAT afre aary
T FE ¥ ) AT 7w oA o
fF feeelt &% sraem cw ¥ fow sEmcd
& BN | gafm A fraew 2 fr oW
Fearfeafr %z 7amc ar sive it & dar vy
AfFT T FaEE wurar ¥ surar
gy | feeft & sz 30 TFr ¥ v
1% wAfRd & are Twd v A &
AR N T FEG AT g # 3T A LA
Rar @ e w78 At snwlt g sregy A
FT THAT | T WA AT & freet F ot
TR A, ot oy 7 ww @ @i
T TET § I¥ S A7 | agt o A
friters %, 37 & ag At 7@ &
faorst adt & faar o & wa zfer
MIvE T g0 &, I7 H § fawea w1 T
T B, A% A€ FRAw A QT
a1g WA et s § o g7 afed,
A Fz oY TR g arar &, fAe
w1 e @Y § o safay & oo agey &
et w7 § v & qgi o #7739 s I
¥ AFAIDI FT g0 FCA 6T HAW FK

¥w Tz T @ @
¥ | qgw W G @y, Afer W
¥ wme gawT AreaTe g€ | g ag &%
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&= TAAR= & oErATES 1 ORA ST
¥ T & waaifedl A1 37 ¥ w=w foe-
™ HH B Fifwar 1 A ¥ ) W A
750 ¥2wdror § | St wfrga e T4
HT QEIATES ¥ AL H A7 FETE, IW
HTq AT &7 750 ¥, F FY TTHL
firar o7 wwaT & | 1T OF GrEAA BT 9
¥ @TEIHAT § H19 AT $T 2 a1 4 A
wfaa 7€ &, A1 # Freiarfert srem-
s &1 & wgan g fr o g8 o faax
FT | A= A F AT aqOw & fF s
o7 IAE & fay wrf dwedw-ar T AT
A X FT TN F o &
wa & far v q% §1v frgw ST
Ay, aifs 37 F arg a7 g0

1969 ¥ 77 firgz & =v ¥ 3919
1 ATfews #7 wqde fFar mar a1, o)
t= o fewddeen &Y 4t fagfear &
TEAY | IH FAT TOAT WEET A oEW A
araar faar ot fF ama faad wd=rd o=
s fafr 7 fedy gw &0 ST
ferdiart 1 Fr frde=r @ 7 @ o & fedd
at st dga 3T F Wi, T FEAfAl F
ATAEEA & ATHA F1 1T FIT SFHTFL |
W & s dff w1ew oiEw Agw W@
war § AT A #7 faR F aeir W]},
afod gvewn ¥ ERA T IT AN TG T 59
s gezfon e faar s =fed

qaren wgtaa, w0 Qi ¥ fe wod
wEreT ¥ F9A Tz waw § wra-2ifae-
faezw *1 georm fear &, AfFa e ¥ @
wEwerT, WETH HrT et wv & frar
3, feeelt w1 741 gty fraraar & | feecht
¥ for % %1 si9x acqar feqr a1, 39
9T HT A% TR W g ACAT AT 4,
Afer wfr o ow F gyl g @
faeelt & arr wfearé w1 3fer ¥ A gy,
F AW 10-15 Fw T FO T FAANK
%A § v A TR oW W@ PR,

faeelt 1 For Tk ® O\ QU FE &
TATH FL |

o ¥ gfirgesr Y Fepreiier & g @
T T AFATE | T o TA FATIHHE
¥ W%, 1966 ¥ IFA T A
% faerrs fewmar @ e fog gfrw &
T X F9 15T Fardaw gl I8
#1 foemrire frenft | & 0T AT AR
fogreirg & foay sey @ § @few
Yoy avé +F Fopredre T @ & 7@
TR frdza & f et o g fraer forret
50-60 T 65 EATT AAALY § ITH
v e v Fogrer fredt wrfgd
ST ATT A€ 2T gy § AT Uw O,
ow gfias # fazam s Ear a7 forerely
it Fermrgoe e § G & 9
#r fefermmes TNz fox drie &
FUTT I G ax Hag e ¥ A IAN
farnaEs 7 |

F7 7z 9 faaga & fw wx a% @k
&3z 3o wrear w1 dEAr 7 g1 aA A%
77wt gfmw & dwd W E L
wfegena w1y a8 A% g o afe-
w< grr wrfgd afe I ey arér @ TEw
for w ofre o A 3% gfvaw ofe-
fradrs §, dw ffir wom, weafwaE
YwIET wO, ¥ aral # IF er glaaw

gt afgd o

SHRI SONAVANE ( Pandharpur ) :
Yesterdsy, my hon. friend, Shri Fernandes,
while speaking on the budget referred to some
statistics regarding reduction in passenger
traffic, employment of labour other things.

He was correct, but T am sorry to say that
he did not blame the previous Ministers who
now sitting on the oppsit side with whom he
wants to haves political alliance, while Mr.
Nanda has come just now. He was reading an
articie dated 28 Febraury, written prior to the
amendment of the Railway Budget by the
Minister. He did not refer to the concessions
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anounced by him, and he was thereforeunch-
artable to the Railway Minister. therefor,
T would like Mr, Fernandes to lay the blame
where it belongs

ot ol woTER (weak o)
&8 fowma @ s w8, w@t wW
dzad, Ak AR WY avear @ @, W
qawa Y, N awIc Fag A 2

SHRI SONAVANE : This year's was a bur-
eaucratic budget. Mr. Menon was ill, Mr.
Nanda took charge hardly six days earlier.
So, he should blame the breacuracy and not
the Congress Government .

) I wish to congratulate Nandji for conci-
ding the demends and reducing the third class
fares and freights on essential supplies.
Banana is a produce of Maharashtra whichis
being carried by wagonsin thousands. Itisa
poor man's fruit. He should take care to see
that the frieght on banana is also reduced.

I have been repeatedly demanding the
abolition of the Railway Board. In may
speech of March 18th last year, for instance,
I had said:

"_Ikwould like to repeat my demand for the
abolition of the Railway Board."

I repeat this demand even now. Ifitis not
possible for the Railway Minister because he
has come on the scene just now, at least let
him reconstruct it. If heis not able recon-
struct it, let him completely abolish it, T
suggest that a committee of the General
Managers be constituted inthe place of the
Railway board with the Railway Minister as
chaitman, The expenses incurred on the Rail-
way Board would then be saved. what is the
performance of this Raiiway board ? Have the
been able o effect any economy ? The freig-
hts and fares arc not reduced, the railways
are runing i nto losses, late running of the trains
continues, and all complaints are there. There-
fore, what is the utility of this Board ? We
are spending Rs. 1} crores on the esta-
blishment charges of this Board. So, this
demand for its abolition is not voiced by me
alone. It was made by others and it has gai-
ned momentum in this House. So, the Rail-
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way Minister should either reconstruct it or
abolishiit.

I was very happy that our Deputy Rail-
way Minister who headed the Ui ic
Branch Lines committee completod the work
in a record time of five or six months. The
members of the committee visited all the Lin-
es and the report was submitted on 8.12 69.
Qut of the 77 uneconomic lines that the Gov-
ernment have studied, the committee has reco-
mmended that 46 of them should be helped,
reconstructed and renovated and that about
Rs. 35 crores would be the expenditure in
doing this. I would ask the hon,Debuty Mini-
ster, inall humility, whether his recommen-
dations have been accepted by the Railway
Minister; what action has been take on these
recommendations; what allotment has he made
inthe Railway budget. When we are losing
on these uneconomic lines, when the speed of
the trains is so slow and when they have levied
so many fares - I have been crying hoarse for
the last 20 year and [ have beenin this House
from 1950 - and when these difficulties are
felt by the people in my constituency, Pandhar-
pur, nothing has been done, and these rural
arcas have not been served. The pilgrims are
crowded like heds of cattle and the authori-
ties do not see to their we'farc, because the
high-ups traval in air-conditioned coaches
and in saloons, and they do not care to see
the condition of the poor pilgrims. The line
which runs from Latur via Kuruduwadi to
Miraj has been left uncared for and we have
clamouring and clamouring but nothing has
been done so far. So far the belief was that this
section was a losing concern.bu. the report of
the Dy. Railway Minisier says that it is not a
losing concern. Therefore, 1 would earnestly
plead, mow thal the traffic and engineering
surveys are over, that they shoud at least keep
some money for this section to be converted
from narrow gauge to broad gauge, and this
is our demand. This demand is being voiced
since a very long period of time. T think some
money will be sel apart for this purpose 1
have recieved several telegrams in this connec-
tion, and T would "liketo pass them on 1o the
hon. Minister. These telegrams say that some-
thing should be done cven at this late hour.

MR. DEPUTY-SPEAKAR : Please conc-
lude with that.

SHRI SONAVYANE : Sir, [represent the
Sheduled castes who are neglected and you
also represent scheduled Tribes.
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MR DEPUTY-SPEAKER : All right; one
minute, for the last point.

SHRI SONAVANE : We arein the days
of socialism. what socialism ?

Should not problems of thc economically
downtrodden people be attended to ? In the
catering department, there has been a mono-
poly of the Marwadise, Guptas and jains-all
these people- but not a single Scheduled Caste
or Scheduled Tribe person has been given such
an establishment as a tea-stall or a catering
Shop. The present position createsa sole
monopoly for others. We have been crying
every day, day in and day out, year in and
year out, that something should be done to
see that the railway establishmenis such as
these should be put in charge of the economi-
cally downtrodden people, but nothing has
been done. From the days of Shri Jagjiwan-
Ram, soon after he reliquished office, nothing
was done. Whatever was done by Shri Jag-
jiwan Ram is being gradually undone.

MR. DEPUTY-SPEAKER : Conclude
please.

SHRI SONAVANE : One last point, and
that is abouc the delay. The conversion of the
Poona-Miraj line from metre guage to broad
gauge is going on. But the scheduled date for
completion is past, and nothingis done to
expedite the work. The work should be
expedited.

Another point is about the Sholapur divi-
sion. Formerly, it was in the Central Railway
zone. Now, it has been transferred to the
South Central zone. In Bangalor, the Railway
Service Commission is there. All these people
are neglecting the claims of the Marathi-spea-
king people. Weare tried; We did not want
to go to into that zone, but we were forced,
and it was said, ‘“*your claim would not be
neglected.”” But that promise has not been
fulfilled. The last point—

MR. DEPUTY-SPEAKAR : No,no you
have been saying that it is the last poim
again and again,

SHRI SONAVANE : This is really my
last point, It is about the reduction of penal-
tyof Rs. 10 for ticketless traval and other
defaults. T feel that jhisis justified in cities

and in the urban areas, But in the rural areas
this fee is particularly very high, So, 1 requ-
=st that if It cannot be reduced to Rs. 2 or
Rs. 3, at least it should be reduced to Rs. 5
particularly on the branch lines,

Thank you :
15 hrs,
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SHRIMAT!  JYOTSNA CHANDA
(Cachar) : At the outset, I congratulate
the hon. Railway Minister for dropping the
propusals for enhancement of third class fares
and giving concessions also in freight rates.
We agree that due to these railway conces-
sions, the railways would lose about Rs. 13
crores, in additional revenue. He has appre-
hension that with the revised proposals for
the current year, the contribution of the
railway for the first year of the Railway Plan
would have been only Rs. 41.99 crores against
Rs. 120°37 crores visualised by the planners,
which means that if the Plan is to be im-
plemented, another Rs.200 crores will have
to be found out by the Department itself.

May I now make a few suggestions?
Government might find out strict measures
to stop ticketless travelling, and other
loopholes must be plugged, so that the earn-
ings of the railways could increase. T have
mentioncd many a time on the floor of the
House about the poor communication of
Assam, Tripura, Manipur and NEFA with the
rest of India. These are border areas having
China and Pakistan as our neighbours, If
the railway communications in these areas
are not immediately improved, any attack
from our neighbours will isolate us from the
rest of the country.}But with regret, I have
to admit that no mention has been made in
this budget regarding any improvement of
thesc arcas.
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Though the broad gauge line has been
extended to new Bongaigaon no proposal has
been made in this budget to extended this
broad gauge line upto Gauhati or further.
Rather this whole strategic area has no plare
in this budget as itis placed before the House.
For the sake of defence, I would request the
hon. minister that the M. G. line from Kari-
mganj to Dharmanagar should immediately
be extended upto Agartala. For similar rea-
sons, new railway lines should be constructed
from either Kutlicherra or from silchar to the
Mizo district and from Silchar to Manipur
vig Jiribum. I tried to impress upon the
Government so many times to take up this
matter immediately with the Planning com=
mission for survey work at least in the fourth
plan so that construction work could be taken
up immediately as soon as the survey is over.
But I find no consideration has been given in
this regard.

I would like to draw the attention of the
House to the fact that during the Mizo
rebellion due to lack of railway communica-
tion, Government had to the face difficulties
to send the army and their rations. Lumding
Badarpur hill section railway is the only link
for the people of Cachar, Mizo district and
Tripura will the rest of Assam and India. But
this hill section railway track and the main
line railway track from Lumdiug to Mariani
are often disturbed due to hostile Nagas,
because of which trains do not move on these
lines at night. These tracks should be cleared
of jungles on both sides and should be settled
with landless people of Assam ina planned
manner that they will be able to act as guards
againt any hostile i nfiltrators and at the same
time production of food-grains will also be
increases. So far as I could rather occasion-
ally jungles are cleared but no step has been
taken to settle down the landles persons on
both sides of the railway track nor any road
has been made parallel to the railway track
for the sake of a security.] have been pressing
thie sinoe 1962.

I draw the attention of the minister to take
measures for the security of the railway staff
in general and especially in West Bengal. It
has been published in the newspapers that
“‘people’s railway stations™ have come up in
different places in West Bengal where trains
are illegally stopped and passengers get in with
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the so-called tickets issued inthe name of
vpeoples railway staton”. The Government
stop any such attempts with & heavy hand.
Otherwise, the railway system will come to
a stand still as genuine passengers are harassed
and railway is deprived of its genuine
earnings.

I would like to refer to the amenities given
1o passengers and also to railway employees.
1 have been given to understand that the eme-
nities provided in third class cannot be pro-
perly enjoyed by passengeres as on many
occasions lights and fan are not found to
work. For reservation of sleeper berths, reser-
vation charls are not hung in proper time and
they are written in bad handwriting. May [
request the minister to issue an instruction
that reservation charts should be typewritten
and hung in proper time ? Frequently I find
lights and fans in the mail trains even do not
work properly.

Now I like to refer to the housing condi-
tion of the third and fourth grade employees,
particularly of the N.F. Railway. In the past,
my association with the N.F. Railway emplo-
yee's Union gave me opportunities to sec the
housing condition and T regret to point out
that even today houses are constructed with-
out proper ventilation and sanitation. I pre-
sume other railway employees have also the
some fate. The old age imprial outlook still
guides the housing system in utter disregard
to modern ideas of housing for workers. 1 feel
ashamed to mention that latrines arc used on
community basis.

I appeal to the minister to scc that proper
ventilation and sanitation of housing arran-
gements are provided to the railway emplo-
yees within this plan period

Ifind that 90 percent of the trains in the
country do not run to the exact time which
means disadvantage to the passengers.

The Taj Expreas still runs by coal engine.
It should be run by diesel locomotive which
will save time and will justify the proposal
for increase in fare.

I was told that the Railway Research Unit
which was established at Chittaranjan a few
years backis being shifted to Lucknow. 1 do
not find any reasons for such an action. May
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I know from the hon. Minister whether it
will notinvolve some expenditure ? 1 would
request the hon. Minister to ask the Railway
Board to be more coutious about their deci-
sions. They have no right to spend money at
their eweet will and bring proposals to raise
the fares and freights every year, taxing the
common people.

The three production units located at
Chittaranjan, varanasi and Madras arc doing
commendable work.

I find from the speech of the Railway
Minister that the Government have accepted
many of the recommendations made by the
Railways Accidents Inquiry Committee the
implementation of which I hope, will drastic-
ally reduce the number of accidents in the
near future.

It is good on the part of the railways to
make efforts to improve the quality of the
food and the :tandard of catering services on
the railways. During winter tea served in por-
celain pots gets cole. May I suggest that it
may kindly be served in metal pots lor the
convenience of the passengers 7

Before I conclude, I would like to extend
my gratitude and thanks to the hon. Minister
for his good gesture to relieve the common
people from the burden of inc:eased fares and
freights.

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Mr Deputy-Speaker, Sir, it is not
just a formality when I say that I am grateful
to the Hon. Members. I am deeply grateful
to them for their warm generosity towards
me which has found expression in the speeches
of alarge number of hon. Members. I was
overwhelmed by the consideration which has
been extended to me and | can only saw that [
shall endeavour to do my best to be warthy
of this trust.

Sir, I have listened with great care 1o the
obscrvations made in the course of the spec-
ches. I have given eamnest thought to the vari-
ous suggestions made and vicws expressed
here. I cannot say that I have been able Lo
apply my mind fully to these questions but
on the basis of my study of these problems
during the limited time that was available
to me ] have arrived at some conclusions.

They are not final conclusions;in fact, some
of them are tentave conclusions, I should say.
But | would take the earlies: opportunity to
discuss these matters with the hon. Members
of the House and others and arrive at a more
firm base for any action that has to be taken
in the course of the coming months,

The speeches made here werc not just
routine speeches. A large number of them had
a bearing on important questions of princi-
ples, policies and methods and the whole ques-
tion of organisation and the problems of
administration were high- lighted. The finan-
cial structure of the administration was also
very muchin the picture. These are important
questions concerning the present and the
future of the railways.

Becouse of the limitation of time, | may
nol be able to cenvey all thay I want to but
itis my conviction that the diaglogue which
has started now does not end with my speech.

We can carry it on other forums and there
will be many occasions for us to meet and
discus these things in a fruitful manner,
This will be a continuous process.

I am very conscious of the fact that the
minister's authority, as I view it, is not such
that T can hope to produce wvery big results
not becouse there is any limitation on my
authority by anybody in my ministry but bec-
ause there are bigger limitations, and [ shall
seck the help of Members of, Parliament,
irrespective of party, as partners in this end-
eavour. '

I look upon all those who are serving the
railways—working in or far the railways in
any capacity, including the members of the
Board—as co—workers and [ shall count very
much upon their help and co—operation.
Also, I wish to involve in this process a large
number of persons, those who use the various
services offered by the railways and the people
generally, in doing their part in making the
railways a model national enterprise.

This is a very high aspiration and ) shall
not spare myself. This will be my contribution
I shall do my best. I may add that I will not
make any promise regarding which 1 am not
sure that it will be fulfilled or thereis a rea-
sonable chance of carrying it out. Everything
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that will come to my notice, including the
scores of letters that I receive from Members
of Parliament from day to day, will receive
attention and decisions will be taken as qui-
ckly as possible without delay.

But there is one thing which 1 shall say just
at this stage. If bscause of the compulsion of
circumstances I cannot give satisfaction with
respect to many demands that are bzing made
and I have to say, **No", I hopeand T plead
that hon. Member will put up with me.

SHRI GEORGE FERNANDES : No

THE DEUPTY MINISTER IN THE MINI-
STRY OF DEFENCE (SHRI M. R.
KRISHNA) : That is expected from you.

SHRI NANDA : In the context of our
proposals to increase the rates of fares and
frieght, the discussion inside and outside the
House raises some very perlinent questions
as to the prinziples und:riying our attitude
and decisions in determining these scales and
structure of rates with regard lo passenger
and goods traffic. The Budget proposals as well
as the modifications that were made have
brought these questions to the fore. They call
for some elucidation on my part.

What is our conception of the function
and role of railwaysin the new society which
we are trying and hoping to create in this
country 7 The further Squestion which has
occurred in many speeches is : will the rail-
ways continue to act in the o'd fashion or do
they feel the need for change to bring them-
gelves into tune with the spirit of the new
times 71 may say immediately ‘that the rail-
way system is not standing still; yet, there is
no deying the fact that there is a great deal of
room for a fresh [orientation. The railways
should be receptive to the play of the new for~
ces which have been released in this country.

Ons cannot, however, be oblivious to one
very imporiant fact The railways themselves
arc a product of prevailing social condition

and social and political climate. But I do not
want to put up a kind of an excuse. I will say
that all those who are connected with the rail-
ways should seize the possibilities of taking a

leadin the matier of this change and help

the country in that way.
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Then, an hon. Member who is sitting here
prescribed for me three tests of our good faith
in relation to this budget. How will it affect
the common man, what does it mean for the
passengers and what is the message for a
large body of employees in the railweys were
the three tests prescribed. I accept this yard-
stick. I cannot give all the answers straight-
way. They will unfold themselves, in the
coming day: in the,budget as it is before you
and we can re-shape as we go along.

Ml ATH FETEN : TH & qOF A &
qr FaT FLay ?

SHRI NANDA : Yes, depending upon
how much we are able to achieve in the mat:
ter of economies, in the matter of saving the
property from the destruction, [in the matter
of augmenting our revenues, plugging the loo-
pholes and in so many ways.

s} THAAE qRA (FATTAST ) : FTAH
IH ®I@EH FG1 | I G G@r faem

SHRI NANDA : I will attend to things
which have a higher priority. we will consi-
der that also.

I must face onc question, the first thing,
in my reply to the general discussion and this
question has been asked repeatedly by some
hon. Members, and thatis, the Railway
Minister, in his, Budget speech, came out with
a case Lhat the finances of the railways were
in a very bad shap, that there was a substan-
tial and recurring deficit and, on that groud-
there was the need for an increase in the reve-
nues and that it was proposed that it should
be raised by increasing frieghts and fares and,
thereafier, within less than a week, " he came
forward with an announcement which invo-
Ived sacrifice of precious resources amounting
to Rs. 13 crores. And the words used were.
Is this not a retreat 7 Is it not a somesault_?

SHRI INDRAJIT GUFTA
Progressive one.

(Alipore) :

SHRI NANDA : Progressive also. Regar-
ding both these charges, 1say, itis not so.
Weakness will be everywhere. . .

SHRI RAM SEWAK YADAY : At the

moment, yon confine it to yourself.
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SHRI NANDA, : I think, thore will be
mlc:re stren lh than :eqknnss here. To use thnts.

guage of transport, it was just a change o
the track, to some extent and it was just
amove in the direction of conforming more
fully to our social obligations and to the spi-
rit of democracy.

May I put plain facts of the situation before

the hon; Members ? The rail ways have drawn
on their reserves to the extent of Rs 11g. 48
crores during the last six years and the revenue
resarve fund has been exhausted. The railways
have also drawn a debit on the general reve-
nues to the extent of Rs 55.39 crores during
the same period and, on all this debit, the
railways have to pay interest on a progressive
scale which now amounts to Rs 1.56 crores
in the current year. This is one side
of the picturc. This is the pictureas we
have now and it has a very intimate direct
bearing on all the things that are being
asked forjand, of course, very real needs
which have been projected here. On the other
hand,the passenger and other traffic is being
maintained and developed as a losing propo-
sition. The amount of loss of Rs. 45 crores
cannot be wholly met out of the earnings from
goods traffic. Now, an assumption is that the
general revenues are going to remain as they
are, that is, the payment that is to be made in
the shape of dividend to the general revenues
is fixed—we cannot change. Also, in respect
of the five year plan, we expect to provide
a part of those resources out of funds raised
internally.

That means that <ome of the surpluses
have to be ploughed back into railway deve-
lopment. This was the assumption. In the light
of these facts and assumptions-1 would ask the
hon. Members-was there anything oulrageous
in the ‘railway {Budget proposals conceived
purly on commercial; principles ? But there
is, I should say, adequate and,sufficient Just-
ification for them on commercial and econo-
mic grounds. Then, why have we withdrawan
the additions to the rates of fares for the most
part and freight ‘n some cases 7 The simple
answer is that while the Railways have their
responsibility as a commercial organization
they have also their obligations az a public
utility. Furthermore, as & public undertaking
they cannot ignore the wider considerations
aflfacting the nation as s whole, the nation
to which they belong and all of us belong. In
other words, the Railways have not merely

to fulfil the test of commercial viability,
they have also to satisfy some vital, social
and political criteria. A commercial body
will in all circumstances set its face
against avoidable losses and will normally
charge for its products what the traffic can
bear. There is another aspect—what the
traffic can bear, It is not possible in any
case 1o charge more than what the traffic will
bear, because otherwise we will belosing
that traffic. certainly we have come to the rock
bottom and, therefore, we cannot charge.
Therefore, it is inescapable. There is a diffe-
rence. A commercial undertaking, however
will not scruple to charge all that the traffic-
can bear, that is, it will tend to maximise its
revenues. As public utilty, the Railways may
have to charge less than the maximum feasible
rates becouse of various special considrations.
I am mention here the kind of social respons-
ibilities which the Railways have accepted in
1ecent years. Members are familiar with that
but I would like to mention briefly a few
things. These are maintenance of uneconomic
branch lines—Rs. 7.70 crores, freight conces-
sions for commodities like foodgrains. fodder
fertilisere, etc.—Rs. [ 3 crores, suburbon
traffic and particulalry the loss on monthly
and quarterly season tickets--Rs. 8 crores.
A private employ would not spend all
that. We spend on the maintenance of
hospitals and health units for railway staff
and railway schools for the children of
the railway employees Rs. 17.50 crores,
I should say this is all good investment. But
all that T want to say is that in other cases
much of it will be born by the State or the
administration of the country. It may also be
pointed outl that at least a portion of the
expenditure on Railway protection Forces and
order Police—Rs. 7.50 crores—is not a proper
charge on the Railway earnings. For the cur-
rent year the aggregate loss on this account
may be approximately Rs.53.70 crores.

In the case of Third Class Passengers, the
losses have been borne in the past on social
grounds. | have also s n of the political
aspect. Itis not related at all to any narrow
Party outlook.Tt marks our appreciation of the
i ative of politics in a democracy that the
will of the people must prevail. In a repre-
sentative democracy largely it means the voice
of the representatives of the people. The
wishes of the people have become the deci-
sive influence in reshaping the Raulway Bud-
get on the modified lines. with all this I must
also disclose to the House an important
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SHRI NANDA : Whatever may be the

element in my thinking, but for whick it would reason, they are spending all these money.

not have been possible for me to giveup an
income of Rs. 13 crores. Knowing well
enough even with all the proposed additions
there would be very little or no money for
news lines, for conversion of metre guage to
broad guage and there will be nothing at all 1o
spend on uneconomic lines and various other
necessary improvements.

T have entertained the belief that quite
apart from any relief in the general dividend
the rail ways may obtain there is the l arge pro-
spect of augmenting the revenues in other
ways to a substantial extent. I hope it is pos-
sible, T hopeit will be possible,—but I must
warn those who would press me to under
take,—or,if T may use a better word, who
plead with me or put forward the plea, or
press me to undertake theliability,—or in-
crease in expenditure withoul any increase in
income, whether on behalf of the passengers,
or the emplyees or any other considerations,
that I will be in no position to meet those
demands unless more resources have become
available. I am well aware of another aspect of
the problem connected with it. There are
things which can be done, improvements
which can be secured, without any kind of
increase in expenditurc. Within the same all-
ocations much better things can be done,
much better ways can be found.

Hon. Members here—many of them-spoke
to me about the condition of the third class
passengers and what they have themselves
expericnced.;Now, T have got a statement
before me about what is being done about the
passenger amenities saying so much is being
done:All that is good. .But yet, the fact is this,
passengers move from one place to another
and they have to do so because they have to
fulfil  certain social obligations certain
pressing commercial or business engagements
etc. What can they do ? Ir they can help it
they would not travel. I have been told by
the Department that about Rs. 12 crores
every year is;being spent on the maintenance .
Why ? People remove the apparatus, fixtures
and oquipments etc. Whatever it may be it is
our responsibility. itis the responsibility of
the Railways, certainly.

DR. SUSHILA NAYAR (Jhhansi) : They
are sold back to the Rail 'n-unpnno-
len and sold back to the railways,

We must revise ways and means to sec that
they are stoped. Let the lights fail in the first
class. They will be able to look after them-
selves but let the lights not fail in the third
class.
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SHRI NANDA : Ifit is left to my unaided
efforts, I will do all that is possible and yet
not succeed.
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SHRI NANDA : The hon Member said
certain things. He mentioned about lights; he
mentioned about drinking water; he men-
tioned also the problem of sanitation. How
can we afford not to do it 7 We have 1o see
the human aspect and in fulfilling our obli-
galions we would go to the utmost extent to
see that no one is suffering because of lack
of water. Particularly in not weather you can
emagine the plight of the people go with out
water. sometimes it may not be cold potable
waler but sometimes no water at all is avai-
lable. Sometimes it may happen that way. I
am told that they have a very good organisa-
tion they have got certain arrangements, pots
and everything are there to run the service,
and yet, it has happened.

On the question of sanitation, itis a health
need I can understand the sufferings and hard-
ships of the people whom they have to carry
on their journeysin those conditions, impos-
sible conditions, sometimes. It is no question
of the comfort or health of the passengers, it
is & question of the dignity of this nation, its
sel f-respect.

It is one kind of a symbol of how much
advancement we have made.

1 was asked by the hon. member whether

I could go with him to sce the conditions of
third class travel from one place to another,
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SHRI NANDA : I am greatful to this
invitation and gesture. But may T tell the hon.
member that T can move in third class unes-
corted, and T will do that.

Y A & AR : AR AT gL
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SHRI NANDA : After a certain period
which we can decide on, we will meet, T will
report to him and we will exchange notes.
If T have missed anything. T will have another
talk with him.
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SHRI NANDA : This brings up the pro-
blem of catering. Tdo noteat laddus. 1
would take him with me and he can eat all
the laddus at the stations.

Here, pconle pay for what they get. They
do not get their due in the sence that it is not
enough in quality, although the notes I have
been given show that there has been improve-
ment over the years.

SHRI GEORGE FERNANDES : Do not
believe them,

SHRI RAM SEVAK YADAV : He goes
according to his own notes; he is off the
track .

SHRI NANDA : I do not vouch for the
accuracy of those figures. We must be accu-
rate as far as possible. But the conditions
actually people experience are more impor-
tant., [ bailieve it should be pomible to
improve catering without increasing charpes
there within the same limitations.

There was also mention of the difficultie?
expericnced by ladies moving in suburban
trains. [ cannot say off-hand regarding that.
I will go personally, see and examine what
can be done regarding that. The hon. member
said that I should move along with him in
that train. [ will be able to see it from out-
side also without moving in the train.

DR. SUSHILA NAYAR : The problem is
that they drink in the train.
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SHRI NANDA : That is not my way of
doing things.

Similarly regarding stafl, the demands they
are making for increased payments, increments
-aising the basis of their remunerations - these
things will certainly be dealt with by the Pay
Commission. Still some suggestions were
made why we could not get more out of the
workers by better dealings with them, by
giving them a sense of particlpation. This is
possible; by looking after the small numerous
difficulties, this is possible. Theieis a machi-
nery and organisation. It can be streamlined,
Some improvement is possible.

About the employees, there were other
things said. [ was told about the accidents.

It is not a loss to the Railways only but to
the people. Many of them can ill afford it.
It involves loss of life and injury. It is possi-
ble, without spending any money, to get the
best out of people in order that we can remove
or at least bring down as much as possible the
incidence of accidents.

So far as the complaints about the increase
in freights are concerned, in 'ine with the same
trend of thought which I have expressed, we
took of the increase on foodgrains, all kinds
of foodgrains.

SHRIMATI JAYABEN SHAH (Amreli):
What about salt ?
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SHRI NANDA : T have got figures before 1way of presentation is the product of some cus-

me. Inmost cases although the Railways
will get something sizeable but not enough in
telation to its requirements, the percentage in-
crease on those on whom this increase is going
to fall is very slight. 1 see the argument that
though it is slight here. actually it will swell.
f things improve in other way and there are
increases in the revenues on the lines that we
have contemplated or visualised, andif there
isany thing found regarding any hardship
created by the increase in freightsin any
particular commodity, we will certainly exa-
mine it,

. DR, SUSHILA NAYAR : Salt you
consider, We had a salt satyagraha.
special thing.

must
It isa

SHRI NANDA : What I have said applies
to all these things. 1 learn that there are (wo
types of salt, programmed and non-progra-
mmed. The salt whichis consumed by the
people is not subject to any appreciable in-
crease. I think it is nothing at all.

SHRI SHIVAJIRAO S. DESHMUKH (Par-
bhani) : The freight on bananas has gone
up from Ra, 400 to Rs.1,600 per wagon.

DR . SUSHILA NAYAR :There should be
no freight on salt in the Gandhi Centenary
Year.

SHRI NANDA : I have answered that in
general terms because it is not possible for me
to specifically take up any commodity and say
I can do this here and now. 1 have tried to
reduce the complaints on account of the bur-
den on fares.

There i* a further complaint that I have
robbed the opposition ofthe major part of
their ammunition against the Railway adminis-
tration in the course of thir debate by with-
drawing increase in fares. That complaint
was voiced I think in ths very first instance by
Mr, Poonacha and some other friends. 1 am
sorry I have no answer for that.

Now I come to Railway finances. Some
Members mentioned, and it come out in the
Preas that there is a very substantial surplus of
Rs. 20 crores.and therefore there was no nece-

* ssity to increase the fares and freights. This

tomary method of accounting in the Railways
which at this stage does not take into account
the further transfer from the Railway eamings
to the Development Fund. This Development
Fund again is being used not asakind of
ressrve for capital investment. The expendi-
ture incurred out of the Development Fund
approximating to Rs. 21 crores is totally un-
remunerative. Therefore, that much also has
1o be taken out of that figure to arrive at what
the balance is. Thisillusory surplus gives a
false impression and leadsto wrong conclu-
sions. I have already stated before the House
that for the year 1970-71, there is an estimated
deficit of Rs. 1a°07 crores with the proposed
increases remaining in tact. Without them, it
would have amounted to Rs. 40'97 crores.
This is my side of the picture, but)
would alsolike to contend with the contrary
point of view. According to that, where is
the deficit 7 1 am told that the deficit is non-
existent. [ would be very happy if somebody
can show me the way to find out some under-
ground reservoir which could be tapped or
drawn upon in order to meet these demands.
But it concrete terms, what emerged after dis-
cussion was that in the opinion of several
Members, we are paying an ¢xcessive amount
as dividend to the general revenues. T shall
welcome any relief thatI can get on this
account. If there is any thing legitimate, what
ever is the legitimate charge, hasto be paid,
although the railways may benefit. But [
have to submit that this is the largest public
undertaking, and it carries a very huge invest-
ment, a huge chunk of the resources of this
country, and if it incurs a loss, it would have
to be then met out of the general revenug¢ and
that is borne by the general tax-payer.

SHRI INDRAJIT GUPTA : Do you want
relief or not? Why blow hot and cold in the
same breath?

SHRI NANDA : I want justice, whatever
relief is due, because what [ have in mind is
this : that the relief will not be adequate. A
just relief, legitimate relief, will not adequate
to meet all the needs of the railways.

SHRI 5. R. DAMANI (Sholapur) : May
I know what will be the proportion of expem
diture on administration and maintenance in

the railway expenditure 7 (faserruption)
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SHRI NANDA : I have said at the very
start that when we surrendered that, it was in
the hope and belief that various avenues will
be explord for raising the revenue for main-
tenance and consumption of fuel, and for plug-
ging loopholes and leakages in revenue and
SO on,

I may say further that the railways should
certainly be compensated for the social bur-
dens which they have to carry, and on this
account I do not want to enter into the de-
tails. There is a fairly large amount. T now
come o the dividend. Shri Poonacha is not
here.

AN HON. MEMBER : But we are here.

SHRI NANDA : But your position is
somewhat defferent. Shri Poonacha initiated
the discussion on the railway budget. And
may I pay a compliment to him that with
great enthusiasm, he propounded certain
theories, and I may say fiom my side that
I saw in his presence, and T see in the pre-
sence of two other former Ministers of
Railways on the other sides—

SHRI SHEO NARAIN : They are three.

SHRI NANDA : I see in their presence
a greal factor for the safety of the Railway
Ministry. Although what Mr. Poonacha
said tended in the opposite direction, he
took strong exception to our having pro-
duced a budget and formulated the Railway's
Fourih plan witout waiting for the recom-
mendations of the Railway Convention com-
mittee. He is entitled to respectful hearing
on any subject that is connected with the
railways, but he is unduly worried on our
account. His apprehensions are unfounded.
. I must confess that I am unable to comp-
rehend what possible basis there could be
for the charge that in coming before the

Honse with our budget proposals, we have -

in any manner violated the privileges of the
House. He played with that idea, I pre-
sume. The real position is firstly, the
principles of 1965 Convention Committee
would hold good till the same are revised
or modiflied by the railway convention
Commitiee of 1968, when duly a;proved by
Parliament, and secondly, there revised
T dati Id have effect from the
Ist April, 1969,

I have to enterinto this because more
than half the speech of the hon. member
and some others was devoted entirely to the
question of the conventions commitlee. Asa
matter of covnenience, il was decided to have a
new convention committee from Ist April 1969
coterminus with the new Fourth Plan, So long
as the recommendations of the Railway Con-
ventions Committee of 1968 are not made
effective retrospectively, thére could be-no
objection at all. There is a subsisting Con-
vention and if there is any delay in the new
Convention, it does not affect the issue at
all,
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SHRI NANDA : Immediately concede
the point that the person who writes to us in
Hindi must receive a reply in Hindi and not
in English.

SHRI SONAVANE : What is the action
taken ?

SHRI NANDA : Action cannot be taken
in English or in Hindi; action can be taken
only by means of action. The reply has to
be in Hindi or English according as the per-
son writes in Hindi or English.

SHRI SHRICHAND GOYAL
(Chandigarh) : Hec is not complaining
about English or Hindi. He is complaining
aboul the tone of the language.
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SHRI NANDA : He is ina stronger
position on that score, becouse cven il we
cannot agree to all the things that hon.
members ask for, the tone of the language
should be the best possible. It should be
dignified and courteous. (Interruptions).
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SHR1 NANDA : I have something to
say about that also if hon. members will
listen. (Interruption).
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I have been in this ministry for too few
days to be able to think much about these
things.

I will have to look into tnese matlers
more carefully, but I will acknowleage one
thing. Something must have gone wrong
somewhere; otherwise, there would not have
boen such strong feelings here. I quite app-
reciate that. Therefore, it becomes my
responsibility to go into it. If therc is a case
for the Board, I wi'l present il.

16 hre.

You may call it a Board, a council or a
socretariat but there has to be an organisa-
tion to coordinate the activities of such a
vast network spread all over the country
with so many technical problems, problems
of finance, personnal, different zones and
50 on.
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SHRI SONAVANE : There if a huge
army of people at the zonal headquarters.

SHRI NANDA : It may be that while
maintaining some such apparatus there can
be room for making some modifications;
there can be deep and extensive re-organi-
sation. We can vndertake that. But, all the
same, we require peoples to look after this
organisation and discharge the functions, by
whatever name you may call them, Tt is not
& question of ndividiuals; individuals come
and go; itis the question of =ome organi-
sation. If anybody goes wrong, we must take
stringent action against him. But there must
the some organisation, some appratus Lo run
the railways. Let us sit down and go into
this question.

I am told that I should deal dirctly with
the General Managers, as if.the General
Managers are better then thesc people. These
people were General Managers ecarlier, So,
that will not solve the problem. Itis a ques-
tion of considering what is the soundest
footing for an organisation like this, The
committees and commissions which have so
far gone into this question have not opined
against this system. So | cannot offhand
say that the Board should be scrapped.
There is the ARC which appointed a Study
Team lo go into this question. It has made
its recommendation on the basis of its own
observations. We will have to consider that,
Then, I am told that recently P&T have
decided to go in for this method of
organisation,

I think I have dealt with this point
sufficiently. I will again repeat that 1 have
an open mind on this question, We shall
sit down and discuss this question, which-
everis the better system will be adopted.
But if there is nothig clse which is better,
or even equally good, to take its place why
should we scrapit 7 I do admit that there is
room for a great deal of i mprovement, I
think I will leaveit at that,

SHRI RANGA (Srikakulam) ; Has not
the ARC made recommendations in negard

to this ?
SHRI NANDA : They have.

SHRI RANGA : Then, why do you want
another conference or commitwiee 7
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SHRI NANDA : If the hon, Mcmbers
agree here and now then I shall carry out the
recommendations of the ARC

SHRI RANGA : Then why did you app-
oint that commission at all, il you want to
come to us again and again suggesting more
commissions ?

SHRI NANDA : They will not satisfy the
hon, Members becouse they do not go for
enough from the point of view the hon.
Members.

SHRI RANGA : You appointed a high-
poweied commission which, in its turn,
appointed a study team Lo go into this ques-
tion, They studied this question and invited
some Members of Parliament to give their
views, In the end, they have made some
recommendations 1 am not holding any
briel for anybody, but why can’t you imple-
ment those recommendations ?

SHRI NANDA : May I know whether
the hon, Member has rcad those rccmmen-
dation of the ARC ?

SHRI RANGA : No. My point is not
that, First of all who is on the dock—you
or me ? Certainly, you. So, don't be
silly. The most important thing is this,
The ARC have made some recommendations,
Have the Government given serious con-
sideration to their recommendations, with
out the mediation of the Railway Board ?
Have the Cabinate considered those recomm-
endations and come to any conclusion ?
I not, why do yon waot another commission
for consultation ? If you appoint another
commission, it will go on and therc will be
no end to it.

SHRI SONAVANE : Sir, is ii properto
use the word *silly’ 7

SHRI NANDA : Sir, may | answer this
question first, because the hon. Member
has been swopt off his feet ?

SHRI RANGA : What is wrong with my
quostion 7 Here is the report of a Commi-
ssiom. Hewe you considered those recom-
mendations ?

SHRI NANDA : The report was recei ved
recently and it is being examined . Why 1 wok

up the other point was that knowing the
mind of these Hon. members and having
known recommendations... (Irterruption)

[leave that point because I agree with
him.

SERT RANGA : There was a commission.
Ministers come and ministers go but the
commission is on important thing.

SHIR NANDA : [ will not reciprocate
that compliment but I will say that the hon.
Member is not absorbing the point,

SHRI RANGA : I have been here for
long but you, as minister, have gonc out s0
{Interruption)

SHRI NANDA : I have to deal with
another important question which was raised
by many Members. It is about carruption
and corrupt practices.. ... (Interruption) It
has been said by many Members that corrupt
practices are & contributory factor to aggra-
vating the financial diffiiculties of the
department. [ have received many communi-
cations form people corroborating this asses-
sment on the strength of their experience, 1
have received many letiers about what is
happening.

SHRI RAMAVATAR
(Patna) : We can supply more.

SHASTRI

SHRI NANDA : It has been made out
that this evil exists in big proportions and
that vested interests have grown up.
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SHRI NANDA : Some hon. Members
appealed to me to tackle the evil of corrupt
practices in_the railway system telling me
that J will find the railways a more manag-
eable proposition than the one which |
taken up carlier. They recalled an earlier
assurance of mine on the subject,

| may incidentally bring to the notice of
the House as to whal precisely was my
earlier commitment made on 30th November
mﬂulmlh words said in this
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‘*Even in this sphere in which [ act,
that is, the Central sphere, within a
period of two years if I fail to produce a
striking impression and to make a subsia-
ntial difference in regard to prevalence of
corruption, [ will give up the present
position and regard myself unworthy of
holding any such office.”

This was the commitment. 1 shall take
some other opportunity to share with the
House the facts regarding what came out of
it and what heppened as a conscquence.

SHRI SHRI CHAND GOYAL : It
increased. Therc was a diffierence in that
way.

SHRI NANDA : 1 will not be led
that. I will answer the question now.

into
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SHRI NANDA : | may answer that spec-
ific question by the hon, Member. T have a
fairly clear idea of the obstructions and
obstacles in the way of removing corruption.
1 know how many people with power,
influence and resources stand in the way.
Therefore I have on illusion that any indiv-
idual effiort of mine can achieve much or can
g0 very for without a great deal of active
co--operation from the workers of all greades
in the railways, Members of parliament and
the people. This is a stalement of position.

1 Will spell out briefly the approach that
I have in my mind at present for dealing
with the problem. Every genuine complaint
will receive atlention and will be investigated.
No weongdoer will escape punishment so for
as it lies in our power. My main reliance in
this matter will be on the result of a drive
for better and more  efficient performance
and for this [ wish actively to enlist the co-
operation of everybody who can be of any
help. I want Lo approach corruption elimina-
tion through efficiency and, I believe, a great
deal has been done by that alone.
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AN HON. MEMBER : Another promise-

SHRI NANDA : Without any kind of
tail to it,

The hon. Members will be dissatisfied if I
do not answer a number of points which they
raised during the general discussion. There
was a question of increasing revenue and
reducing expenditure. T have my own ideas
and information about what can be done.

SHRI MANUBHAI PATEL (Dabhoi) :
An important question was regarding the
commitment of the Government made last
year about the narrow-gauge or the metre-
gauge lines to be converted into board-gauge
lines.

SHRI NANDA : [ will deal with that
also. Because I was asked to attend to their
grievances regarding the Board, I had to leave
those other points which in succession T was
going to deal with.

Now, shall deal with the question which
the hon. Member raised just now. That was
also a point which was emphasized by the
hon. Member, Shri Poonacha. He talked
of the perspective plan; he talked of a way
of solving our financial difficulties by a pro-
gramme of converling metre-gauge lines all
over the country into broad-gauge lines. This
will improve our resources, al the same time,
uccelerating the eco lopment in
certain less developed areas.

Ttis true that
any investment on broad-gauge construction
will be more remunerative than a similar in-
vestment on melre-gauge construction. But
the conversion of the existing metre-gauge
lines itself comes up against a variety of limit-
ing factors, for example, severe dislocation of
traffic that it would create during the execution
of the projects, time-factor in manufacturiog
the rolling stock equipment for broad-gauge
lines, investment in repairing fully serviceable
equipment belore the expiry of normal period
of useful service which this country can ill-
afford. So, there is a huge cost involved in
the programme of gauge conversion. However
in view of the very clear gain and advantage,
in change-over from metre-gauge to broad-
gauge, a perspeclive plan has been taken up
for converson into broad-gauge. About 3000
km. of metre-gauge traffic routes will be con-
verted in some parts of the country where the
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existing metre-gauge lines, even now, are run-
ning near to saturation limit and a total esti-
mated amount of investment, even a modest
one, will exceed Rs 175 crores. It will be
completed within the next 10 to 15 years. This
programme covers 10 sections and in all these
sections, the surveys are either in progress or
have been completed. It is cxpected that in
the Fourth Plan, Rs 60 crores will be avai-
lable for gauge conversion.

In this connection, I may point out that
the study team of the Administrative Reforms
Commission has studied the problem and have
recommended that an annual investment of
about Rs. 10 crores should be set apart for
this purposc so that about 200 km. could be
converted vearly. The provision proposed by
us is somewhat larger and it will enable the
Railways to convert 300 km. every year from
the third year of the Plan.

SHRT SONAVANE : What about narrow-
gauge conversion?

SHRI RAGHUVIR SINGH SHASTRI
(Baghpat) : What about narrow-gauge
conversion? You have said only about
metre-gauge conversion,

SHRI NANDA : That will include the
conversion of narrow-gauge also depending
upon the feasibility, the need and what return
we are able to get on the investment that will
be made,

SHRIM. A. KHAN (Kasganj) : What
about uneconomic lines ?

SHRI NANDA : [ will deal with that
also. Regarding the question of uneconomic
lines, I have personally studied this report
and given considerable thought to the whole

problem.

ot fow aemw - swas & fadopd
% AT qIET K HY 7w w1 dF )

Ttis on the border with China. It is an
important question. The Minister has not
replied to it.

SHRINANDA : [ havegot it. 1 will
explain the position regarding uneconomic
lines. The problem isthis. There is some
kind of an assurance given to the hon member,
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a positive assurance given by my predecessor
when he was holding this portfolio, Now
there is the Comunittiee’s report. This report
is being examined and I have asked for a
proper examination of the relative importance
of these lines for the purpose of conversion,
eic. Prioritics are to be established both in
respect of how much we are going to lose, how
much we are losing now and how much we
will be able to make up by any investment,
Wi.h the cost on the oneside, it has tobe
examined as to what will be the margin which
will have to be covered in respect of the
present loss. [Ifitis a heavily losing propo-
sition, we may not be able to undertake it
immediately. In the Budget speech I had
mentioned that therc arc few lines which have
been taken up for the purpose of surveys.
After proper examination of this hurriedly in
the sense that all the proposals could not be
examined but some of the proposals have been
examined and I will give a list of those on
which further surveys will be carried out.

They are :
Khurduwadi 1o Pandharpur
Raipur ‘o Dhamtari

Extension of Rohtak-Gohana line to
Panipat.

Extension of Burhan Eiah line to Kasganj

Extension of Chickjajur-Chitradurg line
to Rayadurg

Extension of Rangapura North-Tezpur
line to Bhumraguri

Convension of Chota-Udaipur-Pratap-
nagar narrow gauge line, along with Chhucha-
pura-Tankhala branch, to Broad Gauge,

Conversion of Shantipur-Nabadwipghat
Narrow Gauge section to Broad Gauge.

Conversion of Pushpa-Talband line

Conversion of Purulia-Kotshila line.

SHRI SONAVANE : Survey of
Khurduowadi to Pandharpurline has already
been completed .

SHRT NANDA : I must submit that the
problem before me is; cither 10loss nothing
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at all during this period and leave things as
they are or go ahead and do something. But
we cannol do everything at once.

st corefie feeg (TTga ™) : TA€T A1 F7
Zr, a1 A g oo |

SHRI SHIVAJIRAO S. DESHMUKH :
Y our predecessor is committea to conversion
of the metre gauge to broad pgauge in
Marathwada,

SHRI SHEO NARAIN :
was concerned with the defence of
country. He has not replied to that.

My question
the

SHRI NANDA : 1 thank you, Sir, the
consideration you have shown me for taking
all this time. Var‘ous questions have arisen
and various proposals were made, Each one
will be considered carnestly with care but 1
cannot promise that every onec of them is
going to be accepted. 1t will not be possible
apart from anything clse because ihere isa
limited amount of funds. Unless we establish
priorities; nothing can be done. Tnerelore.
I do not want to say that everything witl be
done. (Interruption)

ot Toire feig . dvE ofvqia T
§7q TR & 9ATh ¥ A AH FA
afed

SHRI NANDA : It would not be possible
for me to give replies to all the questions now.
But there is a way of giving attention to this
matter. Although Prof. Ranga may not likeit,
[want to associate hon Members and take

Jtheir help, [ want to associate them for con-
sideration of both sides of the question; How
to increase the resources and the other things?
What are the thing: to bz done? On all these
we should meet and discuss and consider them,
without any commitment on their part; but at
least let me be enlightened which will b: of
help to me.

SHRI S. M. BANERIJEE : | do not want
any additional linc. Theseo is mothing of that
sort. The Rajdhani express from<Calcutta to
Howrah stops at Kanpur, But the passergsrs
are not allowed to getin. What about that ?
Theve is no addition of expeaditure invalved
iathat,

more halls on the express lines are to be met
there will be no express lir.es left at all and no
speed left and the whole purpose will be lost.
All the suggestions offered will be carefully
considercd and examined. Ithank the Hon.
Members for the very great consideration that
they have shown to me, Thank you,

16/23. hours

GENERAL BUDGET—1970-71,
GENERAL DISCUSSION

MR. DEPUTY SPEAKER : The Housc
will now take up Discussion ofthe General
Budget. Shri Asoka Mchta.

SHRI ASOKA MEHTA (Bhandara):
« thank you, Mr. Deputy-Speaker, for having
asked me to initiate a discussion on the Budget
which is claimed to mark a watershed inthe
politics and economy of this country, It has
been the claim of the Prime Minister that she
is engaged now in batlering down the barriers
that divide the country into two nations, the
nation of the rich and the nation of the poor,
It is for that purpose that she has-destabilised
the politics of this coumtry and has broken the
historic party. Itis therefore that we should
give the closest attention Lo the budget which
I presume spells out the n2w economic policy
ofthe protagonisis of new politics in this
country. Sir, Gandhiji, in the course of his
charismatic leadership of the freedom move-
ment had offered two evocative slogans, One at
the bzginning of his career, and the other,
almost at the end of his career, The first was:
*‘Swaraj in one year”; the other great evocative
slogan was **Quit India”. Both these slogans
have bean appropriated by the Prime Minister’s
party. Tne President of her party has said that
he is trying to achicve socialism in one year!
And_ a former President of the party has given
a slogan of 'quit poverty’. And now we have
g0t to see how far these evocative slogans are
woven into the fabric of the budget. I shall
look at the budget from four standpoints,

Dozs it conform to the pattern and trend
of «he previous budgels, obnoxions as they
obviously wese ? Does the Budget accelerae
ecomomic growth and recancile it with social
jussice ? Dwes it improve the managerment of
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the economy ? To what extent does it put the
real content of socialism in ourlife today ?

Let us first consider the pattern and trend.
In 1967-1 shall confine myself to the budgets
presented to this House after the last general
elections--the then Finance Minister raised
Rs, 114 crores by additional taxes. In 1968,
additional taxes were levied to the tune of
Rs. 118 crores. In 1969, additional taxes were
imposed 1o the extent of Rs,152 crores, In
1970, Ra. 170 crores are sought to be raised by
way of additional taxes. The patternis the
same. The trend is the same. Any Finance
Minister who accepted the general trend that
has been followed in the past would have tried
to raise about Rs, 175 crores this year,

Then thereis a certain proportion--that
is where the pattern comes—between direct and
indirect taxes raised. As far as direct taxes
arc concerned, the corporation tax structure
remains unaltered. It is significant that the
corporation taxes have remained stagnant for
along time. In 1964, the revenue from corpo-
ration taxes was Rs. 313.6 crores. In 1970, it
will be Rs. 342 crores. During these 6 years,
‘industrial production has increased very much,
industrial activities have expended and
diversification has taken place. Iam aware
there are various tax concessions given to new
industries, But even then, when we realise
that there has been a significant riscin prices
during this periodin real terms, what ths
corporations are being made to pay is much
less than what they were payingin 1964, I am
not suggesting that any alteration be made; I
am merely pointing out certain pattern which
isexisting, and to the fact that the Prime
Minister has conflormed to that pattern,

Coming to. income~tax, I would not like
totire the Houvse by giving figures about
additional income tax raised in 1966, 1967,
1968, 1969 and 1970. All that I can sayis
that if we look up the figures; there again the
same ugiform pattern is discernible.

Itis true she has made certain changes
in income-tax as far as the higher brackets are
concomed. What are these changes T Those
whese incomes: are over Ras. 40,000 a year will
have to pay higher taxes. Figures about in-
cOme-{ax assessess are notoriously out of date;
therefore, [have not before me the most
up-to-date figures. The Fimance Minister can
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give them, if she wants to, Latest figures
available arethat there are 30,000 assessoes
carning over Rs, 40,000 a year. The total in-
come ofthese 30,000 was computed to be
Rs. 225 crores, of which Rs. 100 crores were
paidin taxes. Out of these 30,000 people,
17,500 or near about that number have
incomes below Rs. 60,000 a year.

Therefore, let us see what has happaned
to those between Rs. 40,000 and Rs. 60,000 a
year. Rs. 60,000 a ycar;means an income more
than 100 times thie per capitaincome of this
country, In the last year's budget-obviously
last year's Budget was thoroughly unacceptable
to the Prime Minister in the light of her later-
actions a person having an income jof Rs.
60,000 a year would beleft after paying tax
with Rs. 2,983 per month,

Under Indiraji's Budget he will beleft
with Rs, 2,9000 a month. As far as the
higher income brackets are concerned, out of
Rs. 145 crores of income, they were paying
Rs. 75 crores; ‘hey will now be called upon
to pay Rs. 35 crores: Here I suggest that
there is a certain trend. No matter who was
the Finance Minister, even if the previous
Finance Minister had comtinued, in this
Budget he would have been compelled to find
Rs. 25 to Rs. 30 crores through direct taxes.
Whether this budget was also prepared by
the officers as the Railway Budge! is claimed
o have beendrawn up. Ido not know, but
there is no doubt about it that this trend would
have asserted itself irrespective of who was the
Finance Minister handling the Budget.

Then again, when it comes to Wealth
Tax, in 1968 Rs. 11 crores were raised from
Wealth Tax, in 1969 Rs. i4 crores, in 1970
Rs. 18 crores, and that also’' as a result of
various measyres that were taken in the last
year's Budget. There has been a certain step
up in Wealch Tax and, as the Prime Minister
pointed out, the result is that wealth beyond
Rs. 10 lakhs has now become counter-produc-
tive. At Rs. 10 lakhs even if the return is
calculated at seven per cent, after paying
income tax and Wealth Tax, Rs. 25,000 per
yoar will be left. Anything beyond that
would become counter-productive. Here again,
if welook at the way the Weaith Tax has been
raised from time totime and if we recognise
that this year Rs. 25 to Rs, 30 crores additio-
nal revenue would have to be raised from -



291 Gen. Budger

Gen. Dis.
[Shri Asoka Mehta]

direct taxes, I have not theleast doubt that
!hcn: would be a certain amount of step-up
in the Wealth Tax. ‘The utmost that one can
say in favour of the Prime Minister is that
she has accelerated the movement on the
trend line perhaps by one year. If that
incremental increase or incremental gain of
orec yearis all she was aiming at when ghe did
all that she did, it is for her to answer. In
last year's Budget an attempt was made, I
‘know large sections of the House did not like
it, to mobilise a certain amount of resources
!‘roqn those farmers benefiting from the pros-
perity that has come, their number may be
limited., from the agricultural “evolution,
There has been no effort to move forward in
that direction,

As far asindirect taxes are concerned,
!:etm 1965 and 1969 Rs. 500 crores of
mcl_ﬂ.ud ‘remue Was raised through various
:xhim :Luuu that were levied. You will find

t the same trend and the same pat i
continued now. . paltemis

As far as market loans are concerned
the position is really suiprising and depressing.
Iulmf_mmkulo-u Rs. 141 crores were
‘o be raised. In 1970, afier ail that we have
done bykuuimdiﬁn. the banks, what we hope
to get is Rs. 161 crores: This has been the
paticrn and the trend in the past. If the
previous Budget were chalks, the present
?udnl is also chalk. If the present Budget
is cheese, the previous Budgets wore also
cheese. Let no one ‘ry to say that till yester-
day every thing was chalk, from toduy every
thing has; become [cheese. I wouldlike 1o
know from the Finatce Ministe: if, just to
acyiew: these marginal changes in the patiern
laid down, just for a very small incremental
gains or the trend line that has been pursued
so far, it was nocessary for her to de-stabil ise
the politics of this country and break the
historic polity of this nation 7

Next, I would like to say something
about the stralegy of change in the budget in
its economic and social conteat, but before I
analyss it, I would like to invite your attention
to the window~dressing that is the characteristic
of this Budget. I cannot object to a lady
[sceking the aid of Max Factor, butlam
entitled to object to a Finance Minister
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using the tricks of Madison Avenue in
presenting  her budget. The Prime
Minister has already alerted ©is on some of
the methods pursued by make-up men. May
I understand that a make-up menis objectio-
nable but amake-up woman is to be applau-
ded?

Let us look at the growth part ofit. The
budget of 1969 marked & real upswing, uptum
in our economy. TIhe 1ate of saving in the
economy, the ratio of growth of capital for-
mation through the Budget of gross national
product and the ratio of revenue to national
income were going down from 1965 onwards,
and the downward trend was arrested and the
whole thing was reversed in 1969. Is she
going to maintain it? I doubt very much. I
doubt very much that this upward trend is
going to be maintained. Why?

Let uslook at the Plan outlay. Sheis
very proud to point to the sherp step-up in
the Plan outlay. In the Plan outlay, according
to her, Rs, 400 crores more are going to be
provided. T have been in this house off and
on for many years now, and I remember in the
1955, constant criticism of the Finance
Minister; the recurrent charges against the
Finance Minister used to be that the revenues
were under-estimated. I remember the late
Dr. Lanka Sundaram raising & special debate
on this point. Probably my colleague,
Shrimati Sucheéta Kripalani, will remember
that, When Shri Morarjl Desai became the
Finance Minister, in keeping with his tempera-
ment, he neither allowed over estimation nor
underestimation. I now find that this is
probably the first budget where revenues have
been our estimated, and it is & very dangerous
thing to do. I cannot go into the details of it,
but if the Prime Minister is interested 1 wHi sit
down with ber or her officers and tell them
why I consider the revenues are over-estimated
According to me, the over-estimate isin the
neighbourhood of Rs. 100 crores to Rs. 150
crores. The revenuo resources will mot be
realised to the extent she has indicated in the

budget.

She has said that there will be a 20 per
cent step-up in the Plan outlay of the States
which is contingeat upon the balances (rpm
the current revenue being negaA-
tived to the june of Rs. 9 crores and the
States being prepared to mise Re. 165 crores
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from additional taxes. Everybody knows here
as to what kind of State budgets are being
presented. I would like to know from the
Prime Minister :let her officers say whether
in the State budgets that are presented, the
balance wil' be from current revenues minus
Rs. 9 crores, or whether there is the remotest
poasibility of the States raising Rs. 165 crores
in additional taxes during this year for any
menting the plan resources. Therefore, both
because the revenue has been over-estimated,
and because of the possibility that revenues
in the States have also been ower-estimated,
where are the Rs. 400 crores going to come
from 7 Asfar as growth is concerned, I do not
know if the expectation that is being held
out can be fulfilled at all.

It is important that when the economy
faces & certain amount of inflationary danger,
when inflationary potential continues to flout
around the economy, the budget should have
a tight texture, and it is a matter of deep
concern that the Prime Minister has delibera-
tely kept the texture loose.

When we come 1o social change, the
most heartening thing today is that the pea-
sants in the Country have a new technology for
dryland farming. Millions of our people who
are living in dryfarming areas Lave now some-
thing to look forward to, because, herc the
Indian Council of Agricultural Research, our
magnificent scientists, have been able to pro-
duce a new technology. This new lechnology,
we would like to see implemented as rapidly as
it humanly possible. Aswe expect our pea-
sants, our agriculturists, to take advantoge of
the new methods, of new scientific approache's
as quickly as possible, we are equally anxious
that whatever is demonstrated should be
multiplied as fast as possible, and whalever
resources are lacking, we would like to sec
that ihe resources are made available. One
cxpects that the Government is equally con-
cerned about implementing this new techno-
logy.

What is the provision in the budget for
implementing this new technology TRs. 2
crores.

You will recollect that in the President’s
Address, we were told that the Government is
interested in launching massive rural works
programmes. If Iremembera right, the
wo-d ‘‘massive” was there. Our Rashtrapatiji
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was taken in by this word becanse he has been
talking about employment for millions. What
isthe provision in the budget ? Rs. 25 crores
providing jobs for 3,75,000 men for one year
at the ra‘c of Rs. 150 a day.

May I say this to the Prime Minister that
her stewardship of the economy has been
such that she has shown hardly any regard for
employment, Between 1962 and 1966--thesc
were not necessarily very favourable yearsfor
usboth in public sector and private sector,
in Government service as well as outside, in
the organised part of our economy, employ-
ment went up by 32 lakhs. But from 1966 till
to date, [ have not got up-to-date figures
but figures available so far show that employ-
ment went up by only 4 lakhs. 1t may have
gone up some what (urther in the pastfew
months, but one'would like to know, during
the four years of her stewardship, what has
been the impact on employment. What is the
employment content of the budget she has
presented, because again in the President's
Address, it is claimed that industrial employ-
ment has increased by 2 per cent? In the past,
has the President’s Address ever pointed out
that employment has gone down by so much
percent 7 This kind of ‘Max Factoring’ trying
to mislead the House and the country, one
does not expect from the Prime Minister and
the Finance Minister.

‘When we come to children’s programme,
we are all aware that 1191 akhs of school chil-
dren are today having some feeding arrange-
ments for them, Whether they aro adequate
or not is adifferent matter. She hascome
forward and said that2 million infants will
also be given nourishment, We welcome it,
But let us look at thefacts, I can understand
school children having a feeding programme
for 250 days in the year, becauss there arc
holidays and when schools are closed, you
cannot feed them inschools, But I do not
know on what calculation she has said that
infeots should be fed for 250 days and for 115
days they should beloft high and dry. On
this basis, if they are going to be given nourish
ment, Rs. 4 crores which have been provided
will provide mourishment only for 7 lakhs of
children and sot 2 million as argued.

1 am happy ‘o know that children are to
be given varlous vitamins-prophylactics
against nutritional ansemia. I am also quite



295 Gen. Budger

Cen. Dis.
[Shri Asoka Mehta]

happy to know that quite a sizeable number
of children are going to be looked after and
given prophylactics agalest propensity to
blindness.

We all take some vitamins from time
to time, but what the Prime Minister has said
runs counter to my experience, She thinks by
spending Rs 1,35 per year per child, this
wonderful vitarin will be able to curenu-
tional anemia, and, by spending 50 paise per
child per year, propensity to blindness will be
cured. T wish similar wonderful vitamins
are produced, so that most of our problems
are solved.

She has talked about what proposes to
do about rural water-supply. She says, for
rurkl water-supply, provision is being made
in the fourth plan which is as much as
what we have spent in the past. May I say
in every direction, thatisthe position, The
total financial provision made in the fourth
plan is larger the combined provisions in the
first, second and third plans.

Therefore, I do not know what isthe
wonderful thing that she is suggesting when
she argues that while Rs. 100 crores have been
provided, in fact Rs. 150 crores are likely
to be spent for rural water supply. In the
first year of the Fourth Plan Rs. 12.36 crores
were provided and. 1 presume, spent for
rural water supply. If Rs. 138 crores are to
bo spent in the remaining four years, then
there has to be a very substantial step
up. Unless she can tell us that the provision
this year is goingto be Rs. 25 crores or 30
crores it is again trying to hoodwink the
people who may not be aware about how these
things are done.

Another interesting thing is she has gone
in for the fallacy of double counting. She has
como to us and said that she has provided Rs.
635 crores of Central assistance for the State
Plan. On top of that, she has taken the
oreditt for innumerable programmes that
are going' to be implemented by the
States. Sheis guilty of two things. Oneis
mixing up the annual plan with the budget.
The budget must be there, precisely given, in
order to under-stand how the Finance Minis-
ter is trying to husband the economy of the
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country. The plan is something differnt.
A part of the Plan is included in the budget,
buf it is no use talking about what you are
Boing to do in the next five years in the cont-
ext of the budget. She can do that when she
wears the hat of the planning Minister. But
she has no right to talk about thote things
when she is talking about the budget. If she
does that, she is trying to mislead us, to
befog our understanding. .

Then she takes creditfor what the states
are doing. If some of her favouritc siates
claim credit for what the Central Government
is doing today I do not know what our Consti-
tution will come to and what will be the fate
of our budgest for the future. All this shows
that there is a deliberate attempt of using the
tricks, the Madison Avenue advertising tricks,
Max Factoring tricks, make-up tricks which,
I thought, would be unworthy of the Finance
Minister of our country.

Was it necessary, ] want to ask the
Prime Minister with  all the strength at my
command, to disrupt the Congress and de-
stabilise the politics of this country in order
make a few timied advances have to and
there in order to have an occasional puny
initiative ? Now her amatcurish emborodiery
on the fakric of our economy has been laid
threadbare.

Let us now come to the management of
of our economy. Themost imporiant thing

is how we are managing the economy. In the
last 18 years, in the public and private sector
Rs. 30,000 crores have been invested. The
capita] output ratio today is-I may be margin-
ally wrong-Somewher 3.7 : 1; that means, out
of this investment we may get an additional
income of round about Rs, 8,000 crores. If
we can improve the capital output ratio, if
we can raise it to 3 : 1, we will get Rs. 10,000
crores. 1f we can raise it during the next 3-4-5
years to2} : 1 by better management of our
investment, we will get Rs, 12,000 crores, It
is here that she can  raise the resources for
the purpose of various things for the * better-
ment of our people. '

What is she doing for the better manage-
ment of the economy 7?1t is admitted the
Ecocnomic survey says so-that shortages are
appearing everywhere. I believe most  people
know how profiteering is going om because of
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shortages in vari ous parts of our economy.
There is need for quick expansion; the Econo-
mic Survey says that. The criticality islikely
to be in raw materials; the criticality islikely
to bein some imports.

In imports, in expansion  of industries
what has been the experience of those who
have—been at the receiving end of the govern-
ment ? Here is a group of engineers—I know
the prime Minister has great respect for engi-
neers, the Indian society of Agricultaral Engi-
neers who have produced a very interesting
report, ‘*Bottlenecks inthe Farm Equipment
Industry™. What dose it say ? 1 will give two
small instances :

**Components of fuel Injection System ;

..... There are disturbing reports aboul
difficultics in the further expansion programme
of this manufacturer; if they are not overcome
quickly, increasein  production of tractors
and engines will be greatly hampered.™

Then, on Pistons, Rings and Liners :

“*Manufacturers of these components
have problems of procurement of vital raw
material such as pigiron, aluminium alloys
gudgeon pin steel, circlip steel and steel for
duafiex ring.”

The whole reportis produced by engin-
eers who say that in the agricultural imple-
ments industry, in the farm equipment  indu-
stry, there are so many bottlenecks today,
bottlenecks created by the way in which this
government functions.

There are other instances wherein we
have found that by just Providing Rs.201akhs
of foreign exchange to an industry we can
saveimport of Rs.5 crores. This has been
denied and refused.

. This Governmeat, particulary the prime
Minister, is impressed only if onecan cite
some Kind of an authority from the Soviet
Union, That is why in order to gain her inte-
rest and her support, may I invite her atien-
tion to the latest slogan that has been put
.forward in the Soviet Union ? The slogan is :
“Efficiency and intensiveness™,
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**A carelul attitude to each minute of
working time,to each machine, to each
gram of raw materials, to each new rouble
invested,.”

Is there that kind of earnestness in this
administration ? '

We had a discussion on the railways and
we know what Members feel. I know, when
we discuss the whole economy we will  find
that the charge will be made over and over
again that you are not managing your econo-
my in an efficient manner. Having de-stabili-
sed everything, having got all the power in
her own hands, having assured the people that
wonderful changes are tocome,in what way
is she improving the mangement of the
economy ?

Some newspaper reports have come
about what she has told the general managers
of public sector enterprises and what she has
been sayingto the managers of the banks.
May I say that they are just inane generalities
and I do not find anywhere an awareness on
her part of the administrative details and
points and how they are going tobe han-
dled ?

The next important ihing is the monetary
Policy. Most of us are concerned about the
constant rise in prices. Our monetary policy
over the last live years and even earlier has
been that we have permitted money supply to
outrun completely increases in the national
income. In thelast five yearsthe growth
rate in money supply has been five times as
high as the growth ratein national income.

What is going tobe the monetary
Policy ? It is now more and more recognised
that it is not enough to usc fiscal weapons.
One has to use the more sensitive weapons of
monetary Policy. Here again, from the way
guidance is given and from what filters into
the newspapers | have my serious doubts,

Then, coming to exports, the rate of
growth in non-traditional items was as high as
21 per cent per year for two years and 1 would
like to congretulate the minigter concernend
for this fine achievment. In non-traditional
items they went down by 1.7 per cent, Arc
we in & position to sus'ain thst growth rae
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in the non-traditional items ? where arc the
investments 7 where is the production ?
You have only to talk to the
persons concerned in the Ministry of Foreign
Trade to find out how whatever the Ministry
of Foreign Trade wants to do, the Ministry.
of industrial Development tries to see undone.
This constan: working at cross purposes is
there. | want to know from herin what way
things arc being done to see Lhat the tempo
generated in exports will be maintained
because it has started petering out*

Here [ would like to say that il inthe
1970 we realy want to step up our expor's
inthe world market, we have got to develop
the growth sector of our industries very
much. The growth sectors th: world over
are chemical industry, the electronic industry
and some of the most modern industries.
Thatis where the Prime Minister has consta-
ntuy tried to preven' any kind of growth from
taking place. In contrast Japan looked
ahead and said that in the next len years
these are going to be the real growth
industrigs. 1t was a leapfrog. Japan moved
away from the old traditional industries to
new industrie: of tomorrow, That is how
the Japanese miracle was achieved. Is she
willing to think along those lines ?

In the absence of anew dynamism in
any of these four directions, all i can say is
that if is a matter of deep regrel and concern
to me that this country under her stewardship
will remain caught in the savings trap and in
the foreign exchange trap and we shall have
all the problems that have plagued us inthe
past. Thereis no surge forward. [fthe old
things, mistaken as many of those things
were, were to be sharply corrected,
1 could understand the new politics.
But to continue the old thing and to
find scapegoals for thatis something which
is not worthy of a person whose politics are.
determined by her conscience,

The last point that 1 would like Lo make
is : What is ahe real conlent of socialism. I
think, in this country, there are four things
to which sitention meeds to bo given. The
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first is that we must atteempt and achieve a
Ligher rate of growth, not less than 7 per
cent rater of growth, There are many countries
in Asia where they have 10 per cent rate of
growth. Any thing less than 7 per cent rate of
growth will not give us the wherewithal for
a low rate growth if attempts are made
attending to some of the problems. With in
bringing about social justice, while ore would
applaud those attempts, the consequences
will be thatthere will be a back-lash from
the reactionaries in thc country. Let us
realise andlet the Prime Minister realise
that with a low rate of growth if any attempt
is made at social justice, we allwho are
interested in social justice will be confronted
with a tremendous back-lash from the
reactionaries.

SHRI YASUDEVAN NAIR (Peermade):
Who are the reactionaries ? (Interruptions)

SHRI ASOKA MEHTA : Then, we
must know what the poor people are interes-
ted in. She can take away the property rights;
she can take away property, whatever she'likes.
How isil going to help the poor ? The cess-
pool of poverty lies in rural areas. Therefore,
in the rural areas of this country, there should
be a massive rural works programne, not Rs.
25 crores or fo but Rs. 200 crores or even
Rs. 300 crores, because then alone the poor
people in India will have something to 1ook
lforward to, employment and work. Secondly
where the prevalent wage rates are Rs. 1/8/-,
you make it Rs, 2/-/, No amount of legisla-
tion, no amount of Kisan Sabha activity, no
amount of Naxalite effort will improve the
conditions of the poor people. You should
have a massive rural works progrmme where
you are constantly trying to raise the daily
wages—and making an ever-rising effort in
improving the lot of the poor.

Thirdly, there should be childrens' fee-
ding progrmime. We must feed our children
from 0-3 years period. It is duriig that period
that the brain is formed. During that period,
with indequate nourishment, there is an impa-
irment to the brain formation and -that can-
not be corrected no matter what you do after
third year. If socialism and equality has ary
meaning, we have to sec that, at that stage, at
ana infant stage, we do not allow any child to
be handicapped for the rest of his life. And
that is where she is going to spend Rs. 4 cro-
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res. T had suggested, over and over again, let us
levy a children's cess of 1 per cent onall the
taxes which are collected by the Centre and the
States. Roughly on Rs. 8000 crores, we can gel
Ra. 80 crores. at least, we can do something
for a crore and a quarter children.
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Then, I come to primary education. In
the next 30 years remaining of the century,
far-reaching changes are going to take place in
thelife of the country and in the life of the
world. New skills have to be learnt; new
aptitudes have to be gained. The least thatis
necessary'is that the children of the poor sho-
uld be given the right kind of primary educa-
tion. Today, the drop-out is nearly 50 per
cent. What kind of primary education arec we
giving ? How much are we spending ? We
have 3 million graduates and 15 million mart:-
culates in India. They arc doing so badly that
sofew of them are in the income-tax paying
bracket even at the lowest lewel. The primary
education should be improved by using
some of them.

The whole point is, if the Prime Minister
is really interested in the future,the futurelies
with the children and the young people, with
and children's feeding programme.
Let us forget the older people. Let us become
the manure of history—I know Mr. Masani
does not like that. I want to sce that my chil-
drea, the children in this country, are being
properly looked after. I had hoped that.
From a mother at leagt, this new initiative
would come but, as I said, they are mainly
fugitive initiatives. when one lookes at the
Budget, itisa performance, as I said, of an
amateurist embroidery of a fabric that iz
deliberately made thread-bare, I wish the
Prime Minister had come forward witha
better Budget,

r "

17 s,

[SHr1 KN, Tiwary in the chair)

SHRT N. K. P. SALVE (Betul) : I
have examined the Budget proposals in great
detail. I have also followed the country’s
reactions to the national budget and in the
preceding two decades, if not more, I have
yet to remember a budget which has received
sach warm spprobation and spootansous
response of the Indian people and the Indian
coomomy 8 this budget of 1970-71. The
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Budget seems to  have satisfied, Interalia
Shri Asoka Mchia also because he said
that the present budget is nothing but the
carryover of that which has been brought-
forward earlier. He may please himsell [
have nothing to say., But the budget has
pleased not merely those who are the lcast
privileged and the under privileged but it
has also pleased the punctilious experts, To
a sagacious and an objective observer of
affairs in India the reason for this unprece-
dented response to the budget is very easily
discernible, because I subm it that the Bud-
gel proposals have undertaken demonstrable
commitments marking a substantial step
forward for fulfilling and implement.ng all
those solemn pledges given by the Prime
Minister and her Party at the Bombay session
1o the people of this country. All those
pledges are being honoured without impairing
the delicate forces which nurture and nourish
the Indian economy,

1891 (SAKA)

In the pre-Budget period while specula-
lions were rife as to what the Budget was
likely to be, one set of critics was inclined to
criticise and observe that these pledges were
mere political hypocrisy and plenty of sancti-
mony, another set of critica said that these
pleges are not likely to be impemented and
they are only for the sake of cheap political
gains and in that process it was more likely
that the entire economy is likely to beliqui-
dated. In that process of diametrically
opposite reason, both of them came to the
same cuoclusion that the country will be
doomed. However, the reaction of the people
as a wholels a clear manifestation of their
satisfaction that all these apprehensions and
conjectures were utterly illfounded, ill-
conceived and bascless.

For ono set of commentators who said
that the pledges given by the Prime Minister
and her Party at the Bombay sessions were
plenty of political humbug and hypocrisy
I wasinclined to consider, until I heard Shri
Asoka Mchta, that he wasalso one of these
commentators—they would do well to read
the memorsaodum, to which Shri Asoka
Mehta, just now referred and whisl is in-
cluded in this publication soppliedto us,
““Towards Growh with Social Justice,”
They would do well to look (o the schemes
10 which Mr. Asoka Mehta referred, refating
10 small farmers and agricwltural fabour*
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nutrition programme for school going child-
ren, housing and urban development and
drinking water supply schemes in rural areas.
Thereis also the social security benefit which
he has not referred to. Shri Asoka Mehta
might consider that these provisions are
inadequate,

SHRI J. B. KRIPALANI (Guna) : He
made a very good speech.

SHRI N'K.P, SALVE : There is no doubt
about it but there are other aspects of the
matter to which you will kindly permit me
to refer. These provisions have been made to
cater to the weal and welfare of the poor, His
grievance was that the provision was inadegu-
ate he said that Rs, 200 crores should have
been provided for the rural economy. I say,
*Why Rs.200 crores ? Rs. 2000 crores should
be provided.’ But where is the money to be
found ? There is a limition on our resources,
Itis anybody's _opinion. Iy was something
elsc when he was sitting here. Itis a matter
of opinion as 1o how much should be pro-
vided, (Interruptions). But it cannot be
denied that a beginning has been made and a
provision has certainly been made to take care
of the weal and the welfare of the downtrod-
den and the poor also in this budget. Interalia
these commuments should leave no
doubt about the approach of the Prime Mini-
ster and our party obout the political and eco-
nomic matters. The approach is clear and the
priorities arc going 10 be so devised, they
are going to be so oriented that social Jjustice
and economic gowth become co-extensive. 1
submit, Sir, this is the quintessence of the
avowed' political and cconomic philosophy
of my pary,

There was another set of critics,
possibly, the followers of Shri Masani were
apprehensive that the entire economy might
Vory soon be liquidated by this Budget,
All sorts of apprehensions were expressed
about rtaxation, About the corporaie
mlor.‘it has been suggested that this
budget is going to come with such crushing
taxaiion on the corporats sector that it
may completely crush the visible spectrum
of the Indian ecnnomy. I would only draw
their attention to the proposals in d
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ings schemes, inlarged exemptions inoome of
on approved investmonts and various reliefs to
depositors, The Budget presented for 197071
shows considerable promise. It is extremely
unfortunate that it was disapproved by
some of the critics, some of them economists
and some of them polittians. They said
people are wrong in supporting the budget,
the budget was foolhardy and they were
Wrong in supporting the budget. 1 am not
able either to understand or to appreciate
the predicament of these critics. So far as
cconomists are concerned they have to take
a particular  line and so far as the
politicians are concermed it only shows a

clear manifestation of their political frust-
rations. :
There are certain features in the Bud-

get which will necessitate very careful and
efficient implementation of the fiscal

programmes we have undertaken. Sir, to a
certain extent I do share the anxiety expressed

by Mr. Asoka Mechta about the figures he
gave in respect of augumenting tax revenues.

As per the budget estimates for 1970-71, at
the existing level of taxation the figure is
put at Rs, 2966.97 crores in 1970-71 as
against Rs.2732.04 crores of last year. That
means Rs.234.93 crores is the expected growth
of tax revenues on the basis of the exist-
ing level of taxation. To this, Rs.170.06
crores arc added by way of new levies on

assumption of buoyant economy. Thus ftis
eslimated in the Budeget that we will be
augumenting our tax revenues in the [aggre--
gate to the extent of Rs, 404,99 crores. The

growth is not impossible of achievement.

However. there are people who have appre-
hensions about the veracity of these figures.

some economists have said that even at the
ratc of 6% growth of nonagricultural sector
it may be difficult for us to raise Rs.404.

99 crores. Atany rate what is of academic
interest is the wealth tax figures which are
taken at Rs. 75 lakhs less than last year, [
really don™t know how it will come about
il there is going to be buoyancy of economy.

Even in wealth tax thereis bound 10 be
growth. But this aspect assumes very greal im-
portance because the budget proposals bave
proceeded upon a concession by the Finance

to direct tazation, and in regard u_::he
corporate taxation also they would do well

to look at the various tax incentives and sav-

Mini that further progressive steps and
programmes could not be taken up because
deficit finance had to be kept at a fgure of
Rs. 225 crores. It was in order to aviod .
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deficit finance which wou'd unleash}inflation
of a somewbat unfortunate nature that this
has been decided upon. Tberefore, these
figures and calculations are of some impor-
tance, and when one sees the inflationary
picture, and sees inflation on the anvil, it is
extremely necessary that one should take a
very careful look at the matter.

I find today there are three basic reasons
for this type of inflation which has come
about. We have large foreign exchange
reserves, There has been reckless advances
of ‘redits by the Reserve Bank and the aggre-
gate deficit finance ,is not absorbed by the
economy as yet. Therefore, a very skilful and
deft handling of the monetary policy is
necessary and shrinkage of credit is warranted
to stabilise prices.

The history of the Reserve Bank in sta-
bilising prices ; has, unfortunately, been very
uninspiring so far.l only hope that now
with the added responsibilities of the Reserve
Bank, it will bring about greater dynamism
inits approach and will actively intervene to
shiink credit norms without injuring the econ-
omy. At any,rate, I would suggest to the
Prime Minister to consider the following
steps 10 combat the inflationary pressure.

Firstly, it is possible for us to liberalise
import facilities. Secondly, it is possible—
necessary, [ submit—that the low priority on
low productivity schemes, of which there are
plenty in our budget, should be removed.
Thirdly, itis imperative that we put our
utmost efficiency in working out the incentive
schemes and harness utmost savings even in
the rural arcas. Enforcement of stricter fin-
ancial discipline on States is necessary. A
conscientious and efficient government ‘n a
poor country like India canill afford 4per
cent increase on Rs.108 crores in unproductive
consumption, Efficiency in sdministrative
productivity is the greatest weapon which the
Government can sharpen to  awoid the
pernicious forces of inflation,

The unmistakable symptoms of inflation,
despite bumper ciops and growth of industrial
production this year, can be disregarded only
at grave perilto the Indian people. Each
minute the battle will have to be fought to
avoid further deficit finance and to beat back
the inflationary forces; otherwise, the magai-
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ficent programme delineated in the Budget .a
document of sheer brilliance, may come to
Cause more harm to the people and outrage
the Indian economy.

I shall now make some observations
about direct taxation. The provisions contem-
plated regarding discretionary trusts are very
salutary. In terms of these, discretionary
trusts herealter will be taxed at the flat rate o
65 per cent or the regular rates, whichever are
higher. In fact, T may submit that experis had
expected this much carlier. It is a very salutary
feature and itis equally sensible that the
provision is not retrospective,

Then | would refer to the provisions in
direct taxes regardihg charitable trusts. These
are being streamlined. They will only enable
the depariment to deal more effectively with
a sct of misguided philanthropists who create
charitable trusis in the hope that charity
always begins at home. It is these misguided
philanthropists who need to be checked, and
the amendments do notin any way militate
against the cardinal right of exemption to
charitable irusts. They only contemplate a
stricter and more punctilious compliance to
merit exemption on account of the incomes
of thesc charitable trusts,

There is, however, one aspect of the
matter to which I must draw the attention of
the Finance Minister, It is now proposed that
the incomes of charitable trusts must be spent
within the duration of thiee months of the
close of the account year.Where accounts are
maintained on mercantile or accrual
basis, within those ,thres months you
may not have money to spend. This matter
needs 1o be examined.

Next, I should like to refer to the
provisions regarding the levy of additional
Wealth Tax on urban assets, Itis high time
that we brought about effective ceilings on
urban properties. We are obliged to  do this
and the sooner it is dome the better. 1 also
appreciate the very great legal difficulties in
implementing this intent of ours of bringing
about & ceiling on urban propertics, and this
additional Wealth Tax on urban assets is at
least expected to achieve the purpose partially.
I have nothing against the principle of larger
tax beinglevied on urban property so that
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ceiling does come about, but the modality of
achieving the objective by levying additional
Wealth Tax on urban assetsin the form and
manner proposed inthe Bill is rather crude
and is bereft of legal finesse. If under the garb
of charging Wealth Tax the Government is
cither goingto expropriate urban assets or
force their owners to sell the same outside the
subject of the law of eminent domain, such a
levy on capital value, if wholly disproportio-
nate, may be struck down as colourable
legislation.

Take a concrete case where a person
built a property in 1944 for R..5 lakhs and
rented it out at ten per cent rental, which is Rs.
50,000. After payment of all the property taxes
and income tax, Rs. 30,000 is left with him. In
the course of 16 years the market value of the
property has increased to Rs. 20 lakhs. What
will happen inthe casean assessee for the
year ending 3Is. March 1971, thatis the
assessment year 1971-72, he will be called
upon to pay an aggregale wealth tax of Rs.
1,43,000 which is 33 1/3 per cent of the capital
employed by him. And another assessec
similarly situated, if he has Rs. 20 lakhs cash,
will be required to pay only Rs. 48,000.

SHRI S. R. DAMANI (Sholapur) :
How will the value of the property increase ?

SHRI N. K. P. SALVE : T am coming to
that. There is no provision in the law any-
where or in the rules that a lesser rental incom®
on property similarly situated will entitle the
owner of such property to lesser market value.
So, this is the answer. That has to be taken
care of. In a case like thisthe State will
ecither be taking away the property without
compensation or shall be compelling the owner
to sell it, and not acquiringit for any public
purpose. This, I submit, the State cannot do.
This will lead possibly to this House making
alegislation which may be struck down as
colourable legislation, because the doctrine of
colourable legislation is very simple. A
legislature cannot indirectly do what it cannot
do directly. If we cannot expropriate property
wilthoul compensation, or il we cannot compel
thom to sell | if this measure is tantamount to
forcing them to do so, we have the risk
involved in this. I must maks it clear tht this
is mot to say that we are not to proceed ahoad
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with the measure. What T submit isthat T
find that itisa rather crude measure. There
are several alternatives or ways which, with
a proper legal understanding of the matter,
can help us achieve the objective of bringing
about cciling on property.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What is your suggestion ?

SHRI N. K.P. SALVE : Some other
time I will discuss it with the Member, but at
the moment I am confining mysell to this
difficulty of this legislation being liable to be
struck down as colourable.

Therealter, the Prime Minisier dilated
upon the imperalive necessily of enlarging the
1ax base and augmenting the tax revenue to
meel the requirements of social welfare. For
amoment, [ thought that a Messiah had
nltimately emerged on the scene with a
revolutionary plan to redeem direct taxation
from the pernicious tentacles which had stifled
its growth all these years, but when | heard
the measures which the Finance Minister had
to offer to expand the base or augment the
taxation by way of direct taxes, | felt consi-
derably disillusioned because the measurcs
proposed are completely niggardly and
extreme'y inadequate to reach the very
revolutionary objective of expanding the tax
base and augmenting the direct tax revenue as
a percentage of national income.

Sir, when we look at the working of the
direct taxation in our country over last year's,
in our anxiety to expand the lax base and
bring our tax collection from direct taxes to
a next figure of our total national income, we
find our performance is rather unfortunate.

We failed in augmenting the resources.

The Economic Times of 17th February,
1970 gives a chart of our tax structure in which
they determine the shares of different groups
in the total tax revenue. In this chart, it has
been worked out that in 1955-56, wherecas
out of the overall tax revenuc, the tax on
income and expenditure was 23 per cent,in
1968-69, it declined.to 18 per cent.

There is another tax struclure by
Economic Times published on 13th February,
1970. This also highlights our dismal failure in
the field of direct taxation, In the agricultural
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sector, direct taxes in 1951-52 weie 1.2 per
centand in 1968-69, they came tol.l per
cent. In the non-agricultural sector, our direct
laxes were 4,21 per cent in 1951-52, and in
1968-69 there was only a marginal increase
of 5.4 per cent. As against that, the indirect
taxes rose from 4.7 per cent 1o 14,2 per cent.
This chart, T submit, revealsavery sordid
story of our abject failure in direct taxation
which we have tried to expand simply by
increasing the rate of taxation to heights which
are absurd. OQur present approach has made
the tax-base, stagnant, and augmentation of
the direct taxes impossible. Eradication of
disabilities in wealth, opportunity and power
isafar cry. Therefore, 1 submita wholiy
revolulionary change is needed now to redeem
the direct taxation in our couniry. One most
dynamic, revolutionary plan which I can think
of in dealing with the existing law of direct
taxation is to throw away all the existing Acts,
and books of law, and all the voluminous case
laws into the dust-bin, andifthe dusi-bins
are not adequate, burn them away because
only thercafter shall we be giving to us and
we will bz compalled 1o give 10 us a modern,
simple and a byiel code of laws on direct
taxation, (/aterruption) 1 submit that the
time has come when itis necessary that we
should consider taxation of statutory income*
This is my suggestion. We will have to make
a drastic departurc. After all, it has nothing
lo do with a budge'; we all know thatitis
cxtremely cumbersome. There is nothing new
init. 1 submit, therefore, that we should
make a complete departure. The change
should be that we shouid think of taxation of
statutory income determined with reference to
the turnover in respect of various goods,
services and commodities, agricultural and
non-agricultural, to be appropriately classified
cvery year. Such a law on taxation will have
the merit of brevily, simplicity, elasticity,
celerity in assessment and collection, and
eradication of black money. And this would
also help us augment and expand our tax base.

My next submission is regarding taxation
of income. Having submitted that there is no
scope for further deficit financing, I would
like to submit one thing. Morally I am
disqualified from canvassing any claim for
withdrawal of the tax, claim for any reliefin
taxes, but my only submission to the Prime
Ministeris this. In asmall booklet which I
had publishd, with facts and figures | had
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made outacase that so far as the rates of
personal taxation are concerned, they are
very highly punitive already and there is
hardly any scope for further taxation on the
same, In the budget proposals, taxes have been
increased on personal incomes of Rs, 40,000
and above. Instead of collecting Rs. 15 crores
from individuals, T submit that the corporate
sector which still can bear much more taxes
must be brought within the purview of the
taxation proposals.

About the clubbing provision, it is said
that hanging and wiving go by destiny. The
Prime Minister, therefore, was magnanimous
in promising in her budget speech, ‘!let not
the tax collector put asunder those united in
heaven”. | But the Prime Minister gave a
warning of a most disastrous calamity which
is round the corner, particularly for the hen-
pecked husbands--the possibility of the income
of the wife and minor children being clubbed
with the husband’s income. The harassed
hushands, who cunstitute 99 percent of the
total husbands, will be sunk when the new law
of clubbing comes into force. These harassed
hen-pecked husbands will have to put up not
only with nagging wives bul pay penalty to the
tax colleclor for being married to a wife who
earns. This is not social justice, because the
down-trodden, hen-pecked husbands are being
oppressed. Il not mow, it is on the
anvil,

1 read in the papers that & new steel plant
in the fourth plan will be erected at Vishaka-
patnam. The economists and technicians in
India have unequivocally reported that
cheapest steel can be made at Baila Dillain
Bastar District, which isa most backward
area. But political manoeuvring always oul-
weigh the larger consideration of distributive
justice. That is one reason why Mahakoshal
arca has also been denied the curreacy printing
press. After it was decided to be installed in
Betul—a backward tribal area—for mysterious
reasons, it was decided Lo be shifted to Dewas,
a highly developed industrial area, against
technical fadvice. 1have no gricvance that
Dewas is the constituency of the Minister
whose ministry runs the press. My gricvaace
is that the people of Betul have been grievously
wronged and this decision, therefore, must
be revoked.
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SHRI M. R. MASANI (Rajkot) : Mr.
Chairman, Sir, listsning to my friend, Mr.
Salve, I thought I should put his mind at rest
about something that was puzzling him as to
why what he calls some of my followers are so
pleased with the budget. He was referring to
the reaction of the stock-exchanges and some
sections of business. Let me tell him straight.
way that those people are neither my friends
nor my followers. They embrace a large
number of businessmen with whom I have
nothing in common, butwho are the camp
followers of your own party, who are hand in
glove with your ministers. In fact, the Prime
Minister may derive whatever satisfaction she
can from the fact thatall the tax-cvaders and
dubious businessmen I come across tell me that
it is a beautiful budget, whichis poor compli-
ment one can pay to the budget, judging by
the kind of birds of a particular feather who
seem to be delighted with it, because inany
case they do not pay any taxes, leavingthe
honzst, hard-working people Mr. Salve refers
toin his booklet to bear the whole brunt of
these savage taxes.

Mr. Chairman, I think we should discuss
this budget in a dispassionale manner and
examine it against the background of the past
years. We cannot take this budget in isolation,
We have to see it against the background of
past decisions, past policies and our present
economic condition. The result of the past
budgets of the last twenty years has been that
this country has made about the slow est and

lowest economic progress, except for Burma,
even in the backward continent of Asia.
Twenty years of th:sz policies have
reduced this country to stagnancy and bankru
ptey . Our per capita income at constant rates
taking 1960 values as the base, has been more
or less stagnant. The figure for 1960-61 was
Rs. 307 and, by the same token, for 1968-69
it is Rs. 319, a piffling rise. Inflation, mean-
while, has been taking its toll. Over thelast
eight years prices have risen by 73 per cent.
During the last twelve months by seven per
cent, Specially during the last. few weeks,
the rate of inflation has become gallopping.
From November to January, which are the
| atest figures which we have, inflation was
proceeding at the rate of 15 per year, It is
against this backlog and pace of inflat.on
that we have to Judge this budget. One result
of this has been the constantly depreciating
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value fo our rupee among the currencies of
the world, and one manifestation of it has
been the refusal of the Yugoslav Government
to trade with us on rupee account any more.
They have made it perfectly clear that they
consider our rupee to be utterly worthless
and, therefore, they want us to deal with them
in hard currency.

India’s owverall piogress in the 'ast
twenty years was bad because of the policies
of the predecessors of the prime Minister
and the Finance Minister, who had been
introducing State Capita' ist, reactionary
budgets for twenty years. I quite agree with
my hon. Friend, Shri Asoka Mehta, that
there is nothing new or original in this budget.
itis a budget of the same series as those which
were brought in by Shri Krishnamachari and
Shri Morarji Desai, but it is one step further
down the slippery slope (o ruin., Shrimati
Gandhi can certainly sing to Shri Morarji a
popular song which runs as followas :

“*whalever you can do, I can do better;
I can do anything bet.er than you". Bul
here *‘betler” means more ruinous to the
country that is all what she has done, to
build on the wrong policies of Shri Rrishna-
machari and Shri Morarji Desai and to take
the country one step downwards. Now, for the
same reason that I have got up in this House
to denounce the policies of Shri Krishnama-
chari and Shri Moraryi Desai, [ must reject
this budget because it is based on the same
wrong premises and comes tothe same
wrong conclusions and results the same
inflation and the same disasters which the
earlier budgets have created.

The budget claims certain virtues. Let
us examine to what extent 'hey bear scrutiny.
Because of want of time I will take only
four. One is improving the | ot of the common
man, which should come firs.; secondly,
increasing savings; thirdly diffusion of
ownership of economic power and, fourthly
providing employment opportunities.

So far as improving the lot of the
commonman is concened, perhaps the only
little feature of the budget which mayj be of
some use to some middle cl ass people is what
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has been call ed the raising of the exemption
limit of incom=-tax. So far those who did not
have incomes over Rs. 4,500 to 4.800 a year,
which varies according to marrige, children
etc. were exempted from incomc-tax.Sh!i
Boothalingam in his report, which was submi-
tted two or three years ago, suggested both for
equitable reasonsand a lministrative reasons
that the exemption limit should be raised to
Rs. 7,500, a very modest proposal made
by an administrator.  Even this modest
proposal has not been accepted. Meanwhile,
the value of the rupee has gone down and
Rs. 7,500 today does not mean what it meant
even according to Shri Boothalingam report.
In place of that, a pifiing risc from Rs.
4,800 to Rs. 5,000 has been brought aboul.
And for this a great amount of credit has
been taken and some newspapers have
been foolish enough to give headlines of this
concession.

I see nothing in this budgat that will,
in the coming twelve months, improve the
lot of the commonman, Against this, we
have to put a tremendous burden of crores of
rupees of additional taxation in the form of
excise levies and increase of trailway freights.
The increase of railway freight means that
every commodity except mil k and foodgruns,
which have been released under pressure,
every other commodity used by the common
people will have now to bear the cost of
additional freight which will be passed onto
the consumer. These commodities include. . .

SHRI RANGA (Srikakulam :
leaves.

Betel

SHRIM. R. MASANI Yes, betel
leaves; professor Ranga is very much exergi-
sed about betel leaves. It will alsa cover
commodities like Kerosene, sugar, vanaspali,

textiles, newspapers, cement and sanitary,
fittings.
For some reason this wvery modern

Prime Minister seems to grudge sanitary fit-
tings to the people. All that will enter into
the life of the commonman.

On top of this come the excise duties.
These excise duties, as we know, arc ona
‘wide range of commoditics like aerated waters,
sugar, cigarettes, tea, coffee, kerosene, and so
on. Somebody has estimated that, except
for a very small amount, which might be on
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air-conditioners and refrigerators, the bulk
of the indirect taxation this year falls on
the lower middle class and the poor people of
this country,

The former Transport Minister, who is
sitting there, had given a solemn assurance
he must now be regretting that because he
has been Ict down by his Prime Minister--that
no more burdens would be cast on road trans-
port. Shri Raghu Ramaish also, for good
measure, repeated that assurance, Neither of
them has? tendered their resignation at the
Prime Minister having flagrantly flouted the
assarance that they gave, because the tax on
petroleum of 10 paise a litre is & breach of
that assurance given by both Transpori
Ministers in public speeches. Already, the
duty on petrol was 82 paise alitre, 431 per
cent of thecost of pertoleum was the excise
duty collected by these parasites who sit
opposite. On top of that another 10 paise
has now been added.

THE MINISTER OF PARLIAME-
NTARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRT RAGHU RAMAIAH):
My assurance was only that the matter
would be placed before the Finance Minister,

SHR: M. R. MASANI
Minister has obviously shown how much
weight she attacheds 1o her colleague, the
Minister of Parliamentary Affairs,

: The Finance

The biggest burden on Lthe poor consu-
mer is going lo be deficit finance. Shri
Ashok Mehta has already relerred to it. This
year's deficit finance has been calculated by
the Finance Minister at Rs, 225 crores. Shri
Mechia is perfectly right that this is a gross
under estimate of deficit finance and a gross
over estimate of revenues. He gave certain
reasons as to why he thought the revenues
have been over estimated, but | will point out
another respectin which an over estimate of
about Rs. 100 crores has been indulged in the
Budget. This comes under the estimate of
“‘growth effect™ which takes place every year;
thatis, as a result of some growth the taxation
at the old rates also is estimated to givea
higher yicld. Shrimati Gandhi has cstimated
that at existing rates of taxation, tax revenucs
will grow to the exient of Rs. 280 crores.
This is entirely unfounded. [Ifno recent
year has the **growth effect™ of taxation been
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more than Rs. 100 to Rs. 150 crores. On
what basis does she now tell us that, evenif
shefhad not raised rates of taxation, the
existing rates of taxation would have given
Rs. 280 crores of more revenue ? I hope, when
she replies, she will explain this very pecu-
liar guess of hers. [ think, itis compl etely
baseless and what this really meansis that,
in addition, to Rs. 225 crores of deficit
finance, there will in fact be another Rs, 100
crores of deficit finance which she is trying to
hidein her Budget.

If you take these Rs. 325 crores and add
to that Rs. 290 crores of admitied deficit
finance last year, you get a total of Rs. 615
crores. This islcthal. On top of the resiing
inflation, this amount ol deficit finance
will destroy the cconomy. The Planning
Commission itself has admitted that over a
period of five years deficit finance should not
exceed Rs. 850 crores. In the first two years
of the Fourth Plan, that target is almost being
approached, | eaving nothing for the remaining
three years.

I say that itis an infllationary budget of
the worst kind and the cumulative cffect of
excise duties, railway freight and the printing
of currency notes is going to impose a burden
of several hundred crores of rupees on the
poorest section of our people. All this is
done on the basis that production in both
agriculture and industry i s going lo increase.

| do not know if the Prime Minister has
consulted an astrologer. Perhaps she has
been influenced by her New Railway Minister
and had taken to those outdated, superstitious
practices, On no other basis can [ under-
stand why she assumes :hat Natuce will go
on favouring us.

Why does she assume that we have had
two good monsoons and we may budget for a
third 7 Experis in meteorology have explai-
ned that, taking thelast couple of -.hundred
years of our history, in every seven monsoons
we may expect a couple of good ones, a couple
of really bad ones and two or three which are
neither good nor bad but normal. Now if
we siudy the last few years, thelaw of avera-
ges will tell us that,if we are really responsi-
ble people, we should budget for a more

the Prime Minister in her recklessness has
budgetted for another excellent monsoon and
has explained that this amount of printing
of currency notes will be justified becausec
agricultural and industrial expansion is going
tocontinue, I hope so, not for her sake, but
for the sake of the people of this country.
In that sense, the budget is nothing buta
reckless gamble on the Monsoons like any
share-market speculator who has applauded
the Budget. **The Birds of the same feather
fMock together" in these matters also.

From the poinl of view of the common
man, it is a bad Budget, [ regard the Budget
as a declaration of war on the standards of
life of the poorer section of the people, It
is certainly not the common man who is
going o be helped. So much for the common
man.

Now, 1 come to savings and i nvestments,
We come here o the realm of corpora.e and
direct taxes. 1 would have very much liked
to spend fifteen minutes on this. But | have
a limited amount of time and I propose to
leave the examination of the direct and corpo-
rale taxes to which Mr. Salve has already
referred to my young colleague, Mr. Somani,
who will follow me later in this dabate,

All I would say is that, as far as | can
make out this Budge! is going to dampen
further the very low average rate of 8 per cent
of savings of our national product which may
have managed in the last twenty ycars, | say
this because this Budget transfers another Rs,
170 crores from the pockets of the saver and
the investor to the sterile pockets of the
Government. This is called ‘*‘mobilising
resources”. This is a beautiful phrase that
the Marxists have coined. What dozs this
mobilisation consist of ? It consists of this
that a rupee which in the privale sector carns
areturn of 7 paise earns in the Stale sector,
the Government sector only two paise. That
is the wretched record of our Siwate sector.
Every rupee of the Rs. 170 crores that could
have earned 7 paise for the nation i going
to earn 2 paise for us, thatis,a netlossof 5
paise per rupec of the tax payers’ money.
This is not mobilisation but demobilisation
of resources, pouring them inlo the gutter.
And yet the Government accepts the marxist
ideology, the Stalinst idealogy, of talking
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away money from ths p:ople, squeszing
“surplus values” from the people and ca'ling
it resource- mobilisation. This Budget is
an enemy of saving and investment for which
this country wiil have to pay as it has paid
for the last twenty years.

Then, T come to the diffusion of owner-
ship. We all agree with the idea that econo-
mic ownership and power should be spread
as widely as possible, That was the Gandhiji’s
thought. But this Budget, far from dil{using
ownership places more ofit in the hands of
those who do not pay taxes and accumulate
fortunes in black money. Let me explain
how this Budget of Mrs. Gandhi is a black-
marketlers' Budget. Till now, zman with
an income of over Rs. 2lakhs paid 77 per
cent tax, whereas now he has to pay 935 per
cent. The difference is this. Fo merrly, this
man had to earn Rs. 4°35 in order to make
one rupee of white money, that isfor every
Rs. 4-35 that he earned, he could take one
rupec as white money, but now, with this
additional impost, in order to have one
rupee as white money, he has to carn Rs.
15:40. Can we imagine the temp'ation, the
provocation, this offers to these gentlemen
not to pay laxes, even if they were doing so
so far, and to juin the increasing ranks of
those who think that itis better not to pay
taxes and have a good time ?

The resull is that fixed income people
have to pay taxes and those who are honest
have to Pay Taxes. The entire burden is cast
on those honest people who pay taxes. Bul
what about the thousands and thousands of
rich people who do not pay any tax at all and
yet can buy half of us with crores of rupees of
black market money ?

These are the people who have applauded
this budget. These are the peole wholike
this budget, That is why | said that far from
diffusing ownership, what this budget does is
to put more money into the pockets of tax-
evaders and black-marketeers.

Having said that, let us not also put on
an air of superior virtue—we in this House or
those on the Treasury Benches. A class of
people who escape taxation are the Minis‘crs.
They have put the tax limit of Rs. 40,000, of
course, in such & way tha! they themselves are

Gen. Budgct 38

Gen. Dis.

is Rs, 2250 per month which T am toldis
taxable. TIf you add it up for the year,it
does not touch Rs. 40,000, So they have put
the extra burden of taxation j ust where it does
not hurt those Ladies and Gentlemen.

1899 (SAKA)

AN HON.MEMBER : 1CS Officers also.

SHRI M. R. MASANI : Let us stick to
ourselves,  ([nterruption) All  right, 1CS
officers also though some of them! may come
into this category. Let us, Mr. Chairman,
turn the search light inwards towards our
political class. Sir. charity begins at home.
Let us examine ourselves, Now the Cabinet
Ministers have excluded themselves from the
additional taxation. But it is a fraud on the
taxpayer that they do fnot drew more than
Rs. 2250 per month. Tt has been estimated
by Mr Palkiwale who [ought to know, that
their tax-frec perquisites come to around Rs.
17,000 per month. [n other words, their total
income is over Rs, 2 lakhs gross. I do not
mind if the Minister in this big country, for
the hard work they do, feel that they are
entitled to Rs, 20,000 a month._ [ would be
prepared to sanction it provided [they\like
other non-officials outside, pay the tax that
is due on Rs. 2,40,000 per year. ([mrerrup-
tions) IT the people who ecarn Rs, 2,40,000
outside are *‘exploiling” the country, then
these Ministere are among the ranks of the
exploiters. To borrow the metaphor of Mr
Asoka Mchta, they are drawing in emolu-
ments and perquisites and amount  equal 750
tlo times the per capita income of India.
(Interruptions) it is a shame.

But let us turn to ourselves. Ido not
w.nt to be popular in this House, Lel us
examine ourselves, we Members of Parliament
I recall, when last year we added to our
emoluments, | moved an amendment oppo-
sing that particular measure saying : «+Let us
not adjudicate is our own cause, Let us
refer this to atribunal for arbitration or
adjudication as with all other public emplo-
yees, But | wasgnot listened to, We gave
ourselves a little more.

SHRI S.M. JOSHI (Poona) :+ That also
tax-free.

SHRI M.R. MASANI : We get Rs. 500

not affected (Imterruption) because their saliry as salary per month. Hon. Members who
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gave evidence before the Select Committee
were asked to estimate what we get tax-free,
Of course, we do not get as much as hon.
ladies and gentlemen sitting over there. Most
of the Members said : We think we get
something between Rs. 1500 and 2000 a
month tax-free which» converted for the
year, comes to Rs. 18000 to 20,000 a year.
Now, I do not know how much more we
have added in the last twelve months.

In other words, according lo Mr.
Asoka Mechta's calculation, we, Members of
Parliament, take 60 times what the per capira
income of the country is. [am nol com-
plaining. T am not saying that we do not work
hard., We deserve all this, may be. But let us
be honest with the people of India. Let us not
kid them by saying Mr. Fakhruddin Ali
Ahmed and Mrs India Gandhi take Rs.2250
per month and we take only Rs. 500 per
month. We earn avery good income from
the country.from the tax-payer, for producing
what I donot know. except words, words
and words. We think that fis justifieds
Outside people who are honourable and hard-
working engineers, technicians, chemists and
excutives have been called exploiters are
enemiex of the people let us not have double
standards. Il they are exploiters, we are
equally exploitersin this country.

Now, Sir, I come to employment
opportunites. The Budget has some gimmicks
to create employment, as if employment can
be create are by allocating funds in a budget.
Rs,27 crores are put aside for various schemes.
They are good. 1 have no objection to rural
welfare schemes or if roads are built and
wells are dug. But to think or say that by
providing some money in the budget the
unemployment problem is going to be solved
would amount to this that we are throwing
dust in our own eyes. It may give emplo-
yment to a few lakhs of people for a few
years. That is all. It cannot solve the
unemployment problem permanantly. Alrady
there are 15 million to 16 million peaple,
who are unemployed in this country about
hall are in the villages and half are in the cities,
By this kind of socialism, at the end of the
Fifth plan what we are hold we are going to
have is that there will be 28 million unemploy-
ed. Thisis the goal towards which Socialist

10, 1970 Gen. Budget 320

Dis Gen.

India is supposed to have been moving. Will
this sum of Rs. 27 crore. solve this unerapl oy-
ment problem of 28 million people at the end
of the Fifth plan ?

SHRI RANGA : There is under-emplo-
yment also.

SHRI M. R. MASANI : The only way

to increacse employment is to increase
productivity and to increase production
you have to increase the size of

the cake; so that more can partake of the
slice, Jobs are not created by allocating
funds in a budget. T would liketo read a
piece of advice that comes to the Prime
Minister from very near home. I read the
other day an excellent aduress, a lecture,
givento a learned academic society by a
cousin of hers, Mr. B.K.Nehru. He had not
read the Budget at that time. He said :

*‘It is demonstrable that there are a'much
larger number of people on the pay roll, parti-
cularly in Government offices and in our
larger industrial establishments, irrespective
of ownership, than required for efficient work-
ing of the office or factory. These additional
people are not employed, They are receiving
uncmployment reliefl at a very high rate at
the cost ecither of the tax payer or of the
consumer. A person is employed only when
he is utilising the factors of production avai-
lable in his particular environment in the
most effective fashion and thereby producing
goods or services additional to what would be
produced if he were not working. Employ-
ment in short means productive employment.

And then he goes onto say and this is
wha' I wouldlike the Prime Minister parti-
cularly 1o note :

“It follows therefore that there is no
such thing as an employment policy taken by
itself. A policy which increases the produc-
tion of goods and services at the maximum
possible rate is the policy whichleads to the
maximum emoloyment. ™

So much on this point.

Now | have an obliga.ion at this stage
1o suggest an alternative. What [ say is
there is no need for additional taxation ai all.
‘What his country requires today is a drastic



kb1 Gen. Budget

Gen. Dis.

cut in the rates and levels of taxation so that
savings are simulated and enterprise and
growth take place. There is ‘nothing ines-
capable or necessary about this budget or this
taxation.

There is tremendous leakage of public
funds. 1 was the Chairman of the Public
Accounts Committee from 1969. A sample
survey was made of the leakage of public fund,
on the basis of the facts which hard come to
our notice in a small cross-section of the
departments and in those two years the
figures showed that no less than Rs. 90 crores
had gone down the drain in those particular
cases. In the wide spectrum of public expen-
diture how many thousands of crores are
being wasted year after year.

Every year, while the money spent on
non-development expenditure goes up, the
money spent on development expenditure go
down, In 1951-52 non-development expendi-
ture was 32 % of the revenues; it was 40%;in
1960-61 and 56%,in 1968-69. The corres-
ponding development expenditure has shrunk
from 68 % in 1951-52, to 60% in 1960-61, and
44°% in 1968-69. At this rate of socialism
you will see ihat in the next 50 ycars non-
developmental expenditure will take away
between two-thirds and three-fourths of the
revenues of the Government,|leaving only a
fraction for development. All this demons-
trates the Law of Prof. Parkinson, who is
very much in our minds these days, that
cxpenditure rises 10 meet income.

There are many ways in which additional
taxation could even now have been avoided,
I suggests them to the Prime Minister. Like
Shri Nanda, let her have second thoughts,

First of ali, by efficient tax collection
of arrears and current taxes which is not tak-
ing place now the whole of this Rs. 170
crores could be made good. Not one rupee
of additional taxation will be necessary.

Secondly, there is a mysterous paragraph
in the Finance Minister’s spoech, Part A, p.
4, paragraph 11, which says :

“Provision is being made for Rs, 175
crores to cover gapsin the resources of cer-
itan States™,
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It is a very cryptic and mysterious
remark which gaps and which States ?

SHRI BAL RAJ MADHOK
Delhi): States which support her?

(South

SHRI M. R, MASANI : This is the first
time that this kind of provision has featured
in our Budget. We are a federal country,
Qur Constitution lays down how the revenues
of this country are to be shared between the
Union and the States, A discretionary grant
taken by the Prime Minister and her collea-
gus 1o be used to put money in the pockets of
the State Governments that they favour and
omit others that they do not would be not only
highly improper and corrupt, but I wonder
whether it is constitutional. I have my own
doubts whether this kind of discretionary
grant can be sustained in the courts of law,
But we will leave the Constitutional aspect
alone. I want to ask the Prime Minister
which are these States, what are these gaps
and how arc they going to be ascertained?
Above all, who is going to ascertain them?
Is it to be a quasi-judicial body like & Finance
Commission ?70r is to be the Government
of the day, with its well known standards of
political morality? I hope when the Prime
Minister replies she will tell us how this
money is going (o be used. But I am pointing
out that if even today she will drop this mys-
terious grant, the entire risein indirect and
direct taxation can be remitted and this
country can go ahead faster,

Then there are the State enterprises,
the drones and Laggards of our economy,
the bad boys in the class. It has been
estimated that the private sector earns an
average rate of 11 per cent on capital inve-
sted. If the public sector could only return
5 per centon capital invested, then that
will give Rs, 175 crores. Thatis, if a 5 per
cent return is there from State enterprises,
there will be no need for the additional
taxation proposed this year. Will the prime
Minister, lay down this target for the
government sector and remit this additional
taxation 7

Then there is Bokaro, the biggest
white clephant of them all. This wretch.ed
plant promises to be the most expensive of
the expensive sieel planis in India and it is
taking a neediessly long time to erect.
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But now we come 1o the biggest scandal
and it has broken in the last few days-and
that is the way in which, under brutal Soviet
Pressure, an Indian consultancy firm has
been pushed oul of the job of consultancy
in Bokaro that had been promised.to them
solemnly by the Government of this country.
This follows from the visit to moscow last-
November of Shri K T Chandy, a well
know communist fell ow-traueller throughout
hislife. 'When he went there, he signed at
agreement for bringing into this counigy what
is called Gipromez, the Soviet consultancy
organisation, By bringing this Sovict concul -
ancy organisation info this country, the Soviets
now stake the claim that Dastoor and Cam-
pany, who werc promised this assignment
shoutd not be trusted with it. Bul it is going
to be taken over nol by the Soviets—because
that would be too blanti—but by what is
called the Central Engineering and Design
Branch of the state enterprisc itself. But
everyone who knows anything about it knows
that this Central Engineering and Design
Branch will bc nothing but a cover, a facade,
for the soviets who heve got the Indian
consultants thrown out.

I am sure the prime Minister does not
want to be party to another breach of faith.
May be she did not know about il when
this commitment was made by Shri Chandy
in Moscow. Whatever be the facts, 1 would
like her to gointo this before her reply to
the Budget debate next week and tell us what
are the facts, why this assurance has been
gone back on and what exactly is the commit-
ment to the Russians ? Our information is
s0 her from what has beex published in the
press. Iwant to drew atteotion to 2 very
authorilative artigle by Prof. K V Subraman-
yam: no less than a member of Shrimati
Gandhi's Cabinet sub-commitiee on Sciences

As we understand, it the payment to
the Boviets has to be made for these services
cither in Pounds sterling or In the gold con-
tent of the rupee-not our rupee which nobody
wants any more, neither the soviets nor the
Yugoslavs—at the option of the Soviets. I
hape that the prime Minister will remember
to reply .io.this. Otharwise woshall have to
raisa the walfare again when he Demands for
Grants of the Steel Ministery, come up.
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The poiot [ am making is this if the
rates of taxation, direct and indirect, can be
reduced by half, and I say they can be, what
would happen to the revenues ? President
Kennedy, who carrid out this experimentin
America—he was a greal progressive—showed
that when you reduce tax rates, your reve-
nues do not go down proportionately, They
go down much less, and the best estimale
we can give just now isthat if our rates of
taxation, indirect and direct, every excise
duty, every freight rate, every income tax
were lowered to half the proportion, then
we might lose about 30 per cent. of our
gross, revenues not 50 per cent. And |
believe that we can have an over-all cut of
30 percent of our total revenues in this
country today. There is & tremendous amount
of leakage and wastage that can be shut out,
and 1 have shown there are three or lour
ways in which it can be done. If this can
done, then T can promise this House that
within one or two years the present bulk of
revenues will be restored and the people of
India will be going places.

Let me give some figures. In 1961-62 and
1962-63 the rates of industrial growth were
high: 9.1 and 9.7 respectively.

The corporate taxes went up during that
period from Rs. 160.81 to Rs.2K7.30 crores.
They did not quite doubles but were nearly
double, without any rise in rates, Then
came a rise in corporate taxation and then
noxious effects of the Second and Third
plan, the rotten plan that we have gometho-
ugh, began to befell. the result was  that
by 1967 the rale ol indus.rial growth, had
drapped (rom 9.7 to (minus)--0.7 per cenl.
The entire indpstrial advance in this country
was brought 1o & standstill. 1f the rate of
corporate taxation had not been raised. 1T the
Second and Third plans and the Budgets of
Shri Krishramachari and Shri Morarji Desai
had not been presented, what would have
happened 7 What would have happened is
that the rate of growth would have gone up
by eight per cent. every year. | am not taking
nine per cent. If that had happened, our reve-
nues would have gone up every year by Rs.
245 crores at the existing levels ?E direci taxa-
tion. If taxes had not been raised in 1963-64
and later, we would have been getting Rs.
245 crores more than what we are getting
today. Let us assume hall goesto the
Government and half would have remained
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with the'producers, bocausc corporate taxa-
tion is about half. That means that an
additional Rs, 124 crores would have remai-
ned with the public exchequer by direct
taxes.

Similar figures can be given for indir-
ect taxes. Between 1961-62and 1963-64
indirect taxation rose from Rs 702 crores to
Rs. 1,064 crores an increase of 52 per cent.
Then, excise duiies started being raised to
finance these wretched plans and 1he result
was that they stopped growing.

Another Rs. 100 croresa year could
have come from additional revenus from
excise duties at the old rates.

1 am pointing out that it is not the rale
of taxation that the people should worry
about, it is the rate of growth of the economy.
If you can get a higher rate of growth of
the economy as Japan, Korea, Taiwan and
Maulaysia have shown, not to speak of Ger-
many, we would 'be getting more for our social
and public purposes than we are getting by
this stupid policy of raising rates so high that
revenues drop and use blackmarket becomes
the feature of the day, This is our objective.
We have said this before and we say it again.

Mrs. Gandhi thinks, she had said so,
that she is in the company of forward-look-
ing people. I wish she was because then
I canseea bright future for our country.
Alas, she does not know that the fact is that
she is not, She seems to b.,

Living, according to her Budget and her
policies, in the era of the kind of Marxism
that young péople like her and others picked
up in the Universi‘ies in England in the
middle thirties.

In the middie thirties, it was fashionable
to be a Marxict and all young people naturally
picked this up, (Inrerruption) as no doubt she
did also. Isuggest to her that itis time ‘she
moved from what she learnt in Cambridge
or inlondon in the middle thites. Things
have moved since then. Socialism the world
over has changed, (Inrerruption) Take West
Germany; take Sweden, (Interruptios)-except
in this country take countries like sweden
which practice socialism. Take countries
like west Gérmany that practise sociallsm
because fiow, Mr. Willy Brandt, the leader of
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the Social Democratic party, 16 the Chance-
llor of west Germany. If you examine the
programmes of the swedish socialist party or
the German socialist party, you will find that
this kind of budget, this kind of plmmug.
has no place in their make-up.

1 will read a passage from the progra-
mme of the German social Democratic party
which, hon. Members will realise, sound,
like a passage from the programme of the
Swatantra Party :

*‘Free choice of comsumer goods and
services, free choice of working place, free-
dom for employers to exercise their initiative
and free competition are essential conditions
of a social Democratic economic policy."”

It goes on to say :

*“The social Democratic Party, there-
fore, favours a free market wherever free
competition really exists. . As much competi-
tion as possible.....as little planning as
necessary."

I could go on reading from the swedish
socialist manifesto. I commend to Mrs Gandhi
a litlle book, 20th Century Socislism by Mr/s
Rita Hinden, a woman socialist in England.
Above all, I would like her to read this book
which T am showing to her : If she will logk
at it The Unperfect Soclety by Djil as, a great
communist. He was 8 comunist till receatly.
He has learnt, because heis moving with
the times, and be says what [ am trying to
say to Mrs Gandhi if she would listen :

“The philosophical foundations of
Marxism, laid down in the mid-nineteenth
century and systematized by the eighteen-seven
ties, have remained in essence unchanged,
while the modern lcwncn have besn pushing
forward inexorably.' .

What does hesay 7 He saysthat the
choice before the world is Lenin on the one
side and Gandhi on the other. He was a groat
Marxist-Leninist and he describes, in this
book, how Lenin was hit first prophet and
how he turns to Gandhiji.

And what do we do? Wefrom a Commi-
ttée o celecbrate the centenary of Lenin,
distinguiskied by fellow-travellers, and build
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up this man who openly procl aimed his belief
inlying, deceit, murder and treachery for the
benefit of the Communist party. We try to
clevate him in this country with the patronage
of our prime Minister, and at the same time
we turn our backs on Mahatma Gandhi
(Interruption).

AN HON. MEMBER : You disregard
Gandhiji.

SHRIM R MASAN: : We do not
disregard Gandhiji; We stand by him and
uphold him.

Sir, this budget does not represent 20th
century democratic socialism. This budget is
a reflection of the kind of decadent reactionary
State capitalism which has been so far practi-
sed by despots like Nkrumah of Ghana and
sockarno of Indonesia. I was in Ghana for a
meeting in Janvary. People said to me “Do
not talk of socialism here. It is a dirty
word, because Nkrumah has vulgarised this
word so much that people will not look at
anyone who calls himself a socialist. Do we
want that day to come in this country, and
it will come, if this goes on. People will
spit at the word socialism. (Inferruprion) It
isa good word which I have professed for
many years and Ishill accepts the objec-
tives, (Interruption) The objectives of sociolism
are good objectives. They are a classless,
equal and free society. But, unfortunately,
the methods of socialism are the slowest and
the most impossible methods to get to those
objectives.

Therefore, intelligent socialists like the
Germans, the swedes and the British—

AN HON, MEMBER : And like you.

SHRI M.R. MASANI : Yes; like me—
discard them as rusty, outdated, weapons
and take up new weapons with which the
German socialists, the Swedish and others
taken their countries forward.

If the Prime Minister really wants to
modernise the country, I can assurc her that
people liks me will be with her. But before
she can modemise the country, she will have
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to modernize her own thinking, and the think-
ing of many of her coll cagues.

MR B. K. NEHRU : Iwill quote one
Nehru to another, because it may make a
bigger dent then I can to hop to has put his
finger on the spot in discussing the mentality
of the kind of socialists sitting there. He
says :

**There is ignorance about the nature of
modern wealth, Modern wealth is  totally
diffierent kind to traditional wealth; these two
kinds of wealth are not created the same way,
their social consequences are entirely diffe-
rent and cthe manner therefore in which
society has to treat them must also be wholly
different. ...

All the ways of growing rich before
the industrial revoelution involved the exploita-
tion by the strong of the weak. by the privil-
eged few of the unprivileged majority . Wealth
was limited; the rich could not grow rich with
out robbing the poor. No wonder then that
in a society such as ours where the ecomomy
has only fractionally moved into the indust-
rial area and which has hardly yet been
touched by the present scientific and techni-
cal revolution, the minds of the people sho-
uld be attuned to the concept that there is
something in word in the ownership of
wealth. ..”

This is what the budget is based on,
Then he goes on to say :

““Modern wealth is not limited; it is capa-
ble of being increased without any limit
whatsoever."

That is withoutt exploiting anybody.
This is what Iam trying to say to the prime
Minister. Let us all modernise our own
thinking. Let us keep up with what is happe-
ningin the rest of the world. Let us not
stick to what we learnt thirtry or forty years
ago.

That is why 1 agree with my friend, Mr
Asoka Mchta, that there is nothing new or
original in the budget. It is the same old
dreary, “stale and unprofitable” mixture,
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1 deplore a bove all the lack of origina-
lity in the thinking of this budget. There i
neither social justice in it nor growth.

Now a days there is a fashion abroad.
It is called the maxi-coat, acoal that goes
right down 1o the ankles has become the lad
ies! fashion in Europe. But under the maxi-
coat, the ladies of fashion wear very brief,
bikini-size under-garments. Mrs Gandhi'
budget appears to be very much like this,
becuse under all this covering of gimmickry
and make-up, her maxi-coat policies may
look very big and imposing, but underneath
I am afraid its under-garments are extremely
short and extremely. megligible

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, while being conscious
of the constraints of realism at the present
crossroads of India’s political development
the budget for the first time has boldly faced
the realities and the challenge of the changing
times and has responded cheerfully to the new
awakening of the masses. It has shown that
given determination and will, promises
improve the lot of the common man and the
underprivileged can be faithfully fulfilled and
our sovereign Parliament can lead the nation
from victory to victory in the realisation
the directive principles of the Constitution,
to which we all owe faith and allegiance.
This wind of change is noticeable in the pro-
posals of the budget.

For the first time, as a peoplc’s budget,
it has thrown up possibilities for a radical
break-through. There are decidedly socialist
orientations. " It is also for the first time

that the budget as an economic instrument -

has adopted some strategy which while com-
pletely demoralising the forces of reaction has
paved the way for providing common meeting
grounds for the rising progessive, democratic
and socialist forces in the country. I can
understand why Mr. Masani was so angry.
But I was happy because when I used to hear
him in the second Lok Sabha, he used to quote
Dean Acheson of the United States. He used
to quote Mr, Dulles. [ am very happy he has
come ncarer home to quote Shri B. K. Nehru
this time. T hope his alliance with Jansangn
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has really prevailed upon him to believe in the
slogan of Indianisation,

18.15 hrs.
[SHRIMATI JAYABEN SHAH in the Chair.)

With the food production about to ex-
w©eed one hundred million tonnes, with a
rising level of foreign exchange reserves,
with our exports increasing and our balance
of trade position improving very fast, the
economy is poised for a high rate of growth
and it is quite good that in this budget we
have attempted for a high rate of growth of
our economy. It is our duly to accelerate
this tempo still further,

Much is being seaid about this deficit
financing of Rs. 225 crores. | had a talk with
some American Professors of  Economics
about the traditional theory of supply and

demand the foundthat the traditio--
nal theory of supply and demand
does not operate  nowadays. If the

big tycoons in America store all the coal
available in the coalmines the theory of supply
and demand lose all meaning. If Shri Masani
is guided by the traditional theory, I may
tell him that he can at least for one instant
keep in mind the experience of Mr. May inchun
who was Rector of Hsinshua University. He
had a doctorate of an American University
and he was in America for 26 years, When he
went back to China to join the Hsinshua
University he was told by the authorities and
the people to go back to the villages and
learn everything afresh. After training for one
year in the villages he said that he had to un-
learn many things which he learnt of tradi-
tional economics for 26 years in America,

Today in our country we are shaping tne
economics of growth in a never way. I may
venture to say that growth and inflation do not
necessarily go together . There is no reason
to believe that growth and inflation must go
together. Rather, growth is the greatest enemy
of inflation. Therefore, in this budget we have
attempted for growth without inflation. Be-
cause we want accelerated development in the

economic sphere, therefore the provision of
Rs. 225 crores of deficit financing is nothinsg
to bother about. I may also say that itis much
less than what was provided by Shri Morarji
in 1968 if he cares to look at his own budget.
Therefore, charge of reckless deficit financ
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ing does not hold good. Tn fact, it is much less
than that of last year.

The keynote of this budget is production:
the keynote of this budget is production-orienta-
tion and acceleated investment. We will have
to look al this budget according to this new
light. An earnest and sincere attempt has
been made to ease the lot of the salaried middle-
class and efforts are being made to tighten the
screws of the richer sections, sections which
are affluent so that they could give a little more
money for the development of the society.

Therefore, if Shri Asoka Mehta was
trying to sec the line of demarcation between
the traditional budget and this year's budget
and he could not see any difference I can only
cite the example of a learned professor. 1
was also learning under him. He was a pro-
fessor of philosophy. He used to have two
holes in his front door for years together.
A common man from the village went and
asked him why he is having those two holes.
He said that he has two cats with him, one big
dnd another small. Since he would beimmersed
in his work and would not like to be disturbed
he had made two holes, one big and another
small, so that the two cats could go out and
come in whenever they like without disturbing
him. Then the villager asked him whether it
is not sufficient to have only one big hole so
that both could go out and come in by the
same hole. On cxamination it was found that
both the cats could go out by the same big
hole.

So, Shri Asoka Mchta has to learn quite
a lot from the common man. Then he could
understand the difference between the tradi-
tional Budget that Shri Morariibhai presented
and this Budget.

Here are the salient features of this new
Budget which marks a complele watershed
from all the traditional Budgets. Shri Asoka
Mehta was trying to ask as to why at least
this split in the Congress, This recent split
which has been brought about in the Congress
is of their creation, not by the Prime Minister
or by us. Itis their creation because they could
not distinguish between light and darkness,
black and white.
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[MRr., DEPUTY-SPEAKER in ihe Chair.)

See the difference of this neW ‘Btidget.
Tt provides for firstly, family pension-cum-life
insurance schéeme for industrial wotkérs:
secondly, special schemes for small farmers
and research on dry farming techniques;
thirdly, rural works progfammes in areas
which are prone to famines, droughts and all
kinds of natural calamities—the Bémbay
Congress session had accepted thé programme
so that you could provide emiployment to
millions of men and women—fourthly, sétting
up of Urban Development Corporation to
tackle problems of slums and other problems
which are facing the urban areas; fifthly,
supply of drinking water which is the basic
need of the villages and which many of the
areas are today deprived of and it was the
demand of the Bombay Congress session that
it might be fulfilled; sixthly, massive ‘mutri-
tional programme for millions of children;
and, seventhly, minimum pension of Rs. 40/-
for the employees. We accepted the ten<point
socialist programme and I can sec deven of
them here.

For the wage earner with less than
Rs. 5,000 income a year, the concessions dre
considerable. He is freed from income-tax
and the duties on certain consuinér goods
leaving him virtually unscathed betause he
does not normally constime them.

A great point was made ghout tdxation
that has been done in some sectors. 1f you
analyse this taxation, you will find that at
least 70 per cent of it will be borne by those
who belong to the higher income groups‘and
perhaps only 16 per cent will bt borme by
others. Therefore | know why they ahe'dngry,

Then, the wage carner will benefit from
the proposed scheme for family pétition tnd
life insurance which will guarantée a pention
of between Rs. 40 and Rs. 150 a fonth.
Further, Government servants ate 'profhiskd
a minimum pension of Rs. 0 a fhotith, This
proposal will benefit about 3 miffiely ehitffidyees
thronghout the country who cotitifbuite to the
Ptoviderit Furd Scheme. 'Our ‘biirty ‘kitws
that the 3 miflioh Odveinmietit Wnployeds ‘Wwill
be'thé strongedt YhpPortérs ol thisihetmids Lhd
1he Coveimitiént,
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Again, Government has dedecid to
build a buffer stock of foodgrains. We have
built up 4.2 million tonnes of buffer stock
of foodgrains and we hope that we can control
prices. Mugch was being made of rising prices
now-a-days. With a good deal of control and
if we can implement all these decisions, I hope
the price mechanism can be controlled.

I had said that this Budget is meant for
growth, What are the salient features for
growth in 1970-717 If you look at the Budget
proposals, you will find that significant
attempts have been made for accelerating
agricultural growth and also Lo stimulale in-
dustrial growth. Provision has been made for
investigating national resources of ground
water wealth so that in many areas where
there is no possibility of irrigation electricily
could go and the villagers could get water and
grow more crops. Then, provision has been
made for improving catile breed and wealth.
Provision has also been made for encouraging
silk production. Tea, rubber and coffee in-
dustries have been given impetus so that we
could compete in the export market.

Then, Mr. Masani was just giving a very
gloomy picture of industrial growth. We have
recently come from ceriain countries and we
find steel which goes from India is being
utilised in Kuwait, in Turkey and in Afghanis-
tan on a large scale for housing-building pro-
grammes, Our cement is also being utilised
in those countries. OQur engineers are building
hosgitpls in Kabul and in other countries also,
India is marching ahcad.

We have made provisions for the desert
regions in Rajasthan, Gujarat and Haryana.
All these arcas are backward and they need
special attention. It is a matier of regret that
Mr. Masani had to say why Rs. 175 crores
have been placed at the disposal of the Centre
to help the backward areas in various States
which axe laggipg behind. I think, no State
Government and no M.P. from any State will
ever subscribe to the views of Mr. Masani.
I have seen all thosa areas and they are back-
ward and peglected. There is 8 demand that
they should get mor: and more attention.
Therefore, the Government has been generaous
enough to provide for this sum of Rs. 175
crores. 1 congratulate the Government for
their boldness and imagination in this direc-
tion.
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In line with”the political commitment 1o
the under-privileged and to the common man
in rural areas, we have decided to take up
rural project for small farmers. To begin
with, in 45 districts, it is proposed 1o start the
rural projects and we are quite sure that this
scope will be enlarged further. This is meant
for growth and for furthering investment
because we want (o keep the tempo of produc-
Live activities that are going on in the country.

The stock exchanges all over the country,
as you might have seen, after the Budgel was
presented, have been quick to respond to the
stimulus offered 1o the investment in the budget.
It provides tax cxemptions for a larger size
of personal incomes from investment in the
Unit Trust, share dividends, Government
securities and interest on bank deposits, For
All those who prefer savin, to spending, an
attempt has been made to encourage people
Lo savc.

There is an increase in the exemplions
from Wealth Tax of amounts invesied in
public sector and mew manufaciuring enter-
prises. The big farmers have been offered
higher rates of interests il they entrust their
wealth 1o the postal savings scheme. Higher
interest is also proposed on provident fund
deposits.

The Budgel also breaks fresh gound with
a massive nutrition programme which will
serve more than 2 million children under the
age of 3 years. 1 think, it is lor the first time
perhaps that such a big cffort has been made,
Besides,the school fecding programme has
also been enlarged. Lo all, this bold nutrition
programme will beoefit 14 million children
upto the age of 12 years.

Lastly, this Budget has made a curb on
the rich people for which Mr. Masani was so
angry. It is a commiument of this Congress
party made at the Bombay session; that the
affluence should be curbed and it is in right
carned that the Prime Minister and our Govern-
ment has tried its best to curb the affluence,
Therefore, the Budget has introduced a levy
on all property of urban natwurc worth more
than 5 lakhs. This is a practical answer to the
problem now. 1 met certain people in Cla-
cutta and they said, **What should we do?
We have more than Rs. 10 lakhs to Rs. 20
lakhs of property.” I asked them, ‘‘Who told
you to have the property here?". It is nece-s
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sary to do that to help the poor people in the
country,

Let me quole the words of the Prime
Minister, 1 quote:

““Who derives his entire income
from wealth, the combined effort of in-
come and wealth taxation, as now pro-
posed, will impose an effective ceiling
on income after tax when such income
reaches approximately Rs, 25,000 per
annum.”

For the first time, the Wealth Tax rates on

urban land and buildings has been raised. The
Wealth Tax rates have been raised from the
existing levels of 0.5 per cent. The exemption
limit for Gift Tax has been lowered from
10,000 to Rs. 5,C00. The Company entertain-
ment expenses have been disallowed for tax
exemption. The Aat rate of 65%, on the income
of discretivnary trusts is also a well-designed
measure to check tax evasion. These trusts
were being mismanaged like anything. They
were extending their empire. This is the first
time that we are attacking these trusts. There-
fore,if all this woes not distinguish the Budget
of 1970-71 from the budget of 1969-70,then
what makes the differcnce? [ hope, Sir, the
trend and direction shown in the budget will
pave the way for betier understanding belween
the forces of progress, the forces of democracy
and the forces of socialism and they shall
try to adjust with each other and will provide
such a kind of solid rocklike understanding
that the forces of reaction will be defeated in
all their conspiracies. A beginning has been
made in the right direction and [ am quite sure,
that if the corporate sector had been left un-
touched to-day, it is like a goat being prepared
for the next year's sacrifice.

it mgre feg et (7%5) 9
squ wgTEd, AR TH AtA w0 X A
fr...

MR. DEPUTY-SPEAKER: You can
conlinue tomOrrow.
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DISCUSSION RF: WESTERN KOSI
CANAL, ASHOKA AND THAKUR
PAPER MILLS, AND MITHILA
UNIVERSITY AND MITHILA
BROADCASTING STATION

MR. DEPUTY-SPEAKER: Then we
lake up the half-an-hour discussion. Mr.
Bhogendra Jha, you have raised four or five
matters for this half-an-hour discussion, |
stand corrected. This is not an half-an-hour
discussion, but it is a discussion under Rule
193. But only half an hour has been allotted
for it. After you spcak, we cannot allow
any other members and 1 will call upon the
Ministers to reply.

SHRi SHEQ NARAIN (Basti):
Party should be given a chancc.

Every

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Pleasc rc-
sume your seal. I am listening to  other
members. You are not the only member here.
I cannot hear anvbody if everybody talks.
Plecase sit down, 1 am running this House,
I know what | am doing let me here.

oft TR WTERI(GEAT) ST
ngrew, g7 OF & F1 9 awa famr
w1y |

st fowesr sy (FaEAT) o SRR
wirea, ag e 7 faar wry fs W
w qifedi & waedi ®1 @wg faeem o
LAl

MR. DFPUTY-SPEAKER: I am
entirely in your hands. If others speak, you
cannot conclude this discussion in half an
hour. Therefore, you have to decide one way
or the other. It is not possible. Kindly hold
on. About four or five Ministers are involved
in this discussion. If you want them to say
something in reply to all the points raised,
then you must forgo the rigat to speak.

SHRI VASUDEVAN NAIR (Peermade):
May we know whether there is such a wise
Minister who can reply on behalfl of all the
Ministers?
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MR. DEPU1Y-SPEAKER: There is
no one Minister who can speak on behalf of
all the otner Ministers. Perhaps the only
persun wio can do that is the Prinic Minister.
It is not possible : for her to do that. Let us
not was:z time on this. [f you all agree, I will
call Mr. lha to make his submission and
thosc Ministers who are here wil! reply.

SIMRI BENI SHANKER SHARMA
(Banka): Sir, this is a discussion under
Rule 193,

MR. DEPUTY-SPEAKER: But only
half an hour has been allotted for this,

st WA W1 (SEAT) ¢ Suree
qgigm, §f o7 g9 I5M 5 W E, 92 I
THMH A HEY @A A L AW FT R F
afaw sradr aer faan & 1 = gawr
&% fai o9+ & o &47 & {5 & smady
55 T gif1 | A 55 FT@ &7 ATAET qTAT
7z forai I AT fagiT & fog? 9w 3 7wy
# q2qi & 96 & SAW-9+Y, Iq & Fq, 34
#i qreia, 39 A9 & fqgEE 7 F49W
TET WG § W Fi GATET AT & @ &
S §F AT TroAT % {70 39 7 s qiwr
ar & fau 38 & fageas ) widi & g
gfaa s faqmagiaadiga sz qer & | &
oTT & WO TH HEH BT AIC ACRIT Hi
wari Jigai § & s va & famy § ag
ara aff & A ag a1a GwRw, foger €
wfw #, ggdi W ® QX TG gL &
FrAT a5 @ U, FFar a= wear aqi qr
ot 13 FEAT i WA FidAw T TAE
wx @, gri %, faaw € grarw o
#IT 20 ¥ 28 HXAE & 11 FATC &eéiT A
samg fear fom § d@ g frewme
gT AT & ¥ FC AH  ¥w®W § wEww
BT & | OF # T I Fi, W & Ay 7
¢ f wslc o5 g fgar w1 e A
HqiqT § A AVERIE Fi GEaT A& AT
£ | W AR T T CE I e aqiw
¥ & 1 T ady Fiew § 5 o W e
w1 fawry @t a% As W gar § wifw
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I fgmr &1 wreaT 7Y qwATT & ) i
¥ ag wowar f vk ww woady ¢ & &
q7 §i TF H wEw ® F g F Ao Wy
arat | Afex & g7 warAT B ek @y
&g |

gfewsdt ®1er AT ¥ diwAT § | 1@
SATH( AT & A% 98T § | faady fgwrew
Fr afgar 35 Tk ¥ g we agd ¥ 1
aqA ®iq faee o @i §, o aef & ag
arg AT T\ A7 qqf A v T g, v
agl & % feafa § < fage s
W1 39 1w faafad & mid e & faar §,
w6t aa ®i sww § @ gu wd ag diadi
gt of o f5a Do & AT ®i HraEr
&, 1T A9 Fi /i BIAGT | AT &Y A
faart qawa & Fg0 W @ & F Ao
vE G Ffacdaeafi i & g &
®&w ®i ug aaqia argal § fr g7 & wftg
faart fam & o+, faarf faa & afw-
AT FAE §H B AT IV W@ F &g
F41 fa Farer fass garor 9ot 3a & 78 2,
fad fag €Y &, 3970 OF SF@T AT, T@
& @wiq g faa e v A1 sifgg FT
@ & HIT YA ATHTHT F7 §FT I & faT
TG Wgd § | AT ¥ FEHT T0gav
¢ fF wg i gigr AT FaTH w1 fam &
AT %1 Hi Br4ET & AT A<a w7 A Fraw
& | ATTA % &1 A oFE KoY IGTST AT
Y FOT &7 A7 qHAG G AW CFF I
WA 99 ( | gH Bruar § 3 & | A fawrk
faami % g8 sfwg~ 3q & fag dure 7Y
&1 wdr w9 wmadia i sfafraT & gk
41 | SR wg & gEmo A=t @y s
g wg s &<l agw o 99 § AT
& sqier  wHer a2 ag wew €eg i,
gai<i #i Tadr AT FqIR TEA | FFA
wer s ag am wifwgar Gatfes {fe &
fs S o o & fgata ¥, gw 9w
gfie & aff v wwa § | gaR, Faw i
qEww 7% ¥ wwor § AW ¥ Ay AW
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[sf At W)

WALATL A% AA( A40 § | 7 WS ¥ fF Ia
w1 @rarae a%, fgaiwa a8 & @A )
& ad w1 g A fwar s o fagreame
¥ w far § 9a & qofas ag #feg 7w
Q¥ qraT FTAEAT & qTH 737 ZAT § | I
% qE AU gW AL A A0 4F | gH AW
ATX 7 TAY T qIAET A B A § A1 LT
qrft Aqre ¥ @g war g AT dwE i
I Frm o o fer ag ot g
gt AT WA | A wIwTe fraw 6 A
¥ I 1 2 U ¥ | FT FA Fray AR A
¥, g 7 x|y qgl F A0 ¥, @ AW
Iaa ¢, 77T ¥ Aaw F v A gaw § A
gfrwgy § f& @z ad g 1 AfER
g8 wEew F1 oqmoAd fEEr i
gafae ofead S 1 T8¢ FIM ST
wt fgww & fa it ar 77 1 & sma & wfe
aEA & FgA Tgqi g Rgr A s@ A @
Rt g @ e, A
amag & o 3% wrc ae Al gan A SO AT
¥ wre T Fifee £7, g 70 79, 18
IM AR ¥ wIE AT AT A AN H
fazare & & 99 & 37 F1 w@wr §, @O
ST §, T FTA 1 AGAT | G & AT, g
& wofYy, gt & srfawrd vagw & o fafewa
® ¥ qg FW T A0wAC | W X AW T
Wy adf & | TF Sivq Tgt Wy § A AT
¥ AR wa9 F7 gwa A gvw 1| g
feqfar % fw o S waken dare gan @,
feraRy wre |a & o aferdy faedy g freft
twmamd:

In the draft forth five-year plan for

1969-74 prepared in August 1968 a
provision of Rs. 500 lakhs has been
made but since no final approval has
come this provision was reduced to Rs.

50 lakhs only. This total provision of

Rs. 50 lakhs can be [augmented if the
Planning Commission agrees to provide

. more funds.

BT 20 ST ¥ qg TrorT § | 5 FAE TN
weR ¥ 68 3 faar mar ar < s@ Ay wEtar
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&ATT §1 @1 & IWH I ¥ 9T FC 50 A@
&< faar war § sd arw arei & fore | A
Tgdi 4 § & e 57 e & frRe
& 9wq @97 @ A8 &1 ¥ Fqrer gTHTC IW
#1 wrgfa w3 a1 aramz arfor &m agr
T1e ¢ fora & 9q g 97 faard 1
FY o7 FHAT & | WAL g THT AAT 00T @
BT &1 | FT g 20 FIT8 w947 AEY 7AS
& a1 o v Srpfa & arg o w9 qwFH
qi= g1 A1 IV QU 7Y & FT qFH | A7
arg & #r F QX &1 TG FEgT AST AT AFAT |
gafan ¥ s 4z & f, ¥ wmgan
a1 f& wam Wt @z @ afew faw
fawmr & wdft Aotz &, & wgm fx zw
we # AT 20 FAT FT IJAGT AFT gAT
TAt § INHT A WAEET T iRy
FET T & fAg AT wAT Ag wEE
g 9w a1 Tas fac ow Arima ggi &
e W | R AT g a1 e
AT g w1 FFAA FE N 4
srer & Wirer 7€ 1| 7 g feAm w
w1 T & wifs S oq@i wr @
Tt w71 feafa vt & &0 @ 2

AT ARAT WRRETT FT &1 22
T T wrardt & ang fggeam §
Y & i owrardr @ o @ Iwd fage
¥ § a1 gay o QR arar T,
JuH WORwTr 9T % 74T Gur o
A@ T AW A fEmr @
o ot agt 9T sfwma s ¥ R aren
fagre woeT< ®1 figear ¥ 0w aga aw
A T FTETT AT GAT | OF qHA
oA e ga, swe  que fom,
wAr T st @ fomd A @
0T & goft woft &, §@ W v
% fadsht mefm &, @@ i W@

THE
FHA H A W FAT | FEO OF qaY
frq gwefigt w1 a 9wd W faw
TN A § OF T g g ok | A
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qay T @1q i o o faan, o W
F o of@rd ¥ @ W wfa-
wIfEt & e ww faw wYamg Af g
fear 1 s o faoer & g o fagre
TR & IW gET ¥ AAr o+, ey o
ITF AERT A § A Fw o W wwT
TIAT o Ty &1 et gETY WAt e
et gz wgd ag AR § IRW
1969 %7 27 7€ ¥, a8 wara fear & | wa
g Fmarfe g 9 ¥ H A, W A
FOTHHS ST & | UL FTGAA A
TG TR WT @ § A worw A firer
agt w1aw 2 fw ¥ gr@ wc wGT A
fodeft T #1 FaAw &, SR §E wwAT
T T 1T THET I ¥ Z | AT IR
srata faae ar

**The possibility of the Central
Government taking over the mill will
also be examined as soon as any Central
Government scheme for the manufac-

ture of paper is approved.”

TE AT @AY | A ETE T A IRGAFCE |
Arag 69 F WE A Tl 3T ar A fex
IAE AT IET H A¢ FRIA s faar v,
a8 # adt w1 AT |
*‘As regards the Central Govern-
ment taking over the mill, as I indicated
in my letter of May 27, the feasibility
of this will be examined as soon as any

Cuntral Government scheme for the
manufacture of paper is approved.

o <y qf AT Aroer § A 3w
af wover e & o1 ware & e
fore wrgi saet wafre ey g€ &, onfir arme
arer & Jwre odr § A qU wroaTn &are
¢, ot % arefer wot 7 &, a% fou
ag gwra 7w frar § foed & over a1 &w

HIga A QE -

**Among other terms and condi-
tions, the main condition is that the
State Government (that ‘is the Bihar
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Government) are agreeable to the shift«
ing of the required machines from
Darbhanga to Assam for manufacture
of 90 tons and 120 tons of paper and
pulp per day respectively in Assam
provided another unit of the Ashok
Paper Mills Ltd. is set up at the present
site at Rameshwarnagar (Darbhanga)
for manufacture of 30-40 tons of high
grade paper per day.

ar g7 firet #Y @t 9.0 == wfy o woret
FrEaz 2oz afr fm oer oY g 1 o
og Wl SIHT T WA HTATH AT qw O
€ mafret T amu fadw ¥ S 30-40
= fordh wTors quTe AR L (e |
¥ T ag FgA v fagre o & g g,
erty fagre 2w & amgw 3, ey gt ¥
T ST ANCH 57 ¥ wA A
ag # we % fs e gt o g § o,
g I5 ¥ WA oA AEY &, Wig °g
weftaery =G, S Wt aifeal & g g,
FG AT T ATHA & G AT g7 wTEAT
£ fr o% ofr a==1 2 97 % fomr Qe
qafrr 7gT § I3 T AEY WA QAT A IW
1 9 7 ¥ fag wrew wTerT W
Fure gt TfEw o

JaTSTE WEET, T wawd wnw
T gEATH ATAT § , Wi w7 7 wg § gfe
¥z st ¥ §, tW foy @ #t wwiz W
e F w0 wTEA § ) oy weorw & wfy
s angar § e o ww i iy §
ot ¥ qur wegw g & | R wwmw ¥
sreay Sy A e w8, T X
Tty wTT Wifey, Wfew gETl wrewT
1 ATq A I2T F A F A7 AWY |

T AT R AT A ¥ oy o gt
wvar wre qgY foeem 1 & 9w & wg o
wngen ¢ fe 9w e & od-frd & word &
25 Y faret § T & e arvorrdly & ame oY
ot &, Forert ey syrow 3 vy frrapererr
tFrmerw fqrc @ wemd) vk
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[t stz wr)

yorar fagir & wne TevRr @, Wl
qga T€) AT H & § s &, Fod fagre
FORTX & wrafiar & #i 3% a2 faar g
& 1 7g 3T agm wey T a fawi gar @ W
W ®r wiafar d F 47 97 9F g0 FAFATA
Fga & f& gz a2 # a8, e gt oz
afl 2 | xufed, Iarers ndem, v=% 9=
&Y agi 7T Frf w7 A€ & 1% 25 faei
Frg, fagre aowre aT avq T Snw 34
frat s fMraaiad i safrsa®
Fi§ AT FLUE €47 AL OF. €1, ¥ Fal
g1 &, 70 Fr" 5947 fAgTT wET w wWI
FIT R, T Ao I i AR TIA L AR
ST FL AQTA T FH Fo AT TR E
FET TTE TH F ATA g A AT I
w1 A FOL |

Jarerey WErew, AvaTr g TN &
fermafaeren #1 3wT & 1 u® 20-22 "9
g a1 B T & faei e ¥ Y s,
Ffer grivafadt areq a7 so oF
1, Tt O WY oY, I qure faar fE
Taw qifea w7 & fafew famafram=a
T=ial 1w | 59 fysafaama # 57 255
Y &7 7FE W gy e @r
& wawar g e dw ¥ faedi ot faeafawrea
& for it ool wam v 7Y &0 oo 8, e
TR TOFT ¥Y aC0F & vy # fawear fwar o
T & 1 T A T fY ORI T AT iy
a1, Wifs I TTHw T AW 7,
Affrsmava sz R E I T w ¥ wEw
¥ vra wigw ¢ qx far qr fF 0 19w
el e e & e dafiy favafaareg & =1
# ¥4 %7 wod | Yfw TR O dewa
w1 faegrer forer &ox T &, W@t ¥ Wi
78 g w1 W qgAT R wx §, Frar erfas
FEAT o oy § o F oy § wwlod
gy wraer e 8 iR, wiew
ferrfolr #7 ¥ w7 TR WY S ¥ oofr
srwedT T wTY | )
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Afew cad gaw ¥ g9 § W S0 91
faar &, ag aer & waE & | T Y AW
qifeai=y faamr &7 fafaedt & fasn &,
foraw a7 siai g—

“*The report of the UGC Committec
was referred to the State Government of
Bihar. The Stale Government enquired
as to what amount of assistance the
Government of India, i.e. UGC make
available towards the ecstablishment of
the university. The University Granis
Commission indicated the amount of
assistance tha. it could offer to the State
Government. It had yet to consider the
report of this committee after the receipt
of the State Government's comments
thereon. Nor have this Ministry any
scheme under which assistance could
be given to the State Government for
this purpose. This position was explained
to the State Government.™

zafad, areaw wdizq, 7. . @1
fagrfar & f& ug g Trfed : fagre &
FeETC W T/ T FE0 @A E AT IAT
qgr & f& o9 FATsA, ¥4 A ;W AaE A9,
o I w28 & fr gw aa % feafa &
78 & | 59 a7g ¥ TE WIAAT FSH 3T R,
e ot o wag T Uy T E aHATE |

anferdt ats, AR SATOO ¥X F A A
FEAT & 1 JT A ¥ F T TAAAAG ¥
41 ¥, 37 o ®a ¥ IO F @@ T
g § | R ey q1—

**I have looked into the matter and
find there is a proposal to set up a rudio
station in Darbhanga under the Fourth
Plan. Woe proposc to take action on this
project next year as soon as the necessary
funds are made available to us, However,
this could be discussed in a mesting that
I propose t¢v hold. Regarding your
suggestion for the introduction of Pro-
grammes in Maithili, the question could
be considered when the Darbhanga
station goes on the air.”

T «T 3 TAL, 1967 ¥ § | y&A |@A
a1 Wi Forem IEw wET T d—
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“I need hardly assure you of my
own anxiety to provide a transmitted
for Darbhanga station. 1 hope to secure
carly approval of the oroject o that it
could make a start in the year 1969-70."

IH @a ¥ HAATT 4F FH 1969-70 H A
s ey ar | 37 & @ig of gewmToger
fag fafaew gu, i &t & ae & fad
oF aradT &7 §, AR 7 g Ad §
Y A awe Fay zar & A dw R 5 AT
TR0 Fwal & (T sqaeqr w14 2, AT
37 % gvwwi g1 Aw A & & wgan § fE
TIqH SiTEEA i g feE W AT gu T
ue &7 & ug o oH A & e &
feai st

TA & HTY F 0F AT TRA_H ATF @AT
TAR( Agal g—ATa AT %o A4 feemi B,
avk o &, Foiadt Jadge A &, 9% A
Afqer Avai-Ar &7 £ 1 A9 F A
ZWT QEET F A9 § F)v gH Iq 74T I
WrafaraamTIga & | IHTAH &
A & 7T gATE Ara-fed AT et ®
Y £ &I gAT A9 & @
@l F A W &iAdl H o €
A GAITT ¥vE FH AT wF ¥ &7 ALET 290
# ZieAr 0 wirr Frear s suear waw
A

o= |, JIrena wgidy, ¥ frawr v
Sgal g g A0 ol 9T ORI B
TN I51q | & ady wga fv ddAT ®
TIEY 9T gAE AIAT BT A7 Ao I8 AT faw
wET ygr ¥ e wavew e qF |

SEVERAL HON, MEMBERS—rose.,

MR. DEPUTY-SPEAKER: There are
only 10 minutes. Kindly co-operate.

st QoY sTeT (HgTET) A T
frz gy &, g5 g Aifwg

it TrnweTe Wl ;AT AT AT
HTET § 1 77 193 & sawiq feewu &, i
ot ey W= ¥ wew Y grar &
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SHRI BENI SHANKER SHARMA:
Plcase allow two minutes at least to my party
also. (Imterruption)

MR. DFEPUTY-SPEAKER: First take
your seals. le! me undersiand what you say.
If you all want to speak, it is impossihle, un-
lass vou decide that we sit longer.

o awee STge ¢ AR AT,
farfem i TAET aTET & wE g | AT
aA e

MR. DEPUTY-SPEAKER: Let me
have the sensz of the House. The main thing
is, vou have agreed to half-an-hour.

SHRI RAMAVATAR SHASTRI : We
have not agreed.

MR. DEPUTY-SPEAKER: It is for
the House to decide whether vou are going to
«it after 7 p. m.

SOME HON. MEMBERS : No.

«ft qum ST : Jarerw whe, &
1 #Y ;AT R W@ E | AT @A F W
are St ¥ fagre & AGE T WA ol
A ST ¥ Fqer # s fear § s
st W % AT fFaT & | W TF A0
¥ d-5fw & 3a dr o1 o0 § i foa
arry & feafr famweft ot ol &, ok woft
of afere sraruen o agt 43 8, g ol
wa1 a1 fr fafeer ¥ o @wen fear
arrqr | wfE zvwwr ferpearr o ww ¥
Az TR & |

MR. DEPUTY-SPEAKER: Let me
as certain the wishes of the House. If you
do not stop, T will not have any:hing recorded.
It is now eight minutes to 7 p.m. You plense
decide up to what lime you are going to sit

in order to finish this dircussion. 1 cannot
procees in this way; the House must decide.

ot Tomre  welht - d weTy § fe
feewa 1 ziew a3y foar wmw, w9 § w5
T 9T TG0 ATY.... vrw——r)
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MR. DEPUTY-SPEAKER: [here s
no point of order. Tt is impossible. Do not
take down anything.

SHRI GUNANAND THAKUR: *

MR. DEPUTY-SPEAKER: [ want this
to be sctiled first. Up to what time you want
the House to sit for finishing thic discussion?

t TwTETC weR sy 62 T
wag aqr fear ardr

MR. DEPUTY-SPFAKER: There is
a proposal front Mr. Shastri that the sitting of
tne House should be extended by half an hour.

The question is:

*“That the sitting of the House ke
extended by half an hour in order to
finish this discussion.”

The motio: was negatived.

MR. DEPUTY-SPEAKER: The Housc
has rejected the proooesal. (Inferruptions).
Nothing will go on the record now.
(Interruptions).*

ft TraTaETT et ¢ 15 fawE 1 gag
g1 fagr sy

MR. DEPUTY-SPFAKER: There is
another proposal now that we extend the
sitting by 15 minutes. Does the House agree
with it?

HON. MEMBLERS :

st U s @ IR wENET,
agt 7 feqfer 1 war w@wear § 9% ga9
¥ & gn g w7 A " w0 w1 s
ST STEAT § | TR & S worer wex g
¥ ow gt ¥=fy s o foar @ feai
i Nated: & & & wr d wdw §
#7eC &7 w9l w1 gfq 7 g€ o 98 e
# arér fardrg & | & 3 ¥ wwr fr

Yes.
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ST O A AT TR o w0
AF< ¥ TAE F gAT | wH wvAy F wefy oF
<y & & | Tafan aowT 7 18 1 i
@ 47 farrdt & o fear ff afssw
F il TEF FATT O T {07 BT AT ATAT
ar ot A A qfai & s 92-
e faar ol ot fadiaraes o & weg wofr
Ft efqwa 7 @7 3di a3 ssfras ww 7
a=fta 5 ¥ Bfama & siwe sgere fear
7. ¥ 09, 74T AT AFAT STGAT
i fr afz Fui gewe § smasr ot
w8t gon & fem smare o2 ST A sas
sgarea fai o T3 Wiy ag s ug a7
wai fF gaw v fwar rdm

wgt oF fafewr faafaag &1 o=
2, wet uiz & fr & farer sofy oft 4. & s
&i. g & ofr F{E o< & Anq fowr av )
fagre dfavz & qu @& foer w9 st
FEq w & e qr Sfew qar 4y
aE TEA F&T & | T4 H EH GO0 IS £
Ar s FeAr g fr e i wr &

oft Wif=z AT 7 A 4T FAT FLram
3 fx T, gaw fage § oF U™ @
Fuiw o fae, 08 o wr foawwr
Tatz FeF 1 1 B w0 L | TEX G AT
feafa famedi w1 o & | gwfaw & st
0, waw weafae ardt € i & o f
zze (5% & gady adr odf §, 3 -
It & ®ig ¥ g § f® i S
wHa ¥ AwT gEe wew w0 § Afew
agl qT AT T4 A1A §, 7 AT ow Al
T |

IMGA WENEq, FTHA, wEWi AR
qforur &7 form wzore & 1 o ¥ oW T
qZ AT G T A IA TOE § | agai
s ®i freed & forg aca & s v oft
# et 3o Y oo ok s wff fear o

* Not recorded,
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@ & & vy g g e gfefiw wa=
a1 &g & artor forer e & ey < g
#1 foean fawear ar o & famr 7 o ol
ot gre g1 &, g% v o g T
& . dror § frraer oficar arde s wer gam
&, stre s & aferw g w7 waArer g A&
grar § ar are oficar & o, 9. I F A
EART FiATg WX arfE agt F T A
AT ¥ ATAT F AT gH G FT AE |

& aORTC ¥ giq W1E T ATG TAT
wrgat § fe sfaer= o1 wwene o ww
F Aff a1 ag TWH OF gEQ AWl g1
FTqaT ST AgT HY FIAT I AZALE 7E AN
FRET qry ForeRaTd o) T T Eii |

(19.00 hrs.)

oft w. for. wewe (Fafrar) @ gaora
wgrey, star foff A= ar 3 w7 &, A
¥ JrawT HrdY T2 F FIF H AT TN
farrer strgerr &ey & war @ f =i 9T
T¥. . U. A7 gfemr o= # § 1 o3EE
|arg wiq ¥ T8 q27 & w7 fearsi Jrgar
g & o1 . aw. 3 ¥ A arc g feui
t fr vew e = 9D 7 s T wH
¥ faq s e sriem Afew o feafa
ag & fe g, ot % o g s 7 ew AR
®Y AT F1 F7E FTH ALY & 77T & | AT
e & o & | el & ity 77 T aaa
ITY WIS AGA T ATAT B A7 AIE
AHFEW AN LA T A7 A
*¢ & & Iq a0 w1 FFEIT wECC KT
graar & ®y # fagr wy Afes 3z 8
ot areft @ 1 F FER T g VRS fE
wxE g * faq w7 Em faar 70T e Iqw
g fomr e g, o ¥ qE di

e afafoer aF a7 faeT woar 2
fesft & &, g 7 o o fod 5 Tr
¥ ow et |ua & aqwr afex
9 5 T ¥ qraz qAN § Aft wrai e &
w1 fermdr & ot v 7Y fomd § ) feamw
& arz o I8 @17 &1 g AH F@ § 1 7
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&1 g0 T8 w0 qv A i e v frmd
# 747 7o 47 ? gafaq & s v gw-
duw fafret ame o ®§ fF Twre
Wedt SUT WA KT AT ITHT ATATRA
qr FAEY 7 F & fog Fure § ar 2d
widt 7g B 7 FA & fawfad &, vew
T H T4 70 & fawfed ¥ i www
¥ ¥feat K= g & fag agi o fafrea
sreara fed w1

ot TrATEATT qreA (92T) ¢ IAreqe
wgrza, S amy 35tk mE § AT X qU
qu gaw ®7 & § Afew ol wim &
FrEq A AT 9T aw ot Aifg @t g
39 T2 A AEAT § | OF Fary ¥ fagre
& wegaAT ot o aeorw g W fw
faeéide & =ree § I oaTT fovar ar
fagre #1 svefis w9 fox o v wey
4T 1 7 & 9% 7q FfET dhgrfire wrafer
¥ fagie ®i s afY v ok wfer gwar
i T sram s
TEA & FUT q2AT ¥ A Frefes v wTe-
| I FET T TGT A" FrEhed awdft off
Ia%1 Araz w7 faar | vadk sfafor vo qor
# WAl qEiEa & FE T 0 gu A I
ady Ja fear gw &< aff qax § 1 Ao
w1 & f fagre fwear foomr gar & wy
a1 AT § | & 97 AT g Iem-
99 fasrd Y srrmuwar §, & A7 qv
gav fame & ¥fes a0 gqer 7 w0k
¢ faer 7 ofY g1 ¥ @ 8, WY anefew
FAsO ®i a7 ¥ @ § | wmawt og Aife
fagic 1 wvar & faq smar fadedy Fifaw )
a1 qfemim §@T wifge | aefr sy
&t fedt fF i av 39 v faw w5 wgt
# g Y wfgg

arfardt @ ug & f& xa woft &
&k smeyra A § o Wk fag v wraar
#r g wifgw 1 @® & war oA fv T
WP g & A I & a1 W HX § ow
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[ =ff TwrEarT Wi |

aff | %4 T SvaET & § A IT FoEEiani
W QU T FCT WIR | s FAdT 4
ff we wwy § A for wmags A ad
&7 wifge A€ &t g7 S w1 AHAT AT
& tad faeome weara | q3m fr g
wimarqR Agq ar& fafqez g w0 &
€% WeRl & wig A7 AT W1 qAE qg
ISTE TE & I W I KAGH F7ATE |

ot defsiex wmat (Fi6) : Fiaw
qgtzq, st WAT AT T TAT F 7T
i o7 i gefeqa T 7 48 AHdR
¢ gU ¥4 HA(F 9T fum @ F
€7 a1F ®g=T EATE | F www v AT
FT Q% GHCFETCHi § 3T I8 A1 qH/izT
@ 3§ wwfaa i § | vafad § SFar g
s fra ofcfeafa & seie do7 fam o
¥r ok o | TR & TR FgA A T
wfeai § €T IAH I0E T 2 ) wmE
o faw & o1 wahia < ang o € 7 fagewe
T § FOX TACH T € 4T GFACE )
¥t gam ¥ 7Y anar fw am @ weliAd w1
JSET HGA T FA A WAT qF & | HAT
wgt w&dr aga ¢ o1 fagec 7 A 7 A
a&dr ¥ w4 7fl &1 =@ e A A€ I
fasd agré wr away € 1 s wrf Qifwfzee
Gam g1 a1 & v 8T fadiq g g o
# o WO qrEt AW, a7 fagre
% %€ &% aff wa | afex o fagre ow
foeer garm s & 3T gaw TTwAr fawmr
&1 o% Faw foaer gor forem & | dar omea
oot gwi wgi waw afew ol @, awr
wefra o &t § 1T Wk Iwar AT A &)
fods % awiow 9o fas qF 1 0F 47 )
#reag N WA S @R seEa & g
w1 (% 3 AW § Aramwwar & o wrf
gud fas wgi sqrfea 1 1a faw 1337
T | HAT T AGTH T AU

MARCH 10, 1970

Kosi Cangl etc. 152

. &. 09, T ¥ g & goed 7 i g
A g § & & awim g
AL TA1 @ & | AfHT F4 § wa owwd g
frarsi & %2 fr & o1¥ famw s qfa &
q FW T | AP Fid A AN § I@ F AT
H U BidT & GRiATT § &7 AL F, Al 4
aréra ¥ “anataa” @ fawer g A wEwa
wE:

w1l qg | ardr & safeafy gfaar
FEA F T AEIA( 49 AT AT GiZ
AT Fi FTAT 10,000 GFe wfw IF
giag g1

Fidi &7 FiAg7 a4 § 34 ¥ Wva aAdl
o gadi & o1 st & i oforar & sfusr
&% & & g4 Wil gidi | ag drefi arfa
# qfcalaa g1 wdi & &7 g #¥ dFEm
TG F 957 FAE 1€ § | A WA WRIGF
ST &G F 5a 47 F§ 57 a9 a9 A6
qidl & @iq @al ¥ 99 5 S5 9 § §4
q¢ 56 T wrE Waeqr & |

i fmamaw : FE0 wge 3T
FUAT 39 2 1 ag fear s Harw &
frrmafme T Sefay &0 @arT @ o
TTN AT T & | § G747 AT T WA
FT47 § AT I wEar § fr ag wadie
i IH ®i AF FT FE0 AL T T79 TS
FA I

oft aier st (SR  Far ag /W
¢ fr dfefa wdr waar &% 9 3%m &
faraTs AT AR B 9% F2F g frdi
#Erq g 7T 7 agt a% vy fv afr og
e dfafe amdt smvar & ard v oA
wéi son wfafa og 7 37 g ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOM Mr,
Deputy-Sreaker, Sir, | quite appreciate the
hon. Member's anxiety on the question of the
Wesiern Kosi Canal. This Canal has had a
very long history. Though sanctioned in 1961
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by *he Planning Commission, it took five yesrs
tc enter into an agreement with the Govern-
ment of Nepal. After that joini surveys warc
done for two years by Lhe engineers of India
end Nepal. Everything had been finalised.
After that the Mepalese Government wanted
sume things to be done. They wanted some
irrigation canals and the peroentage of rice to
be increavwed. All that has becn apreed 1o and
now there ic no other demand from the Govern-
ment of Nopal. Therefore we are expecting
naturally the sanction of this project at any
time.

I quite agree with the hor. Member,
Shri Jha, that we should take every step to
cxpedite the Project. 1le made some sugges-
tion of sending a delegation and so on. I do
not know how far it is practicable. But 1 will
pass on the information to the Ministry of
External affairs to see what can be done.

1 entirely agree that the Western Kosi
Canal had a chequercd carcer and it is neces-
sary that we should request the Nepalese
Government to see that that project is approved
by them. They are concerned only with ‘he
first 22 miles of ths Canal ard they should
accept the alignment for that portion.

THE MINISTER OF [INDUSTRIAIL
DEVELOI'MENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): Mr. Deputy-Speaker, Sir, so far
as the question regarding Ashok Mill is con-
cerned, | would like to place certain facts
before the House so that it may realise the
actual situation and circumstances why this
Mill has not Started functioning there. Thre
licence was given for starting this Mill in 1936
and three years later an import licence fur im-
porting machinery worth Rs. 238 lakhs frcem
France was issued. This amount was
was t0 be paid on deferred payment
aystem and the Government and the bank had to
stand guarantee for this payment. A loan of
about Rs. | crore was taken from the I.F.C.
and equity shares were also raised from the
L.a.C. nnd others.

The plant was to go into production ir
1965. But till now except the completion of
civil works, nothing has been dome. The
machinery is there. It is in that stage that they
were ngotiating first with tne private and then
they approached the Central Government as
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to whether it will be possible  for the
Government to take over the plani, We
had the matter examined by the Nati-
onal  Industrial  Development  Corpora-
tion, They submitted a feasibility report on
the basis of which the Government found that
it would be a financial loss. There was no raw
malerial available and, therefore, the Central
Government. . (Interruptrom)

SHRI BHOGENDRA JHA: The offi-
cers reporied on the orders of Birla and
lain, . (Interruptions)

ot ey FTee ¢ AR W, fad
1w aTerRT £ fe g wrf svw-wrin
arw wET fasaTa | awe ag qRed vy
¥z ¥ fr o adifae foorsr amar ft &, oY
IR ARG AR T | (awwm)

SHRI F. A. AHMED:
pared to yield,

1 am not pre-

MR. DEPUTY-SPEAKER: He is not
yielding. Wkhatever reply he has given is there.
You can pursue other avenues that arc left
10 you.

SHRI F. A, AHMED: May I submit
itis no use shouting? The matter was referrod
by the State Government to the N.I.D.C. for
submission of a feasibility and rehabilitation
report. On considering that report, the Govern-
ment of India decided that it would not be
possible for them to participate in a very losing
concern.

SHPI YOGENDRA SHARMA: Will
you accept Bihar Government's recommenda-
tion now?

SHRI F. A, AHMED: The Bihar
Government is entitled 1o run It if tney want,

SHRI YOGENDRA SHARMA: They
have mo money. Ifthe Bihar Government
says that this factory can be set up, will vou
sccept that and runit ?

SHRI F. A. AHMED: Why don't
t sy do it?

SHRI JHOGENDRA JHA: They need
finance from you.
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SHRI F. A. AHMFD: There is nothing

1o prevent to Bihar Government from running
tke paper mill.

Then, another allegation has been made
that because | come from Assam, I am inte-
rested in the transfer of this plant from Bihar
to Assam. May [ say that so far a. | am con-
cerned, 1 am personally opposed to the transfer
of this plant fri m Bihar to Assam. liis as a
result of negotiation between the Assam
Government and the Rihar Government that
they have decided to have part of the plantin
Assam and the other part in Bihar for which
they are also submilting proposais.

SHRI BHOGENDRA JHA:
not know the facts., New machinery will he
imported aflerwards. The entire existing
machinery will he shifted to A<sam.

You do

SHRI F. A, AHMED: I can tell him
that tne matter has been seit 10 me. But we
are actually starting a paper mill in the public
#eClor in Assem and we hive aothing 1o do
with tae Ashok Mill. 1 do not know the
negotiation between the Assam Government
and the Bibar Government on the basis of
which a petition had been filed before the High
Court and the Liquidator and certair orders
have been obtained. [hat is the only informa-
gion 1 have. So far as we are concerneu, we
have not taken any such &ction*

SHRI BHOGFNDRA JHA: When you
are setting up & new paper mill in Assam,
why can't the Centre take this over on the
basis of the arsurance tnat I read out from your
letter. 1read out that part of the letter. Why
dgon’t you consider and take it over?

SHRI RANDHIR SINGH (Rohtak):
Let the plant go to Haryana.

THE MINISTER OF EDVUCAT.ON
AND YCUTH SERVICES (DR. V. K. R.V.
RAO): Mr. Deputy-Speaker, Sir, [ do not
know why [ should have been bhrought into
this discussion, a very interesting discussion,
As far as cstablishment of Sanskrit University
is concerned, Mr. Deputy-Speaker, Sir, several
times I have answered gquestions on tkis sub-
ject. (Intcrruptivns) 1 pin sorrey | connot help.
The University Grants Comumission’s 1eport
still remains without any comments from the
Bihar Government. There is anoiher organira-
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tion called Bikar Staie University Commission.
Thev do not like the idca of the amalgamation
of the Sanskrit University with the proposcd
multi-faculty Mithila University. We bave
not received any reply from the State Govern-
ment giving their commenis on the subject.
We had been writing to them and 1 have also
talked to a number of Members privately.
We have been sending letiers but we get no
reply. At one time, they were afraid that the
executor of the Dharbenga State may sell
away those buildings. So I went out of my
way and took action. The matter is unde-
consideration with the University Grants
Commission and we are waiting for the State
to take action on that particnlar matter.

Regarding the question whether 1he
Central Governmient is in a position to give
financial ascistance, 1 deeply regret, Sir, that
the demands for Central Universities are com-
ing from all over the country. (lnterruptions)
I wish my hon. friend mosved a private Mem-
bers’” Resolution that the Goverrment of India
should have 20 or 30 such universitics, Let
them suggest wherefrom this could be done
by cut from the [existing budget. As far a;
I am concerned, | would like 1o have as much
money as possible for education. But | cannot
creale money.

The Central Government is not in a posi-
tion to find money for setting up Central
Universities. The University Grants Commis-
sion can help a new University after it is cs-
tahlished. They can help for developmental
purposcs, Once the Bihar Government esta-
blishes the University, then for developmental
purposes the University Grants Commission
can hilp them. It is entirely within their terms
of reference. 1 don’t think therew ill be any
difficulty, but the initiative rests with the Statc.

T A TETCN FOATE AT HWIT
faamr ¥ womw et (ot Gdeg) oA
wraee ar 7 grw ¥ Hed 2w a9 w7
a1 FE & | 22 TAEAT 1967 F UF Hifew
¢t ot foradi fagre & oz & dsa
3afeqm ¥ | 3a¥ ug o fear war e
gl Are dfefa G a A aracdt
§, f=4 T w2w, fagre o Ao @
% fao qreeye # Wedr 2w aman
i e gowa # Afafer & fore awrmar ag )
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TICAYT @A & ATAA F &Y ST F 3
% T & Sarfe 4 feamac 1960 WY grew
¥ orata fear war ar | g & of S
groem ¥ et w77 oA | TEET
L SR OIS Uf g ﬁfﬂﬁ'ﬂ*fﬂ
FHM TETT FOF & fAq s w1 23
FrdY 1970 ¥ #g fear mar § w IwE
for ot mrwt & @y ot wo ¥ fear mar ¢
23%T 1970 ¥ # ) veft g & =2femr
T e e & frg @ mrAdE ¥ w60
mar ¢ fE ag I oRmT w2 E )
‘sfgifz ¥ foo smiv &w & fad &
z9 wifere &7 1@ & fr oo ¥ HemrRww
AT § aEY & A w0 | safor fowfer
wzfaat xrwan & @ Fear ma § fogd At
| 7z o< fomfew & 73 § afafe amnr
o gEAr F AR nrEwIEz AT AA E
W TF qE TE A9 § A9 A% fwiden
w1 538 w7 fagi 3
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COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

MINUTES

SHRI BASUMATARI (Kokrajhar): Sir,
I beg to lay on the Table the Minutes of the
Ist to 20th sitlings of the Committec on the
Welfare of Scheduled Castes and Scheduled
Tribes and Ist to 8th sittings of the Sub-
Committee thercol.

MR. DEPUTY-SPEAKER: Now, the
House stands adjourned till 11 a.m. tomorrow,
19.20 hrs.

The Lok Subha then adjourned till

Eleven of th* Clock on Wednesday Mareh
11, 1970/Phalguna 20, 1891 (Sakaj.



